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 LOK  SABHA

 Tuesday,  June  l4,  977//yaistha

 24,  899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Implementation  of  Acharya  Kripalani
 Committee  Report  on  Corruption  in

 Railways

 *४2].  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  implement  the  recommendations  of
 Acharya  Kripalani  Committee  on  cor-
 ruption  in  Railways;  and

 (b)  if  so,  what  are  the  recommen-
 dations  that  have  remained  non-
 implemented?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 and  (b).  The  Railway  Corruption  En-
 quiry  Committee  popularly  known  88
 Kripalani  Committee  in  its  report  sub-
 mitted  in  July  1955,  had  made2  52  re-
 commendations  suggesiing  certain
 operational  improvements  and  reforms
 with  a  view  to  eradicating  corruption
 in  Railways.  243  of  these  recom-
 mendations  were  implemented  and  the
 necessary  operational  machinery  set  up.
 It  is  now  proposed  to  examine  whether
 some  loopholes  still  left  over  them  were
 Tesponsible  for  the  prevailing  corrupt
 Practices  and  what  steps  are  needed  to
 eradicate  such  malpractices.
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 श्रोम ती  मृणाल  गोरे  :  भ्रध्यक्ष  महोदय,
 मेरे  प्रश्न  का  पूरा  उत्तर  नहीं  श्राया  1  मैंने

 पूछा  था  कि  कौन  कौन  सी  रिकमेंडेशन्स

 इम्पलीमेंट  नहीं  हुई  हैं।  श्रगर  यह  मालुम
 हो  जाता,  तो  पूछने  में  प्रासानी  होती  ।  फिर
 भी  मैं  यह  पूछना  चाहूंगी  कि  क्‍या  रिकमेडेशन
 नं०  8  पलीमेंट  हो  गई  हूँ  -  यह  इस  प्रकार

 है:

 “Information  about  the  quotas  in
 force,  the  current  restrictions  and
 the  day-to-day  allotment  orders
 should  be  exhibited  on  the  notice
 boards  and  should  also  be  supplied
 to  local  Chambers  of  Commerce  or
 other  mercantile  associations.  Is
 this  implemented?

 इस  के  बाद  रिकमेंडेशन  नं०  V1  है  जिसमें
 पे  रिशएबिल  गुदस  के  बारे  में  प्रोसीजर  दिया

 हुआ  है  |  क्‍या  इम्पलीमेंट  हो  रही  है।  इस  के

 बाद  रिकमेडेंशन  नं०  25  है:

 “Booking  facilities  at  stations
 should  be  reviewed  from  time  to
 time  and  increased  where  necessary”.

 पह  इम्पलीमेंट  नही  हो  रही  है  ।  उस

 के  बाद  रिकर्म  डेशन  नं०  33  है  |

 MR.  SPEAKER:  You  need  not  read
 all  of  them.  He  says  some  of  these
 have  been  implemented.

 sit  मतो  मणाल  गोरे  :  सवाल  यह  है  कि

 झगर  (52eecaa  में  से  43  इम्पलीमेंट

 हुई  हैं,  तो  क्या  करप्शन  कम  हुआ  है  1
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 site  सथ,  बंण्:यले  :  माननीय  सदस्य
 ने  जो  कहा  है,  वह  ठोक  है  ।  कूपलानी  कमेंटी
 न  जो  सिफारिशें  दी  थीं,  उन  में  43  ऐसी
 रिकमडेशन्स  हैं  जिन  के  बारे  में  आपरेशनल
 मशीनरी  सेट  झप  की  गई  है  लेकिन  मेरी  अपनी
 राय  यह  है  कि  मशीनरो  सेट  प  करने  के
 बाद  भी  इतन  लूपहोल्स  रहे  हैं  कि  कागज

 पर  ये  सब  चोजें  होने  के  बाद  भी  उन  पर  ,जो
 मल  होना  चाहिए  था  और  उन  से  जो  नतीजे
 निकलने  चाहिए  थ,  ते  नहीं  निकले  हैं  शौर

 इसलिए  झाज  भी  काफी  क्षेत्रों  मे  श्राटाचार

 है  और  उस  ्रप्टाचार  को  हटाने  के  लिए

 हम  खुद  उन  लूहोल्म  को  हटाना  चाहते  है

 इस  उत्तर  को  श्रोर  विशाल  बनाते

 हुए,  मैं  यह  बताना  चाहता  ई  कि  कृपलानी
 कमेटी  की  रिपोर्ट  955  में  झाई  |  उस

 के  बाद  रेलवे  मिनिस्ट्री  को  यह  महसूस  ह्भा
 कि  अभी  भी  कई  चीजें  रह  गई  हैं  जिन  को

 वजह  से  करप्णन  जारी  है।  इसलिए  964

 में  संधानम  कमेटी  शाई  झोर  उस  ने  विजिलैंस

 डिपार्टमेंट  के  बारे  में  यह  कसला  किया  भोर

 यह  सिफारिश  की  कि  उस  को  जोनल  लेविल

 तक  एक्सटेंड  करना  चाहिए  1  ऐसा  भी  किया

 गया  लेकिन  उस  के  बाद  भो  अप्टाचार  जारी

 रहा।  इसलिए  967  में  जो  एडमिनिस्ट्रेटिव
 'रिफाम्सं  कमोशनअ्याया,  उस  ने  तीन  लोगों
 की  एक  कम टी  मुकरंर  की  और  उस  में  रेल
 झधिकारी  भी  रखें  गए  थे।  उन्होंने  भो  कुछ

 सुझाव  रखे  लेकिन  मैं  रेलवे  मिनि  टर  होते

 हुए  भी  यह  मानता  हूं  कि  अभी  भो  कारी
 क्षेत्रों  में  भ्रप्टाचार  है।  इस  30  साल  की
 गन्दगी  को  हटाने  के  लिए  जो  काम  किया  जा

 रहा  है,  उस  को  जारी  रखना  है।  मैं  माननोय
 सदस्या  को  विश्वास  दिलाना  चाहता  हूं  कि
 जो  लूपहोल्म  रहे  गए  हैं,  उन  को  दूर  कर  के
 भ्रष्टाचार  को  हटाने  की  पूरी  कोशिश  की

 जाएगी  |

 श्रोमति  म्ण  ले  गोरे:  यह  तो  ठीक  है  लेकिन
 मैं  यह  कहना  चाहती  हूं  कि  जो  राज-
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 नीतिक  भ्रष्टाचार  रेलवे  में  थ्या  गया  है,  उस  को
 खत्म  करने  के  लिए  भो  क्‍या  मंत्री  महोदय
 कुछ  सोच  रहे  हैं  ?  इतनी  कम  टियां  बनने
 के  बाद  भी  भ्रष्टाचार  श्ाज  रेलवे  में  कम  नहीं

 हुआ  है  झोौर  बढ़  ही  गया  है  |  लूपहोल्स  को
 बन्द  करने  के  अलावा  भी  कया  मंत्री  महोदय  बहे
 पैमाने  पर,  बुनियादी  तौर  पर  इस  राजनीतक
 ्रप्टाचार  को  दूर  करने  के  लिए  कुछ  मोच  रहे
 हैं?

 प्रोज  मघ  दंण्दबल  :  यहा  पर  मैं  जवाब
 देना  चाहता  हूं  कि  पिछले  नोन  सालों  से  जितने

 एड्हाक  प्रपोइंटमेंट्स  हुए  हे,  उन  सब  की
 फाइले  मंगा  कर  मैंने  देखी  हैं  प्रौर  उनमे  ऐपो

 चिटिठया  भी  देखों  है  जिनमे  यह  लिखा

 हुआ  था  कि  डिजायई  बाई  द  एम०  धार  |
 अजब  हम  ग्ोज  को  सेक्शन  ह्याफिसर  ने  चेलेज
 किया  तो  यह  कहा  गया  कि

 “Whenever  there  is  20३  note  that
 MR  desires  that  so  ar.Jo  so  may  be
 appointed  it  should  be  taker  that  it
 is  an  order.”

 इस  तरह  के  झाइंस  के  प्राधार  पर  काफी

 ऐसे  लोगों  को  भर्तों  किया  गया  जा  कि  बिल्कुल
 गैर  काननो  था।  इस  तरह  से  रेलवे  में  काफी

 अष्टाचार  बढा  है।  हम  इस  प्रकार  को  सारी

 प्रपोइंटसेंटस  को  रेलवे  मसविस  कमीशन  के

 पास  भेजेंगे  धौर  उसी  के  बाद  उनको  कफम्म सन

 वगैरह:  होगी  in  इसी  तरह  से  पोॉसिटिकलल

 पेड़ोनेज  के  लिए  बहत  सी  कमंटियां  बताई

 गयो  थीं  जिन्होंने  कोई  काम  नहीं  किया  1

 इन  सब  कम  टियों  को  भी  हमने  वर्द  कर  दिया

 =)

 Wo  सुझोसा  नाधर:  क्‍या  मंत्री  जी  को

 मालूम  है  कि  फर्स्ट  फ्तास  के  डिझ्बे  में  जो  को  री-

 डोर  होता  है,  उसमें  बहुत  से  लोगों  को  पैसे

 लेकर  बिठा  दिया  जाता  है  जिससे  शाने  जाने

 में  रुकावट  ग्राती  है  ।  एमजसी  में  यह  बंद  हो
 गया  था,  ६: ल  फिर  चालू  हो  गया  है  -  इसी

 प्रकार  से  बर्ण  खाली  पड़ी  रहती  हैं  लेकिन

 रिजवशन  में  मना  कर  दिया  जाता  है  कि  कोई
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 सीट  नहीं  है।  एमजेंसी  में  यह  सब  कुछ  कम  हो
 गया  था  लेकिन  फिर  वैसा  ही  होने  लगा  है  1
 इस  बारे  में  मंत्री  जी कया  करने  का  इरादा
 रखते  हैं  ?

 ६] ह  मधु  दण्८बते :  जैसा  मुशीला  जी
 ने  कहा,  वह  सही  है  |  मेरा  भी  ऐसा  प्रनभव
 है  इस  प्रकार  का  भ्रप्टाचार  होता  है  यह
 आटाचार  रेलवे  कोरोडोर  में  ही  नहीं  दल्कि
 कोरीडार  भध्राफ:  पावर  में  भोहाता  यथा
 सभी  तरह  के  ध्न्  टाचार  को  मिटाने  को  हम
 कोशिश  कर  रहे  है  लेकिन  इसमैं  थोड़ा
 समय  लगेगा।  कोरोडार  को  एक  तरफ  से  ह़म
 साफ  करें  तो  दूसरी  तरह  पहचने  में  समय
 तो  लगता  हो  है  में  प्राण्वासन  देता  हूं  कि
 चाहे  कैसी  भो  हमारी  रफ़्तार  रहे  लकिन  हम
 समें  सफल  होंगे  ।

 SHRI  M.  RAM  GOPAL  RKENDY-
 Mr.  Soeaker,  Sir,  the  Minister  could
 look  intu  the  Mics  of  30  yeurs  in  less
 than  two  monthg  or  50  days,  I  do  not
 know  how  it  is  possible  {our  him  to  do
 that.  Sur,  my  information  js  that  dur-
 ing  the  last  50  days  the  corruption  on
 the  railways  has  gone  up  Ihe  any-
 thing.  Has  he  got  any  information  in
 this  respect  or  does  he  want  me  to
 supply  the  information?

 PROF.  MADHU  DANDAVATE:  As
 regards  the  first  question  regarding  my
 effeciency  ag  to  how  I  could  go  through
 the  files  pertaining  to  the  last  30
 years,  I  would  like  to  tell  him  that  I
 have  gone  through  a  number  of  files.
 If  the  hon,  Member  only  ccmes  to  the
 Rail  Bhavan  and  sitg  with  me.  he  will
 come  to  know  that  without  claiming
 any  overtime  and  sitting  late  I  have
 been  able  to  do  it.  In  fact,  one  is  not
 Tequired  to  go  through  all  the  files.
 Only  some  conspicuous  files  are  to  be
 8076  through.  Thaf  reveals  the  secret.
 Only  selective  work  has  to  he  done
 and  that  can  be  done  in  30  days.  T
 would  like  to  tell  the  hon.  Member
 that  I  have  gone  through  sixty  thou-
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 sand  pending  cases  in  .he  course  of
 last  thirty  days.

 Ag  far  as  corruption  is  concerned, You  have  askeg  a  pointed  question  as
 to  whether  since  I  have  taken  the
 charge  of  thig  portfolio  corruption  has
 one  up  or  gone  down.  I  do  claim  that
 at  a  number  of  places  corruption  has
 been  reduced.  [  give  you  a  concrete
 instance.  I  received  specific  instances
 of  complaints  at  New  Dclhi  Railway
 Station  that  a  lot  of  corruption  in  re-
 servation  was  going  on.  We  called  the
 officer  concerned  and  told  him  to  send
 a  report  within  three  veeks.  [I  am
 very  happy  to  tell  the  House  that  I
 received.  within  two  weeks,  a  2-page
 written  report  in  which  the  name  of
 the  travelling  agency,  the  names  of  the
 staff  involved,  names  of  the  anti-social
 elements  and  the  platforms  in  which
 these  corrupt  practices  are  done.  ‘This
 report  ig  in  my  possession.  When  we
 announced  that  we  were  taking  action
 against  those  involved.  after  0  days
 of  the  announcement,  we  founc  that
 in  New  Delhi  Station  that  particular
 racket  of  corruption  had  collafsed.  It
 is  not  only  in  New  Delhi  Station  but
 there  are  a  number  of  pluces  where
 this  kind  of  corrupt  practice  was  g0-
 ing  on.  Now  the  trend  is  not  moving
 farward  and  it  going  down.  To  re-
 move  this  corrupt  practice  completely
 will  take  some  time.

 क्री  जगद बी  प्रसाद  यादव  :  पोलिटिकल

 करप्णन  की  बात  तो  हुई  ।  लेकिन  नन्दा  जी

 के  जमाने  में  भारत  साधु  समाज,  भारत

 सेवक  समाज  झ्रादि  की  भो  बहुत  बड़ा  हाथ

 था  ।  जो  जो  कमेटियों  में  रहें  है  क्‍या  श्रापने

 एग्जैमिन  किया  है  कि  प्रभी  भी  उनका  वर्चस्व

 कायम  है  या  उसको  हटा  दिया  गया  है  ?

 ब्ो०  मध  वण्ण्वते  :  इसकी  तरफ  खास

 ध्यान  तो  नहीं  दिया  है  लेकिन  इतना  मैं  यकीन

 दिलाना  चाहता  हूं  कि  साधु  हो  या  डाक्‌  हो
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 नहीं किसी  को  भी  करप्शन  करने  का  मौका  नहीं

 मिलेगा  ।  इस  तरह  से  हमारे  काम  का  रवैया
 “हेगा  यह  श्राश्वासन  मैं  देना  चाहता  हूं  ।

 SHRI  K.  LAKKAPPA:  Mr,  Speaker,
 Sir,  my  question  ३8  with  respect  to
 certain  recommendations  of  the  Kri-
 palani  Committee  which  have  not  yet
 been  implemented.  I  would  like  to
 know  what  are  the  vital  recommenda-
 tions  of  the  Kripalani  Committee.  In
 your  reply  you  have  stated  that  it  is
 only  since  30  days  you  have  assumed
 the  charge  of  the  Railway  Ministry.  I
 woulg  like  to  know  what  action  vou
 have  taken  to  wipe  out  the  corruption.
 What  Is  the  novelty  or  ‘he  method  of
 introducing  now  a  scheme  to  wipe  out
 the  corruption  in  the  Railway  a:!min-
 istration?  Have  you  taken  any  con-
 crete  step  in  this  regard?

 PROF.  MADHU  DANDAVATE  As
 far  as  the  first  question  is  «  -ncerned...

 (Interruptions)

 MR.  SPEAKER.  Let  him  answer.

 PROF.  MADHU  DANDAVATE:
 Will  you  give  me  an  opsortun't:  to
 give  a  pertinent  answer  to  ynur  per.
 tinent  question?  As  far  as  the  first
 Part  of  your  quest:o7  is  concerned.  you
 want  to  know  which  are  the  recom-
 mendations  that  were  uccepted  and
 which  were  the  recommendations  that
 were  rejected  ang  how  far  they  have
 been  implemented.  Mr.  Speaker  Sir,
 I  would  like  to  pqint  out  that  we  have
 a  big  report  regarding  a  corruption
 enquiry.  Thig  was  also  published.  It
 is  a  big  report  consisting  of  several
 Pages  and  it  is  already  In  the  Tbrary.
 Tf  it  is  to  be  laid  on  the  Table  of  the
 House,  I  think  the  Lok  Sabha  Serre-
 tariat  would  require  time  for  cyclosty-
 ling  the  same  which  crn  he  sone
 through  by  the  Members.

 (Interruptions)

 MR.  SPEAKER:  Next  question.
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 Cultural  and  Trade  Union  Organisa-
 tiong  at  CLW

 *22.  SHRIMATI  AHILYA  ए.  RANG-
 NEKAR:  Will  the  Minister  of  RAIL-
 WAYs  be  pleased  to  state:

 (a)  the  number  of  cultural  and
 trade  union  organisations  at  Chittaran-
 jan  Locomotive  Works;

 (b)  whether  these  organisations  col-
 lect  any  funds;  and

 (c)  if  so,  the  procedure  thereof?

 THE  MINISTER  OF  RAILWAYS:
 (PROF.  MADHU  DANDAVATE):  a)
 There  are  2  cultural  organisations  and
 6  unrecognised  Unions.

 (b)  and  (c).  As  these  are  frivate
 organisations,  Government  do  not
 have  infermation  as  to  whether  they
 collect  funds  and_  if  so,  how.

 घोमतो  झहित्या  थोप  रांगनेकर  :  में

 जानना  चाहती  !  कि  रेलबेसेन  को  जो

 झरागताईजशज  हैं  उन  में  कितनी  शौर  कोन
 कोन  सी  रिकगनाज्ड  हैं

 प्रो  मघ  दश्बले  :  माननोया  सदस्या

 को  में  बताता  चाहता  *  कि  वितरजन  लोको-

 मोटितव  वर्क्स  में  जो  विभिन  पूनियंज  हैं  उन

 की  फहरिस्ट  यह  हैं

 (a)  C.  LL  W.  Railwaymen’s  Union
 (affiliated  to  N.F.LR.)

 (b)  CL.W.  Railwaymen’'s  Cong:¢S
 (affiliated  to  N.F.ILR.)

 (९)  labour  Union  (a‘iliated  °°
 CI.T.U.)

 (d)  C.L.W.  Karmachari  Sangh  («8-
 Uated  to  Bharat  Rashtriya  Mazo
 Sabha)

 (९)  C.L.W.  Railwey  Workers’  Union
 (affiliated  to  N.F.I-R.)

 The  Indian  Railway  _  technic#!
 Officers  association  is  not  afmiiat-
 to  any  all  india  labour  federitio8
 or  trade  union.  She  had  asked  a
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 qrestion:  how  many  of  them  are
 recognised.  So  far  not  9  single
 union  had  been  recognised.  In  fact
 we  are  examining  this  issue.  Some
 efforts  are  being  made  to  see  that
 fragmentation  of  trade  union  is  reduc-
 ed  to  a  minimum.  After  that  we  will
 sit  with  the  trade  unions  again  and
 verify  the  membership,  I  am  told  that
 the  All  India  Railwaymens  Federation
 affiliated  union  and  the  trade  union
 affiliated  to  the  CITU  are  holding
 talks  whether  they  should  come  to-

 gether.  We  are  just  awaiting  for  this
 process  to  take  jts  course.

 MR.  SPEAKER:  The  reply  =  reed
 not  be  in  so  much  detai)  for  every
 supplementary  question.

 शझोमतो  झहिच्या  प  रांगनेकर  यह
 जो  रिकर  शन  होने  वाला  है  यह  सीक्रेट
 बेलट  से  गेता  हैं।  क्‍या  घातकों  मालम  हैं
 कि  एक  प्रनियन  के  वा  स-रेसीडेट  का  कत्ल

 हो  गया  हैं  ?  उस  को  कोई  जांच  सरकार
 कर  रही  हैं  ?

 प्रो,  सच  दण्डवते  :  मा  यवर.  जो  भ्रभी

 पूरक  सवाल  पूछा  हैं  उस  के  बारें  में  दसरा
 सवाल  प्रागें  हैं पौर  में  विस्तार  से  उस  का
 जवाब  देने  वाला  3  लेकिन  जहां  तक

 र्किग्नोशन  का  सवाल  हैं  में  श्रा  वासन  देना

 चाहता  हु  कि  जो  सेट  योसीजर  हैं  उस  के
 जरिये  हम  रिकग्नीशन  का  सवाल  करेगें।
 लेकिन  हमारी  कोशिश  यह  रहेगी  कि  अगर
 हों  सके  तो  ६४  द्री  में  एक  पूनियन  बने  श्रोर
 उस  के  लिए  ध्गर  हम  कोई  झाघार  ढढ़ने  को
 कोशिश  करेंगें  तो  यूनियन  के  लोगों  के  साथ
 वेंठकर  कोई  हल  निकल  सकेगा  |

 SHRI  G,  5.  REDDI:  What  is  the
 Policy  of  the  Government  abou‘  the
 ‘rant  of  travel  facilities  to  cultural
 “rranisations?
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 PROF,  MADHU  DANDAVATE:
 Is  it  relateq  to  this  question?

 MR.  SPEAKER:  Policy  matter  can
 be  answered  when  the  demands  come
 up  for  discussion.

 Construction  of  more  Railway  Lines
 in  Gujarat

 *23.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  RAILWAYS
 pleased  to  state:

 (a)  whether  State  of  Gujarat  had
 been  requesting  the  Centre  for  cons-
 truction  of  more  railway  lines  in  the
 State;

 (b)  whether  the  Government  have
 decided  to  construct  all  these  railway
 lines  in  the  Gujarat  State  during  the
 next  two  to  three  years  and

 (c)  if  5०,  how  many  lines  will  be
 undertaken  by  the  Government  in  the
 State  this  year?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE).
 (a)  to  (c).  Requests  have  been  re
 ceived  from  State  of  Gujarat  for  con-
 struction  of  new  lines  from  (i)  Bhav-
 nagar  to  Tarapore  (ii)  Gandhidham  to
 Lakhpat  and  (iii)  Nadiad  to  Iiedasa.

 Surveys  for  the  construction  of
 these  lines  have  been  carried  cut.  At
 present  there  is  extreme  shortage  of
 resources  even  for  completing  the
 works  already  in  hand.  Efforts  will
 be  made  to  get  more  resources  for  new
 lines  so  as  to  enable  taking  up  of  new
 line  projects  in  Gujarat  State.

 SHRI  PRASANNBHA]  MEHTA:
 The  hon.  Minister  has  mentioned
 about  the  construction  of  a  few  lines
 in  Gujarat  along  with  the  other  new
 lines  in  other  States;  During  the
 course  of  his  speech  he  said  that  they
 would  take  up  those  lines  ang  they
 would  try  mobilise  resources  in  con-
 sultation  with  the  planning  commis-
 sion,  He  has  stateq  today  also  that
 efforts  would  be  made  to  mobilise  re-
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 sources.  So,  no  supplementary  is
 required.  =

 SHRI  K.  S.  CHAVDA:  There  has
 been  a  long  standing  demand  for  join-
 ing  Kansa—in  the  western  railway
 with  Bhildi  on  the  northem  railway
 and  the  Petitions  committee  of  Parlia-
 ment  has  also  made  a  recommenda-
 tion;  this  joins  Gujarat  and  Kaj-
 asthan.  May  I  know  whether  the  hon.
 Minister  is  willing  to  take  up  this  line
 in  this  year?

 PROF,  MADHU  DANDAVATE:
 At  present  it  is  not  possible  because
 unless  resources  are  made  available,
 it  is  not  possible  to  complete  location
 survey.

 SHRI  D.  D.  DESAI:  The  Minister
 has  given  the  shortage  of  resources  as
 the  main  reason  for  not  taking  up
 these  lines  in  Gujarat.  He  is  aware
 that  Western  Railway  is  the  principal
 income-maker  of  the  entire  railways
 system  and  that  the  income  by  way
 of  freights  accruing  to  the  railways
 from  Gujarat  is  substantially  more
 than  the  mileage  he  has  put  up.  Dur-
 ing  the  last  five  years,  the  railways
 have  put  up  several  lines  in  other
 parts  of  the  country.  But  when  the
 Gujarat  State  has  demanded  tke  lines
 from  Bhavnagar  to  Tarapore,  Gandhi-
 dtam  to  Lakhpat  and  Nadiaqg  to
 Modasa,  what  are  the  constrain's  that
 the  Minister  is  facing?  He  has  already
 presented  a  surplus  hudget  and  pre-
 sently  he  has  enough  resources  from
 the  railway  system  there.  I  am  quite
 sure  he  has  enough  income  pssibil-
 ties  from  whatever  railways  he  has
 set  up  so  far.

 PROF,  MADHU  DANDAVATE:
 The  surplus  |  have  indicated  is  Rs.
 32.5  crores.  The  estimated  ९१  per.di-
 ture  for  Bhavnagar-Tarapore  line  is
 Rs.  33.65  crores.  For  the  Gandhi-
 dham-Lakhpat  line  the  estimated  ex-
 penditure  is  Rs.  22.45  crores.  For  the
 Nadiad.  Modasa  line  It  is  Rs.  9.5  crores.
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 SHRI  D.  D.  DESAI:  He  has  already
 got  Rs.  250  crores  of  :  money  in  de-
 preciation  fund.

 PROF.  MADHU  DANDAVATE:
 Regarding  Bhavnagar-Tarapore  fine,
 the  original  survey  had  shown  that
 there  woulqd  be  5.6  per  cent  return.
 But  after  the  conversion  work  on
 Veeramgaon-Okha  line  started,  there
 has  been  certain  diversion.  Also,  a
 very  effective  and  rational  road  trzns-
 Port  system  has  been  built  up  there.
 So,  a  fresh  survey  has  indicated  that
 ag  against  the  original  5.6  per  cent
 the  return  would  be  minus  7  per
 cent.

 SHRI]  D.  D.  DESAI:  But  he  has
 been  assured  that  the  State  Govern-
 ment  would  underwrite  the  difference.

 PROF.  MADHU  DANDAVATE:
 That  is  correct.  So,  if  what  the  State
 Government  has  indicated  brings  down
 the  estimate,  :t  will)  be  possible  for
 us  to  take  it  up.  For  that,  we  are
 pleading  with  the  Planning  Com-
 mission.

 SHRI  RATANSINH  RAJDA-  May
 [  khow  how  much  time  ig  likely  to  be
 taken  for  the  conversion  of  the  Veer-
 amgaon-Okha  Hne  to  BG?

 PROF.  MADHU  DANDAVATF:
 If  the  resources  are  made  available.  it
 should  be  possible  for  us  to  complete
 it  within  a  few  years.

 PROF,  P.G.  MAVALANKAR:  |  om
 happy,  the  Minister  has  mentioned  in
 the  budget  speech  the  construction  of

 the  new  Bhavnagar.Tarnpore  Ine.
 But  with  regargq  to  the  other
 new  line—Nadiad—Kapadwanj  —Mo-

 dasa  line—~why  Is  it  that  ‘he  govern
 ment  are  not  at  least  trying  ii

 ex

 pedite  the  survey  and  other  ensireet-
 ing  works  so  that  It  can  also  be

 toe
 up  for  construction  very  soon?  T!

 line  also  Mes  in  the  backyard
 reel®

 and  because  of  the  absence  of  railway
 line  in  that  area,  a  lot  of  developmen:
 has  been  held  up.
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 PROF.  MADHU  DANDAVATE:
 The  preliminary  survey  of  this  was
 taken  up  in  1974.  There  was  some
 difficulty  about  the  feasibility  report
 and  the  return  that  would  be  avail-
 able.  After  some  time,  one  develop-
 ment  took  place.  The  Chamber  of
 Commerce  have  assured  the  governent
 that  new  industries  will  be  coming  up.
 After  the  report  of  likely  industries
 coming  up,  it  is  very  likely  that  the
 return  will  be  7.8  per  cent.  If  that
 repcrt  is  borne  out  by  facts  and  is
 further  confirmed  by  various  persons
 who  are  likely  to  take  up  industrial
 development,  we  will  consider  it.

 att  मोतीभाई  धार०  लोधरी  :  मंत्री  जी  ने
 झपने  भाषण  में  कहा  है  कि  पिछडे  विस्तार  में
 रेलवे  लाइन  डालेंगे,  क्‍या  वह  यह  बताने  की

 कृपा  करेंगे  कि  राधतपुर  हारीज  रेखवे  लाइन
 का  काम  कब  हाथ  में  लिया  जाएगा  ?

 प्रो  मथदबंडबते  पिछले  ष्बन्द  बरसों  में

 इतने  प्रदेश  पिछड़े  रहे  है  कि  हमने  इस  बारे  मे
 प्रायटी  तय  कर  दी  है  ।  माननीय  सदस्य  ने
 जिस  लाइन  का  जिच  किया  है,  उस  की  तरफ

 हम  बाद  में  ध्यान  दे  सकते  हैं  ।  गुजरात  में

 तारापुर  एक  वैकवई  एरिया  है,  शोर  वह

 प्रादियासियों  का  क्षेत्र  है।  इसलिए  हमने  उस
 ह 3  ब्रायर्टी  दी  है  1  बाद  मे  हम  दूसरे  क्षेत्रों  की
 तरफ  भी  ध्यान  देंगें।

 SHRI  NARENDIRA  P.  NATHWANI:
 I  come  from  Gujarat  and  Saurashtra.
 May  I  ask  one  question?

 MR,  SPEAKER:  That  ig  why  I  am
 calling  you  now.

 SHRI  NARENDRA  P.  NATHWANI:
 Was  there  any  proposal  in  the  past  to
 extend  the  Bhavwnagar-Tarapore  rail-
 way  line  up  to  Limbidi  and  ‘then
 divert  it  to  Bhavnagar  and  also  take
 {t  to  Rajkot?  Whether  that  proposal
 has  been  considered  or  is  under
 Consideration?
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 PROF.  MADHU  DANDAVATE:
 That  proposal  was  already  there,  but
 whether  the  Bhavnagar-Tarapore  rail-
 way  is  able  to  take  it  or  not  is  a  ques-
 tionable  proposition  and  the  questicn
 of  diversion  will  follow  after  we  take
 up  the  present  route.

 MR.  SPEAKER:  Now,
 No.  24.

 question

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 will  take  only  half  a  minute,  The
 hon.  Minister,  it  seems,  [  regret  to
 say,  has  not  gone  through  the  contents
 of  the  report  of  the  Public  Accounts
 Committee.

 MR.  SPEAKER:  It  can  be  reserved
 for  the  discussion  on  railways,  Now,
 question  No,  24.  Hon.  Minister  of  rail-
 ways  may  answer.

 SHRI  JYOTIRMOY  BOSU:  Let
 him  go  through  the  PAC  Report.

 Re-instatement  of  Employees  who
 participated  in  974  Railway  Strike

 #24.  PROF.  P.  5.  MAVALANKAR:

 SHRI  M.  KALYANA  SUNDA-
 RAM:

 Will  the  Minister  of  RAJLWAYS  be
 pleaseqg  to  state:

 (a)  Whether  the  employees  who  had
 participated  in  the  974  Railway  strike
 have  all  been  reinstated  in  their  jobs,
 as  per  the  Government's  policy  an-
 nouncement  in  March—end  this  year,
 and

 (b)  if  so,  details  thereof?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  Sabha.

 Statement

 (a)  and  (b).  .  PERMANENT  AND
 TEMPORARY  EMPLOYEES:  Out  of
 627  who  were  out  of  service  tn  28th
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 a
 February  1977,  6ll  have  already
 joined  duty.  Out  of  remaining  6:—

 (i)  |  has  since  expired;

 (ii)  ३3  are  undergoing  life  im-
 prisonment;

 (iii)  4  are  undergoing  trial  on
 charges  of  murder  and  have  since
 been  placed  under  suspension  after
 reinstatement.  Their  cases  can  be
 finalised  only  after  the  judgement  is
 delivered;

 (iv)  Where  abouts  of  2  persons  are
 not  known;  and

 (v)  6  have  not  yet  reported  for
 duty  although  the  orders  of  reinstate-
 ment  have  been.  issued  and  __inti-
 mated  to  them.

 2.  CASUAL  L.ABOUR  'SUBSTI-
 TUTES:  Out  of  S181,  who  were  out
 of  service  on  28th  February  1977.
 4,609  have  already  joined  duty.  Out
 of  remaining  552:—

 (i)  |  has  since  expired.

 (fi)  whereabouts
 known,  and

 of  l0  are  not

 (iti)  £ 1 १६  have  not  yet  reported  for
 duty  although  the  orders  of  re-
 instatement  have  been  issued  and
 intimated  to  them.

 5.  In  regard  to  those  whose  where-
 abouts  are  not  known,  the  co-.pera-
 tion  of  the  Railway  employees
 unions  hag  also  been  elicited  in  trae-
 ing  them.

 4.  SUSPENSIONS.  As  against  53
 who  were  under  suspension  on
 28th  February,  1977,  the  number
 under  suspension  has  come  down  to
 5  including  4  unde:  (a)  |  (lii)  above.
 These  [5  persons  are  undergoing  trial
 on  a  charge  of  murder  and  the  question

 -of  their  reinstatement  can  be  consi-
 dered  only  after  the  court  cases
 against  them  are  finalised.

 JUNE  i4,  0)  (8  Oral  Answers  76

 The  victimisation  during  May,  2974
 strike  also  consisted  of  break  in  ser-
 vice  and  transfers.  Jn  this  context,
 the  position  is  as  follows:—

 l.,  CONDONATION  OF  EREAK  IN
 SERVICE:  Total  number  involved
 initially—5.9i  lakhs  Condonetion
 orders  issued  to  ill.

 2.  CANCELLATION  OF  TRANS-
 FERS  :  Total  number  of  transfers  as
 on  28th  February,  977.--l,67B.  All
 transfers  cancelled.

 PROF.  P.  6  MAVALANKAR:  Sir
 while  congratulating  the  Raiway  Mi-
 nister  my  esteemed  friend  Shri  Dan-
 davate,  for  having  fulfilled  the  time-
 bound  assurances  about  the  reinstate-
 ment  of  all  the  employees,  may  I  in
 pointed  terms  ask  him  about  two
 things  which  are  unfortunately  not
 available  in  the  Staterment?  It  is  quite
 lengthy  but  missing  in  this  regard.
 Firstly  what  about  the  question  of
 Testoring  the  disturbed  seniorities
 which  he  mentioned  in  his  Budget
 speech  on  Saturday”  I  do  not  find  any
 mention  in  the  statement  about  the
 solution  of  this  problem  of  restoring
 the  disturbed  seniorities.  The  other
 point  is  this:  it  seems  there  are  only
 two  unfortunate  deaths  of  the  ,ail-
 way  employees  before  their  reinstate-
 ment.  I  want  to  know  whether  any
 henefits  will  be  given  to  the  member
 cf  the  families  of  the  deceased.

 PROF.  MADHU  DANDAVATE:
 Sir.  as  far  as  the  disturbed  senioritY
 is  concerned,  those  who  are  against
 in  this  House  will  know  that  when-
 ever  we  condone  the  break  in  service
 in  that  case  the  seniority  is  restored
 and  therefore.  I  am  verv  happy  to  6n-
 nounce  that  all  the  746  cases  in  the
 case  of  which  seniority  was  disturbed.
 All  the  seniorities  hove  Seen  restored.

 As  far  as  those  persons  who  died,
 those  ca-es  do  not  directly  fall  under
 the  order  that  was  issued.  We  will
 take  into  account  the  suggestion  that
 is  made.  It  is  a  suggestion  for  action.
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 PROF.  ए  (७.  MAVALANKAR:  I
 find  from  the  Statement  that  some
 railway  employees  at  the  time  of  May
 974  strike  were  either  dismissed  or
 got  out  of  service  on  the  charges  of
 violence  and  sabotage.  I  am  surprised
 that  the  numver  of  people  direct.)  in-
 volved  was  so  low  as  his.  I  am  able
 to  surmise  form  this  that  the  informa-
 tion  given  to  ths  hcn.  House  tn  the
 previous  Parliament  by  the  tnen
 Government  was  not  in  tune  with  facts
 and  if  so,  can  we  not.  take  action
 aguinst  those  members  for  having
 committed  a  breach  of  privilege  of  the
 House  by  having  misled  the  Hcusc  by
 Saying  that  the  employees  were  inaulg-
 ing  in  violence?

 PROF.  MADIIC  DANDAVATE:
 Sir,  in  the  stalement  that  hes  been
 made  on  the  floor  of  this  House,  I
 have  made  that  point  clear  and  that
 exposes  the  rovth  that  lot  of  people
 were  guilty  of  v.olence.  Even  the
 court  has  set  them  free.

 Ag  far  a$  action  against  those  who
 carried  on  malicious  propaganda  is
 cancerned.  I  thinx  the  general  electo-
 rate  have  already  taken  action.  The
 Railway  Ministry  need  not  do  anything.

 SHRIMATI  PARVATHI  KRISH-
 NAN-  The  Minister  has  given  us  a
 statement  about  the  peopie  who  have
 been  reinstated:  and  in  it,  he  has
 stated  that  some  employees  died  in
 the  meantime.  Why  should  the  fami-
 lies  be  penalized?  In  the  case  of  those
 who  have  died,  will  the  Minister  con-
 sider  the  payment  of  those  amounts
 which  would  have  become  due  to
 them?

 PROF.  MADHU  DANDAVATE:
 This  issue  has  been  raised;  and  for-
 tunately  in  our  rules,  there  is  a  pro-
 vision  that  if  any  employee  dies,  on
 humanitarian  grounds  some  '  benefits
 can  be  given;  and  I  assure  the  “on.
 Member  that  all  those  pruvisions  will
 be  fully  explored  and  the  necessary
 Steps  taken.
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 SHRI  “M.  SATYANARAYAN  RAO:
 Out  of  the  employees  who  have  been
 reinstated,  how  many  are  involved  in
 criminal  cases  like  murder,  destruc-
 tion  of  property  etc.?  Are  there  any
 cases?

 PROF.  MADHU  DANDAVATE:
 The  hon.  Member  has  probably  not
 gone  through  the  statement.  All  those
 references  are  already  there.  There-
 fore,  I  do  not  wish  to  repeat  what  has
 been  stated  already.

 SHRI  PRADYUMNA  BAL:  I  am
 happy  that  the  Railway  Minister  has
 given  a  new  direction  and  is  trying  to
 give  a  new  look  to  the  Railways.  In
 the  budget  speech,  he  has  mentioned
 that  besides  those  who  were  involved
 in  the  974  strike,  there  were  also
 those  who  were  victimized  duriug  the
 Emergency:  and  that  they  will  also
 receive  reprieve,  And  remedial
 measures  will  be  taken  to  reinstate
 them  and  do  justice  to  them.  I  would
 like  to  know  specially  about  one  case.
 There  were  a  lot  of  people  victimized
 in  the  Bandamunda  (near  Rourkela)
 marshalling  yard.  When  the  Emer-
 gency  was  declared,  there  was  a  big
 strike  called  in  tnat  marshalling  yard;
 and  several  nu  ireds  were  victimized.

 MR.  SPEAKER:  Come  to  the  ques-
 tion  please.

 SHRI  PRADYUMNA  BAL:  Would
 such  people  be  reinstated  and  justice
 done  to  them”?  Will  the  Minister  give
 an  assurance  to  tnem?

 PROF.  MADHU  DANDAVATE:
 In  the  budget  speech,  I  have  made  it
 explicitly  clear  that  those  who  were
 victimized  during  the  Emergency  with
 political  motivations  those  who  were
 kept  under  MISA  and  DIR  and
 those  who  were  victimized  and  pena-
 lizeq  berause  of  their  political  crierta-
 tion—all  of  them  will  be  taken  back.
 As  far  as  the  question  of  strike  is
 concerned.  it  will  have  to  be  dealt
 with  separately.
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 :  ओ  भानु  कुमार  शास्त्रो:  ्रध्यक्ष  महोदय,
 *
 मंत्री  महोदय  ने  अपने  बजट  भाषण  में
 झापातकाल  की  स्थिति  के  अन्दर  जो  लोग

 गिरफ्तार  हुए  हैं  या  जो  पीडित  हुए  हैं  उनको
 सविस  पर  वापस  लेने  के  लिपे  कहा  है
 लेकिन  क्‍या  इसके  लिए  वें  कोई  झवधि  निर्धारित
 करेंगे  ?  मैं  यह  जानता  हूं  कि  राजस्थान  के
 अन्दर  भी  ऐसे  पीढ़ित  लोग  हैं  जिनको  श्ाज
 तक  सर्विस  पर  नहीं  लिया  गया  है  ।  तो  क्‍या
 उनके  लिए  कोई  अवधि  निर्धारित  करेगे  ?

 उनके  बजट  भाषण  में  इसकें  सबंध  में  कोई
 बात  नहीं  कहीं  गई  है  ।

 दों  सू  दण्ड ले  :  में  सदन  को  यकीन

 दिलाना  चाहता  हूं  क्रि  सारे  केसेज  देखने  के
 बाद  जब  बजट  की  डिबेट  का  मेरा  जवाब

 झाएगा  उस  समय  उसकी  निश्चित  सूचना
 मैं  दंगा

 SHRI  K.  MALLANNA:  By  the  re-
 instatement  of  these  dismissed  workers,
 were  the  workers  who  were  employed
 in  their  places  retrenched?  If  so,  how
 many;  and  what  are  the  financial  im-
 plications  and  what  is  the  financial
 expenditure  incurred  in  the  process
 of  reinstatement  of  these  workers—
 like  back  wages  and  other  benefits?

 PROF.  MADHU  DANDAVATE:
 A3  a  consequence  of  the  reinstatement
 of  all  the  workers  who  were  victimiz-
 ed  in  the  May,  2974  strike,  the  total
 burden  of  expenditure  is  Rs.  2.33
 crores.  Without  disturbing  the  budge-
 tarv  provisions,  we  have  been  able  to
 do  that.  Secondly,  in  reinstating  thes~
 workers,  we  have  not  displaced  ary
 workers  who  were  in  their  jobs,
 because  it  is  an  expending  department
 where  new  jobs  are  created.  We  have
 accommodated  the  old  persons  who
 were  victimized;  and  wherever  new
 seasonal  jobs  are  created,  we  have
 taken  all  those  casual  workers  who
 were  already  working.  Without  creat-
 ing  disturbance,  we  have  settled  the
 issue.
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 st  शोम  प्रकाश  त्यागी  :  मंत्री  महोदय
 ने  इसका  जवाब  खो  दिया  है  कि  जिन  लोगों
 को  स्ट्राइक  के  समय  हटा  दिया  गया  था  उन  को
 फिर  ले  लिया  गया  है  लेकिन  मैं  उनसे  स्पष्ट
 जानना  चाहूंगा  कि  क्‍या  उनके  बेतन  अादि
 का  पेमेंट  कर  दिया  हैया  करने  का
 झाश्वासन  दिया  है  ?

 दूसरे,  जिन  को  वायलेंस  के  लिए  निकाला

 गया,  आम  तौर  पर  सरकार  की  नीति
 यह  रहो  है  कि  जिन  कार्यकर्लाशों  को  झ्राधिक
 प्रभावशालों  जाना  उनके  विरुद्ध  गलत  चाजेंज
 लगा  कर  बायलेस  में  इन्याल्व  करके

 इम प्रकार  के  फालमस  केसेज  बता”  गए,
 तो  क्या  सरकार  ने  कोई  इस  प्रकार
 को  मजीनरों  बनाई  है  जिससे  उन
 केसेज  पर  पुनविचार  किया  जा  सके  कि
 वास्तव  में  उन्होंने  हिसात्मक  कार्यवाही  में
 अभाग  लिया  या  ऐसे  ही  फ्राड  चार्जुड  उनके
 खिलाफ  लगा  दिए  गए  थे?

 बज  मघ  इण्डशे  :  जिनके  खिलाफ
 हिमा  के  इलजाम  लगाए  गए  ये  सेकिल  कोई

 सबूत  नहीं  मिले  उनके  बार  #  कोई  ऐ  जन  नहीं
 लिया  गया  ।  परल्लु  कोर्ट  ने  जिनको  कानून
 के  मुताबिक  मज्धा  दी  है  उनको  काम  पर

 वापिस  लेने  का  सवाल  नहीं  है

 जो  झापका  पहला  सवाल  था  कि  जिन
 लोगों  को  सरकार  को  झोर  से  काम  पर  बापस
 लिया  गया  उनकी  सनगवाह  के  बारे  में  क्‍या

 किया  गया  तो  हमने  जो  झ्ार्डर  इश्यू  किया

 उसपे  साफ  था  कि  बजेटरी  प्राविज़्न  दिस्टर्व

 ने  ड्ो  जाएं  इसलिए  जिन  लोगों  को

 री  इंस्टेट  किया  गया  है  उनको  हाफ  सैलरी

 प्लम  उनके  एलाउसेज  दिये  जायें।
 Every  one  of  them  will  be  drawing
 more  than  half  the  salary  and  the
 wages.

 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  The  hon.  Minister  has  assur-
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 ed  that  this  js  the  policy  that  was
 foilowed  and  similarly  in  future  also
 this  will  be  the  policy  of  the  Govern-
 ment.

 PROF.  MADHU  DANDAVATE:
 Naturally,  they  will  have  to  follow  it-

 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  Will  the  Minister  give  the
 assurance  that  this  policy  wil]  be
 adopted  in  future  also  when  strikes
 and  other  things  happen?

 PROF.  MADHU  DANDAVATE:  ‘We
 wil,  have  to  judge  every  issue  on
 merits.  The  Prime  Minister  himself
 has  stated  that  this  was  a  strike  for
 which  legal  notice  was  given.  The
 strike  was  forced  on  the  workers  by
 the  Government.  They  were  saying
 that  the  charter  of  demands  was  rego-
 tiable.  Therefore,  this  was  a  strange
 behaviour  of  the  Government  with
 the  workers.  So,  we  have  given  them
 an  altogether  different  treatment,  as
 compared  to  the  past.

 SHRI  ट  VIJAYA  BHASKARA
 REDDY:  Will  government  adopt  this
 policy  in  future?

 PROF.  MADHU  DANDAVATE:  We
 will  judge  every  issue  on  merits.

 Illegal  appointments  made  in  Railways

 °26.  SHRI  BASHIR  AHMAD:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  a  number  of  illegal  appointments
 have  been  made  by  the  former  Rail-
 way  Minister  without  reference  to
 the  Railway  Service  Commission;  and

 (b)  what  steps  Government  propose
 to  take  to  annul  such  illegal  appoint-
 ments  and  to  fill  in  the  vacancies?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 Some  ad  hoc  appointments  were  made
 ©n  the  instructions  of  the  former  Rail-
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 way  Ministers  without  reference  to-
 Railway  Service  Commission.

 (b)  It  has  now  been  decided  that
 such  ad  hoc  appointees  in  Class  IIT
 should  be  referred  to  the  Railway
 Service  Commission  to  be  considered
 along  with  other  applicants.

 SHRI  BASHIR  AHMAD:  Is  the
 hon.  Minister  aware  of  the  fact  that
 a  junior  officer  of  the  Allahabad  Divi-
 sion  was  promoted  as  temporary  Chair-
 man  of  the  Railway  Service  Commis-
 sion  and  such  appointments  were
 sought  to  be  regularised?  What  will
 happen  to  those  appointments  which
 have  been  sought  to  be  regularised  by
 interviews?  That  particular  officer
 was  the  junior-most  in  the  Allahabad
 Division.  Still,  he  was  appointed  -s
 the  Chairman  of  the  Railway  Service
 Coramission  by  the  former  Railway
 Minister,  and  the  Private  Secretary  to
 the  former  Railway  Minister  was
 responsible  for  issuing  the  orders
 with  the  endorsement  “H.  M.  R.
 desires......  7

 PROF.  MADHU  DANDAVATE:  I
 do  not  want  to  go  into  individual  cases
 here.  It  is  not  good  to  refer  to
 names  ir,  this  House.

 SHRI  D.  K.  BOROOAH:  You  need
 not  give  the  names,  but  you  can  give
 the  number.

 PROF.  MADHU  DANDAVATE:  I
 wish  to  make  it  very  clear  that  every
 case  of  ad  hoc  appointment  in  Class  ITI
 will  not  be  regularised  by  mere  in-
 terview  by  some  officer.  That  case
 will  be  sent  to  the  Railway  Service
 Commission  and  on  the  basis  of  the
 advice  of  the  Commission  it  will  be
 deait  with.  An  unofficial  question  was
 asked  as  to  what  exactly  is  the  num-

 ber  of  such  cases.  If  we  do  not  take
 cognizance  of  those  who  were  taken
 up  as  loyal  workers  those  who  were
 taken  on  the  sports  quota  and  the
 quota  admissible  in  other  cases,  the
 list  for  Class  III  is  more  than  300.
 We  will  have  to  go  into  that.
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 SHRI  BASHIR  AHMAD:  There
 were  certain  persons  whose  cases  were
 referred  to  the  Railway  Service  Com-
 mission.  There  was  a_  particular
 officer  who  was  appointed  as  Chair-
 man.  These  ad  hoc  appointments  were
 referred  to  the  Railway  Service
 Commission  merely  on  the  basis  of
 ora)  interviews  and  they  were  appoint-
 ed.  What  will  happer  in  those  cases?

 PROF.  MADHU  DANDAVATE:
 Whatever  be  the  recommendation  or

 ‘the  decision  of  the  Railway  Service
 Commission  will  be  final.  Once  we
 start  interfering  with  the  work  of  the
 Service  Commission,  there  will  be  no
 end  to  it.

 sit  कंवर  लाल  गुप्त:  शाप  ने  यह  तो  कहा

 है  कि  क्लास  3  की  जो  एडहाक  एप्पाइन्टमेंट

 हुई  है,  उम  को  अ्राप  रेफर  करेंगे,  लेकिन  इनके

 झलावा  जो  दूसरे  हैं.  जैसे  क्लास  4  या  कुछ
 श्राफिसजं  भी  हैं,  जिनकी  एडहाक  एपाइन्मेंट

 हुई  है,  या  जिनके  एपाइस्टमेंट  में  गड़बड़ी

 हुई  है,  क्या  उनके  कमेज  को  भी  रेफर  करेंगे

 ताकि  सब  को  ठीक  से  न्याय  मिल  सके  ?

 मैं  यह  भी  जानना  चाहता  हूं  कि  ऐसे  प्रफमरों

 की  मंख्या  कितनों  है  तथा  वे  भतपूर्व  रेल  मत्री

 कोन  थे  ?

 प्रो  मथ  दं चले :  मान्यवर,  मैने  प्रमो

 यहां  पर  क्लास  3  का  जिक्र  किया  था।  मैंने

 बजट  मावण  में  यह  अतलाया  हैं  कि  क्लास

 3  के  लिए  यह  प्रक्रिया  अवताई  जाएगी  कि

 उन्हें  रेलबे  कमीशन  के  सामने  जाना  होगा  ।

 कलाम  4  के  लिए  भी  पैंने  साफ  तौर  से  कहा  है
 कि  उनको  भी  स्क्रीनिंग  मशीनरी  के  सामने

 दूसरों  के साथ  जाता  होगा,  उसके  बाद  उनका

 एपाइन्टर्गॉट  होगा  ।

 SHRI  KANWAR  LAL  GUPTA:  I!
 -asked  for  the  name.

 MR.  SPEAKER:  If  he  is  willing  fo
 -give  the  name,  I  have  no  objection.
 Even  now  he  can  give,  but  he  is  not

 “prepared  now.

 JUNE  i4  1977  Oral  Answers  24

 PROF.  MADHU  DANDAVATE:  If
 you  want,  I  am  prepared.

 MR.  SPEAKER:  Not  necessary.
 You  are  not  compelled  to  give  the
 name,  certainly  not.

 PROF.  MADHU  DANDAVATE:  [
 want  to  tell  him  that  my  predecessor

 is  responsible  for  this  type  of  ad  h*c
 appointments.

 SHRI  NIHAR  LASKAR:  $I]  would
 like  to  know  from  the  hon.  Minister
 the  average  time  taken  by  the  Rail-
 way  Service  Commission  to  finalise  a
 our  effort  will  be

 PROF.  MADHU  DANDAVATE:  It
 depends  upon  the  number  of  person;
 appearing  before  the  Commission,  but
 our  effort  will  be......

 SHRI  NIHAR  LASKAR:  My
 question  is  specific.  Suppose  a  man
 has  applied  for  a  class  III  post.  how
 much  time  will  it  take?  He  cannot
 wait  for  four  or  five  years.

 PROF.  MADHU  DANDAVATE:  It
 may  take  two  or  three  months,  depend-
 ing  upon  the  number  of  applicants,
 because  there  de  a  certain  screenin;
 process  and  there  cre  certain  irter-
 views.  Thercfore,  the  time  will  depenc
 upon  the  number  of  applicants  who
 have  appeared  with  him.  I  have  said
 it  should  not  be  more  than  three
 months.  I  am  not  referring  to  ‘he
 past.  I  am  referring  to  the  present
 and  to  the  future.

 SHRI  D.  K.  BOROOAH:  He  ha:
 asked  for  the  avefage  timc.  It  is  a
 statistical  information.  You  must  have
 some  information.

 MR.  SPEAKER:  Two
 months,  he  has  said.

 PROF.  MADHU  DANDAVATE:  !
 have  not  been  able  to  ascertain  for  the
 last  30  years  how  much  time  was  taker:
 for  the  past  appointments,  but  I  an:
 telling  you  that  as  far  as  the  future  15
 concerned,  it  will  not  take  that  much

 time.....  (Interruptions).

 to  threc
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 खलोधतो  चन्द्राइतो  :  क्‍या  वजीर  साहब
 बतलायेंगे  कि  जो  पिछले  वज़ीर  थे,  उनके
 किसी  रिश्तेदार  या  किसी  बीच  के  झादमी
 हन  डायरेक्ट  एप्वाइन्टमटस  में  पैसे  लिये

 हैं?

 प्रो,  मधु  द डले :  इसका  जवाब  मैं
 दे  चुका  ह  ।  पैस  के  बारे  में  में  कुछ  नहीं  कहना
 चाहता  हूं,  क्योंकि

 श्ोमती  खना रती :  क्‍या  श्राप  इसको

 पूछताछ  करवायेंगे  ?

 1 ह  मधु  दब्४ब्ते:  मैंन  पहल  ही  कहा  है
 कि  जो  एडहाक  एप्वाइल्टमंट्स  गँ  रकानूनी
 तरीके  से  हुई  है  या  जो  कुछ  भी  'श्रप्टाचार

 हुआ  है  &  उसको  जाच  करवा  रहा  हूं  t

 करो  सनोहर  ह्वाय :  पश्रध्यक्ष  महोदय,
 मती  जी  अतपुर्व  मत्रो  जो  का  नाम  नहीं  बाता
 रहे  है  धोर  हम  भी  उनका  नाम  नहीं  नेंगे
 लेकिन  जो  मत्रो  जो  पैर  छुभ्ाने  में  माहिर  थे

 झोर  उत  पैर  छुप्ताने  बाल  मत्री  जी  के
 स्श्तिेदारा  के  जा  एडह़ाक  एप्वाहन्टमेंट
 न्लीगेली  हुए  है  शौर  जिन  प्रधिकारियों  न

 ऐसे  एप्वाइन्टमेट  किए  है  झोर  जिन  लोगों  ने
 रेलवे  मिस  कर्माशन  पर  प्रथने  प्रसर  का
 शुस्सेमाल  किया  है.  उन  के  खिलाफ  झाप  क्‍या

 कार्यवाही  करने  जा  रहे  हैं  ?

 प्र!  मषु  दष्ट्वते  :  सारे  प्रश्नों  की  हम
 जाच  करेगे  ।  जाच  किये  बिना  किसो  को  सजा

 देने  का  हम  लोगों  का  तरीका  नहीं  है  शोर

 न भ्रागे  ही  रहेगा  ।

 शो  मनहर  लाल  :  यह  बात  सढह्ो  है  कि
 जांच  के  बिना  कोई  शायंवबाही  सरकार  नहीं
 करने  जा  रही  है  लिकित  मैं  यह  जातना  चाहता

 हैं  कि  जाच  कितने  दिनों  में  हो  जाएगी  |

 Slo  मधु  ब/हकले  :  कितने  लोगों  ने

 यह  काम  किया  है,  यह  सब  देखता  होग
 उसके  4:द;  कोई  कार्यवाही  की  जाएगी

 श्यो  हारिका  नाथ  तिवारी:  मत्री  महोदय
 ने  कहा  है  कि  400  के  करीब  एड-हाक
 एप्चइटमेंट  हुए  हैं।  मैं  जानना  चाहता  हूं  कि
 ये  400  एप्बाइटमेंट  किन्‍्हीं  पोस्टों  के  झगेन्स्ट

 हुए  हैं  या  ऐसे  ही  एप  इट  कर  दिये  गए  हैं  1
 उनको  किसी  काम  पर  लगाया  गया  होगा  |
 श्राप  कहते  हैं  कि उन  400  एड-हाक  एप्थाइट-

 मेट्स  की  जांच  एलोग  विद  श्रदस  रेलवे  सविस
 कमीशन  से  करायेंगे  कि  वे  फिट  हैं  या  नहीं  ।
 उनको  भाप  नई  बैकेन्सीज़  के  सन्दर्भ  मे ंकमीशन
 के  सामने  भेजेंगे  या  श्रलग  से  सब  की  जांच
 कमीशन  से  करा  लेंगे  ?

 Sto  मघ  दण्डवलें:  झापकों  यह  बताना

 चाहता  हूं  कि  जिन  लोगों  का  एप्वाइंटमैंट

 हुआ  है  वह  अलग  लग  पोस्टों  पर  हुआ  है
 झोर  उनकी  तादाद  400  से  भो  ज्यादा  हो
 सकती  है  |  लग  अलग  रेलवेज  पर  उनका

 बटवारा  हा  है  श्रौर  वे  तमाम  मुल्क  में
 फले  हुए  है  ।  ऐसी  बात  नही  है  कि  वे  एक  ही

 जगह  पर  कांसेंट्रेटेड  हो  ।  इसलिए  इस  काम
 को  इस  कग  से  करना  है  कि  कार्य  क्षमता  में
 शोर  जोब  प्रपोरच्‌ूनिटीज  में  किसी  प्रकार  का

 झसंतुलन  न श्ाएं  |  इन  सब  बातों  को  ध्यान

 में  रख  कर  ही  हम  इस  काम  को  करेंगे  ।

 रेल  गाड़ियो  का  विसम्य  से  जलना
 '
 |

 भ्रो०  क  ०  लकप्पा
 *  28  श्रो  बज  भूषण  तिवारी  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अपातकालीन  स्थिति  के

 समाप्त  होने  के  वाद  रेल  गाड़ियां  विलम्ब  से

 चलने  लगी  है  ;

 (ख)  यदि  हां,  तो  उसके  क्‍या  करण

 है  ;  झोर

 (ग)  इस  सम्बन्ध  में  क्या  कारंवाही  को
 जा  रही  है  ?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
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 ‘to  (c).  A.  statement  is  laid  on  the
 table  of  the  Sabha.

 Statement
 (a)  There  has,  of  late,  been  a  slight

 deterioration  in  the  punctuality  perfor-
 mance  of  passenger  carrying  trains  in
 some  Zones.

 (b)  Punctual  running  of  trains  has
 been  affected  generally  on  account  of
 factors,  such  as,  high  incidence  of
 alarm  chain  pulling  including  discon-
 nection  of  hose  pipes  by  misczeerts,
 heavy  storm,  accidents/derailments  and
 occasional  cases  of  time  luss  cue  to
 loco/signal  defects  etc.

 (c)  The  Zonal  Railways  watch  and
 Scrutinise  the  punctuolity  perftormunce

 Of  pussenger  carrying  trains  at  aJ
 levels  on  day-to-day  basis.  A  large
 mumber  of  long  distance  important
 trains  are  also  being  watched  at  the
 Railway  Board’s  level  on  daily  basis.
 The  cases  of  avoidable  detentions  are
 taken  up  immediotely  and  followed  up
 by  remedial/punitive  action.  Clese
 liasion  at  appropriate  levels  is  also
 being  maintained  with  the  State  Cov-

 ‘ernments  in  order  to  check  the  in-
 cidence  of  alacm  chain  pulling  and
 other  such  unsocial  and  =  miscreant
 activities.  During  the  summer  months
 when  large  number  of  summer  passen-
 ger  specials  un,  a  concerted  drive  is
 being  maintained  and  trains  are  being
 monitored  for  achievirs  better  punc-
 tuality  of  all  passenger  carrying
 trains.

 SHRI  K.  LAKKAPPA:  Reluctantly
 the  Minister  has  conceded  my  point
 by  saying  that  ‘there  has,  of  late,  been
 a  slight  deterioration  in  the  punctuality
 performance  of  passenger  carrying
 trains  ist  Some  zones.  I  think  my
 question  has  not  been  answered  fully.
 At  the  time  of  Emergency.  there  was
 lot  of  discipline.  After  the  new  Gov-
 ernment  came  into  being,  the  law  and
 order  siviation  and  discipline  in  the
 Railways  have  gone  down.  What
 steps  Government  is  taking  to  improve
 ‘discipline  so  far  as  movement  of
 trains  ig  concerned?

 te  PROF.  MADHU  DANDAVATE:
 ‘The  test  of  the  pudding  is  in  its  eating
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 and,  therefore,  would  like  to  remind
 the  hon.  Members  that  as  far  as  the
 problem  of  punctuality  is  concerned,
 the  position  is  uneven.  In  all  the
 Railways,  the  position  is  not  the  same.
 But  even  then  I  would  like  to  place
 before  the  House  the  record  straight
 as  to  what  is  the  pvusition  in  respect
 of  broad-gauge  and  metre-gauge  in
 977  and  what  wus  the  position  during
 the  correspunding  pertod  in  1976.

 As  far  as  the  metre-gauge  is  con-
 cerned,  the  average  punctualit.  per-
 centage  t\roughou;  the  country,  not
 only  in  the  north,  in  June,  977  was
 95  per  cent  whereas  in  June,  1976,  it
 wus  ४३.8  per  cent;  May,  1977-~-94.7  per
 cent  and  May,  Pty  vat  pes  cent;
 April,  l977—-“5.7  per  cent  +  hercas
 April,  l976—95.5  per  cent;  March,
 9T7—I6.5  per  cent  as  against  95.8  per
 cent  in  March,  tuts.  Beuruary,  4५75
 97.2  per  cent  whereas  in  February,
 ‘1976,  it  was  95  per  cent.  This  is  the
 general  position.  As  far  as  the  various
 rauways  are  converrea.

 MR  SPEAKER:  I!  do  not  think  you
 can  give  all  the  faures  now

 PROF.  MADHU  DANDAVATE:  I
 will  lay  an  additional  statement  on
 the  Table  of  the  House  giving  the  full
 position.

 SHRI  K.  LAKKAPPA:  My  hon.
 friend  the  Railway  Minister  cannot
 convince  me  bec#use  this  is  all  jugglery
 of  thgures.  Some  sort  of  an  tadiscl-
 pline  nas  crept  imo  the  entire  railway
 administration  under  the  regitre  of
 the  Janata  Government.  I  would  like
 to  know  what  are  the  conerete  stcps
 that  have  been  taken  to  bring  disci-
 pline  at  all  levels  in  the  railway  admi-
 nistration,  in  the  running  of  trains  in
 time,  etc.  in  all  the  zones.  Please
 don't  give  us  figures  which  do  not  give
 a  correct  position.

 PROF.  MADHU  DANDAVATE:  As
 far  as  the  concrete  steps  are  concern-
 ed,  in  some  of  the  zones  like  the
 northern  zone,  whenever  there  is  4
 loss  of  punctuality,  either  of  the  three
 factors  are  responsible,  either  the
 failure  of  the  equipment  or  the  staff
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 failure  or,  sometimes,  the  chain  pull-
 ing.  In  all  the  three,  respects  we  are
 trying  to  tighten  our  machinery.  We
 have  told  all  the  officers  concerned
 that  wherever  staff  is  responsible  for
 the  loss  of  punctuality,  very  stern  and
 strict  action  is  to  be  taken  and  the
 necessary  punishment  to  be  awalued.
 Wherever  the  equipment  failure  is
 there,  the  Maintenance  Department
 must  see  to  it  that  more  rigorous  jn-
 spections  are  conducted.  As  far  as  the
 chain  pulling  is  concerned,  it  is  not
 uniform  throughout  the  country.
 Somewhere  near  Ghaziabad,  in  some
 places  in  north  Bihar  and  aiso  near
 Kanpur,  the  cnain  pulling  is  on  the
 increase.  Therefore,  we  have  requcst-
 ed  a  number  of  social  organisations  to
 help  us  rather  than  seeking  the  help
 of  the  police.  In  reply  to  what  we
 are  going  to  do  to  improve  discipiine,
 I  would  like  to  say  that  one  concrete
 measure  to  improve  discipline  of  the
 ruilway  employees  is  to  give  ‘them
 a  sense  of  justice  and  o  sense  of  par-
 ticipation  in  the  railway  administra-
 tion.  That  is  the  best  wav  by  which
 ve  will  be  able  to  maintain  discipline.

 Scheme  to  recover  Salt  from  Sea
 Water

 °29.  SHRI  0.  D  DESAI:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 Fieased  to  state:

 (a:  whether  Government  have  ary
 Plans  to  recover  more  salt  from  sea
 “ater  and  puy  up  various  chemical
 factories  along  the  sea  cnast  using  this
 Salt  as  the  raw  meterial:  and

 th)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (b).  Yes,  Sir.  Additional  areas  have
 been  approved  for  galt  manufacture
 on  the  West  Coast  to  parties  who  have
 Plans  to  increase  their  capacities  for
 the  manufacture  of  Caustic  Soda  and

 oda  Ash.
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 Three  companies  viz.,  Tata  Chemi-,
 cals  Ltd.,  Saurashtra  Chemicals  and
 Ballarpur  Industries  Ltd.,  have  been
 allowed  additional  areas  of  16,343,  1,849
 &  i,000  acres  respectively  for  silt
 manufacture.  These  companies.  will
 use  the  additiona]  salt  productior  for
 expanding  their  capacities  for  the
 manufacture  of  Ciuustic  Soda  an‘  Soda
 Ash.

 SHRI  D.  D.  DESAI:  Qur  country
 is  uniquely  placed  in  the  matter  of
 manufacture  of  salt  because  the  con-
 centration  of  salt  in  the  sea  water  is
 higher  here  than  anywhere  else  in
 the  world.  Besides,  we  have  excellent
 sun  heat  available  and  that  provides
 us  a  greater  benefit.  But  the  Minister
 has  not  made  clear  as  to  why  the  pro-
 duction  of  salt  is  going  down.

 It  is  an  employment  intensive  in-
 dustry  and  the  un-employment  is  one
 of  our  important  factors.  The  output
 of  salt  is  dropping  und  the  causes  of
 drop  of  output  were  net  mentioned  ty
 the  Minister.  I  would  request  the  hon.
 Minister  to  tell  ye  whether  it  is  a  fect
 that  the  cost  of  purchase  of  overseas
 buyers  relates  firstly  to  loading  rate
 of  salt  into  the  steimer  and  the  bulk
 movement  of  salt  on  the  high  seas  to
 anywhere  where  the  salt  is  required.
 For  example.  many  of  the  salt  based
 chemicals  factories  are  located  on  sea
 shores.  Secondly,  I  would  like  to
 know  whether  the  facilities  that  exist
 at  the  salt  work  are  adequate  and
 whether  there  are  any  efforts  or  any
 system  adopted  h.  the  st  work  so  that
 they  can  function  more  efficiently  and
 provide  salt  within  the  country  at
 lower  prices?

 SHRI  H.  N.  BAHUGUNA:  The
 production  of  salt  is  regulated  by  the
 Central  Excise  and  Salt  Tax  Act  954
 administered  by  the  Department  of  In-
 dustry.  I  would  request  my  hon.
 friend  to  direct  the  question  to  the
 Ministry  concerned.

 SHRI  D.  D.  DESAI:  I  think  he  has
 given  a  reply  whicn  is  not  satisfactory.
 Salf  was  one  of  the  movements  that
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 We  started  for  independence.  When
 we  are  talking  of  Gandhian  philosophy,
 it  must  be  one  of  our  primary  consi-
 derations  in  several  spects.  The
 Minister  was  talking  about  soda  ash
 and  caustic  soda.  He  hag  not  given
 details  of  several  other  chemicals
 which  could  be  manufactured  with
 the  help  of  salt.  I  would  like  to  know
 whether  he  is  interested  in  developing
 the  high  technology  or  is  he  just  going
 to  concentrate  on  heavy  chemicals?  I
 would  also  like  to  know  whether  the
 loading  facilities  which  exist  at  «he
 ports  would  be  improved  because  he
 is  responsible  for  salt  production?

 SHRI  H.  N.  BAHUGUNA:  The
 question  is  very  limited.  The  ques-
 tion  relates  to  the  allotment  of  addi-
 tiona]  area.  I  have  answered  that
 question,  If  the  hon.  Member  wants
 to  have  more  information,  he  can  give
 another  notice  for  another  question.

 SHRI  S.  KUNDU:  I  think  the  hon.
 Minister  is  aware  of  the  imbalance  of
 salt  production  over  the  east  coast  and
 the  west  coast.  I  would  like  to  know
 from  the  hon.  Minister  whether  he  is
 aware  that  some  backward  States  like
 Orissa  which  is  having  »  long  coast
 line  (more  than  300  miles)  still  im-
 ports  common  salt  from  outside?  Has
 the  Minister  kept  any  policy  in  his
 ming  where  we  can  meet  this  im-
 balance  and  see  that  the  backward
 States  (along  the  north  east  coastline)

 can  also  manufacture  it  and  other  by
 products  from  sea  water?

 SHRI  H.  N.  BAHUGUNA:  While
 I  must  welcome  the  production  of  salt
 from  anywhere  and  everywhere  I  am
 limited  to  industrial  uses  of  salt  and
 the  rest  is  looked  after  by  my  hon..
 colleague  the  Minister  of  Industry.
 He  alone  can  help  you  in  the  manu-
 facture  of  salt  or  the  process2s  con-
 nected  with  jt.

 DR.  HENRY  AUSTIN:  I  am  sure
 the  hon.  Minister  must  be  aware  of  the
 fact  that  there  was  a  flourishing  trade
 in  the  export  of  salt  from  several
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 parts  of  the  country,  particularly  in
 the  South  Tamil  Nadu  and  Kerala.  A
 huge  quantity  of  salt  used  to  be  manu-
 factured  indigenously.  It  is  a  highly
 labour  intensive  industry.  I  would
 like  to  know  from  the  hon.  Minister
 whether  he  has  any  plan  to  revive  it
 utilising  modern  science  and  techno-
 logy  in  the  field.  I  think  in  the  wake
 of  modern  science  ang  technulogy,
 several  chemicals  can  be  manufactur-
 ed  utilising  salt.  Indian  salt  is  of  such
 high  quality  that  chemicals  such  us
 sodium  compound,  oidine,  bromines
 and  other  materials  can  be  manu-
 factured.  I  would  like  to  know  from
 minister  whether  he  _  will  explore
 the  possibility  of  utilising  the  unutiliz.
 ed  labour  and  make  the  production  of
 salt  cheap  eo  that  we  might  revive  our
 export  trade  und  manufacture  various
 chemicals.

 MR.  SPEAKER:  You  give  him  time
 to  answer  your  questions  because  the
 question  hour  is  going  to  be  over.

 SHRI  H.  N.  BAHUGUNA:  _  So  far
 as  the  question  of  export  of  various
 things  based  on  salt  is  concernd,  that
 certainly  ig  being  done;  salt  is  being
 exported  and  the  other  things  are
 also  likely  to  be  exported,  So  far  as
 the  large  spectrum  of  chemicals  based
 On  salt  is  concerned,  jt  will  require  a
 full  question  hour  to  be  answered.
 All  x  can  say  ig  that  the  Ministry  is
 quite  aware  of  and  alive  to,  the  need
 for  utilising  salt  as  the  basic  chemi-
 cal  for  conversion  into  many  chemi-
 cals,

 SHRI  JYOTIRMOY  BOSU:  In  view
 of  the  fact  that  the  salt  content  in
 the  sea  water  that  abounds  in  Sun-
 derbang  area  is  one  of  the  highest  in
 the  country,  will  the  Minister  kindly
 tel]  us  whether  he  would  be  willing  to
 conduct  a  survey  for  recovery  of  salt
 from  this  water  in  Sunderbans  area
 for  industria]  and  other  uses?  _

 SHRI  H.  N.  BAHUGUNA:  I  have
 taken  the  information  that  my  hon.
 frieng  hag  passed  On  about  the  nature
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 of  the  salt  in  the  water  in  Sunder-
 bans  area;  I  am  thankful  to  him  for
 that.

 SHRI  JYOTIRMOY  BOSU:  My
 question  was  specific.  I  have  said  that
 the  salt  content  in  that  water  is  one
 of  the  highest  in  the  country  and  I
 have  askeq  whether  he  will  conduct
 a  survey  immediately  so  as  to  recover
 salt  from  that  water  for  industrial  and
 other  uses.  Let  him  say  ‘yes’  or  ‘no’.

 SHRI  H.  N..  BAHUGUNA:  Right
 now  we  are  not  doing  it  on  our  own
 in  any  part  of  the  country.  All  I  can
 say  is  that  we  shall  certainly  keep  in
 ming  the  Sunderbans  area;  whenever
 a  new  proposition  is  thought  of,  Sun-
 derbans  will  be  considered.

 WRITTEN  ANSWERS  TO  QUES- ‘  TIONS

 Shortfall  in  availabillty  of  High
 Spteg  Diesel  and  Kerosene

 *25.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state.

 (a)  whether  Government  are  aware
 of  the  shortfall  in  the  indigenous  pro-
 duction  and  availability  of  high  speed
 diesel  and  kerosene;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  make  up  the  short-
 fall?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Though  there  has  been  no  cveral]
 Progiem  of  availability  of  High
 Speed  Diesel  (HSD)  and  Kerosene  in
 the  country  some  shortages  of  very
 brief  durationg  were  experienceg  in
 certain  areas  of  North-West  India
 during  the  second  half  of  May,  977
 because  of  a  sudden  spurt  in  demand
 and  problems  of  transportation  caused
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 by  strikes  in  Koyali  (Gujarat)  Refinery
 and  Bombay  Port  which  have  since
 been  resolved.

 (b)  Crude  throughputs  in  the  Re-
 fineries  have  been  increased  for  the
 month  of  June  to  the  extent  possible
 and  some  additional  imports  of  HSD
 and  Kerosene  have  been  arranged
 from  the  Gulf  area.  Efforts  are  also
 being  made  to  import  more  of  these
 commodities  from  the  Soviet  Union
 under  the  Indo-USSR  Trade  Plan  dur-
 ing  June,  1977.  It  is  expecteq  that  as
 a  result  of  these  steps,  there  will  be
 no  shortages  of  these  products.

 Trains  on  Pathankot-Joginder  Nagar
 Railway  Line

 *27.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  on  Pathankot-Joginder
 Nagar  railway  line  4  trains  used  to
 run  in  the  recent  past;

 (b)  whether  at  present  only.  two
 trains,  one  Express  and  the  other  Pas-
 senger,  are  running  On  this  line  caus-
 ing  great  hardships  to  the  passengers;

 (c)  whether  Government  have  re-
 ceived  any  representation  for  the  res-
 toration  of  4  passenger  trains  on  this
 line;  and

 (d)  if  8०,  what  steps  Government
 propose  to  take  in  this  regard?

 .THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 Yes,  Sir.

 (b)  At  preseat  2  pairs  of  trains,  cne
 passenger  train  and  one  fast  passenger
 train,  are  running  on  this  line.

 Fs
 (c)  Yes,  Sir.

 (d)  Introduction  of  a  third  pair  of
 trains  on  thig  section  is  under  exami-
 nation  and  action  as  found  justified
 and  feasible  woulg  be  taken,
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 Production  of  Bulk  Drugs  as  recom-
 mended  by  Hathi  Committee

 *3l.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PETROI.EUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state.

 (a)  whether  Hathi  Committee  re-
 commended  for  stepping  up  the  pro-
 duction  of  bulk  drugs  fo  meet  the
 growing  needs;  and

 (b)  if  so,  the  steps  so  far  taken  in
 this  regard?

 THE  MINISTER  OF  PETRO.
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  Hathi  Committee
 has  made  comprehensive  recommen-
 dations  about  the  stepping  up  of  pro-
 duction  of  bulk  drugs  to  meet  the
 growing  needs  of  the  country.  These
 recommendations  are  under  conside-
 ration  of  Government.  In  the  mean-
 time  69  industrial  licences  and  letters
 of  intent  have  been  issued  to  the  drug
 manufacturers  since  the  receipt  of  the
 Hathi.  Committee  Report  in  April,
 ‘1975.  Government  have  also  approved
 various  expansion  schemes  of  the  pub-
 lic  sector  undertakings,  Indian  Drugs
 and  Pharmaceuticals  Limited  and
 Hindustan  Antibiotics  Ltd.  The  details

 of  these  schemes  are  as  follows: —

 (i)  Expansion  of  the  Synthetic
 Drugs  Plant,  Hyderabad,  involving
 an  investment  of  Rs.  2.79  crores
 which  would  increase  the  production
 capacity  from  2988  tonnes  to  3386
 tonnes.

 (ii)  Establishment  of  a  Nicotina-
 mulation  Unit  in  Gurgaon.  Haryana,
 at  an  estimated  capita]  outlay  of
 Rs.  6.93  crores.

 (ili)  Establishment  of  a  New  For-
 mulation  Unit  in  Gurgaon,  Haryana,
 at  an  estimated  capital  outlay  of
 Rs.  6.93  crores.

 (iv)  Expansion  of  the  Antibiotics
 Plant.  Rishikesh,  involving  an  jn-
 vestment  of  Rs.  5.3  crores.
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 (v)  The  expansion  of  Hindustan
 Antibiotics  Ltd.  involving  capital
 outlay  of  Rs.  0.l4  crores  for  ex-
 pansion  in  the  manufacture  of  Peni-
 cillin,  Streptomycin  and  manufac.
 ture  of  Gentamycin  and  Rifampi-
 cin.

 Prices  of  Drugs

 *32.  SHRI  5.  G.  MURUGAIYAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  prices  of  drugs  have  been
 increasing  beyond  the  common  man's
 reach;  and

 (b)  if  so,  measures  being  taken  or
 proposeg  to  be  taken  to  control  the
 prices?

 THE  MINISTER  OF  PETRO.-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  prices  of  drugs  are
 statutorily  con‘rollej  urder  the  pro-
 visions  of  Drugs  (Prices  Control)  Or-
 der,  1970.  Prices  once  notifieg  by  Gov.
 ernment  under  this  Order  cannot  be
 reviseq  by  the  manufacturer  without
 the  prior  approval  of  |  Government.
 Small-scale  units  having  an  annual
 sales  turn-over  of  less  than  Rs.  50
 lakhs  in  formulations  are  exempt  from
 the  purview  of  this  Order.  Through
 the  operation  of  this  Order  it  has  been
 possible  to  maintain  the  prices  of
 drugs  at  a  reasonable  level.  The  index
 number  of  whole-sale  prices  of  drugs
 and  medicines  during  the  last  two
 years,  viz.,  1975-76  ang  1976-77  (with
 300  as  the  base  for  970-7l)  had  been
 8.7  and  33.9  respectively.

 During  the  year  1976-77,  excise  duty
 on  patent  and  proprietory  medicines
 was  raised  by  Government  from  7-12
 per  cent  to  12-1]2  per  cent.  Similarly,
 excise  duty  on  medicinal  prepara-
 tions  containing  alcohol  narcotic  drugs
 and  narcotics  was  also  raiseq  from  0
 per  cent  to  20  per  cent.  The  cus-
 toms  duty  on  the  imports  of  interme-
 diates  ang  finisheq  bulk  drugs  was
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 also  raised  from  27.5  per  cent  to,  75
 per  cent  ad  valorem.\,.  The  main  in-
 crease  in  prices  during  ‘1976-77  was
 thus  due  to  the  revision  of  tariff  as
 indicated.  In  addition  to  this,  there
 were  also  cases  of  revision  of  prices
 of  certain  bulk  drugs  which  also  led
 to  the  increase  in  the  prices  of  formu-
 lations  to  some  extent.

 The  Committee  on  Drugs  &  Phar-
 maceutica]  Industry  (Hathi  Commit.
 tee)  in  their  Report  has  made  several
 recommendations  in  regard  to  the  ra-
 tionalisation  of  prices  of  drugs.  Their
 report  is  in  the  final  stages  of  consi-
 deration.

 Memorandum  by  M/s.  Glaxo
 Employees  Uniong

 °33.  SHRI  VASANT  SATHEFE:
 SHRIMATI  PARVATHI

 KRISHNAN:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  central  committee  of
 Glaxo  Employees  Unions  have  sub-
 mitted  a  memorandum  to  Government
 demanding  nationalisation  of  the
 Glaxo  and  probe  into  various  irregu-
 larities  of  Glaxo;

 (b)  if  so,  reaction  of  Government  to
 the  demands  made  therein;  and

 (c)  action  taken/proposegq  in  the
 matter?

 THE  MINISTER  OF  PETRO.
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  A  Memorandum  hag  been  receiv-
 ed  in  which  8  demang  for  probe  into
 various  irregularities  of  Messr;  Glaxo
 has  been  made.  This,  however,  does
 not  contain  a  demand  for  nationali-
 sation  of  the  company.

 _(b)  and  (ec).  The  specific  allega-
 tions  made  against  the  company  are
 being  looked  into  in  consultation  with
 concerneg  authorities.
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 Supply  of  Water  Purifying  Chemicals  *
 by  Maruti  Chemicals

 *34,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Shri  Sanjay  Gandhi's
 chemical  company  (Maruti  Chemicals)
 supplied  water  purifying  chemicalg  to
 various  Government  ang  quasi-Gov-
 ernment  ang  other  organisations  and
 institutions  which  have  been  found  to
 be  injurious  to  human  health  and
 also  causing  a  drain  of  Rs.  28  lakhg  of
 public  money;

 (b)  if  so,  whether  Government  pro-
 pose  to  take  penal  action  against  the
 owners;  and

 (c)  what  are  the  other  chemicals
 that  Shri  Sanjay’s  companies  produce
 ang  which  Government  departments
 and  other  organisations  and  _  institu-
 tions  are  their  buyers?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  A  ‘Polymer  Compound
 under  the  trade  name  of  ‘Quick  Floc
 Polymix'  was  supplied  by  M/s  Maruti
 Technical  Services  (Private)  Limited,
 Gurgaon,  to  the  Municipal  Corporation
 of  Delhi  including  Delhi  Electric  Sup.
 ply  Undertaking  for  a  value  of  Rs.
 2.4  lakh  to  be  used  for  waterlsew-
 age  treatment.  M$s,  Maruti  Technical
 Services  (P)  Ltd.  are  registered  as  a
 small  scale  unit  for  the  manufacture
 of  one  chemical  only,  namely,  Quick
 Floc  Polymix.  The  names  of  other
 Government,  quasi-Government  ang
 other  organisations  and  institutions  to
 whom  this  chemical  was  supplied  are
 given  below:

 l.  Water  Works  Engineers,  Ku-
 maun  Jal  Sansthan,  Haldwani
 Distt,  Nanital.

 2.  Water  Works  Engineer,  Kumaun
 Jay  Sansthan,  Almora.

 3.  General  Manager,  Jal-Sansthan,
 Dehra  Dun.
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 4.  Superintending  Engineer,  Banga-
 lore  Water  Supply  &  Sewage
 Board,  Bangalore.

 5.  Nagar  Abhiyanta,  Jal-Kal  Vibhag
 Aishbag  &  Jal  Nigam,  Lucknow.

 6.  Delhi  Cloth  &  General  Mills  Li-
 {  mited,  Delhi.
 7.  Nagar  Abhiyanta  (Jal-Kal  Vi-

 bhag)  Water  Works,  Agra.
 a.  S.D.0.  Maintenance  Unit,  U.P.

 Jal  Nigam,  Jhansi.

 9.  Allieqd  Agencies,  K-2  Newry  Cloth
 Market,  .  Ahmedabad-2.

 10.  Krishna  Agencies,  17,  Nazir
 Bldg.,  Calicut  Street,  Ballard
 Estate,  Bombay  for  use  ty  Bom-
 bay.

 ll.  Haryana  Agricultural  Univer.
 sity,  Hissar.

 12.  Nagar  Abhiyanta  Jal  Vibhag,
 Kanpur,

 13.  Jalan  Entreprises,  7  Babu  Lal
 Lane,  Calcutta.

 14,  Jugal  Kishore  Chiranji  Lal,  Ba-
 zar  Sirki  Walan  Delhi.

 15.  Shrj  Gupta,  Rajouri  Garden,
 ‘\  New  Delhi.

 16.  Sub-Divisional  Officer,  Mainten.
 ance  Unit,  U.P.  Jal  Nigam,  Ba-
 bina.

 From  the  tests  which  have  so  far
 been  carrieq  out  at  the  Delhi  Water
 Works  Laboratory  “no  abnormal  toxic
 effects”  of  this  chemical  have  so  far
 been  noticed.

 Construction  of  Trivandrum-Kanya-
 kumari  Railway  Line

 °35.  SHRI  R.  KOLANTHAIVELU:
 SHRI  K.  7९  KOSALRAM:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 #  (2)  the  present  position  regarding
 construction  of  Trivandrum-Kanya-
 kumari  railway  line  in  relation  to  the
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 targets  of  completion  of  various  pha-
 ses;  and

 (b)  the  time  by  which  the  line  is’
 expected  to  be  completed  and  brought
 into  operation?  ’

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 The  first  phase  of  the  project  from
 Trivandrum  to  Nagarcoi]  is  expected
 to  be  completed  in  ‘1978.  There  has
 been  delay  in  completing  the  project
 in  relation  to  the  origina]  target  on
 account  of  the  limited  availability  of
 resources.

 (b)  The  complete  link  is  expected
 to  be  completeg  and  brought  into
 operation  by  March,  1980.

 Murder  of  Vice-President  of  C.L.W.
 Labour  Union

 °36.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  investigation  into
 the  murder  of  one  employee  of  Chitta-
 ranjan  Locomotive  Works,  Shri
 Mihir  Kumar  Dey  on  ‘2st  June,  975
 who  also  happened  to  be  the  Vice-
 President  of  Chittaranjan  Locomotive
 Works  Labour  Union  has  been  started
 so  far;

 '

 (b)  if  so,  the  results  thereof;  and

 (ce)  whether  any  miscreants  have
 been  arrested  in  this  case?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  (a)
 Yes,  Sir.

 (b)  Police  submitted  a  final  report
 No,  47  on  25-12-1976  in  this  case  treat-
 ing  the  case  as  true.

 (९)  No,  Sur.
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 भागलप्र  के  पास  गंगा  लदी  पर  रेलजे  पूल

 h
 "37  डा०  रामजी  सिह:  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भागलपुर  के  पास  गंगा
 नदी  पर  रेलवे  पुल  बनाने  को योजना  सरकार
 के  विचराधीन  है  ;

 (ख)  यदि  हां,  तो  कब  से  तथा  इस,मामले
 में  कितनी  प्रगति  हुई  है  ;

 (ग)  जब  तक  गंगा  नदी  पर  रेलवे  पुल
 नहीं  बनता  तब  तक  बिहपुर  से  बरारी  तक
 छोटी  लाइन  होने  की  क्‍या  झ्रावश्यकता  है  ;
 नझौर

 (8)  क्या  उनके  मंत्रालय  को  इस  सम्बन्ध
 में  भागलपुर  ईस्टर्न  डिवोजनल  चेम्बर
 झाफ  कामसं  तथा  झन्य  संगठनों  से  बहुत  से
 प्रतिवेदन  मिले  हैं  झ्ौर  यदि  हां,  तो  उन  पर
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 रेल  मंत्री  (प्रो०  मधु  वण्डबते)  :  (क)
 जी  नहीं  ।

 (ख)  शोर  (7),  प्रश्न  नहीं  उठता  ।

 (ख)  पूर्वी  बिहार,  वाणिज्य  एवं  उद्योग
 मंडल,  भागलपुर  थे  एक  शभ्रम्यावेदन  प्राप्त

 हुआ  था  जिसमें,  धन्य  बातों  के साथ  साथ  रेल

 पुल  के  निर्माण  के  लिए  प्रनुरोध  किया  गया  था  t

 भागखपुर  में  रेलवे  का  पुल  बनाने  से  सम्बन्धित
 किसी  प्रस्ताव  पर  विचार  नहीं  हा  रहा  है।

 Common  Marriage  Law

 °38.  DR.  BAPU  KALDATE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State:

 (a)  whether  Government  propose  to

 orm
 the  marriage  laws  in  the  coun-

 Ty;

 (b)  whether  article  44  of  the  Cons-
 titution  would  be  invoked  for  the
 purpose;  and

 (c)  if  not,  what  gteps  are  being
 taken  to  have  a  common’=  marriage
 law  in  the  country?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  There  is  at  present
 no  proposal  before  Government  fcr
 the  reform  of  marriage  laws  with  a.
 view  to  having-a  common  marriage
 law  in  the  country.

 जामलपुर  रेलवे  ।  पाप  में  युवकों  को  रोजगार

 *39  श्यो  जगर  ग्बी  प्रसाद  यादव  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्या  पंच  वर्षीय  योजनाएं  बनने  से  पूर्व
 जमालपुर  रेलवे  वककंशाप  में  22  हजार  कमंचारी
 काम  करते  थे  जबकि  पंच  वर्षीय  योजनाएं  बनने
 के  बाद  कमंचारियों  के  संख्या  घटाकर  -8-9

 हजार  कर  दी  गई  है,  और  यदि  हां,  तो  इसके
 क्‍या  कारण  हैं  ;

 (ख)  क्या  मुंगेर  जिले  में  यह  एक  मात्र

 ऐसा  बड़ा  रेलवे  वर्कशाप  है  जहां  स्थानीय  कमे-
 चारी  शौर  कुशल  कारीगर  काम  करते  है  ;
 शौर

 (7)  क्‍या  वहां  हजारों  परिशिक्षित

 युवक  बे रोजगार  हैं  झौर  यदि  हां,  तो  इस  सम्बन्ध
 में  सरकार  की  क्‍या  योजना  है  ?

 रेल  मंत्री  प्रो०  मधु  वण्डवते  ):  (क)
 जी  नहीं।  जमालपुर  कारखाने  में  कमंचारियों
 की  संख्या  कभी  भी  22,000  के  भ्रासपास  नहीं
 रही  ।.  पहली  पंचवर्षीय  योजना  के  तत्काल

 ८हले यह  संख्या  1,378 थी।1  शब  11,076

 है

 (ख)  जीहां।

 (ग)  भ्रभी  तक  भ्रप्रेन्टिस  प्रधिनियम  के
 अन्तर्गत  869  प्रप्रेटिसों  को  प्रशिक्षत  किया
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 जा  चुका  है  जिनमें  स ेकेवल  82को  काम  पर
 लगाना  शेष  है  -  723  भ्रप्रेन्टिसों  का  एक

 दूसरा,  बेच  प्रशिक्षण  ले  रहां  है  ।  सभी  पाव

 भरधंकुशल  झोर  प्रकुशल  कमंचारियों  के

 व्यावसायिक  जांच  करके  पदोन्नति  देने  के  बाद

 कार्य  पग्रधिनियम  के  प्रन्तगंत  अहंता  प्राप्त

 अप्रेंटिसों  को  कुशल  कारीगरों  के  रूप  में

 कारखाना  में  लगा  दिया  जाता  है  t

 7  Works  Canteen  at  C.L.W.

 *40.  DR.  SARADISH  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  the  top  officials  of  the  Chittaran-
 jan  Locomotive  Works  were  active  to
 provocate  the  workers  at  Chittaranjan
 Locomotive  Works  just  after  the  Lok
 Sabha  elections;

 (b)  whether  Government  are  also
 aware  that  some  deliberate  chaos  was
 attempted  in  the  works  canteen  at
 Chittaranjan  Locomotive  Works  b7
 some  officers  which  was  resisted  by
 the  workers;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Vv.  6.  P.  Golden  beach  resort,  Madras

 176,  SHRI  5.  D.  SOMASUNDARAM:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  V.G.P,  Golden  Beach
 Resort,  Madras  and  some  other  com-

 “panies  do  not  pay  dividends  on  the
 y  ahares  sold  by  them  to  the  public;  and

 (b)  if  90,  the  action  proposed  to  be
 taken  by  Government  to  force  the
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 companies  either  to  pay  the  dividend
 or  to  return  the  money?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  V.G.P.  Golden  Beach  Re-
 sort  Ltd.  was  incorporateg  on  ‘19-9-
 1973,  The  company  has  _  incurred  a
 loss  of  Rs,  2,938,319  during  the  year
 endeq  30-6-75  and  the  accumulated
 loss  as  on  30-6-75  has  been  worked  out
 at  Rs.  4,70,259.  The  question  of  the
 company  being  in  a  position  to  declare
 a  dividend  does  7०  therefore  arise.
 It  is  not  possible  to  give  any  infor-
 mation  about  “other  companies”  refer-
 req  to  in  the  question  83  the  names
 of  these  companies  have  not  been
 given.

 (b)  The  Companies  Act  does  not
 empower  the  Government  to  force  the
 companies  to  declare  a  dividend.  The
 share  capital  can  be  returned  only  in
 case  of  winding  up  or  in  the  event
 of  reduction  of  share  capital  as  pro-
 vided  in  the  Companies  Act.

 Representation  from  Sholapur  Cham-
 ber  of  Commerce  anq  Industries

 (Maharashtra)

 77.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceiveg  in  April,  977  written  repre-
 sentation  with  copies  of  resolutions
 passed  by  Sholapur  Chamber  of  Com-
 merce  and  Industries  (Maharashtra);

 (b)  what  action  have  Government
 taken  on  the  said  representation  oF
 proposes  to  take  and  when;  and

 (c)  whether  Government  find  it
 difficult  to  accede  to  their  request;  if
 so,  what  are  the  reasons  and  how  and
 when  these  grounds  ghall  be  removed?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)

 Yes.

 (b)  and  (०),  A  high  power  com-
 mittee  wil]  soon  be  appointed  to  re-
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 view  the  existing  zonal  Railway  juris-
 dictions  including  the  question  of
 Sholapur  Division.

 खंडवा-दोहव  रेलवे  लाईत

 178.  थो  रामेश्बर  पाटीदार:  क्‍या

 रल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  क ेखरगोन  जिले  की
 जिला  सलाहकार  समिति  ने  केन्द्रीय  सरकार  को
 1973-74  में  खंडवा-दोहद  रेलवे
 लाइन  के  बारे  में  एक  प्रस्ताव  भेजा  था  ;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 बया  कायंवाही  की  जा  रहो  है  ?

 रेख  मंतो  (प्रो०मध  बंडवते)  :  (क)
 खंहवा-दोहद  रेलवे  लाइन  के  बारे  में  खरगोन
 जिले  की  जिला  सलाहकार  समिति  सें  97  3-  74
 में  प्राप्त  प्रम्ताव  मिल  नहीं  पा  रहा  है  ।

 तथापि,  इसी  सम्बन्ध  सें  मध्य  प्रदेश  कांग्रेस

 क्‌  मे ंटी,  भोपाल  के  माध्यम  से  प्रध्यक्ष,  निमाड
 जिला  कांग्रेस  कम  टी,  खरगोत  का  पत्र  झगस्त,
 975  %  प्राप्त  ह्भा  था  |

 (ख)  संसाधनों  की  कमी  के  कारण,
 खंडवा  से  दोहद  तक  रेलवे  लाइन  बनाने  के
 प्रस्ताव  पर  विचार  करना  सम्भव  नहीं  हो
 सका  t

 Production  of  Oil

 179.  SHRI  K.  MAYATHEVAR:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  total  production  of  oil  in  the
 country;

 (9)  prospective  plans  and  the  phas-
 es  thereof  for  increasing  the  produc-
 tion  during  the  next  ten  years;

 (c)  the  anticipated  production  of
 oil  in  Tamil  Nadu  during  the  next  ten
 years;  and
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 (d)  the  phases  envisaged  for  pro-
 duction  of  oil  in  Tamil  Nadu  during
 the  next  ten  years?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  About  8.9  million  tonneg  of  crude
 oil  was  produced  in  the  country  during
 1976-77,

 (b)  According  to  present  indica-
 tions,  production  during  the  years
 ‘1977-78  to  ‘1983-84  ig  estimated  as
 under;

 Year  Production  (M.  Tonnes)

 1977-78,  4.3
 1978-79  43  :

 1979-80  35.6
 980-8i  7.6
 1981-82  7
 ‘1982-83,  >  9.6  for  each  year,
 ‘1983-84  J

 No  estimates  of  production  beyond
 1983-84  have  been  made.

 (c)  and  (d).  No  hydrocarbons  have
 yet  been  discovered  in  Tamil  Nadu.
 Therefore,  no  projections  of  production
 therefrom  can  be  made.

 दोहव,  झा बुझा,  थार  तथा  इन्दोर
 के  बोच  रेल  सम्पर्क

 i80,  श्री  भागोरय  भंवर:  क्‍या  रेल

 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दोहद,  झाबुआ  धार  तथा

 इन्दौर  को  जोड़ने  वाली  नई  रेल  लाइन  बिछाने

 के  लिये  गत  कुछ  वर्षो  में  सर्वेक्षण  कराया  गया

 था,  यदि  हां,  तो  क्या  इस  लाइन  पर  निर्माण  कार्य

 श्रारम्भ  करने  के  लिये  कोई  प्रस्ताव  सरकार  के

 विचाराधीन  है  भौर  उसकी  मुख्य  बातें  क्या  हैं;

 (ख)  क्या  रतलाम,  बांसवाडा,  डूंगरपुर
 को  जोड़ने  वाली  नई  रेल  लाइन  का  सबक्षण  कार्य

 पूरा  हो  गया  है,  ;  भौर
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 (ग)  ६  रतलाम-बांसवाड़ा  रेल  लाइन
 द्वारा  किन  लाइनों  ओर  शहरों  से  सम्पर्क  स्था-
 पित  किये  जाने  का  विचार  है  |
 रेल  मंत्री  (प्रो०  मधु  बंडवते)  :  (क)
 जी,  नहीं  ।

 (ख)  रतलाम-बांसवाड़ा  को  मिलाने

 बाली  प्रस्तावित  नयी  लाइन,  जिसे  भविष्य  में

 ड्गरपुर  तक  बढ़ाये  जाने  की  संभावना  है,  का
 मर्वेक्षण  कायं  पूरा  कर  लिया  गया  है

 (ग)  प्रस्तावित  रतलाम-बांसवाड़ा
 रेलवे  लाइन  पर  निम्नलिखित  महत्वपूर्ण  स्टेशन

 :  JUNE  i4,  1977

 होंगे  :—
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 tai  में  विभिन्न  श्रेणियों  में  भर्तो  मे

 झनसूचित  जातियों  को  प्रतिशतता  ay

 i8.  थ्रो  संगलदेव  विशारद  :  क्‍या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 जनवरी,  1974  से  फरवरी,  977  तक
 रेलवे  में  विभिन्न  श्रेणियों  में  कुल  कितने  व्यक्ति
 भर्ती  किये  गये  झौर  उनमें  भ्नुसूचित  जातियों
 की  प्रतिशतता  क्‍या  है  ?

 रेल  मंत्री  (प्रो०  मधु  बण्डवते)  :  रेलों

 पर  1-1-7482  28-  2-7  7  की  झवधि  में  की

 गयी  भर्ती  को  स्थिति  नोचे  दी  गयी  है  :--

 धणो  [-श्रेणी  1  के  पदों  पर  भर्ती  संघ

 (i)  धामनोड़  लोक  सेवा  झ्ायोग  के  माध्यम

 (2)  सैलाना  से  होती  है  ।

 (3)  साखन  श्रणी  [[-सामान्य  ,:  श्रेणी  []  के  पदों  पर

 तर  के  कमंचारियों
 (4)  दानपुर  भर्ती  हक  i

 होती  रिपो
 हि  से  पदोन्नति  द्वारा  होती  है।

 (5)  चन्दरगढ़  (सेरन)  कुछ  विशेष  कोटियों  में  ही  भर्तो

 (6)  खोरीपीपली  |  संघ  लोक  सेवा  प्रायोग  के

 मध्यम  से  होती  है।

 श्रणो  IIT  श्रेणी  [५

 कुल  भर्ती  किए  प्रनुसूचित  जाति  कूल  भर्ती  किए  गए  प्रनसचित  जाति

 गए  कमंचारियों  के  कमंचारियों  का  कमंचारियों  को  के  कर्मचारियों
 की  संख्या  प्रतिशत  संख्या  का  प्रतिशत

 मध्य  रे०  3332  5.3  7964  11.2

 पूर्व  रे०  577  4.  4529  22.2

 उत्तर  रे०  4739  25.7  388  46.  30

 पूर्वो०  रे०  45l  5.7  2631  24.5

 पूर्वो०सी०  545  6.8  2555  35.5

 दक्षिण  रे०  1841  20.0  229  23.8

 द्  मध्य  992  .65  706  9.5

 44  2284  7.8  7394  8.5

 पश्चिम  262  0.55  5424  0.5
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 राजस्थान  में  नई  रेखबे  लाइनों  का  निर्माण
 न  re +

 i82.  भी  चतुर्भुज  :  क्‍या  रेल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चालू  वर्ष  में  नई  रेलवे  लाइनों
 के  निर्माण  पर  खर्च  के  लिये  कितनी  धनराशि
 निर्धारित  की  गई  है;

 (ख)  उक्त  धनराशि  में  से  कितनी

 घनराशि  राजस्थान  में  ख  की  जायेगी;
 झोर

 (ग)  राज्य  की  प्रस्तावित  नई  रेल

 परियोजनाप्रों  की  मुख्य  बातें  क्‍या  हैं?

 रेल  मंतो  (प्रो०  मधु  वण्डवले)  :  (क)

 चालू  वर्ष  में  नयी  लाइनों  के  निर्माण  प्लौर

 उखाड़ी  गयी  लाइनों  को  फिर  से  बिछाने  के

 सिए  23.58  करोड़  रुपये  की  राशि  की

 व्यवस्था  की  गयी  है।

 स्व)  कुछ  नहीं।

 (ग)  राजस्थान  में  पड़न  वाले

 सूरतगढ़-भटिडा  रेलवे  लाइन  के  प्रामान-
 परिवतंन  का  काम  चल  रहा  है  प्रौर  दि-तली-

 भ्रहमदाबाद  के  प्रामान-परिवतंन  का  कार्य

 जो  हक्‍्धिकांशत:ः  राजस्थान  में  पड़ता  है,  को

 1977-78  के  बजट  में  शामिल  कर  लिया

 गया  है।  बीकानेर  से  छतरगढ़  तक  की  नयी

 रेलब  लाइन  के  लिए  सर्वेक्षण  कार्य  को  भी

 1977-78  के  ब्जट  में  शामिल  कर  लिया

 गया  है।  इससे  राजस्थान  केनाल  क्षेत्र  क  लिये
 रेल  सुविधा  सुलभ  हो  सकेगी।

 बंदी,  झासावाड़,  चिलौरगढ़  में  रेलवे

 लाइन  बिछाने  झौर  उनका  बिस्तार
 करने  सम्बन्धी  मई  नोलति

 183.  थ्री  कृष्ण  कुमार  गोयल  :  क्‍या
 रेल  मत्री  पह  बतानें  की  क॒पा  करेंगे  कि:
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 (क)  क्‍या  सरकार  ने  पिछड़े  राज्यों  में
 रेल  लाइनें  बिछाने  भौर  उनका  विस्तार  करते
 के  लिये  कोई  नई  नीति  भ्पनाई  है  ;.  और

 (ख)  यदि  हां,  तो  बंदी,  झालावाड़,
 चित्त इ  गढ़  तथा  प्रन्य  क्षेत्रों  में  नये  रेल  मार्गों
 का  निर्माण  न  करने  के  क्‍या  कारण  हैं  ?

 रेल  मंत्रो  (प्रो०  मधु  दंडवते)  :  (क)
 जी  हां,  सरकार  की  यह  नीति  है  कि  देश  के
 उन  पिछड़े  क्षेत्रों  में  रेलवे  लाइनों  का  निर्माण
 किया  जाय,  जहां  पर्याप्त  यातायात  होने  की
 मम्भावना  हो  झौर  जहां  इनके  निर्माण  से  उन

 ~

 क्षेत्रों  का विकास  हो  सके।

 (4)  घन  की  बहुत  हो  कमी  है  यहां  तक
 कि  जो  परियोजनाएं  इस  समय  चल  रही  ह
 उनके  लिए  भी  यह  घनराशि  पर्याप्त  नहीं  है  ।
 धन  की  कमी  के  कारण  बूदो,  झालावाड़,
 चित्तौड़ गढ़  ओर  भ्रन्य  क्षेत्रों  में  रेलवे  लाइनों
 का  काम  प्रारम्भ  करना  सम्भव  नहीं  हो  पाया

 है  t

 विदिशा  रेलवे  स्टेशन  पर  स्थित  पैदल
 झोवरब्रिज  का  विस्तार  किया  जाना

 184.  भरी  राघवजी :  क्‍या  रेल  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  उनके  मंत्रालय  को  विदिशा
 रेलवे  स्टेशन  पर  स्थित  पैदल  प्रोवरब्रिज
 का  विस्तार  करने  के  लिये  सुझाव  प्राप्त  हुझा
 है;

 (ख)  ब्या  उपरोक्त  पुल  के  विस्तार  की

 कोई  योजना  मध्य  रेलवे  के  विचाराधीन  है
 श्लीर  यदि  हां,  तो  तत्सम  न्धी  मुख्य  बातें  क्या

 हैँ  ;  श्लौर
 ~

 (7)  क्‍या  विदिशा  रेलवे  स्टेशन  पर

 वाहनों  के  लिए  भी  झ्ोवरब्रिज  बनाने  की  कोई
 योजना  सरकार  के  विचाराधीन  है  ?
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 रेख  मंत्री  (प्रो०  मधु  बंडवते)  (क)
 विदिशा  में  ऊपरी  पैदल  पुल  को  लम्बाई  में

 बढ़ाने  के  लिए  भ्रम्यावेदन  प्राप्त  हुए  हैं,  उसे

 चोड़ा  करने  के  लिए  नहीं  ।

 (ख)  विदिशा  में  ऊपरी  पैदल  पुल  की

 8  से  12’  चौड़ाई  करने  के  प्रस्ताव  पर  मध्य

 रेलवे  ने  झपनी  इच्छा  से  विचार  किया  था,

 किन्तु  इसे  व्यावहारिक  नहीं  पाया  गया

 क्योंकि  ऊपरी  पैदल  पुल  का  बतंमान  ढांचा

 झतिरिक्त  भार  वहन  करने  के  लिए  सुरक्षित
 नहीं  है।

 (ग)  जी  हां,  विदिशा  में  वतमान  समपार

 ao  270-बी  के  बदले  एक  ऊपरी  सड़क  पुल
 के  निर्माण  का  प्रस्ताव  रेलवे  के  विचाराधीन  है

 झौर  योजना  की  सामान्य  रूपरेखा  मध्य  प्रदेश

 की  राज्य  सरकार  को  स्वीकृति  के  लिए  भेज  दी

 गयी  है,  जिसका  अभी  इन्तजार  है।  योजना

 के  भारेख,  झभिकल्प  झौर  पध्नुमानों  को  भ्रन्तिम

 रूप  दिये  जाने  तथा  रेलवें  शौर  राज्य  सरकार

 को  परस्पर  सहमति  हो  जाने  के  बाद  इस

 प्रस्ताव  को  रेलवे  के  भावी  निर्माण  कायंक्रम

 में  शामिल  करने  के  बारे  में  विचार  किया

 जायेगा  बशतें  घन  उपलब्ध  हो

 निःशुल्क  रेल  यात्रा  और  रियायती  दरों

 पर  रेल  यात्रा  को  सुविधा

 185.  श्री  मुत्युंजय  प्रसाद  वर्मा  :  क्‍या
 +  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  रेलवे

 प्रशासन  कुछ  ऐसे  व्यक्तियों  तथा  सार्वजनिक

 संस्थाश्रों  के  पर्श  ह 3  तथा  समाज  सेवकों

 को  निःशुल्क  ब्रथवा  रियायती  दरों  पर  निश्चित

 अवधि  में,  लिखित  स्टेशनों  के  बीच  या  सभी

 स्थानों  की  यात्रा  करने  की  सुविधा  प्रदान

 करता  है  जिनका  रेलवे  प्रशासन  अथवा  रेल

 यात्रियों  की  यात्रा  सुविधा  से  कोई  प्रत्यक्ष

 या  परोक्ष  सम्उन्ध  नहीं  और  यदि  हां,  तो
 वर्ष  1967,  972  झोर  976  &  किन्हें
 यह  सुविधा  दी  जाये,  इसके  क्‍या  नियम  थे  ?
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 रेल  मंत्री  प्रो०  | 1  बंडवते )
 मानाथं  पास  मंत्री  के  ध्रनु  मोदन  से  ऐसे  संगठनों
 व्यक्तियों  को  दिये  जाते  है  जो  रेलों  या  देश
 के  लिए  कर  रहे  अपने  झपन  कामों  के  झाधार
 पर  उनके  पात्र  हों  ।  ऐसे  पास  जारी  किये  जाने
 की  तारीख  से  एक  सीमित  भ्रवधि  एक  वर्ष
 से  झनधिक  के  लिए  होते  हैं  -  यह  झवधि  कार्य

 क्त्र  शौर  तत्सम्बन्धी  भ्रपेक्षित  प्रवधि  पर
 झाधघारित  होती  है  i  इस  नीति  में  कोई  परिवतंन
 नहीं  किया  गया  है  झ्ौर  967,  972  भौर
 976  में  जारी  किये  गये  ऐसे  पासों  की

 संख्या  निम्नलिखित  है  —

 967  972  976

 59  7  155

 जहां  तक  रेल  यात्रा  में  रियायत  का
 सम्बन्ध  हैँ  एक  विवरण  सलग्न  है  जिसमें

 यह  सूचना  दी  गयी  है  tv

 विवरण

 कुछ  सामाजिक,  शैक्षिक  एवं  सांस्कृतिक
 महत्व  की  अखिल  भारतीय  निकायों  के  वापिक
 झधि वे  शनों  में  भाग  लेने  वाले  प्रतिनिधियों  को
 भी  रियायती  रेल  यात्रा  की  सुविधा  दी  आातो

 है।  यह  सुविधा  पहले  दर्ज  में  5  प्रतिशत  शौर

 दूसरे  दज  में  50  प्रतिशत  होती  है।

 नीति  के  रूप  में,  ऐसे  संगठनों  के  प्रनुरोधों
 पर  विचार  करते  समय,  सामान्यतः:  निम्न-
 लिखित  बातों  का  ध्यान  रखा  जाता  है  —_—

 (i)  बह  संगठन  भखिल  भारतीय  हो
 न  कि  क्षेत्रीय  झथवा  राज्य  स्तर
 की।

 (ii)  वह  संगठन  शैक्षिक,  सांस्कृतिक
 श्रथवा  सामाजिक  महत्व  का  हो  |

 (iii)  बह  राजनीतिक,  धामिक  झथवा
 साम्प्रदायिक  विचार  की  न  हों  |

 (iV)  सामान्यत:  किसी  विशेष  कार्यक्षेत
 के  झखिल  भारतीय  एक  ही
 सगठन  को  रियायतें  दी  जाती
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 हैं  भोर  ऐसे  शझन्य  संगठनों  को  नहीं
 दी  जाती  t

 मग्स धक

 ऐसे  निकायों  को  रियायत  देने  के  सम्ब्रन्ध

 में  इन  सभी  वर्षों  में  उसी  नीति  का  पालन
 किया  गया  सिवाय  वर्ष  976  के  जब  मंत्री
 के  झादेश  के  झनुसार  निम्नलिखित  तीन

 '  मामलों  में  भी  रियायत  दी  गयी  —

 (1)  इडयन  यूथ  कांग्रेस  द्वारा  नयी
 दिल्ली  में  प्रायोजित  ब्लाक  यूथ
 कांग्रेस  प्रध्यक्षों  के  सम्मेलन  में
 भाग  लेने  वाले  प्रतिनिधियों  को

 (भ्रगस्त  976)  |

 (2)  भ्रखिल  भारतोय  काग्रेस  कमेटी  की

 गौहाटी  में  हुई  बैठक  में  भाग
 लेने  वाले  इंडियन  यूथ  कांग्रेस  के
 प्रतिनिधियों  को  (नवम्बर  र,  976  )।

 (3)  नम्बर  9768  दौरान  भ्रखिल
 भ  रतीय  काग्रेस  कमेटी  की  केन्द्रीय
 अभियान  समिति  द्वारा  प्रायोजित
 राज्य  यूनिटो  के  विभिन्न  राष्ट्रीय
 मचों  के  पूर्वीय  क्षेत्र  झनिसमय
 में  भाग  लेने  के  लिए  हावड़ा
 से  गीहाटी  जाने  शोर  वापस  प्राने
 वाले  प्रतिनिधियों  को  1

 Cost  of  Production  of  Fertilizers

 186,  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Government  have
 examined  that  the  prices  of  fertilizers
 are  reasonable  go  as  to  facilitate  all
 round  agricultural  development;

 (b)  if  not,  the  concrete  steps  taken
 to  ensure  sizeable  reduction  in  the
 Cost  of  production  of  fertilizers;
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 (c)  whether  the  gtudy  reported  to
 have’  been  made  regarding  cost  of
 production  hag  been  completed;  and

 (d)  if  so,  the  salient  features  there-
 of  and  the  time  by  which  impact  is
 expected  to  be  felt  on  the  price  of
 fertilizers?

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Prices  of  fertilizers,  which  had  to
 be  raised  in  June,  974  because  of
 sharp  rise  in  international  prices,
 have  been  reviseq  downward  a  num-
 ber  of  times  since  then.  In  fixing  prices
 of  fertilizers  the  cost  of  production  of
 indigenous  produce  and  import  prices
 are  taken  into  account.  Apart  from,
 adjusting  prices  of  fertilizers,  prices
 of  several  agricultural  products  have
 also  been  revised  from  time  to  time.
 In  adjusting  prices  of  inputs  and  agri-
 cultural  products,  consideration  ig  also
 inter-alia  given  to  the  effect  that  these
 prices  have  an  agricultural  output.

 (b)  to  (d).  While  various  measures
 are  taken  on  a  continuing  basis  to
 improve  plant  efficiencies  ang  _  bring
 down  production  costs,  the  produc-
 tion  cost  in  each  plant  is  determined
 primarely  by  the  capita]  cost  of  the
 plant  and  the  cost  of  feedstock  and
 other  utilities.  Investment  on  the  fer-
 tilizer  plants  shoulg  also  be  allowed
 a  reasonable  return.  Government  had
 set  up  a  Fetijizer  Prices  Committee  ta
 recommend  a  pricing  policy  that
 would  ensure  a  fair  return  on  invest-
 ment  on  a  sustained  basis,  and  this
 Committee  hag  carried  out  a  detailed
 study  of  the  cost  of  production  in  each
 fertilizer  plant.  The  Committee  has
 since  submitteg  Part  I  of  the  Report
 relating  to  nitrogenous  fertilizers.
 Part  II  of  the  Report  relating  to  phos-
 phatic  fertilizers  is  yet  to  be  submit-
 ted.  While  considering  the  recommen-
 dations  of  the  Committee,  Govern-
 ment  would  bear  in  ming  the  need  to
 make  fertilizers  available  to  the  far-
 mer  at  as  reasonable  price,  as  possible
 with  a  view  to  facilitate  alround  agri-
 cultural  development.
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 Railway  Line  from  Eastern  Part  to
 Western:  Part  of  India  via  Gwalior,

 «.  Shahjahanpur  and  Pilibhit

 *  187.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 Construct  a  railway  line  via  Gwalior,

 Shahjahanpur  and  Pilibhit  with  a
 view  to’  provide  a  fast  train  service
 from’  Eastern  part  of  India  to  the
 Western  part,  particularly  Bombay;
 and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  RAILWAYS
 -(PROF.  MADHU  DANDAVATE):  (a)
 ang  (b).  Gwalior  ang  Farrukhabad
 are  already  linked  by  broad  gauge
 railway  line.  A  survey  has  been  car-
 rieq  out  for  construction  of  a  new
 railway  line  from  Farrukhabad  to
 Shahjahanpur  ang  from  Shahjahan-
 pur  to  Gola  Gokarannath/Mailani.  Re.
 ports  on  this  survey  are  awaited  from
 the  Railway.  The  decision  on  the  con-
 struction  of  this  line  will  be  taken
 after  the  reports  are  received  end  exa-
 mined  and  keeping  in  view  the  avail-
 ability  of  resources.  Gauge  conversion

 ‘of  the  existing  metre  gauge  line,  from
 Shahajahanpur  to  Pilibhit  to  broad
 gauge  which  woulg  complete  the  direct
 link  between  Pilibhit  and  Bombay  is
 however  not  under  consideration.

 fart  के  लिए  ट्यूब  रेल  योजना

 188.  श्री  उधसेग  :  क्‍या  रेल  मंत्री

 यह  ताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  की  व्रहुचचित  ट्यूव
 रेल  योजना  समाप्त  कर  दी  गई  है,  इस
 योजना  पर  झत्र  तक  कुल  कितना  खर्च

 हा  शौर  इसे  समाप्त  किये  जाने  के  क्‍या
 कारण  हैं,  प्रोर
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 (ख)  क्‍या  इसके  स्थान  पर  कोई
 न्य  योजना  सरकार  के  Taare  है.
 यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है,  नवीन
 योजना  पर  कितना  खच  होगा  तथा  यह
 कब  तक  कार्यान्वित  होगी  t

 at

 रेख  मंत्रो  (भ्रो०  मधु  बंडबले)  :

 (=)  शार  (ख)  महानगर  परिवहन

 परियोजना  (  रेलवे)  सगठन,दिल्‍्ली  द्वारा  दिल्ली
 क्षेत्र  के  लिए  36  कि  मी०  के

 भूमिगत  गलियारे  झौर  97  कि०  मी०

 सतह  के  गलियारे  को  द्रुत  परिवहन
 प्रणाली  के  लिए  एक  मास्टर  प्लान  तैयार
 किया  गया  है  ।  संसाधनों  को  कमी  को
 देखते  हुए  इस  बड़ी  योजना  को  शक्
 करना  अभी  सम्भव  नहीं  है  किन्तु,
 एक  लघु  चरण  वाली  योजना,  जिसमें
 परिक्रमा  रेल  की  शगिजली  गाड़ियो  के
 परिचालन  पर  विचार  किया  जाना  है,
 के  लिए  अनुमान  लगाया  जा  रहा  हैं
 एक  वार  यह  ग्ननुमोदित  हो  जाने  पर
 इस  चरण  को  पूरा  करने  में  लगभग  तीन

 वर्ष  लगेंगे  ।

 28-2-77  तक  द्रुत  परिवहन  प्रणाली
 के  सर्वेक्षण  कार्य  शौर  जांच  पड़ताल  तथा
 न्य  सहायक  कार्यों  पर  कुल  79  लाख
 रुपये  मद्य  क्यि  जा  चके  है

 Representation  from  Employees  of
 FACT,  Kerala

 189.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  the  employees  of  the
 Fertilisers  &  Chemicals  Limited  Tra-
 vancore,  Kerala  have  recently  submit-
 ted  any  representation  to  the  manage-
 ment  regarding  the  redressal  of  their
 grievances;  and  é‘
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 (b)  if  so,  the  facts  thereof,  and  the
 actions  taken  thereon?

 saan
 THE  MINISTER  OF  PETROLEUM

 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha,

 Extension  of  Dhanbad-Patherdih
 Branch  Line  upto  Sindri

 190.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  mass  petition  re-
 garding  the  extension  of  the  existing
 Dhanbad-Patherdih  Branch  Line
 Passenger,  Service  upto  Sindrj  con-
 cerning  the  longstanding  problems  of
 nearly  one  lakh  people  in  this  Indus-
 trial  Complex  and  Rural  area  has
 been  received;  and

 (b)  if  so,  the  action  taken  to  miti-
 gate  the  troubles  of  these  people  as
 per  policy  of  the  present  Government
 regardiug  extension  of  Railway  lines
 in  the  interest  of  the  people?

 THE  MINISTER  OF  RAILWAYS
 (  ROF.  MADHU  DANDAVATE):  (a)
 A  few  representations  have  been  re-
 ceived.

 (b)  Extension  of  passenger  trains  to
 Sindri  from  Patherdih  would  involve
 provision  of  passage  for  these  trains
 from  Patherdih  to  Sindri  and  rprovi-
 sion  of  a  new  passenger  terminal  at
 Sindri  for  which  space  is  ot  avail-
 able.  In  view  of  the  availability  of
 efficient  roaq  services  there  appears
 no  difficulty  for  passengers  to  travel
 to  Sindri.  Hence  the  proposed  exten-
 sion  of  passenger  services  to  Sindri
 ig  Ot  considered  economically  justi-
 fled.

 saa  रहित  खनाव

 191.  क्री  पशवस  शर्मा  :  बपा

 चिधि,  न्चाय  झौर  कम्पनी  कार्य  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :
 oe

 ih
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 (क)  थ्या  रूरकार  को  व्यय  रहि
 !

 चुनावः  की  योजना  प्राप्त  हुई  हैं;

 (  ख)  यदि  हां,  तो  योजना  की  मुख्य
 बात  क्‍या  है  ;  शौर

 (ग)  इस  बारे  में  सरकार  में  क्‍या

 काय्यंवाही  की  है  ?

 शिक्षा,  समाज  कल्याण  ओझोर  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चन्दर)  :  (क)
 जी  नही  ।

 (ख)  शौर  (ग)  प्रश्न  ही  नहीं
 उठता  |

 .

 Elected  Committees  for  Railway
 Institutes

 192.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RATLWAYS  be  pleased
 to  state:

 (a)  whether  in  both  the  Railway
 Institutes  at  Chittaranjan  Locomotive
 Works  there  are  ng  elected  commit-
 tees  since  the  last  term;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  what  is  the  condition  at  pre-
 sent?

 THE  MINISTER  OF  RAIWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 There  is  no  elected  commitec  in  either
 of  the  institutes  at  present.  The  two
 institutes  are  being  run  ०१  ad  hoc
 Executive  Committees  comprising  of
 nominated  persons  of  standing  and
 Status  from  amongst  the  _  institute
 members.  .

 (9)  The  elections  to  the  executive
 commitees  of  the  institutes  ,cheduled
 to  be  held  in  June,  976  were  post-
 poned  on  the  advice  of  the  district
 authorities  who  were  strongly  of  the
 opinion  that  elections  would  create
 serious  law  and  order  problems  in  the
 township.
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 (c)  A  decision  will  be  taken  in  con.
 sultation  with  the  civil  authorities,  in
 regard  to  the  timing  of  the  election  to
 the  Committees,

 India’s  Share  in  Sale  of  Pharmaceuti-
 cals  all  over  the  World

 193,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  ¢o  state:

 (a)  India’s  share  in  sales  of  Phar-
 maceutical  products  all  over  the
 world;

 (b)  what  is  the  current  annual  pro-
 duction  of  drugs  and  pharmaceuticals
 in  India;

 (c)  whether  it  is  sufficient  to  meet
 the  need  of  the  country;  and

 (0)  if  not,  the  measures  Govern-
 ment  have  adopted  in  this  regard?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 India's  share  in  the  world’s  sale  of
 pharmaceuticals  during  the  year  975
 is  estimated  to  be  .25  per  cent.

 (b)  The  production  of  bulk  drugs  &
 formulations  in  India  during  i975  was
 of  the  order  of  Rs.  0  crores  and
 Rs.  560  crores  respectively.

 (c)  and  (d).  The  range  of  self-suf-
 ficiency  in  the  field  of  drugs  &  Phar-
 maceuticals  in  the  country  is  steadily
 increasing.  The  import  and  export  of
 drugs  ang  pharmaceuticals  during  the
 years  1972-73  to  1975-76  were  as  fol-
 lows:  a

 (Figures  in  Rs.  crores)

 Year  Imports  Exports

 4972-73
 °  35°04  Tor  33

 1973-74  37°50  37°54

 1974-75,  *  4९९60  43°  72

 1975-76
 °  39°36  42°I9
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 Towards  achieving  self-sufficiency
 in  drugs,  Government  have  been  en-
 couraging  the  setting  up  of  addition-
 al  capacities  through  grant  of  a  large
 number  of  industria]  approvals  on  a
 continuous  basis.  During  ‘1976-77  as
 many  as  93  letters  of  intent/Industrial
 licences  were  issued  jn  the  field  of
 drugs.  ah  af

 However,  the  nature  of  the  drug  in-
 dustry  is  such  that  large  amount  of
 obsolescence  takes  place;  and  there
 ig  always  a  need  to  keep  a  constant
 vigil  to  get  over  the  situation  for
 bringing  in  newer  items  of  manufac-
 ture.

 Efforts  are  however  being  made  in
 the  country  to  develop  a  research  base
 with  a  view  to  developing  new  drugs
 so  as  to  meet  the  increasing  demand
 in  the  country  for  drugs  and  avoid
 dependence  on  imports  to  the  maxi-
 mum  extent  possible.

 Proposal  to  reduce  voting  age

 194.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 reduce  the  voting  age  from  2]  to  a  8
 years  and  reconsider  the  stand  so  far
 taken  by  the  former  Government  on
 this  question;

 (b)  if  so,  salient  features  thereof;
 and

 (c)  when  are  Government  likely  to
 take  a  final  decision  on  this  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER);  (a)  The  matter  is  still  under
 consideration.

 (b)  Does  not  arise.

 (c)  Some  more  time  js  likely  to  be
 taken  before  a  final  decision  js  taken.
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 बिना  टिकट  यात्रा  करने  वाले  यात्रियों
 की  संख्या  में  वृद्धि

 थ्री  जनेश्वर  मिश्र  :
 थी  निहार  सास्कर  :

 क्या  रेल  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गत  तीन  महीनों  .में  रेलवे
 में  पना  टिकट  यात्रा  करने  वाल  यात्रियों
 की  संख्या  बही  है  ;  भोर

 (ख)  यदि  हां,  तो  इसकी  रोकथाम
 के  लिये  सरकार  द्वारा  क्‍या  कार्यवाही  की
 जा  रही  है  ?

 ।  रेल  मंत्री  (प्रो०  मधु  दंडवते )  :  (क)
 जी  नहीं  ।

 (ख)  एक  विवरण  संलग्न  हैं  जिसमें
 रेलों  पर  बिना  टिकट  यात्रा  की  रोकथाम
 के  लिए  किये  गये  उपाय  बताये  गये  हैं  t

 विवरण

 (ख)  रेलों  पर  टिकट  जांच  संगठन
 में  निम्नलिखित  शामिल  होते  हैं  :--

 ()  स्थायी  टिकट  कलक्टर  जिन्हें
 स्टेशनों  के  द्वारा  पर  तेनात  करने  के  लिए

 नियुक्त  किया  जाता  है  वे  गाड़ी  में  चढ़ने
 वाले  यात्रियों  के  टिकटों  की  जांच  करते  हैं
 प्रौर  स्टेशनों पर  गाड़ी  से  उतरने  वाले
 यात्रियों  के  टिकट  एकत्रित  करते  हैं;  भौर

 (2)  चल  टिकट-परीक्षक  जो  चलती

 गाड़ियों  में  णात्रियों  क ेटिकटों  की  जांच  करते

 हैं  प्रौर  निर्धारित  +  यंक्रम  के  प्रनुसार  प्पने-
 अपने  खण्डों  पर  काम  करते  हैं  1

 इन  कमंचारियों  हारा  की  जाने  वाली

 सामान्य  जांच  के  झ्तिरिक्त  बिना  टिकट
 यात्रा  को  रोकने  के  लिए  निम्नलिखित  कदम

 उठाये  जाते  हैं  —

 1. बरिष्ठ  रेलवे  प्रधिकारियों  के

 पर्यवेक्षण  में  टिकट  जांच  कर्मचारियों,  रेलवे

 सुरक्षा  दल  ,  सरकारी  रेलवे  पुलिस  श्रौर
 स्थानीय  पुलिस  के  कमंचारियों  के  बड़े  दल
 संगठित  करके  बिना  टिकट  यात्रा  के  विरुद्ध
 विशेष  प्रभावशालो  रोक-थाम  की  जाती  है  ।

 2.  बिना  टिकट  यात्रा  के  खिलाफ
 राज्य  सरकारों  के  साथ  समन्वय  में  संयुक्त
 ग्रधियान  चलाये  जाते  हैं  ।

 3.  यदाकदा  संकेन्द्रित  अचानक  छापे,
 विशेष  रूप  से  चन  जांच  दलों  द्वारा  ये  छापे
 सडक  परिवहन  द्वारा  यात्राककरके  मारे  जाते

 हैं  ।  इन  दलों  में  रेल  सुरक्षा  दल/पुलिस  और
 रेलवे  मजिस्ट्रेट  शामिल  होते  हैं  ।

 4.  चल  टाक  परीक्षकों  द्वारा  सादी
 पोशाक  में  गुप्त  रूप  से  जांच  ।

 5.  मुख्यालय  और  मंडल  टिकट  जांच
 दलों  द्वारा  मागंवर्ती  खंडां  पर  गाड़ियों  को
 बीच  में  रोक  कर  प्रतिस्थापन  जांच  ।

 6.  एक  रेलवे  के  जांच  कमंचारियों  को

 दूसरी  रेलवे  पर  लगाता  ।

 7.  यात्री  जनता  में,  विशेष  कर  विद्यार्थी

 समुदाय  में  बिना  टिकट  यात्रा  के  विरुद्ध
 शैक्षणिक  प्रचार  किया  जाता  है  |

 Victimisation  of  Employees  in  Namrup
 and  Gorakhpur  Fertilizer  Plaats

 ‘196.  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  four  employees  of  the
 Namrup  Fertiliser  Fectory,  Assam  and
 six  employees  of  the  Gorakhpur  Ferti-
 liser  Plant  were  victimised  during  the
 emergency;  and

 (b)  if  80,  steps  taken  by  Government
 to  reinstate  them  in  service?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  Four  employees  of  the
 Namrup  Fertilizer  Factory  were
 arrested  under  MISA,  They  have
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 since  been  reinstated  with  full  bene-
 fits  including  continuity  of  service
 and  seniority.

 ‘
 Services  of  6  employees  of  the

 Gorekhpur  Fertilizer  Plant  were  ter-
 minated  on  account  of  absenteeism.
 Four  of  these  employees  are  also  al-
 leged  to  have  been  involved  in  a
 murder  case  ang  they  have  not  been
 considered  for  reinstatement.  Of
 the  remaining  two,  one  person  has
 been  Yeinstated  and  the  case  of  the
 other  is  being  reviewed  by  the  FCI.

 Issue  of  Free  Railway  Passe,  to  Diffe-
 rent  People

 197.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  if  it  was  the  practice  of  the
 Railway  Board  under  the  _  previous
 Government  to  issue  free  railway
 passes  to  defferent  peuple,

 (b)  if  so,  the  number  of  passes  issu-
 ed  and  the  class  of  free  railway  travel
 permitted  under  them,

 (९)  whether  the  rew  Government
 have  since  decided  to  cancel  these
 passes  altogether  or  to  lay  down  fresh
 criteria  for  the  issuance  of  such  passes,
 and

 (a)  if  so,  the  detaiis  of  the  cecision
 taken  jn  this  regard?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Yes,  ४६  was  the  practice  to  issue
 complimentary  passes,  with  the  ap-
 Prova]  of  the  Minister.

 (b)  Number  of
 Passes

 Class  of  Passes

 228  Ist
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 (e)  Instructions  have  been  issued
 Not  to  renew  the  old  complimentary
 Passes  after  their  date  of  ss  expiry,
 The  renewal  of  old  passes  and  the
 issue  of  fresh  passes  will  be  done
 only  on  the  basis  of  norms  and  cri-
 teria  that  are  being  formulated.

 (d)  Does  not  arise.

 बोगस  कम्पनियों  के  बारे  में  शिकायतें

 l98.  करी  सुरेसत्र  विक्रम  :  कया
 विधि,  न्याय  झौर  कम्पनों  कार्य  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उन्हें  बोगस  कम्पनियों  के  बारे
 में  संसद  सदस्यों  के  पत्रों  क ेसाथ  26-3-77
 से  15577  तक  की  झवधि  में  कितनी
 शिकायतें  प्राप्त  हुई  ;  शझौर

 (ख)  क्‍या  इस  बारे  में  केन्द्रीय  जांच

 ब्यूरो  द्वारा  जांच  कराये  जाने  के  प्रादेश
 दिये  गये  थे  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति
 मंखी  (हा०  प्रताप  नह  चन्दर)  :  (क)
 यह  स्पप्ट  नहीं  है  कि  माननीय  सदस्य  का
 “बोगस  कम्पनियों”  शब्दों  से  क्‍या  ज्थ

 है  ।  उन  बोगस  कम्पनियों,  जो  मिथ्ता
 या  अनावटी  कम्पनियों  की  परिभाषा  में
 लो  गई  है,  के  विरुद्ध  कोई  शिकायत  प्राप्त

 नहीं  हुई  है।

 (ख)  उत्पन्न  नहीं  होता  ।

 Rail  Link  for  Town  of  Hazaribsgh

 199.  DR,  8.  N.  SINGH:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  to
 connect  the  town  of  Hazaribagh  with
 railway  line;  and

 (b)  whether  considering  the  impor-
 tance  of  the  area,  which  abounds  in



 s,  the  work  of  laying  the  rail-
 line  will  commence  this  year  and

 is  the  work  expected  to  be  com-

 MINISTER  OF  RAILWAYS
 MADHU  DANDAVATE):

 -and  (b).  Reconnaissance  En-
 g-cum=-Traffic  Surveys  for  a

 broad  gauge  line  from  Ranchi
 to  Hazaribagh  town  and  Haza-

 Town  to  Hazaribagh  Road
 been  carried  out.  The  proposed
 will  be  about  8  kms.  long  and

 pi  ted  to  cost  about  Rs.  20
 at  present  day  prices.  The
 not  expected  to  attract  sufii-

 traffic  and  has  not  been  found
 unerative.  In  view  of  the

 financial  position,  it  will  not
 sible  to  undertake  work  of
 ction  on  the  project  at  present,

 survey  for  construction  of  a  line
 Ranchi  Road  to  Giridih  via

 ‘ibagh  town  and  Koderma  has
 proposed  in  the  Budget  for

 रेलवे  लाइन

 [हार  लक्ष्मीनारायण  पांडेय  :

 मंत्री  यह  बताने  की  कपा  करेंगे

 सरकार  को  इंदौर-दोहद
 बारे  में  जनता  की  लम्बे

 रही  मांग  की  जानकारी
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 लाइनों  के  प्रश्त  पर  पुर्नविचार  किया

 जायेगा  ;  और

 (घ)  यदि  हां,  तो  भाग  (को  मे
 उह्लिखित  रेलवे  लाइन  के  बारे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 रेल  मंत्री  (प्रो०  मधु  दंडवते)  :  (क)
 और  (ख).  जी  हां  ।

 (ग)  और  (घ),  नयी  लाइनों  के  लिए
 धन  की  बड़ी  कमी  है  |  अ्रधिक.  नयी

 लाइनों  को  शुरू  करन  और  उनके  लिए
 धन  के  बारे  में  योजना  आयोग  से  विचार
 विमर्श  करना  होगा

 रोधोपुर-निरगली  तथा  प्रतापगंज-भीमनगर

 रेल  लाइनों  को  पुनः  चालू  करना

 20i.  श्री  विनायक  प्रसाद  यादव:

 क्या  रेल  मंत्री  यह  बताते  की  कपा  करेंगे  कि  :

 (क)  क्या  रेलवे  बोर्ड  ने  समस्तीपुर
 डिवीजन  के  अन्तर्गत  रोधोपुर-निरमली  तथा

 प्रतापगंज-भीमनगर  रेल  लाइनों  को  पुन:

 चाल  करने  के  लिए  i974  में  स्वीकृति  दे

 दीथी;

 (खं)  क्या  इसी  डिवीजन  में  समरी-

 बख्तियारपुर-जिहारीगंज,  सहरसा-महिषी
 तथा-दौर  मधेपुरा-सिधेश्वर  को  मिलाने  वाली

 नई  रेल  लाइन  का  सर्वेक्षण  974  मे  पूरा
 किया  जा  चुका  है  और  तत्कालीन  रेल  मंत्री

 ने  सर्वेक्षण  प्रतिवेदन  को  तत्काल  क्रियान्वित

 करने  की  घोषणा  की  थी;  और

 (ग)  सरकार  का  इसे  कब  तक  पूरा
 करने  का  विचार  है  ?

 रेल  मंत्री  (प्रो०  मधु  दंडवते)  :  (क)

 राधोपुर-सरायगढ़  खंड  को,  जो  सरायगढ़-
 प्रतापगंज  खंड  का  एक  भाग  है,  पुनः  चालू
 किया  जा  चुका  है  ।  निरमली-स  रायगढ़  और

 प्रतापगंज-भीमनगर  खंडों  को  पुनः  चालू
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 करने  के  लिए  सर्वेक्षण  करने  के  झ्ादेश  974

 में  दिये  गये  थे  झौर  वे  पूरे  हो  चुके  है.

 (=)  जो  हां,  सिमरी-३ख्तियारपुर  से

 विहारीगंज  और  दौरमधघेपुरा  से  सिधेश्वर

 स्थान  तक  नयी  रेलवे  छान  के  लिए
 मर्वेक्षण

 करने  के  झादेश  i974  में  दिये  गये  थे

 सहरसा  से  तारापीठ  महिषी  तक  नयी  मीटर

 लाइन  बिछाने  के  लिए  प्रारम्भिक  इंजीनियरी

 एवं  यातायात  सर्वेक्षण  की  स्वीकृति  976

 में  दे  दी  गयी  थी  ।  इन  परियोजनाझों  के  शोध

 कार्यान्वयन  के  संबंध  में  तत्कालोन  रेल  मंत्री

 की  घोषणा  के  बारे  में  कोई  सूचना  उपलब्ध

 नहीं  है

 (ग)  सर्वेक्षण  रिपोर्टों  की
 जांच  के

 बाद,  संसाधनों  को  उपलब्धता  को  ध्यान
 a

 रखते  हुए,  इन  लाइनों  के  निर्माण  क  संबंधा

 में  निर्णय  लिया  जाएगा  t

 ‘Chittaranjan  Township  declaring  as
 “Protected  Ares”

 202.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Chittaranjan  town-
 ship  has  been  declared  as  Protected
 Area;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  are  con-
 sidering  to  withdraw  the  order?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 (a)  Yes.  ln

 (b)  It  was  considered  necessary
 and  expedient  in  public  interest  and
 also  in  the  interest  of  the  safety  and
 security  of  the  place  to  prevent  entry
 of  unauthorized  persons,

 (e)  No.
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 Souvenirs  Published  by  a  Political
 Party

 203.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  some  companies  have
 given  advertisements  in  the  souvenirs
 published  by  a  politica]  party  in  the
 years  ‘1975-76  and  1976-77;

 (b)  if  so,  name  of  the  party  which
 received  the  advertisements,  names
 of  the  companies  which  gave  the
 advertisements  ang  amount  paid  for
 the  advertisements  by  each  of  the  com-
 panies  during  that  period;  न

 (ce)  whether  the  Income-Tax
 Department  have  issued  a_  circular
 declaring  this  amount  exempt  from
 income-tax;

 (d)  if  so,  whether  a  copy  of  the
 said  circular  will  laid  on  the  Table
 of  the  House;  and

 (e)  whether  the  companies  have
 given  advertisements  in  contraven-
 tion  of  any  Jaw  and  if  so,  the  action
 Government  propose  to  take  against
 such  companies?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir,

 (b)  Full  particulars  ag  asked  for
 are  Not  yet  available.

 (c)  and  (da).  Three  circulars  have
 been  issued  by  the  Central  Board  of
 Direct  Taxes  from  time  to  time  on
 advertisement  in  souvenirs,  copies  of
 the  same,  being  circulars  No.  9
 dated  3th  June,  1969,  No.  200  dated
 28th  June,  976  and  No.  203  dated  léth
 July,  1976,  are  laid  on  the  Table  of
 the  Sabha.  [Placed  in  Library.  See
 No,  LT-333/77.

 (९)  Action  as  may  be  found  neces-
 sary  will  be  taken  on  receipt  or  ful!
 particulars  which  are  being  called
 for,
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 Expansion  of  Refineries  at  Visakha-
 patnanm

 204,  SHRI  ए.  RAJAGOPAL  NAI-
 DU:  Wil]  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  Whether  Government  have  any
 Proposal  for  expanding  refineries  at
 Visakhapatnam;  and

 (b)  if  so,  facts  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  Government  have  no
 Proposal  at  present  for  the  «xpansion
 of  the  Caltex  Refinery  at  Visakhapat-
 nam,  which  has  been  taken  over  by
 them  with  effect  from  30th  Decernber,
 ‘1976,  Certain  modifications  to  this

 Refinery  have  however,  been  under-
 taken  so  as  to  enable  the  Refinery  to
 process  Bombay  High  Crude  also.

 Survey  for  Hub’i-Karwar  Railway
 Line

 205.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 Cd  to  state:

 (a)  whether  a  Survey  for  the  Hubli-
 Karwar  railway  was  conducted  in
 1972;

 (b)  whether  the  Karnataka  Gov-
 ernment  had  Offered  land  and  sleep-
 ers  free  for  the  project;  and

 (c)  if  8०,  the  detailg  regarding  its
 progress?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 (a)  Yes.

 (b)  No,

 (c)  The  justification  for  construc-
 tion  of  the  ling  was  mainly  for  the
 export  of  iron  ore  from  Bellary-
 Hospet  area  through  Karwar  Port,
 and  for  the  traffic  to  be  offered  as
 8  result  of  commissioning  of  Vijyana-
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 gar  Steel  Plant,  Since  no  concrete
 progress  has  been  made_  on  the
 scheme  to  export  iron  ore  via  Karwar
 Port  and  the  proposed  Stee]  Plant
 project  has  also  not  made  much
 progress,  the  construction  of  the  line
 has  not  been  approved  go  far.  Fresh
 traffic  appraisal  for  the  project  has,
 however,  been  ordered  which  will
 take  into  account  the  latest  develop-
 ments,

 Manufacture  of  Diese]  Shunter  and
 Electric  Locomotives  in  CLW

 206.  SHRI  SHYAMAPRASANNA
 BHATTACHARYYA:  Will  the  Minis.
 tear  of  RAILWAYS  be  pleaseq  to
 state:

 (a)  the  number  of  Diesel  shunters
 and  Electric  Locomotives  manufac-
 tured  in  Chittaranjan  Locomotive
 Works  per  month:

 (b)  the  cost  per  locomotive;  and

 (c)  the  sale  price  per  locomotive?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Outturn  per  month—

 Diesel  Shunter=2.25  locomotives.

 Electric  Locomotives=  locomo-
 tives,

 (b)  Cost  per  locomotive—

 Diesel  Shunter  =  Rs.  29  lakhs.
 Electric  Locomotive

 AC/MT  =  Rs.  45  lakhs.
 AC/DC  =  Rs.  54  lakhs.

 (c)  Transfer  price  of  locomtives
 produced  for  Railways  own  use  _  is
 based  on  no-profit  no-loss  hasis.

 Tube  Railway  for  Calcutta

 207.  SHRI  SUSHIL  KUMAR  DHARA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  progress  made  in  the  con-
 struction  of  tube  railway  in  Calcutta;

 i
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 (b)  in  ‘what  phases  the  work  is  to
 be  carried  on  and  the  time  when  the
 project  is  likely  to  be  completed;  and

 (c)  whether  there  are  proposals
 for  laying  railway  lines  for  tube  rail-
 ways  in  cities  other  than  Calcutta,  if
 so,  the  towns  in  which  Government
 Propose  to  do  so?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  The  overall  up-to-date  progress

 of  work  on  the  Dum-Dum-Toliyzanj
 tube  railway  in  Calcutta  ig  ll  per
 cent.
 resources.

 (b)  The  tentative  planning  is  to
 construct  the  ling  for  a  total  cf  abovt
 7]  kms.  in  two  parts,  viz.  Dun  Dum

 to  Shyambazar  in  the  north,  and  Es-
 Planade  to  Tollyganj  in  the  south.

 The  work  can  be  completed  by
 1986,  subject  to  availability  of
 resources.

 (९)  Barring  Calcutta’s  Dum  Dum—
 Tollyganj  underground  project,  no
 Schemes  have  been  approved  so  far,
 for  the  construction  of  tube  railways
 in  metropolitan  cities.  However,
 survey/studies  regarding  provision  of
 mass  rapid  transit  facilitia,  for  Bom-
 bay,  Delhi  and  Madras  have  been
 carried  out.  In  Bombay,  a_  small
 scheme  consisting  of  a  flyover  ct
 Bandra  and  some  other  ancillary
 works  has  been  taken  up  for  cons-
 truction,

 Increase  in  Price  of  Ol)

 208,  SHRI  D.  B.  CHANDRA
 GOWDA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  there  has  been  any
 increase  in  the  oil  price  during  1976-
 77;  and

 (b)  if  so,  to  what  extent  and  what
 has  been  its  impact  on  India’s  eco-
 Nomy  and  the  role  played  by  the
 Indian  Government  with  the  Organi-
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 sation  of  Petroleum  Exporting  Coun-
 tries?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  Yes,  Sir,  At  the  43th
 Meeting  of  the  Conference  of  the
 Organisation  of  Petroleum  Exporting
 Countries  held  in  Doha,  Qatar  from
 the  3500  to  l7th  December,  1976,
 decisions  were  taken  to  give  effect  to
 a  two  tier  pricing  system  in  respect  of
 crude  oi]  prices  which  had  remained
 frozen  since  the  last  increase  of  Octo-
 ber  L  1975.  While  Saudi  Arabia  and
 UAE  decided  to  raise  the  prices  of
 their  crude  oil  ty  5  per  cent  effective
 January  1,  977  the  other  :  OPEC
 Member  States  opted  for  an  increase
 in  the  price  of  $i.5]  per  berrel
 former  Price  of  the  Maker  Crude
 to  $12.70  per  barrel  as  of  Janucry],
 977  and  to  $13.50  per  barrel  as  of  July
 i,  1977.

 As  a  result  of  the  increase  in  the
 prices  Of  crude  oil  effective  January  lL
 977  the  additional  requiremen:  of
 Foreign  exchange  for  the  import  of
 crude  oi!)  during  the  last  quarter
 January—March.  977  of  the  finarcial
 year  ‘1976-77  was  of  the  cerder  of
 Rs,  24  crores,

 India  has  bilateral  cooperation
 arrangements  with  Ireq,  Iran,  UAE,
 Kuwait  and  Saudi  Arabia.  In  the
 multilateral  field,  India  has  worked
 together  with  the  OPEC  countries  in
 the  varioug  meetings  of  the  non-
 aligned  movement.  The  question  of
 oi]  price  was  an  issue  under  consi-
 deration  at  the  discussions  in  the
 Conference  on  International  Economic
 Cooperation  held  in  Paris.  India  has
 tried  to  impress  upon  them  the  need
 for  adequate  differential  and  reme-
 dial  meacure«  to  protect  the  interests
 of  oil  importing  developing  countries
 in  times  of  rises  in  ofl  prices.
 though  né  agrdement  was  reached  0°

 oil—pricing  our  problems  and
 in rests  are  now  better  understood  an

 appreciated.
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 Incidence  of  Ticketless  Travel
 4  |

 209.  SHRI  S.  5.  DAMANI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  incidence  of  ticketless  tra-
 ve]  during  ‘1976-77,  and  how.  does  it
 compare  with  the  previous  two  years;

 (b)  whether  reports.  have  reached
 Government  that  ticketless  travel  is
 again  on  the  increase  since  the  begin-
 ning  of  this  year;  and

 (c)  if  so,  what  is  it  due  to  and  the
 steps  taken  to  curb  jt?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  The  number  of  ticketless  tra-
 vellerg  detected  on  the  Indian  Rail-
 ways  during  the  years  1974-75,  1975-
 76  and  ‘1976-77  are  indicated  bclow:

 No.  of  persons
 detected  travelling  without

 Year  tickets  or  with
 improper  tickets

 1974-75,  16,86,649

 1975-76,  कं  23.39,I6I

 1976-77  हे
 *  24546,478

 (b)  No.

 (९)  The  ticket  checking  organisa-
 tion  on  Railways  consists  of: —

 (i)  Stationary  Ticket  Collectors
 who  are  posted  at  stations  for
 manning  the  gates.  They  check
 the  tickets  of  passengers  entrain-
 ing  and  collect  the  tickets  of  those
 detraining  at  their  stations;  and

 (ii)  Travelling  Ticket  Examiners
 who  check  the  tickets  of  pssen-
 Rerg  in  running  trains  and  work  on
 their  respective  sections  to  pres-
 cribed  programme.
 Besides  general  checks  by  these

 Staff,  the  following  steps  are  taken  to
 check  ticketless  travel: —

 l.  Special  massive  checks  against
 ticketlesg  trave]  are  being  conduct-
 ed  by  mobilising  a  large  force  of
 ticket  checking  staff,  Railway  Pro-
 tection  Force,  Government  Railway
 Police  and  Local  Police  personnel
 under  the  supervision  of  senior
 railway  officers,

 2.  Joint  drives  against  ticketless
 travel  in  co-ordination  with  the
 State  Governments,

 3.  Frequent  concentrated  surprise
 checks,  especially  by  moving  the
 checking  parties  accompanied  by
 Railway  Protection  Force/Police
 and  Railway  Magistrates  by  road
 transport.
 4,  Incognito  checks  by  travelling
 ticket  examiners  in  plain  «lothes.

 5.  Replacement  check,  by  h2ad-
 quarters  and  divisional  ticket  che-
 cking  equads  by  intereping  the
 trains  in  mid-sections,

 6.  Deployment  of  ticket  checking
 staff  of  one  railway  system  for
 ticket  checking  on  another  system.

 7.  Educative  propaganda  against
 ticketless  travel  is  carried  out
 among  the  travelling  public  parti-
 cularly  among  the  student  commu-
 nity.

 गंगा  नगर  जिले  के  स्टेशनों  से  रेलवे  हारा

 ई. उ  को  गांठों  को  दुलाई

 210.  श्री  भानु  कुमार  शास्त्रों  :  क्या

 रेल  मंत्री  यह  वताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राजस्थान  के  गंगानगर  जिले

 के  रायसिह  नगर,  गजसिहपुर,  श्रीकरनपुर

 केशरीसिहपुर,  श्रीगंगा  नगर,  सादूलशहर,

 हनुमानगढ़,  पीलीबंगा,  संगरिया  झौर  न्य

 स्थानों  पर  लगभग  साढ़े  तीन  लाख  रूई  को

 गांठ  प्रति  ब्य  तैयार  होती  हैं  ;
 .

 (ख)  क्य  रूई  की  गांठों  के  उपरोक्त
 उत्पादन  में  से  रेलवे  को  ढुलाई  के  लिए  गत
 वर्षों  की  झपेक्षा  बच  1976-77  के  सीजन
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 में  बहुत कम कम  मात्रा  में  गांढें  मिली  हैं  भौर  यदि

 हां,  तो  इसके  क्‍या  कारण  है  ;

 (ग)  क्‍या  रूई  के  व्यापारी  रेलवे  विभाग

 की  सेवाझों  से  झसन्तुष्ट  है  शौर  सड़क  याता-

 यात  को  प्राथमिकता  देते  है  ;  झौर

 (घ)  वर्ष  977-7  में  रेलवे  विभाग

 द्वारा  कई  को  ढ  लाई  को  बढ़ाने  के  लिए  क्‍या

 प्रयास  किये  जा  रहे  हैं  पोर  इसके  परिणाम

 ग्यरूप  कितनी  रूई  की  गांठें  मिलने  को

 संभावना  है  ?

 रेख  मंत्रो  (प्रो०  मधु  दंडबते)  :  (क)

 जी  हां ।

 (ख)  झौर,  (ग)  रेलों  द्वारा  975-76

 में  2.3.  लाख  रूई  की  गांठों  की  अपेक्षा

 1976-77  के  दौरान  i.  लाख  गांठें

 ढोपी  गयीं  |  1976-77  में  रेल  संचालन

 म  कमी,  रेलों  द्वारा  की  गयी  असन्तोधपूर्ण
 सेंवाझ्ों  के  कारण  नहीं  थी  श्रपितु  इसके  प्रन्य

 कारण  ये,  जैसे-कम  उत्पादन  तथा  वाद  में  रूई
 निर्यात  पर  प्रतित्रन्ध,  कप  डा  मिलों  को  जरूरतों

 को  पूरा  करन  के  लिए  अधिक  रूई  का  झायात

 झौर  पहले  सीमा  न  होने  की  अपेक्षा  च्व  कपड़ा
 मलों  को  6  सप्ताह  तक  के  लिए  ही  स्टाक

 रखन  की  सीमा  तथा  975-76  की  तुलना
 में  भारत  के  कपास  निगम  ओर  प्राइवेट  व्या-

 पारियों  के  पास  न  बेचा  गया  अधिक  स्टाक  t

 (घ)  रेलों  द्वारा  अधिक  से  अधिक

 ई  ढोये  जाने  के  लिए  निरन्तर  प्रयास  जारी

 है  ।  इस  संबंध  में  किये  गये  कुछ  उपायों  में,
 उच्च  उग्रता  से  माल  डिब्बों  की  सप्लाई,
 बारम्पार  बैठकों  का  आयोजन  करके  व्या-

 पारियों  के  साथ _  निकट  सम्पर्क  तथा  रेल

 द्वारा  रूई  की  निकासी  से  परिश्रामकों  का

 हटाया  जाना,  जैसे-सी  आर  टी  टाइप  माल
 डिब्बों  के  पंजीकरण  में  छट,  यानान्तरण
 स्थलों  को  छोड़कर  तेज  संचलन  को  प्रपनाकर
 अधिक  महंगे  रास्ते  से  बुकिंग  की  स्वीकृति
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 देना  है।  ध्लागामी  सीजन  के  दौरान  रेल  द्वारा
 रूई  की  दुलाई  में  दागे  सुधार  करने  के  लिए
 ट्रक  मार्गों  पर  ई  के  माल  डिब्बों  को  सीधे

 सुपर  फास्ट  ट्रेन  के  साथ  जोड़ा  जाया  करेगा  ॥

 क्

 झभी  यह  भविष्यवाणी  करना  संभव

 नहीं  है  कि  1977-78  &  रेलों  द्वारा  प्राप्त
 को  जाने  वालो  रूई  की  गांठों  की  मात्रा  क्या

 होगी  क्‍योंकि  यह  चालू  उत्पादन,  कपास  के
 व्यापार  के  संबंध  में  सरकारी  निर्देशों,  कपड़ा
 मिलों  भ्ादि  द्वारा  स्टाक  प्राप्त  करने  पर
 निर्भर  करेगा,  जिससे  कपास  की  मात्रा,  जो
 ANE,  द्वारा  रेलों  की  संचलन  के  लिए
 सौंपी  जायेगी,  पर  भी  प्रभाव  पडेगा।

 Cancellation  of  Trains  in  May,  4977

 211.  SHRI  MUKHTIAR'  SINGH
 MALIK:  Will  the  Minister  of  RATL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  had  to
 suspend  passenger  traffic  during  May,
 977  in  Jodhpur,  Delhi,  Bikaner  and
 Jaipur  Divisions:

 (b)  if  so,  number  of  goods  and  pas-
 sengers  trains  which  were  cancelled
 during  that  period;

 (c)  the  reasong  therefor;  and
 (d)  the  financial  losg  suffered  by

 the  Railways  as  a  result  thereof?
 THE  MINISTER  OF  RAILWAYS

 (Prof.  Madhu  Dandavate):
 (a)  Yes.

 (b)  and  (e).  I5  pairs  of  passenger
 carrying  traing  were  cancelled  due  to
 mass  absenteeism  of  Loco  running
 staff  and  40  pairs  of  passenger  carry-
 ing  trains  due  to  accidents  for  pe-
 Tiods  varying  from  day  to  9  day’.
 295  goods  trains  were  also  cancelled
 in  Jodhpur  and  Jaipur  divisions  due
 to  mass  absenteeism  of  Loco  running
 staff.

 (d)  The  estimated  loss  suffered
 Was  approximately  Rs,  8.69  lakhs.
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 Stoppage  of  Extension  in  Service  after
 Retirement  in  Railways

 212.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  whether  Government
 propose  to  stop  extension  in  service
 after  the  retiring  age  to  all  the  offi-
 cers  in  Railways?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 Government  have  decided  that  no
 extension  of  service  will  be  granted
 to  any  railway  employee  beyond  the
 age  of  superannuation  except  in
 cases  where  a  suitable  person  is  not
 available.

 Re-instatement  of  Dismissed  Railway
 Employees  of  Past  Strikes

 213.  SHRI  F.  प्र.  MOHSIN:  Mill  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  railway  employees
 dismissed  during  the  past  strikes
 have  been  reinstated;

 (b)  if  so,  how  many  and  how  marty
 still  remain  to  be  reinstated;

 (c)  whether  the  period  between
 the  diamissal  and  reinstatement  would
 be  considered  as  on  duty  and  remune-
 ration  would  be  paid  to  them  ang  if
 so,  what  is  the  likely  cost  of  such
 payment;  and

 (d)  whether  as  a  result  of  reinstate-
 ment  o¢  dismissed  employees, any  re-
 trenchment  of  the  existing  sfaff  would
 occur  and  if  not,  how  will  they  be
 accommodated?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):
 (a)  to  (d).  Apparently,  the  Hono-
 urable  Member  has  in  mind  the  cases
 conected  with  the  Railway  strike  of
 May,  974  for  which  special  orders
 Wefe  issued  recently.  On  this  basis,
 the  following  information  ig  given:
 Parts  (७)  काप्प:  -(b)—
 1,  Permanent  and’  temporary  em-
 Ployees.

 Out  of  627  who  were  out  of  service
 On  28th  February  1977,  6ll  have  al-
 ready  joined  duty.  Out  of  remaining
 6:—

 (i)  l  hag  since  expired;

 (ii)  3  are  undergoing  life  im-
 prisonement;

 (iii)  4  are  undergoing  trial  on
 charges  of  murder  and  have  since
 been  placed  under  suspension  after
 reinstatement.  Their  cases  can  be
 finalised  only  after  the  judgement

 ig  delivered;

 (iv)  whereabouts
 are  not  known;  and

 of  two  persons

 (v)  6  have  not  yet  reported  for
 duty  although  the  orders  of  re-
 instatement  have  been  jssued  and
 intimated  to  them.

 2.  Casual  Labour/Substitutes.

 Out  of  ‘5,161  who  were  out  of  ser-
 vice  on  28th  February,  1977,  4,609
 have  already  joined  duty.  Out  of

 remaining  552:—

 (i)  hag  gince  expired;

 (ii)  whereabouts  of  lI8  ure  not
 known;  and

 (iii)  44)  have  not  yet  reported  for
 duty  although  the  orders  of  re-
 instatement  have  been  issued  and
 intimateg  to  them,

 3.  In  regard  to  those  whose  where-
 abouts  are  not  known,  the  co-opera-
 tion  of  the  railway  employees’  unions
 has  also  been  elicited  in  tracing
 them.

 t
 a  Suspensions.  _

 As  against  63  who  were  under  sus-
 pension.on  28th  February,  1977,  the
 number  under  suspension  tas}  come
 down  to  5  including  4  ynder  |  (iii)
 above.  «  These  75  persons  were
 undergoing  trial  On  charges  of  mur-
 der  and  the  question  of  their  re-
 instatement  can  be  considered  only
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 after  the  court  cases  against  them
 are  finalised.  ae

 oe
 Part  (c).—

 The  period  from  the  date  of  dis-
 missal/removal  to  the  date  of  re-
 instatement  has  been  treated  as  duty
 for  the  purposes  of  drawal  of  in-
 crements,  retirement  benefits  etc,  in
 the  case  of  permanent  and  temporary
 staff  and  they  have  been  paid  for
 that  period  pay  and  allowances  equi-
 valent  to  subsistence  allowance  under
 the  rules.

 Casual  labour’  =  and  substitutes
 would  be  eligible  for  payment  only
 from  the  date  of  re-engagement.

 The  additional  financial  implica-
 tions  would  be  approximately  Rs,  332
 lakhs.

 Part  (d)—

 Sufficient  safeguards  have  been
 take,  to  see  that  no  one  is  sent  out
 of  service  due  to  the  reinstatements.
 According  to  the  instructions  issued
 to  the  Railways,  adjustments  would
 be  made  against  existing  vacancies
 and  where  inescapable  additional
 post,  would  be  created  as  o  tempo-
 rary  measure  to  be  absorbed  against
 future  vacancies.

 लखनऊ-समस्ती पुर  लाइन  को  बड़ो  लाइन  में

 बदलना

 2:4.  थी  रासजोवन  सिह  :  क्‍या  रेल

 मन्वी यह यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  लखनऊ  समस्तीपुर  रेल  लाइन
 को  बड़ी  लाइन  म  परिवतित  करने  के  काम

 में  तेजी  लायी  जायेगी;  और

 (ख)  यह  कार्य  कव  तक  पूर्ण  होगा

 रेख  अंतरों  प्रो०  दंडबते)  :  (क)
 (ख)  :  गाराबंकी  सम  तीपुर  लाइन  के  बड़ी
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 लाइन  में  भ्रामान-परिव्तत  के  काम  को..
 उपलब्ध  संसाधनों  के  भींतर  तेजी  सं  किया  जा

 [  रहा  है।  धन-राशि  के  वर्तमान  भावंटन  के

 हिसाब  से  इस  परियोजना  के  लगभग  तीन  बच

 ने पूरा  कर  लिया  जान  की  सम्भावना  है।

 Co.struction  of  railway  Nines  in
 Assam  State

 215.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  Whether  Government  propose  to
 undertake  the  construction  of  rew
 railway  lines  in  Assam  State;

 (b)  if  so,  what  are  the  new  lines
 that  will  be  undertaken  in  the  next
 two  years,  and

 (c)  the  total  expenditure  involved?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 to  (c):  Extension  of  broad  gauge  line
 from  New  Bongaigaon  to  Gauhati  is
 already  in  progress.  Surveys  for  the
 following  new  lines  falling  wholly
 and  partly  in  Assam  have  been  com-
 pleted  or  are  in  progress  at  present:

 l.  Silchar-Jiribam  rail  link.

 2.  Jogighopa/Pancharatna-Darean-
 giri  BG  link.

 3.  Balipura—Bhalukpong  M.G.  lir.k.
 4.  Gauhati-Burnihat  BG  link.

 5.  Gauhati-Dudhnai_  link.

 6.  Lalaghat  Lalabazar  Sairang
 link.

 7,  Murkongselek-Passi  Ghat.

 8.  Tipling-Itanagar  link.
 ~

 9.  Amguri-Tuli  rail  link.

 10,  Tezpur-Bhomor  aguri  extension
 Due  to  severe  constraint  of  resources
 at  present,  it  is  not  possible  to  accom-
 modate  more  works  unless  the  pro-
 jects  are  approved  by  the  Planning
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 Commision  and  allocation  of
 tional  funds  ensured  by  them  on
 developmental  consideration.  I*  is,
 therefore,  too  early  to  indicate  the
 projects  to  be  taken  up  in  the  next
 two  years  and  their  cost  etc.
 er

 addi-

 न्याय  सस्ता  बनाना

 216.  शो  नवाब  सिह  चौहान  :  क्‍या

 विधि,  न्याय  झौर  कम्पनी  कार्य  मन्‍्त्री  यह
 अताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  न्याय
 को  सस्ता  नाने  श्लोर  उसे  जन  साधारण  को

 सुलभ  बनाने  का  है;  ौर

 (ख्)  यदि  हां,  तो  इस  प्रस्ताव  की  मुख्य
 बातें  क्या  है  ;  और  इस  कब  तक  क्रियान्वित
 किया  जायेगा  ?

 शिक्षा,  समाज  कल्याण  शोर  संस्कृति

 मंतो  (डा०  प्रताप  चन्द्र  खन्‍्दर):  (क)

 ओझौर(सख)  :  सरकार  का  इरादा  न्याय  को

 सस्ता  बनाने  धौर  उसे  जन  साधारण  के  लिए

 मुलभ  बनाने  का  है।  इस  समय  कोई  विशिष्ट

 अस्ताव  विचाराधीन  नहीं  है।  यह  विषय

 सरकार  द्वारा  नियुक्त  की  गई  उस  समिति  के

 विचाराधीन  है  जिसके  झ्रघ्यक्ष  उच्चतम

 न्यायालय  के  न्यायमूर्ति  पी०  एनज  भगवती  है
 ओर  जिसके  सदस्य  न्यायमूतति  बी०  झार०

 कृष्ण  झय्यर  हैं।  समिति  की  रिपोर्ट  मिल

 जाने  पर  शीघ्र  कारंवाई  की  जाएगी  ॥।

 Wells  drilled  in  Bombay  High

 2i7.  SHRI  F.  p.  GAEKWAD:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  how  many  wells  in  the  ‘Bombay
 High’  structure  covering  the  whole Tt  iF

 अन्:  Boyan  uti  oe

 Cn
 continental  shelf  spreading  between
 Okha  to  Konkan  have  been  drilled  by
 the  Oil  and  Natural  Gas  Commission
 for  off-shore  exploration  and  produc-
 tion  of  crude  oil;

 (b)  how  many  new  wells  are  pro-
 posed  to  be  drilled  by  the  end  of
 ‘1976-77  and  during  the  next  five
 years;

 (c)  name  of  each  structure  and  the
 distance  between  different  places  on
 West  Coast  of  Bombay  High;  and

 (d)  annual  production  o¢  oil  from
 each  well  and  the  estimated  produc-
 tion  from  the  new  wells?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र.  N.  BAHUGUNA):  (a)  49.

 (b)  24  wells  were  drilled  during
 ‘1976-77.  During  1977-78,  it  is  propos-
 ed  to  drill  38  wells  in  the  area;  pio-
 gramme  for  the  future  years  would
 depend  on  the  results  of  1977-78  dril-
 ling.

 (c)  It  is  not  in  the  public  interest
 to  give  this  information.

 (dy  The  annual  production  rate
 from  the  8  existing  ‘production  wells’
 is  around  .75  million  tonnes.  Targets
 of  production  during  1977-78  and
 ‘1978-79  are  2.50  and  4.75  million
 tonnes  respectively.

 Replacemen;  of  Wooden  sleepers  with
 Cement  Concrete  Sleepers  «

 218.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Railways  are  re-
 placing  the  wooden  sleepers’  with
 pre-stressed  Cement  Concrete  slee-
 pers;  y  LA

 (9)  if  so,  what  is  the  annual  re-
 quirement  of  all  Railways  in  the
 country;

 (c)  who  are  the  present  suppliers
 of  these  Pre-stresseqd  Cement  Con-
 crete  sleepers  to_Railways  and  the

 a  i.  aan  ot  3
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 quantity  each  firm  supplies  annually;
 and

 (d)  the  price  of  each  such  sleeper
 for  Broad  Guage  ang  Metre  Guege?

 THE  MINISTER  OF  RAIWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  No.  Concrete  slepers  are  planned

 to  be  used  in  high  speed  and  heavy
 density  Broad  Gauge  routes  with
 long-welded  track.  Wooden  sleepers
 are  also  being  used  to  the  maximum
 extent  they  are  available  in  the  coun-
 try.

 (b)  The  requirement  is  of  the  order
 of  2.0  to  2.25  lakhs  numbers  per
 annum  at  present  which  may  pvro-
 gressively  increase  to  about  7  lakhs
 per  annum  jn  about  4  to  5  years.
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 (c)  Although  contracts  have  been
 entered  into  with  9  firms  for  supply
 of  pre-stressed  concrete  sleeprs  situ-
 ated  in  various  parts  of  the  country,
 only  5  firms  are  actually  making
 supplies  and  the  other  four  have  yet
 to  commence  production  A  statement
 indicating  the  quantity  of  sleepers
 ordered  and  supplied  by  each  firm
 annually  vis-a-vis  orders  placed  is
 attached.

 (d)  The  price  of  a  concrete  sleeper
 is  Rs.  255  per  sleeper  for  Broad  Gauge.
 inclusive  of  elastic  fastenings.  The
 average  price  paid  to  the  supplier  is
 Rs.  740  per  sleeper.  There  are  no
 concrete  sleepers  for  Metre  Guage  at.
 present.

 Statement

 Supply  position  of  cocrete  sleepers

 Qty.  Averege
 ordered  annual  Quantity  Supplied  Remarks:

 Supply  from  expected
 supply  Upto

 as  per  Upto  7475  75-76  0-77  March
 contract  March  “77

 4

 MONOBLOCK
 Nos.

 M/s.  Daya  Engg.  Works,
 Gaya.  2525,000  50,000  7386  I2574  27422  8395  49,795

 M/s.  Indian  Hume  Pipe
 Co.,  Jhansi  ‘  352,675  75,000  7650  37332  26708  66,479°

 M/!s.  Hindustan  Housing
 Factoty,  New  Dethi  I,;20,000  §0,000  3338  I7259  3792I  33996  95,804

 Mls.  Myscre  Structurals
 N  nt Ltd.,  Hyderabad  2515,000  50,000  il  il  Nil  20,249  20,249

 M/s.  co~crete  Products
 and  Construction  Co.,
 Madras  2525,000  50,000  276  776  14777  3778  47,992

 M/s.  Satyanarayana  Bros.,
 Nit  N  N

 Yet  to
 Budni  :  2,05,000  50,000  Nil  it  il  il  Nil  comme-

 ree  Pro~
 duction.

 Mis.  Usha  _  ‘Prestressed
 Sleeper  Udyog,  Bharat-

 Ni  Ni  Ni  N pur  2,25,000  50,000  il  Nil  i]  il  il  Do.

 Mis.  Orissa  Concrete
 .  N Products,  Jarsuguda  I,00,000  30,000  Nil  il  =  Nil  il  Nil  Do.

 M/s.  Jay  Prestressed  Pro-
 ie  oa  Kalan.  I,00,000  30,000  Nil  Nil  Nil  Nil  Nil  Do.

 Total  2,80,  379  Nos.

 7
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 Transferred  High  Court  Judges
 a

 219.  SHRI  HARI  VISHNU  KAMATH.
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  how  many  of  High  Court
 judges  transferred  during  the  period
 of  Internal  Emergency  have  requested
 since  2lst  March,  977  for  a  return  to
 their  former  High  Courts;  and

 (b)  if  so,  whether  their  requests
 have  been  acceded  to?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Since  2Ist  March,  1877,
 seven  High  Court  Judges  transferred
 during  the  period  of  Internal  Emer-
 gency  from  one  High  Court  to  another
 have  requested  for  their  retransfer  to
 their  former  High  Courts.

 (b)  Their  requests  are  under  consi-
 deration  of  the  Government.

 Survey  for  Guruvayur-Knttipuram
 Railway  Line

 220.  SHRI  द  M.  SUDHEERAN.  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state  whether  ary  actio::  has  been
 taken  regarding  the  survey  of  Gurva-
 yur-Kuttipuram  railway  line?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  A
 preliminary  engineering-cum-Treffic
 Survey  has  been  completed  for  cons-
 truction  of  a  railway  line  from  Trichur
 to  Kuttipuram  via  Guruvayur.

 tw  tt  Ray
 गगावगर  में  एक  उबरक  संयंत्र  लगाने  का  प्रस्ताव

 22.  चौधरी  हरी  राम  मकक्‍्कासर  :
 क्या  वेद्रोलियम  तथा  रसायम  शौर  उर्थरक
 मन्वी  यह  बताने  की  कृपा  करेंगे  कि  :
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 (=)  क्‍या  सरकार  का  विचार  गंगानगर

 में  एक  उबंरक  संयंत्र  लगाने  का  विचार  है  ;
 शौर

 (=)  यदि  हां,  तो  इसे  वहां  कब  तक

 लगाया  जाएगा  ?

 पै  रोलियम,  रसायन  झोर  उर्वरक  मंत्रो

 (श्यो  हेमजतों  बहुगणा):  (क)  गंगानगर

 में  उवरक  संयंत्र  की  स्थापना  करने  का  झभी

 कोई  प्रस्ताव  नहीं  है  ;

 (ख )  प्रश्न  नहीं  उठता

 Final  Estimates  for  Construction  of-
 Fertilizer  Factory  and  Township  at

 Talcher  (Orissa)

 222.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 State  the  fina]  estimate  for  the  cons-
 truction  both  of  the  Fertilizer  Factory-
 at  Talcher  (Orissa)  and  the  Township-
 including  roads  ang  water  supply  etc.?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  The
 fertilizer  plant  at  Talcher  is  present-
 ly  estimated  to  cost  Rs.  774.2  crores
 inclusive  of  Rs.  5.79  crores  for  the
 township  including  roads  and  water
 supply.  These  estimates  are  on  the.
 basis  that  the  project  would  go  into
 commercial  production  on  Ist  April,
 978

 हसनपुर-सकरो  रेलवे  लाइन  का  पूरा  किया  जाना

 223.  भरी  रास  सेवक  हजारो  :  क्‍या  रेल

 मन्सी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  स्वर्गीय  भूतपूर्व  रेल  भन्ती

 श्री  ललित  नारायण  मिश्र  ने  पूर्वोत्तर  रेलवे

 के  अझन्तगंत  बिहार  में  हसनपुर  से  सकरी  के



 ~
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 लिए  जिस  प्रस्तावित  रेल  लाइन  का  उदघाटन
 किया  था,  उसे  पूरा  करने  को  योजना  है;

 और
 ©

 (@)  यदि  हां,  तो  जसे  कद  तक  पूरा
 किया  जायेगा  ?

 रेल  मंजो  (प्रो०  सध  बंडबते)  :  (क)
 जीहां।

 (ख)  घन  की  झत्यन्त  कमी  के  कारण,
 1977-78  के  बजट  में  इस  निर्माण  कार्य

 के  लिए  5.0  लाख  रुपये  को  राशि  रखी  गयी

 है  ।इम  काम  के  लिए  पहले  तैयार  किये  गये
 परियोजना  झनुमान  में  सम्भावित  किफायत
 करने  के  लिए  उसे  संशोधित  किया  जा  रहा

 है।  भनमान  प्राप्त  होने  ओर  उसकी  स्वीकृति
 मिलने  पर  ही  इस  काम  को  प्रारम्भ  करना

 सम्भव  हो  पायेग'।  संसाधनों  की  भारी

 कमी  के  कारण  इस  समय  इस  परियोजना  के

 पूरा  होने  की  लक्ष्य  तिथि  नहीं  बतायीजा
 झंकती  |

 रेखगाड़ियों  में  कोच  लगाता
 Se

 224.  शो निर्मल चन्द  जेन :  क्या  रेल

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  !
 ध

 (क)  क्‍या  इटारसो-बीना  यात्री  गाड़ी
 के  साथ  जबलपुर  से  लगाया  जाने  वाला

 “दिल्ली  कोच  जो  पहले  बीना  में  पंजाब  मल

 के  साथ  लगाया  जाता  था,  अब  छत्तीसगढ़

 एक्सप्रैस  गाड़ी  के  साथ  लगाया  जाता  है;

 (ख)  क्‍या  इस  परिवर्तन  के  फलस्वरूप

 यात्रियों  को  बीना  में  पप!  झौर  “डाउन

 गाड़ियों  के  लिए  3-4  घण्टे  तक  प्रतीक्षा

 करनी  पड़ती  है  शोर  निजामुद्दीन  से  गाड़ी

 'पकड़नी  पड़ती  है  जोकि  काफी  दूरी  पर  हैं

 '-झर  इससे  यात्रियों  को  अतिरिक्त  समय  लमाना

 'चड़ता  है  तथा  झ्रतिरिक्त  खच  करना  पढ़ता
 *

 है;  स्क  a
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 (4)  जनलपुर  से  दिल्‍ली  के  लिए  उत्कल
 एक्सप्रेस  गाड़ी  के  साथ  एक  स्लीपर  झौर
 एक  प्रथम  श्रेणी  का  कोच  झ  न  लगाये  जाने
 के  कया  कारण  है  जोकि  जबलपुर  से  दिग्ली
 पाते  वाल  यात्रियों  क ेलिए  बहुत  सुविधाजनक
 था  ;  शौर

 (घ)  क्‍या  सरकार  का  विचार  इलाहा-
 बाद  में  झपर  इण्डिया  एक्सप्रैस  गाड़ी  के  साथ

 LY  ~  .
 लगन  व  ले  सिटिंग  कोच  के  स्थान  पर
 'सस्‍लोबर  कोच  लगाने  का  है?

 रेल  मंत्रो  (प्रो०  मधु  दंडवते) :  (क)
 जोहां।

 (ख)  झप  दिल्‍ली  को  शोर  जाने  वाले
 यात्रियों  के  लिए  बीना  में  प्रतीक्षा  समय  2
 घण्टा  5  मिनट  है  जयकि  पहले  यह  2  घण्टा
 53  मिनट  था  जबलपुर  जानेवालों  को  प्रव

 बीना  में  4  घण्टा  प्रतीक्षा  करनी  पड़ती  है
 जवकि  पहल  यह  समय  3  घण्टा  20  मिनट  था।

 जबलपुर  कोच  निजामु हीन  तक  चलते  हैं  जिसे
 कि  दिलती  नयी  दि.  लो  के  मुख्य  टमिनलो  का
 कार्यभार  कम  करन  के  लिए  सहायक  टसिनल
 के  रूप  में  विकसित  किया  गया  है।  पर्याप्त
 टमिनल  सुविधाएं  न  होने  के  कारण  'छलीसगढ़
 एक्सप्रेस  को  नयी  दिल्ली  तक  चलाना

 परिचालनिक  दृष्टि  से  व्यावहारिक  नहीं  है| है.

 (ग)  दिल्‍ली  क्षेत्र  शौर  जलवपुर  के
 बीच  सीघे  डिब्बों  क ेसंबनन  को  i—-4-977
 से  युक्तिसंगत  बनाया  गया  था  ।  परिणामत:

 5/6  पंजाब  मेल  में  लगने  वाले  दो  डिब्बे

 (एक  पहले  दर्ज  का  झौर  तीन  टायर  एइयन  यान  )
 तथा  सप्ताह  में  तीन  बार  चलने  वाली  77
 78  उत्कल  एक्सप्रैस  में  लगने  वाले  दो  प्रन्य
 डिब्बे  (एक  पहल  दर्ज,  1  शझौर

 एक  तीन  ट,.यर  शयन-यान  )
 इन  गाड़ियों  से  हटा  कर  37/13  8  छत्तीस

 गढ़  एवसप्रैम  में  लगाये  जाने  लगे  है  ताकि

 5,  6  पंजाब  मेल  झौर  77/  78  उत्कल  एक्सप्रैस
 में  सीधे  जाने  वाले  यात्रियों  को  स्थान  उपलब्ध
 कराया  जा  सके।  इससे  जबलपुर  जाने  वाले
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 यात्रियों  को  भी  प्रति  सप्ताह  छ:  डिब्बे  और
 प्रात  हो  गये  $  ।

 (घ)  जी  नहीं।

 मई  974  को  रेलवे  हड़ताल  सें  भाग  लेने
 जाले  रेलवे  कमंचारी

 225.  श्री  मोठा  लाल  पटेल  :  क्‍या  रेल
 मन्ती  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  974  की  रेलवे  हड़ताल  में  भाग
 लेने  वाले  रेलवे  कमंचारियों  की  जोनवार,
 संख्या  कितनी  थी  ;

 (ख)  कितने  कमंचारियों  को  पिछली

 सरकार  द्वारा  निकाला  गया  था  ;

 (ग)  कितने  कमंचारियों  को  बखस्त

 किए  गए  कर्मचारियों  के  स्थान  पर  नियकक्‍त
 किया  गया  ;

 (घ)  क्या  उन  कर्मर्चायों  की  सेवाओं

 को,  जिनको  बरखास्त  किए  गए  कमंचारियों
 के  स्थान  पर  नियुकक्‍त  किया  गया  था,  समाप्त
 कर  दिया  गया  है  क्‍योंकि  सरकार  नें  पहले

 म्बस्ति  किए  गए  कमंचारियों  को  त्र  ८:  हाल
 कर  दिया  है  ;  श्रौर

 (४)  यदि  हां,  तो  उनका  ब्योरा  क्‍या

 है?

 र्स  मंत्री  (प्रो०  मध  बंडबते )  :

 उन
 कम  चारियों

 की  संख्या
 जो  हडताल

 के  दौरान

 पन्‌  पस्थित का
 रहे  ॥

 ,  .  65,602
 पे  Aa

 ed  so"  0  OS  5,868

 मनी  hare
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 उत्तर  38,453

 पूर्वो्तर  17,506
 पूर्वोत्तर  सीमा  65,000

 दक्षिण  65,115.
 दक्षिण  मध्य  43,748
 दक्षिण  पूर्व  78,869

 पश्चिम  वि  72,581
 झन्य  यूनिटे  (28,417

 जोड़  5,91,159

 (7)  6,898

 (7)  सूचना  इकःठी  की  जा  रही  है
 शौर  सभा  पटल  पर  रख  दी  जायेगी  |

 (घ)  जी  नहीं  t

 (&)  प्रश्न  नहीं  उठता  है।

 Demand  for  improvement  in  facilities
 for  Lawyerg  ang  people  in  courts

 226.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS.
 be  pleased  to  state.

 (a)  whether  the  New  Delhi  Bar
 Association  submitted  to  Government
 a  petition  on  or  about  29th  April,  977
 demanding  improvement  in  facilities
 at  places  where  courts  function;

 (b)  whether  facilities  for  lawyers
 and  the  péople  at  Parliament  Street
 are  most  inadequate;  and

 (c)  whether  Goverpment  propose  to
 shift  the  courts  from  Parliament
 Street  to  Patiala  House  and  the  Delhi
 High  Court  to_its  newly  constructed
 building,  ig  so,’  wheh?  a

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
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 DER):  (a)  and  (b).  The  New  Delhi
 Bar  Association  submitted  a  petition
 dated  27-4-1977  to  the  Minister  of
 Works  and  Housing  stating,  inter-alia,
 that  facilities  for  lawyers  and  the
 people  at  Parliament  Street  were
 most  inadequate  and  requested  that
 the  Courts  be  shifted  to  Patiata  House.

 (c)  It  has  been  decided  to  place
 Patiala  House  (excluding  the  main
 building)  at  the  disposal  of  the  Delhi
 Administration  for  allotment  tc  the
 New  Delhi  Courts  after  screening
 their  requirements.  This  allotment
 will  be  temporary,  pending  construc-
 tion  of  courts  buildings  on  a  plot  of
 land  being  allotteq  for  the  purpose.
 As  regards  the  Delhi  High  Court  it
 has  already  been  shifted  to  its  newly

 ‘constructed  Duilding  in  the  last  week
 sof  September,  1976.

 Enquiry  into  train  accident  at  Sevur

 227.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  RAILWAYS  be

 ‘pleased  to  state  the  findings  of  the
 enquiry  into  the  accident  that  took
 place  at  Sevur  near  Katpadi  «South-

 -ern  Railway)  on  the  30th  March,
 1977?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 “The  Additional  Commissioner  of  Rail-
 way  Safety,  Bangalore,  has  held  a
 statutory  inquiry  into  this  accident.
 According  to  his  preliminary  report,

 “he  has  not  come  to  any  conclusion  so
 far.  Certain  technical  aspects  are  still

 sunder  his  examination.

 “Kerala  Government  request  for  elec-
 trification  of  Ralilway  lines  In  Kerala

 228.  SHRI  K.  A.  RAJAN:  Wu  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  8  request  from  the
 Kerala  Government  for  the  electrifi-

 “cation  of  Railway  line  in  the  State  is
 lying  before  the  Government  for  &

 ilong  time;
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 (b)  whether  the  State  Government
 has  offered  electricity  at  concessional
 rates;  and

 (९)  if  so,  what  is  the  reason  for
 delaying  Government's  decision  there-
 on?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 (a)  Yes.

 (b)  Yes.

 (c)  A  cost-cum-feasibility  survey
 for  electrification  of  Olavakkot-Tri-
 vandrum  Central  Section  was  ordered
 in  April,  976  and  the  same  has  been
 completed.  Report  ig  under  compil-
 tion  by  Southern  Railway.  Final
 decision  in  regard  to  electrification
 will  be  taken  on  receipt  of  the  pro-
 ject  report  and  will  depend  upon
 availability  of  financia)  resources  and
 anter-se  priorities  of  ali  electrifica-
 tion  projects.

 Reward  to  loyal  workers  and  officers
 of  C.L.W.

 229.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  rewards  other
 than  employment  of  their  sons  and
 daughters  given  to  the  loyal  workers
 at  Chittaranjan  Locomotive  Works:

 (b)  the  number  of  dependents  of
 loyal  workers  recruiteq  at  Chittaran-
 jan  Locomotive  Works  after  strike  in
 May,  1974;  and

 (c)  whether  the  officers  have  2050
 been  rewarded  in  this  regard  and  if
 so,  what  ig  their  number?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  The  details  of  benefits  given  are

 as  under:

 No.  of  those  who  were  granted  the
 benefits.  '

 (i)  Cash  awards  98

 (ii)  Advance  increment  624

 (Wl)  Extension  of  service  7
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 (b)  The  number  of  wards  of  Rail-
 ‘way  staff  who  got  employment  240.

 dc)  435  officers  were  rewarded.

 Derailment  of  train  between  Koraput
 ang  Araku

 230.  SHRI  R.  V.  SWAMINATHAN:
 ‘Will  the  Minister  of  RAILWAYS  ४९
 pleased  to  state:

 (a)  whether  a  goods  train  loaded
 with  iron  ore  deraileg  between  Kora-
 put  and  Araku  stations  on  9th  April,
 ‘1977;

 (b)  if  so,  the  loss  suffereq  by  Rail-
 ways  85  a  result  thereof;

 (c)  whether  the  Railway  accidents
 have  increaseq  in  March-April,  977
 @s  compared  to  the  corresponding
 periog  of  975  ang  ‘1976;  and

 (d)  if  so,  the  main  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Yes.

 (b)  The  cost  of  damage  to  railway
 porperty  such  as  rolling  stock  and
 permanent  way  has  been  estimated  at
 approximately  Rs.  1,69,000.

 (८)  No.

 ६0)  Does  not  arise.

 डोजल  लोफोसमोटिथ  वक्स,  वाराणसो  के
 निव्ठालाम  saene  -ं  के  पुतआं,  पुत्रियों

 को  नियक्ति

 231.  ष्यो  चन्द्र  शेखर  लिह  :  क्‍या  रेख
 मन्ती  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  डीजल  लोकोमोटिव  बक्स,  बारा-
 णसी  में  रेल  हड़ताल  के  दौरान  (दिमांक
 8-5-19748  से  6—5—974)  हड़ताल

 के  नोटिस  की  परिधि  में धाने  वाले  कितने
 कमंचारी  काम  पर  झाये।

 _  (लग)  ऐसे  कितने  निष्ठाबान  कर्मचारी
 थ  शौर  उनमें  से  कितनों  को  वार्षिक  बेतन
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 बृद्धि  दिया  गया  तथा  पदोन्नत  किया  गया  तथा
 कितनों  के  लड़के  लड़कियों  की  नियुक्ति  की

 गई  ;

 (ग)  कपा  निष्ठावान  कर्मचारियों  के  लडके  /
 लड़कियों  को  श्रेणी  तीन  के  पदों  पर  नियुक्त
 करन  के  नाम  पर  अनेक  ऐसे  भ्रधिकारियों  के

 लड़के  लडकियों  को  भी  नोकरी  दी  गई  जिनका

 हहताल  के  साथ  कोई  सम्बन्ध  नथा;
 झौर  |

 (घ)  यदि  हां,  तो  उनकी  संख्या  कितनी

 है  तथा  इन  अनियमित  नियुक्तियों  के  सम्बन्ध
 में  सरकार  क्‍या  विचार  कर  रहो  है  ?

 रेल  मंत्री  (प्रो०  मु  दंडवते):  (क)
 मे  (घ)  ग्रावश्यक  सू  बना  इकट  डी  को  जा

 रही  है घोर  सभा  पटल  पर  रख  दी  जायेगी  t

 Drilling  of  wellg  by  Carlsberg  Natomas
 in  Bengal-Orissa  Basin

 232.  SHRI  M.  N.  GOVINDAN
 NAIR:  Will  the  Minister  of  :?*ETRO-
 LEUM  AND  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  the  Carlsberg  Natomas
 of  U.S.A.  have  drilled  only.two  wells
 in  Bengal-Orissa  basin  which  indi-
 cated  massive  gas  reserves;

 (b)  whether  this  firm  did  not  show
 much  interest  and  gave  up  further
 drilling;  and

 (c)  if  so,  whether  the  Oil  and
 Natural  Gas  Commission  hag  been
 given  all  the  relevant  data  collected
 by  the  Carlsberg  for  further  analysis
 and  interpretations  anq  other  facts
 thereof?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (c).  The  two  exploratory  wells  dril-
 led  by  them  in  Bengal-Orissa  basin
 did  not  indicate  evidence  of.the  com-
 mercial  accummulation  of  hydro-

 ना
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 carbons.  The  second  wel]  drulec  in
 the  basin  was  abandoned  as  a  dry  well
 in  April/May,  976  and  since  then  the
 contractor  has  been  evaluating  data
 and  making  efforts  to  get  other  com-
 panies  interested  in  sharing  the  cost
 of  continued  exploration  in  the  area.
 Under  the  terms  of  the  contract  the
 foreign  firm  has  to  declare  by  erd
 June,  977  whether  it  inteng  to  conti-
 Nue  exploration  operations  in  the  area
 Or  it  wants  to  terminate  the  contract
 effective  from  August  |  1977.  If  the
 contract  is  terminated,  the  ONGC  will
 no  doubt  examine  the  question  of
 further  exploration  in  the  area  based
 on  its  own  evalution  of  the  dzta/
 Prospects  of  the  area.

 Extension  of  Agra-Delhi  Express
 traing  upto  New  pelhi.

 233.  SHRI  SHAMBU  NATH
 CHATURVEDI:  Will  the  Mimster  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  fact  that  63  and
 64  express  trains  introduced  on  the
 Agra-Delhi  route  have  been  robbed  of
 much  of  their  utility  because  of  the
 origination  and  termination  of  these
 trains  at  Hazarat  Nizamuddin  instead
 of  New  Delhi;  and

 (b)  whether  Government  propose  to
 extend  these  trains  upto  New  Delhi  for
 the  convenience  2¢  the  trave:ling  public
 and  higher  earnings?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 63/64  are  Avadh  Expresses  running
 between  Lucknow  and  Agra.  How-
 ever,  utilising  the  lie  over  period  of
 this  rake  at  Agra,  a  new  train  called
 49/i50  Qutab  Express  has  been  in-
 troduced  between  Agra  and  Hazrat
 Nizamuddin—which  has  been  develop-
 ed  as  a  satellite  terminal  to  provide
 relief  to  the  main  terminnals  at  Delhi
 ang  New  Delhi.

 .
 (b)  Extension  of  these  trains  to

 and  from  New  Delhi  is  operationally
 not  feasible  due  to  Jack  of  adequate
 terminal  facilities  at  New  Delhi.
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 खनाव  के  समय  सरकारी  सशोनरो,
 बाहनों  तथा  विसानों  का  प्रयोग

 234.  श्री  ईश्वर  लौधरो:  क्‍या  विधि,
 न्याय  झोर  कम्पनो  कार्य  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  सरकार  के  विचाराधीन  ऐसा
 कोई  प्रस्ताव  है  जिसके  हारा  सरकारी
 मशीनरी,  बाहनों  तथा  विमानों  का  प्रयोग
 सरकार  द्वारा  विशेषतया  चुनाव  के  समय  झपनी
 वार्टी  के  प्रयाजन  के  लिए  न  किया  जा  सके  ;
 झोर

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें
 क्या  है?

 शिक्षा,  समाज  कल्याण  शोर  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  खन्दर)  :  (क)
 झौर  (ख)  .  इस  विषय  पर  पहले  से  ही

 अनुदेश  वि  4मान  है।  मां,  977  में  हुए
 संसद  के  साधारण  निर्वाचन  के  पूर्व  निर्वाचन
 झायोग  ने  तारीख  28  फरवरी,  977  को

 सभी  राज्यों  और  संघ  राज्य  क्षेत्र  के  सुझेपे
 सचियों  को  टस  धाशय  का  एक  परिपत्र  जारी

 किया  था  कि  सरकार,  स्थानीय  प्राधिकरण,
 निगम  या  सरकार  के  नियन्द्रणाधीत  किसी

 लोक  उपक्रम  के  स्वामित्व  :त  नियंत्रण  के

 अधीन  किसी  गाड़ी  का  जिसके  प्रन्तगंत  मोटर

 गाड़ी,  हेलीकाप्टर  अादि  भी  है,  किसी  भी

 कारण  से  किसी  राजनैतिक  दल  या  निर्वाचन

 लह  रहे  उम्मीदवारों  के  निर्वाचन  प्रचार  के

 लिए  उपयोग  नहीं  किया  जाएगा।  उस

 परिपत्र  में  निर्वाचन  सभाओं  के  प्रायोजन  के

 लिए  सार्वजनिक  स्थानों  के  उपयोग  को

 विनियमित  करने  के  लिए  भी
 पगुदेश

 थे  1
 ey

 सरकार  ते  मस्तियों  के  गैर  मरकारी

 प्रयोजनों  के  लिए  दौरों  के  सम्बन्ध
 में

 भी

 अनुदेश  जारी  किए  &  जिंसके  झन्तगंत  निर्वाचन

 सम्बन्धी  दौरे  भी  है
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 Tata-Amritaar  Express

 235.  SHRI  SHEO  SAMPAT:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Tata  Amritsar  Ex-
 press  does  not  stop  at  Mahuariya  in
 District  Mirzapur  in  Uttar  Pradesh
 and  the  people  of  Mahauria  have  to
 face  great  inconvenience  due  to  non-
 availability  of  this  facility;

 (b)  whether  this  train  runs  every
 alernate  day  and  not  daily;

 (c)  whether  there  is  any  proposal
 to  run  this  train  daily  and  make  ar-
 rangements  for  fits  stopping  at  Mahu-
 ariya  to  give  relief  to  the  people;  and

 (d)  if  so,  by  when?

 THE  MINISTER  OF  RAILW2YS
 (PROF.  MADHU  DANDAVATE):
 (a)  to  (d).  ‘161/162  Tata-Amritsar
 Express  is  not  scheduled  to  stop  at
 Mahuariya_  station.  Increasing  the
 stoppages  of  this  Express  train  will
 not  be  in  keeping  with  the  need  to
 continue  this  as  a  fast  express  train
 for  through  passengers.  161/162  Tata-
 Amritsar  Expresses  are  at  present
 running  four  times  a  week.  Increase
 in  the  frequency  of  these  trains  to
 daily  service  is  not  feasible  at  present
 due  to  constraints  of  resources  and
 lack  of  line  capacity  on  some  of  the
 sections  enroute.  The  matter  would,
 however,  be  reviewed  when  further
 facilities  become  available.

 0.  &  N.G.C.  Deal  with  Hungary  for
 Oi]  Exploration

 236.  SHRI  AJIT  KUMAR  SAHA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state.

 (a)  whether  the  Oil  and  natural
 Gas  Commission  has  selected  Hungary
 to  undertake  Oil  exploration  in
 Ramshahar,  Himachal  Pradesh  on  a
 contract  drilling  basis;  and

 (b)  if  so,  what  are  the  terms  and
 conditions  of  the  deal?

 we
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 “THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 Sir.  The  Oil  and  natural  Gas  Com-
 misison  has  entered  into  a_  service
 contract  with  CHEMOKOMPLEX  of
 Hungary  in  March,  977  gor  drilling
 Ramshabar  well.

 (b)  Main  terms  and  conditions  are:

 (i)  The  Contractor  will  depute
 an  agreed  number  of  techni-
 cians  for  drililng  the  well.

 (ii)  The  Contractor  will  be  paid
 as  remuneration  for  each  day
 of  operation,  Rs.  8000  for  a
 minimum  period  of  00  days.

 (ili)  The  ONGC  will  make  avail-
 able  on  site  one  drilling  rig
 with  all  necessary  equipment
 and  materials.

 (iv)  Contractor  will  hand  over  all
 the  data  on  the  well  to  ONGC.

 Steps  to  reduce’  over-crowding  in
 Trains

 237.  DR.  BISOY  MONDAL:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  the  steps  being  taken  to  pro-
 vide  necessary  accommodation  in
 second  class  compartments  for  re-
 ducing  over-crowding  and  ensure  at
 least  one  seat  to  each  ticket  holder;

 (b)  what  are  the  reasons  that  book-
 ing  offices  are  allowed  to  sell  tickets
 of  the  second  clasg  in  excess  of  the
 sitting  accommodation  in  each  train;
 and

 (c)  what  improvement  he  proposes
 to  introduce  in  this  regard?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Periodical  census  of  occupation

 of  all  non-suburban  passenger  carry-
 ing  trains  is  taken  on  the  Railways
 twice  a  year  to  asses  the  extent  of
 occupation  in  each  train  and  on  the
 basis  of  results  of  the  censuses  and
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 having  regard  to  the  availability  of
 requisite  resources,  steps  have  been
 taken  to  introduce  additional]  trains
 and  also  to  extend  the  runs  and  aug-
 ment  the  loads  of  existing  trains  to
 eliminate  overcrowding  and  meet  the
 requirements  of  passenger  traffic  on
 different  routes.  This  is  a  continuing
 process.  On  all  long  distance  Mail/
 Express  trains,  reserved  accommoda-
 tion  is  provided  in  all  classes  of  travel.
 The  entire  accommodation  in  some
 selected  Mail/Express  long  distance
 trains  is  reserved  and  every  passen-
 ger  has  a  reserved  seat/berth.

 (b)  Issue  of  unreserved  rai]  tickets
 cannot  be  corolated  with  the  avail-
 ability  of  accommodation  in  trains  at
 various  points.  In  the  event  of  accom-
 modation  not  being  available  in  the
 train,  however,  passengers  can  sur-
 render  the  tickets  and  get  full  refund
 thereon.  °

 (९)  Efforts  are  made  to  reduce  the
 gap  between  demand  and  supply  by
 Providing  more  accommodation  as  in-
 dicated  in  (a)  above.

 quiet  tad  के  प्रधिकारियों  के  '्त्रध्ट
 तया  झनियमित  कार्य

 238.  थ्री  हरिकेश  बहाबुर  :  क्‍या
 रेल  मन्त्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गोरअपुर  से  प्रकाशित  होने
 वाले  हिन्दी  साप्ताहिक  “जनस्वर'  के  दिनांक
 2  प्रप्रैल,  0  अप्रैल,  7  अप्रैल,  1  मई,
 8  मई  तथा  22  मई  के  प्रंकों  में  पूर्वोत्तर  रेलवे
 के  दो  अधिकारियों  के  भ्रष्ट  तथा  प्रनियमित
 कार्यों  तथा  इस  रेलवे  मे  व्याप्त  भ्रष्टाचार
 का  समाचार  प्रकाशित  हुआ  था  ;

 >  (ख)  यदि  हां,  तो  क्‍या  रेल  प्रशासन
 ने  प्रकाशित  आरोपों  के  बारे  में  कोई  जांच
 कराई  है;  ओर
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 (7)  यदि  झारोप  सही  है  तो  उन  भधि-
 कारियों  के  विरुद्ध  क्या  कार्यवाही  की  जा  रही
 है?

 *

 रेल  मंत्रो  (प्रो०  मधु  ब हडवते) :  (क)
 जी  हां।  'जनस्वर'  नाम  की  एक  स्थानोय

 हिन्दी  साप्ताहिक  पतिका  ने  2  प्रैल,  0

 अजल,  1  प्रप्रैल,  a  मई,  8  मई  झोर  22
 मई  के  श्रपन  प्रंकों  मे  पूर्वोत्तर  रेलवे  के  कुछ
 अधिकारियों  के  विरूद्ध  झारोप  लगाये  हैं
 झोर  यह  भी  लिखा  है  कि  उक्त  रेलवे  में
 ाप्टाचार  फैला  हुआ  है।  इन  रिपोर्टों  में
 किसी  प्रधिकारी  विशेष  के  नाम  का  'उल्नेख

 नही  किया  गया  है  किन्तु  कुछ  रिपोर्टों  में

 कुछ  पदनामों  का  उल्नेख  किया  गया  है।

 (ख)  इन  झारोपों  के  सम्बन्ध  में

 “जनस्वर,  के  सम्पादक  से  झौर  भघधिक

 जानकारी  प्राप्त  करने  के  लिए  रेलवे  के  सतकंता

 विभाग  द्वारा  अनेक  प्रयास  किये  गये  किन्तु

 कोई  सफलता  नहीं  मिली  है।  इस  मम्बन्ध  मे

 8  बार  प्रयत्न  करन  के  बावजूद  जनस्वर'

 नामक  पत्रिका  के  सालिक  से  सम्पर्क  स्थापित

 न  हो  सका  फिर  भी  सतर्कता  संगठन  द्वारा,

 इन  रिपोर्टों  मे  उल्लिखित  सत्यापनीय  झारोपों

 के  सम्बन्ध  मे,  जागें  जांच  की  जा  रही  है|

 इस  सम्बन्ध  में  प्रभी  कोई  झभोर  रहस्योद्ाटन

 करना  उपयुक्त  न  होगा  क्‍योंकि  ऐसा  करने  से

 जांच  मे  कठिनाई  उत्पन्न  हो  सकती  है।

 (ग)  प्रभों  प्रश्न  नहीं  उठता।  इस

 सम्बन्ध  में  श्रागे  की  कायंवाई  इस  समय  की

 जा  रही  जांच  के  परिंगामों  पर  निर्मर

 बर्ग  |
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 बेट्रोलियम  डिलिंग  टंक्‍नोखोजो  में  प्रशिक्षण
 के  केन्द्र

 239.  श्री  धर्मोसिह  भाई  पटेल  :  क्‍या

 चट्रोलियम  तथा  रसायन  झौर  उवंरक  मन्त्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  मे  पैद्रोलियम  ड्िलिंग  टेकना
 जोजी  में  प्रशिक्षण  देन  वाले  कितने  केन्द्र  हैं
 सथा  व  कहां  कहां  पर  हैं  ;  शौर

 (ख)  क्‍या  सरकार  का  विचार  गुजरात
 में  +ैद्रोलियम  टेक्नालोजी  में  प्रशिक्षण  देने  का

 पाठयक्रम  शुरू  करन  के  लिए  योजना  बनाने  का

 है?

 पेट्रोलियम  ,  रसायन  शोर  उबंरक
 मंतो  (श्री  हेमबती  मन्दन  बहुगुजा)  :  (क)
 प्रशिक्षण  देन  के  लिए  देहरादन  स्थिन  एक
 प्रशिक्षण  केन्द्र,  जिसे  तेल  तथा  प्राकृतिक  गैस

 अयोग  द्वारा  चलाया  जा  रहा  है,  प्रन्य  कतों

 के  साथ  माथ  व्यधन  प्रौद्योगिकी  में  भी
 प्रशिक्षण  प्रदान  करता  है;

 (ख)  इस  समय  ऐसा  कोई  प्रस्ताव
 वजिचा  ae.  नही  है।

 Allotment  of  Sale  Agencies  of  Fer-
 thlizers  ip  Assam

 240.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 State:

 (a)  whether  Government  have  de-
 cideq  to  give  priority  in  the  matter
 of  allotting  sale  agencies  of  fertili-
 zers  to  unemployed  youth  from  the
 Harijan,  Adivasi,  Scheduled  Caste,
 Scheduied  Tribe  communities;  and

 (b)  if  so,  how  many  of  them  have
 8०  such  agencies  in  Assam?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  -a)  The

 a
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 manufacturers  of
 fertilizers  adopt  a

 multi-agency  approach  for  fertilizer
 distribution;  cooperativeg,  insti-
 tutional  agencies  and  a  wide  net  work
 of  private  dealers.  The  distribution
 pattern  followed  by  the  public  sector
 fertilizer  manufacturers  under  the
 control  of  this  Ministry  is  indicated
 below:

 The  Fertilizer  Corporation  ०2  India
 have‘as  their  dealers,  the  institutional
 agencies  including  cooperatjves,  dea-
 lers  appointed  from  among.  educated
 unemployed,  disabled  ex-servicemen
 and  private  dealers.  Any  cboperative
 or  institutional  agency  can  become  a
 dealer  of  the  Corporation  merely  by
 placing  the  orders  supported  by  ade-
 quate  financial  arrangements.  Edu-
 cated  unemp:oyed  dealers  are  :  ~point-
 ed  by  inviting  applications  through
 advertisements;  preference  is  given  to
 unemployed  agricultural  graduates.
 Dealers  from  among  disabled  ex-
 servicemen  are  appointed  on  ‘he
 specific  recommendations  made  by  the
 Director  General  of  Resettlement,
 Armed  Forces.  Private  dealers  are
 appoined  by  inviting  applications
 through  advertisement,  for  appoint-
 ing  private  dealers,  the  Corporation
 inter-alia,  takes  into  account  the
 financial  viability  of  the  applicant,
 his  status  in  having  deait  with  agri-
 cu:tural  inputs,  for  a  minimum  period
 of  three  years,  his  past  conduct  in
 business  etc.

 Of  the  other  two  public  sector
 fertilizer  units  under  the  control  of
 this  Ministry,  Madras  Fertilizers
 Limited  have  long-term  marketing
 arrangements  with  nine  marketers,
 two  from  the  private  sector  and
 seven  from  the  cooperative  sector.
 Fertilizers  and  Chemicals  Travancore
 Limited  also  follow  a  multi-agency
 approach  in  distribution  of  fertilizers
 and  the  conditions  laid  down  by  them
 for  appointment  of  dealers  are  fur-
 nishing  of  security,  ability  to  market
 the  fertilizers  and  to  provide  requisite
 services  including  promotional  acti-
 vities.

 ag:
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 a  Government  do  not  contro]  the
 dealership  policy  followed  by  the
 manufacturers  of  fertilizers  in  the
 private  sector.  The  manufacturers  in
 the  private  sector,  while  appointing
 Private  dealers  take  into  account  fac-
 tors  such  as  business  experience  and
 reputation  of  the  applicant,  availabi-
 lity  of  storage  facilities  with  him,  fin-
 ancial  soundness  etc,

 Manufacturers  do  not  maintain
 details  of  their  dealers  on  the  basis  of
 caste,  educational]  background  etc.

 Introduction  of  Electric  Trains  in
 Kerala

 241.  DR.  V.  A.  SEYID  MUHAM-
 MAD:  Will  the  Minister  of  RAIL-
 WAYS  be  pleaseg  to  state  whether
 Government  ,propose  to  introduce
 electric  trains  on  all  railway  lines  in
 Kerala  in  view  of  the  fact  that
 Kerala  js  a  surplus  State  in  the  pro-
 duction  of  electricity?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 Not  at  present,
 Derailment  of  G.T.  Express  at  Sindi

 242,  SHRI  SANTOSHRAO  GODE:
 Wil)  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  recently  36  Up  G.T.
 Express  derailed  at  Sindi  Railway
 Station  in  Wardha  district;

 (b)  if  so,  the  causes  of  derailment;
 and

 (ec)  the  extent  of  damage  to  Rail-
 Way  property  ang  human  life?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Yes.  The  accident  took  place
 On  (24-5-1977.,

 (b)  The  Additional  Commissioner
 of  Railway  Safety,  Bombay  has  held
 hig  statutory  inquiry  into  this  acci-
 demt.  According  to  hig  provisional
 finding,  the  accident  was  due  to  the
 failure  of  railway  staff
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 (०)  The  cost  of  damage to  railway
 Property  was  estimated  at  approxi-
 malety  Rs.  3,81,794/-,  In  this  acci-
 dent,  one  person  sustained  grievous
 and  7  simple  injuries.

 Trains  from  Pathankot  to  Kangra
 Valley

 243.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  passengers  tra-
 velling  from  Pathankot  to  Kangra
 Valley  face  great  hardships  as
 Pathankot  ig  not  the  terminal  for
 any  train;  and

 (b)  if  so,  whether  jt  is  proposed
 to  start  any  additional  train  or  to
 attach  additional  bogie  to  present
 trains  at  Pathankot  to  cope  with  the
 rush  of  passengers  for  Kangra  Val-
 ley?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  No.

 (b)  Does  not  arise.

 Srinagar  Expres,

 244.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  there  igs  no  connecting
 train  for  Kangra  Valley  at  Pathan-
 kot  for  the  passengers  travelling  in
 Srinagar  Express  from  New  Delhi:

 (b)  whether  these  passengers  have
 to  wait  at  Pathankot  to  catch  a  train
 or  Bus  for  Kangra  Valley  for  many
 hours  causing  great  hardships  to
 these  passenger;

 (c)  whether  any  study  hag  beep
 Made  in  thig  respect;  and

 (d)  if  so,  what  steps  arg  Ddeing
 taken  to  atart  Srinagar  हजारा  from
 New  Delhi  at  or  after  8.00  hrs.  faci-
 litating  the  passengers  to  have  a  com-
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 mecting  train  at  Pathankot  for  Kangra
 Valley?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  to  (d).  At  present  59  Up
 Srinagar  Express  ig  scheduled  to
 leave  New  Delhi  at  26.05  hours  ar-
 riving  Pathankot  at  03.20  hours,  At
 Pathankot  this  train  provides  connec-
 tion  with  IPB  Pathankot-Baijnath
 Paprola  Passenger  which  is  scheduled
 to  leave  Pathankot  at  7.00  hours.  It
 is  not  possible  to  change  the  depar-
 ture  time  of  59  Up  from  New  Delhi
 to  8.00  hours  due  to  non-availability
 of  platform  at  New  Delhi  and  path
 enroute  at  that  =  time.  Moreover
 59  Up  Express  hag  been  scheduled  to
 Jeave  New  Delhi  at  6.05  hours  ६०  as
 to  make  thig  train  arrive  Jammu
 Tawi  «rly  in  the  morning  at  4.05
 hours  to  enable  the  tourists  to  zeaeh
 Kashmir  same  day.

 For  Kangra  Valley  passengers,
 33  Up  Jammu  Mai)  provides  conveni-
 ent  connections  at  Pathankot  as  indi-
 cated  below: —

 33  Up  Jammu  Mail  Pathankot  477.06  45
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 iPB  IPBJ
 9%,

 Pathankot  Dep:  7.00  9.5

 Conversion  of  Pathankot-Joginder
 Nagar  Narrow  Gauge  Line  to  Metre/

 Broad  Gauge  Line

 245,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government
 to  convert  narrow  gauge  line  from
 Pathankot  to  Jogincer  Nagar  irto
 Metre  gauge/Broad  gauge;

 (b)  whether  any  survey  hac  been
 made  in  this  regard  and  if  so,  the
 findings  thereof;  and

 (c)  what  is  the  average  number  of
 Passengerg  travelling  on  this  line
 dally?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  and  (b).  No.

 (c)  According  to  the  last  census  of
 Passenger  traffic  held  in  April,  977
 the  average  percentage  of  occupation
 of  2  pair  of  trains  running  on  the
 section  was  ag  under:—

 Pathankot  Jawanwala-  Kangra  Baijrath  Jcginder
 shahr  Pippla  Nagar

 Class  .  .  .  I  II  I  Il  I  I  I  II  I  II

 PBJ  42  77  60  340  6  ‘14r  29  43
 2.  PBJ  .  47  80  73  748  49  7०  9  43  ७०.  22
 :  PB  ™  4  90  56  343  56  143  6  ..  ७७.

 2PB  +  ह  .  45  75  28  7  45  74  ma

 Review  of  working  of  narrow  gauge  review  the  working  of  the  narrow
 lines  gauge  lines  in  the  country;  and

 246.  SHRI  DURGA  CHAND:  Will  (b)  if  so,  the  broad  features  there-
 the  Minister  of  RAILWAYS  be  pleas-  of?
 ed  to  state:  THE  MINISTER  OF  RAILWAYS

 (a)  whether  there  ig  any  proposal  (PROF,  MADHU  DANDAVATE):
 under  consideration  of  Government  to  (a)  ang  (b).  No.  However  an
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 annual  review  regarding  the  working
 of  all  Branch  Lines  including  narrow
 gauge  sections  on  the  Indian  Govern-
 ment  Railways  is  carried  out  so  ss  to
 determine  the  extent  of  gain/loss
 incurred  in  running  such  lines,
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 सध्य  प्रदेश,  राजस्थान,  भहाराष्ट्र  तथा

 गुजरात  के  श्ाविवासो  क्षेत्रों  में  रेल  ाइयें

 247.  श्यो  भागोरथ  भंवर :  क्‍या  रेस
 &

 मंत्री
 ~  ~es

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क )  मध्य  प्रदेश,  राजस्थान,  महाराष्ट्र
 तथा  गुजरात  के  श्रादिवासी  क्षेत्रों  में  नई
 रेल  लाइनें  छाने  के  लिए  कितने  तथा

 »  कहां  कहां  से  प्रस्ताव  झाये  १  ;  «

 (खु)  इनमें  से  प्रत्येक  प्रस्ताव  पर  क्‍या

 कार्यवाही  को  गर  है;  झोर  '

 (3)  कितनी  रेल  लाइनों  का  सर्वेक्षण
 कार्य  पूरा  हो  चुका  है  और  इन  लाइनों  के  «रे

 में  आगामी  कार्यवाही  न  वय  जाने  के  ब्या

 कारण  5?
 अल,  ०

 रेल  मंत्री  (च्रो०  मध  बंडवते) :  (क)
 झौर  (a).  रेल  मन्वालय  ढ्वारा  पिछड़े
 क्षेत्रों  हत  बडी  संख्या  में  नयी  रेलवे  लाइनों

 का  निर्माण  करने  के  लिए,  समय  समय  पर

 विभिन्न  स्थानों  से  प्रस्ताव  श्ाते  रहे  हैं  t

 विगत  एक  माह  की  शभ्रवध्रि  में  संसद  सदस्यों,
 राज्य  सरकारों  तथा  न्य  सावंजनिक  निकायों

 से  26  प्रस्ताव  प्राप्त  हुए  थे।

 oe
 0  (ग)  मयी  रेलवे  लाइनों  के  लिए  पूरे

 .्क्यि  गये  सर्वक्षण  की  संख्या  :—

 महाराष्ट्र  नि  5
 मध्य  प्रदेश  .  6

 '# ' 'राजस्थान .  1

 गजरात  .  300 aa  .
 =
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 पूरे  किये  गये  5  सर्वेक्षणों  में  से  जिन
 पांच  पारंयोजना-॥  की  जांच  की  गयी  है,
 उनके  बारे  में  पता  चला  है  कि  बहां  पर्याप्त
 यातायात  होने  की  सम्भावना  नहीं  है+
 जहां  तक  शेष  0  परियोजनाझों  का  सम  eo
 है,  स्वक्षण  रिपोर्टों  की  जांच  की  जा  रहो
 है।  ६

 Rai]  connection  between  Jhalawar  City
 and  Jhalawar  Road

 248.  SHRI  CHATURBHUJ:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  there  has  been  a  cons-
 tant  demand  since  the  ddys  of  merger
 of  princely  States  for  linking  Jhala-
 war  city  and  Jhalawar  Road  with  a
 railway  line  in  Jhalwar  district  in
 Rajasthan;  and

 (b)  whether  it  is  proposed  to  accord
 priority  to  Jhalawar  Road  in  the
 context  of  Government  policy  of  lay-
 ing  new  railway  lines  in  economically
 backward  areas  and  if  s0,  by  what
 time?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (ay  Yes,

 (b)  No  survey  has  been  carried  out
 for  the  proposed  line  in  the  past.
 There  is  paucity  of  funds  at  present.
 The  proposal  may  have  to  wait  till
 the  resource  position  improves.

 Research  in  Drug  Industry

 249,  SHRDI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  the  steps  taken"  by  Government
 to  promote  and  intensify  research  io
 the  drug  inductry;  नि
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 (b)  whether  there  are  many  cases  of

 sub-standard  quality  of  the  drugs
 being  produced;  and

 (c)  If  so,  the  action  taken  by  Gov-
 ernment  to  obviate  the  risks  to  human
 life?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)

 The  following  steps  have  been  tuken
 to  promote  and  intensify  the  research
 in  the  drug  industry: —

 (i)  Industrial  udnertakings,  other
 than  those  falling  within  the
 Purview  of  the  MRTP  Act
 and  FERA  which  take  up
 the  manufacture  of  any  item
 bastd  on  the  technology

 developed  by  any  of  the
 laboratories  established,  by
 the  Council  |  of  Scientific  and
 Industrial  Research  and
 laboratories  approved  by  the
 Department  of  Science  and
 Technology  wil,  be  exempted
 from  the  licensing  _  provi-
 siong  of  the  IDR  Act.  This
 facility  wil]  also  be  available
 in  respect  of  sponsored  _re-
 search  udnertaken  by  Natio-
 mal  Laboratories  on  behalf  of
 industrial  undertakings,  in
 respect  of  projects  approved
 by  the  Deptt.  of  Science  &
 Technology  having  due  re-
 gard  to  their  priority  and
 relevance  to  econmy,

 (i)  As  per  Import  Trade  Control
 Policy  for  1977-78  all  recog-
 nised  research  and  develop-
 ment  units  will  be  eligible  to
 import  their  requirement;  of
 Taw  materials,  components,
 instruments  equipment  and
 canalisegd  items  etc.,  for  re-
 search  and  development  pur-
 Poses  without  e  licence  up  to
 Rs.  5  lakhs  per  anaum.

 In  the  Drug  Industry  a  good  num-
 ber  of  drug  manufacturing  units
 have  registered  R  &  D  unit.  ह
 Chapter  VII  ang  Annexures  thereto
 Of  the  Report  of  the  Committee  on
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 Drugs  and  Pharmaceutical  Industry
 some  recommendations  have  ineen
 made  and  the  same  are  still  under
 consideration  of  the  Government.  A
 copy  of  this  Report  was  laid  on  the
 Table  of  the  House  on  8-5-75.

 (b)  and  (ec),  Information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House,

 Development  of  Broad  Gauge  Lines
 in  Rajasthan

 250.  SHRI  KRISHNA  KUMAR
 GOYAL:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Rajasthan  has  heen’
 experiencing  difficulty  in  its  industrial
 development  for  want  of  proper  deve-
 lopment  of”  broad  gauge  lines  and
 railway  yard  facilities  in  the  State;
 and”  .  G

 (b)  the  prospective  plan  for  the  deve-
 lopment  of  railway  lines  in  the  State?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  ang  (b).  Considering  the  need
 for  broad  gauge  lineg  in  Rajasthan,
 Government  have  approved  conver-
 sion  of  Suratgarh-Bhatinda  and
 Delhi-Ahmedabad  lines  into  broad
 gauge.

 Survey  for  a  new  metre  gauge  line
 from  Bikaner  to  Chattargarh  which
 will  serve  Rajasthan  Canal  Area  has
 also  been  included  in  the  current
 year's  budget.

 Surrender  of  Class  Il  and  IV  Posts
 during  Emergency

 251.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  a  large  number  of  Per-
 manent  posts  in  Class  III  and  Class
 IV  cadres  have  been  surrendered
 during  emergency;  —
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 (b)  if  so,  the  actual  figures  of  such
 surrendered  posts  category-wise  and
 Division-wise;  and

 (c)  action  taken  by  Government  for
 restoration  of  these  surrendered  posts
 pursuant  to  the  policy  of  Govern-
 ment  to  solve  acute  unemployment
 problem?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 fa)  to  (ey.  No  orders  had  been  issu-
 ed  by  the  Railway  Ministry  during
 emergency  to  surrender  any  pe:ma-
 nent  or  even  temporary  posts.  How-
 ever,  depending  on  the  operational
 and  administrative  needs  certain
 posts  may  have  be@n  surrendered
 and  alternative  posts  to  the  required
 alioet  created.

 othe  oo

 Dhaabad  District  Co-ofdinatian  -Com-
 mittee  of  Employees  and  Workers

 Association  in  Dhanbad

 252.  SHRI  A,  K.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  represertation
 dated  6-5-77  sent  by  the  Convener
 Dhanbad  District  Co-ordination  Com-
 mittee  of  employees  and  workers
 Associations,  Dhanbad  about  injustice
 to  the  victimised  casual  labourers
 and  substitutes,  their  re-transfer  to
 the  former  posts  and  position  and  the
 misdeeds  of  Railway  Authority  in
 regard  to  the  reinstatement  on  Shri
 K.  ए.  Roy  Choudhury,  ASM/Dhanbad
 disregarding  the  directive  of  the
 Ministry  has  been  received;

 (b)  if  so,  the  reaction  of  the  Minis-
 try;  and

 (c)  the  remedial  action  taken  on  the
 issues  raised  therein?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  The  representation  hag  not  been
 received  in  the  Railway  Ministry but  hag  been  received  by  the  Eastern
 Railway,
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 (b)  ang  (c).  The  detailg  of  the
 representation  are  being  obtained
 from  the  Eastern  Railway  and  the
 matter  will  then  be  looked  into.

 Enquiry  against  A.D.M.O.  Patratu,
 Eastefn  Railway

 253.  SHRI  A.  K,  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  _  representation
 dated  ‘15-4-77  demanding  enquiry  and
 action  against  A.D.M.O./ER/Patratu
 for  his  inhumany  action,  resulting  in
 unfortunate  premature  death  of  the
 daughter  of  Shri  Gouranga  Dutta,
 Shunting  Jamadar,  Patratu  (Ex,  vic-
 timjsed  Staff  of  Rty.  6trike)  on
 (29-2-77,  has  been  received;  and

 (७)  if  so,  the  action  taken  In  this
 regard  by  the  Ministry?
 ar

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  A  representation  dated  ‘12-4-77
 had  been  received.

 (७)  The  matter  was  enquired  into.
 No  negligence  could  be  _  attributed
 against  the  doctor  who  treated  the
 case.

 Resolutiong  passed  on  8th  May,  977
 at  Dhanbad

 254.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  copy  of  the  resolu-
 tions  passed  in  the  mass  mecting  of
 Railway  employees  on  the  occasion
 of  celebration  of  8th  May,  1977  at:
 Dhanbad  has  been  received;  and

 (b)  if  so,  the  action  taken  on  the
 respective  resolution?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Yes.  a

 cs
 (b)  The  matter  is  receiving  atten-
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 Shortage  of  High  Speed  Diesel

 255,  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  there  is  shortage  of
 supply  of  high  speed  diesel  oil  in
 some  parts  of  the  country;

 (b)  if  so,  what  steps  have  been
 taken  to  meet  the  demand;  and

 (c)  whether  any
 have  been  proposed?

 further  imports

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)

 Due  to  a  sudden  spurt  in  demand,
 some  shortages  of  very  brief  dura-
 tions  were  experienced  in  relation  to
 High  Speed  Diesel  in  certain  areas  of
 North-West  India  during  the  second
 half  of  May,  1977.

 (b)-  Despatches  were  stepped  up
 to  these  locations  to  meet  the  addi-
 tional  demand  ang  the  position  was
 monitored  on  a  day-to-day  basis.  As
 a  result,  full  demands  of  HSD  were
 met

 (c)  In  addition  to  the  normal  im-
 ports  from  USSR  under  the  Trade
 Plan,  some  further  jmports  have  been
 arranged  during  the  month  of  June,
 977  |

 Notices  to  Companies  on  Advertise-
 ments  in  Souvenir  of  Political  Parties

 256.  SHRIMATI  MRINAL  GORE:
 DR.  BAPU  KALDATE:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have
 issued  notices  to  registered  compa-
 nies  to  report  the  number  of  adver-
 tisements  issued  to  souvenir  or  other
 publicity  literature  of  political
 parties;

 (b)  if  so,  the  facts  thereof;  and
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 (e)  number  of  advertisements  and
 the  amounts  given  to  Congress  Party
 (I)  through  them  prior  to  Lok  Sabha
 Elections  in  1977?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  ang  (b),  The  Registrars
 of  Companies  have  written  to  public
 limited  companies  and  the  companies
 belonging  to  large  Industrial  iZouses
 to  furnish  details  of  -amounts  paid,
 if  any,  to  political  parties  during  the
 period  1-1-74  to  3l-3-77  for  inserting
 advertisements  jn  souvenirs/bulletins
 published  or  to  be  published  by  them.

 (c)  These  particulars  have  not  yet
 been  received

 Irregular  Reservation  and  sale  of
 tickets  at  Delhi,  New  Delhi  and

 Bombay

 257,  SHRIMATI  MRINAL  GORE:
 SHRI  BRIJ  BHUSHAN

 TIMAR:
 DR.  BAPU  KALDATE:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  steps  to  stop  irregular
 reservation  and  sale  of  railway  tickets
 at  Delhi,  New  Delhi,  Bombay  Central
 and  V.T.;

 (b)  if  so,  the  salient  features  there.
 of;  and

 (c)  number  of  persons  and  travel
 agents  apprehended  till  May  20,  1977?

 THE  MINISTER  OF
 (PROF.
 (a)  Yes.

 RAILWAYS
 MADHU  DANDAVATE):

 (b)  The  following  important  steps
 have  been  taken:

 (i)  The  time  limit  for  advance
 reservation  has  been  made  six
 months  to  avoiq  blocking  of

 .  accommodation  by  unautho-
 riseq  agents  and  other  un-
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 (ii)  Reservation  procedures  have
 "been  streamlined  and  ar-

 rangements  tightened  up  and
 surprise  check,  including  by
 the  Vigilance  Department
 have  been  intensified;

 (iii)  Additional  booking  windows
 and  reservation  counterg  are
 opened  and  their  working
 hourg  extendeg  during  rush
 periods  to  cater  to  the  re-
 quirements  of  passengers;

 tiv)  Additional  accommodation  has
 been  provided  by  introduc-
 ing  new  trains,  augmenting
 the  loads  of  existing  trains,
 extending  their  run,-increas+
 ing  the  frequency  of  weekly/
 biweekly  trains  and  running
 of  a  large  number  of  holiday
 specials.

 ६20)  During  the  period  l--977  to
 (20-5-1977,  348  persons  and  travel
 agents  were  detected/apprehended  in

 Bombay  and  Delhi.

 Import  of  Penicillin  from  Farmafin  of
 Italy

 258.  SHRIMATI  MRINAL  GORE:
 DR.  BAPU  KALDATE:

 -Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Indian  Drugs  and
 Pharmaceutical  Limited  has  entered
 into  a  technical  collaboration  for  the
 import  of  penicillin  with  Farmafin,
 an  Italian  firm;

 (b)  whether  any  tenders  were  in-
 vited  for  the  import  of  penicillin;

 (०)  whether  Farmafin  had  partici-
 pated  in  the  tender;  and

 (d)  if  net,  on  what  terms  and  con-
 ditions-the  tender  for  import  of  peni+ -t  ¢ in  was  awarded  to  Farmafin?  :

 JUNE  i4,  977
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  &  FERTILIZERS  (SHRI
 H.  N.  BAHUGUNA):  (a  No  technical
 ‘éollaboration  agteement  for  import  of
 penicillin  with  Farmafin,  an  Italian
 firm,  hag  been  entered  into  by  the
 Indian  Drugs  &  Pharmaceuticals.
 The  import  of  penicillin  is  banned.

 (b)  to  (d).  Does  not  arise.

 Fatal  Accidents  in  Workshop  in  CLW

 259.  SHRIMATI  AHILYA  P.
 RANGNEKAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  fatal  accidents
 during  the  last  two  years  in  the
 workshop  in  Chittaranjan  Locomotive
 Works;

 (b)  how  these  have  been  tackled;
 and  .

 (e)  the  steps  taken  to  minimise
 the  accidents?

 THE  MINISTER  OF  RAILWAYS
 MADHU  DANDAVATE):

 (b)  and  (c).  In  order  to  prevent  alk
 Possible  accidents  in  the  Workshop
 of  the  Chittaranjan  “Locomotive  Wefks,
 the  statutory  safety  measures  prescrib-
 ed  under  the  Factories  Act  are  compli-
 ed  with.  The  need  to  use  safety  belts
 while  attending  to  hazardous  work
 has  also  been  emphasiseq  besides
 staff  having  been  made  =  safety
 conscious  59  “personal  contact,  Tectures,
 ang  display  of  posters.

 Recruitmen,  of  Casual  Labourers  at
 CLW

 260.  SHRIMATI  AHILYA  P.
 RANGNEKAR,:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  casual]  labourers
 employed  at  present  at  Chittaranjan
 Locomotive  Works;  2220
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 %  (b)  whether  there  is  any  rule  for
 recruitment  of  casual  labourers;  and

 (c)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):
 (a)  158.

 (b)  and  (०).  Casual  labourerg  are
 engaged  for  works  of  seasonal.
 sporadic  or  intermittent  nature.
 Employment  of  casual  labour  on
 works  of  casual  nature  such  as  clea-
 France  of  debris  refuse,  seasonal  re-
 Pairing  works  inside  the  workshop
 premises,  etc.  ig  also  allowed.

 Restrictions  imposed  hy  C’W  Admin-
 istration  on  Cultural  Functions

 261.  SHRIMATI]  AHILYA  P.
 RANGNEKAR.  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  there  is  any  restric-
 tidén  imposed  by  the  Chittaranjan
 Locomotive  Works  Administration  on
 holding  of  cultural  functions;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  ang  (b).  No  restriction  is  imposed
 when  cultural  shows  are  organised  in
 the  premises  of  the  respective  organis-
 ations.

 Demands  of  the  Rallwaymen

 262.  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  CHITTA  BASU:
 SHRI  S.  प्.  DAMANT:

 Will  the  Minister  of  RAILWAYS  be
 Pleaseg  to  state:

 (a)  whether  Government  have  as-
 certained  the  position  of  the  demands
 of  the  Railwaymen;  how  many  of
 them  had  been  accepted  and  on  what

 a

 ome
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 श्व  ह
 demands  the  disagreement  was  there;
 and

 (b)  whether  all  such  demands  will  '
 be  looked  into  afresh  ang  efforts  will
 be  made  to  accept  them?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  and  (b).  Ag  already  pointed  out  in
 reply  to  Unstarred  Question  No.  26
 answered  on  5-4-77  the  policy  of  the

 Government  is  to  consider  all  genuine
 demands  that  the  recogniseq  Federa-
 tions  put  forward  and  examine  them
 in  depth  in  the  context  of  the  re-
 sources  available.  ‘

 The  two  Railway  Labour  TF  edera-
 tions,  viz..  A.LR.F,  and  N.FJ,R.  enjoy
 negotiating  facilities  with  the  Ministry

 of  Railways.  and“Thérr-  demands  .ave
 -efamin@!  and  discussed  during  the
 meetings  under  the  Permanent  Nego-
 tiating  Machinery.

 Efficiency  of  Railways  due  to  Over-
 hauling

 263.  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  BRIJ  BHUSHAN
 TIWARI:

 SHRI  KANWAR  LAL  GUPTA;
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  he  has  decided  to  re-
 structure  the  Railway  Ministry;

 (b)  if  so,  the  main  points  thereof;
 and

 (c)  to  what  extent  will  the  over-
 hauling  of  the  Ministry  improve  the:
 working  and  efficiency  of  the  Rail-
 ways?

 THE  MINISTER  OF’  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  to  (c).  The  matter  ig  under  consi-
 deration.

 *
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 264,  SHR]  PRASANNBHAI  MEHTA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  have
 taken  final  decision  to  appoint  a  panel
 to  study  the  poll  reforms;

 (b)  if  so,  the  main  points  to  be
 ‘examined  by  the  panel;

 (c)  whether  all  the  points  raised
 by  the  Opposition  members  and  Shri
 Jayaprakash  Narayan  before  977
 election  will  be  taken  into  considera-
 tion;  and

 (d)  the  time  by  which  the  final
 उश्तरे'  will  be  submitted  by  the’  pamel
 to  Government?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  <a)  There  is  no  preposal  te
 appoint  a  panel  to  study  poll  reforms.

 (b)  to  (d).  Do  not  arise.

 Company  Donations  to  Political
 Parties

 265.  SHRI  PRASANNBHAI
 MEHTA:

 SHRI  VASANT  KUMAR
 PANDIT:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pieased
 to  state:

 (a)  whether  the  attention  of  Gov.
 ernment  has  been  drawn  to  various
 newspaper  reports  about  large  am-
 ounts  of  funds  given  by  public  limit-
 ed  companies  for  issue  of  advertise-
 ments  in  souvenirs  publishegd  by  a
 particular  politica]  party;

 (b)  whether  the  Ministry  of  Law,
 Ju;tice  and  Company  Affairs  wrote
 a  letter  on  8th  March,  977  to  the
 Federation  of  Indian  Chamber  ,of
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 Commerce  and  Industry  stating  that
 payments  for  such  advertisements
 were  not  donations  and  would  not
 attract  any  penal  provisions  under
 Section  293-A  of  the  Companies  act;
 and

 (c)  whether  on  a  writ  filed  by  four
 limiteq  companies,  the  Bombay  High
 Court  has  not  agreed  with  aforesaid
 interpretation  given  by  the  Ministry?

 THE  MINISTER  OF  EDUCAT°ON,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  In  the  le'ter  dateg  eth  Alarch.
 977  it  was  clarifieg  to  FICCI  that
 expenditure  incurreg  by  companies  on
 advertisemengy-in  souvénirs.  bulletins,
 magazines  etc.  were  not  conasions/
 contributions  to  political  parties  sao  as

 -to  attract  section  2289  of  the  Compe-
 nies  Act,  1956.

 (c)  No  notice  of  an;  writ  petition
 and/or  suit  has  been  served  on  the
 Government  in  any  ९89)  proceedings.

 Transfer  orders  about  Judges  chal-
 lengea  in  Supreme  Court

 266.  SHRI  ह:  6.  MAVALANKAR:
 SHRI  BASHIR  AHMED:
 SHRI  HARI  VISHNU

 KAMATH:
 SHRI  R.  द  SWAMINATHAN:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  te  pleased
 to  state:

 (a)  whether  any  High  Court
 judges  who  were  transferred  during
 the  9-month  of  “Internal  Emergency
 had  filed  petitions  in  the  Supreme
 Court  challenging  the  transfer  orders;

 (b)  if  so,  the  names  of  such  judges
 and  the  outcome  of  their  petitions;

 (c)  whether  Government  have  de-
 cided  to  revert  the  transferred  High
 Court  judges  to  their  origina)  places

 bid  ®  क and  benches;  and  ea  aig  et
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 (d)  if  so,  when  it  is  likely  to  be
 implemented?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (by.  No  High  Court
 Judge  transferred  from  one  High  Court
 to  another  during  Internal  Emergency
 had  filed  ans  petition  in  the  Supreme
 Court  challenging  the  order  of  his
 transfer.  However,  Shri  Justice  S.  H.
 Sheth  filed  a  petition  in  the  Gujarat
 High  Court  challenging  his  order  of
 transfer  from  Gujarat  High  Court  to
 the  Andhra  Pradesh  High  Court.  The
 petition  was  allowed  by  the  High
 Court  and  the  order  of  transfer  of  Shri
 Justice  Sheth  was  set  aside.  An
 appeal  preferred  by  the  Union  of  India
 is  pending  in  the  Supreme  Court  which
 has  also  passed  a  stay  order  in  this
 case.

 (०)  and  (d).  The  Government  have
 decideqg  to  retrunsfer  those  High
 Court  Judges  who  had  been  transferred
 during  the  Emergency  from  one  High
 Court  to  another  without  their  consent,
 after  ascertaining  their  willingness
 to  go  back  to  the  original  High  Courts,
 in  case  such  retransfers  ‘re  _  in
 the  public  interest.  The  process  of
 consultations  has  already  been  started
 by  the  Government  and  the  retransfers
 will  be  done  after  consultations  are
 complete.

 R.F.O.  for  Dhuvaran  Plant  in  Gujarat

 267.  SHRI  P.  6.  MAVALANKAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  ANT)  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Dhuvaran  plant  in  Gujarat  is
 not  receiving  the  necessary  and  pro-
 mised  R.F.O.  from  the  Tarapur  Unit,
 Bombay;

 (b)  ig  so,  steps  being  taken  to
 remedy  the  situation;  and

 (c)  whether  Government  are  aware
 that  Gujarat  State  suffers  almost
 regular  inadequacy  of  electricity  due
 to  intermittent  supply  of  R.F.O.  to
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 Dhuvaran  and  if  so,  whether  Govern-
 ment  propose  to  take  immediate  steps.
 to  set  the  matter  right?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 Dhuvaran  Power  House  in  Gujarat  is
 getting  supply  of  Residual  Fuel  Oil  or
 Low  Sulphur  Heavy  Stock  (LSIHS)-
 from  the  Koyali  Refinery  at  Gujarat
 of  Indian  Oi]  Corporation  Limived
 The  supply  vf  this  product  is  being
 regulated  afier  mutual  consultation
 between  the  Gujarat  Electricity  Board
 and  Indian  Oil  Corporation  (IOC).

 (b)  Does  not  arise.

 (९)  Any  inudequacy  of  _  electric:
 power  generation  in  Gujarat  cannot
 be  attributed  to  intermittent  supply  of
 LSHS,  because  the  Indian  Oil  Corpora-
 tion  has  been  supplying  the  require-
 ments  of  this  product  as  per  mutual
 consultation,  referred  to  above,  even
 though  the  offtake  of  LSHS  has  teen
 widely  fluctuating  due  to  variations  ir.
 power  generation  by  the  said  power
 House.  IOC  is  entering  into  arrange-
 ments  for  supply  of  LSHS_  with
 Dhuvaran  Power  House,  keeping  in
 view  the  need  to  change  over  to  coal
 in  the  light  of  the  energy  policy  ०
 Government  and  the  availability  posi-
 tion  of  coal.

 Conversion  of  Ahmedabad-Delhi  metre
 gange  line  into  board  gauge  line

 268,  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  a  long-stand-
 ing  demand  by  people  of  Ahmedabad
 and  Gujarat  as  also  by  those  of
 Rajasthan  for  early  start  of  converting
 the  existing  metre-gauge  line  from.
 Ahmedabad  to  Delhi  via  Ajmer  and
 Jaipur  into  broad-gauge  one;

 (b)  whether  Government  propose
 to  start  work  of  the  said  conversion;
 and

 (९)  if  so,  when  and  how?
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 THE  MINISTER  OF  RAILWAYS
 (PROF.  i,  MADHU  DANDAVATE):

 *(a)  Yes.

 (b)  and  (c).  The  project  has  been
 included  in  the  Budget  of  ‘1977-78.
 Preliminary  works  in  connection  with
 the  project  wil]  be  taken  up  in  the

 “current  Financial  year.

 Invaliq  votes  in  Lok  Sabha  elections

 269.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  ga  large  number  of  votes  pol‘ed

 “in  the  recently  held  Lox  Saha  elec-
 tion  were  declared  as  invalid;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  educate  the  voters
 in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  5,309,456  votes  out  of
 193,953.133.  votes  peliec  in  the  General
 Election  to  the  Lok  Sabha  held  in
 March,  977  were  declared  invalid.
 This  works  out  to  2.74  percent,  which

 is  not  considered  nexcessive.

 (b)  no  special  step  in  this  regerd  is
 considered  necessary  besides  the  «sul
 measures  of  education  adopted  >e‘ore
 each  genera)  election,

 Amendment  of  Civil  Procedure  Code

 270.  SHR]  BASHIR  AHMED:  Will
 the  Minister  of  LAW,  JUSTICE  AND

 ‘COMPANY  AFFAIRS  be  pleased  to
 state  whether  Government  propose  to
 amend  section  9  of  the  Civil  proce-
 dure  Code  by  deleting  the  amendment
 Made  by  the  Amendment  Act,  1976?

 THE  MINISTER  OF  EDUCAT:ON.
 SOCIAL  WELFARE  AND  CUT!  TURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  No  proposal  for  amendment
 of  the  Code  of  Civil  Procedure,  1908,
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 is  at  present  under  the  consideration
 of  the  Government.  Section  0  of  the
 Code  referred  to  in  the  question  was
 not  affected  by  ‘the  amendment  Act,
 of  1976.

 f
 गेर-सरकारो  ब्यश्ति  ह; ड  सच्चा  सामाजिक  कायें - -

 कर्तादों  को  षिये  गए  रेल  पात

 271.  श्री  बुजमवण  तिथारी  :  क्‍या
 रख  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  कितने  रेल  पास  गैर-
 सरकारी  व्यक्तियों  तथा  सामाजिक  कार्य
 कर्ताओं  के  नाम  पर  दिये  गय  है  ;  भौर

 (खि)  इन  पासों  के  देने  के  लिए  क्‍या
 मानदंड  झ्यनाया  गया  ?

 £< ड  am  (sto  मशुदंडबले)  :  (क)

 ग्स्सों  की  संझया  पासों  की  श्रेणी
 228  प्रथम
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 (ख)  मानाथ॑  पास  माननीय  मत्रो  जी
 के  अनुमादन  से  उन  संगठनों  व्यक्तियों  को
 जारी  कि  जाते  हैं  जो  देश  झयवा  रेलवे
 का  काम  करने  के  श्राधार  पर  इसके  पाने  के
 पात्र  होते  हैं  ।  इन  मानदंडों  की  धागे  शौर
 ममीझा  को  जा  रहो  है

 Proposal  to  link  Abmedabag  witb
 Gauhati  by  single  train

 272.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State  whether  Government  fropose  to
 link  up  Ahmedabad  with  Gauhati  ty
 a  single  train  in  the  near  future?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):
 There  ig  no  proposal  to  run  a  through
 train  by  all  M.  5.  route  from  Ahn
 bad  to  Gauhati  ae
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 ‘Oil  exploration  in  the  Gulf  of  Cambay aot  ta
 273.  SHRI  0.  0.  DESAI:  Will  the

 Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  any  progress  has  been
 made  in  exploring  oi]  resources  in  the
 Gulf  of  Cambay  offshore  areas;  and

 (b)  if  90,  the  broad  features  there.
 of?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  _  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  and  (b).  The  only  well  drilleq  by

 the  ONGC  in  the  shallow  waters  of
 the  Gulf  of  Cambay  did  not  give  indi-
 cation  of  any  oil  find  of  commercial
 interest.

 «-  Amendment  to  Company  Law

 274.  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 State:

 (a)  whether  Government  are  con-
 sidering  further  comprehensive
 amendments  to  company  law  ९0
 correct  anomalies  that  have  surfaced
 during  its  implementation;  and

 (b)  if  so,  the  saiient  features  there-
 of?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  whole  metier  is  being  re-
 ferred  to  a  High  Powered  Expert
 Committee  to  be  constituted  shortly.
 Any  change  in  the  Companies  Act
 would  depend  on  the  recommendations
 Of  the  said  Committee.

 Strike  in  Koyali  Refinery

 275.  SHRI  SATYENDRA  NARAIN
 SINHA:  Will  the  Minister  of  PETERO-
 LEUM  AND  CHEMICALS  AND  FER-
 TILIZERS  he  pleased  to  stife:

 (a)  whether  there  was  a  strike  in
 Koyali  Oi  Refinery  in  May,  1977;
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 (b)  if  so,  reasons  therefor;  and

 (c)  whether  the  strike  has  since  been
 called  off  and  {f  so,  on  what  terms?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N,  BAHUGUNA):  (a)
 Yes,  Sir.  There  was  a  strike  in  Koyali
 Refinery  from  llth  May  to  20th  may.

 (b)  Although  ia  accorcance  with  the
 long-term  settlement  with  the  Union
 which  is  valid  until  May  1978,  disputes
 during  the  currency  of  the  settlement
 should  be  settled  under  the  machinery
 prescribed  under  the  Industrial  Dis-
 putes  Act,  the  workers  went  on  lightn-
 ing  strike  at  2.00  P.M.  on  Ilth  May,
 in  support  of  the  Charter  of  2  demands
 submitted  by  the  Gujarat  Refinery
 Kamdar  Sangh,  direct  to  the  Assistant
 Labour  Commissioner  of  the  Govern-
 ment  of  Gujarat.

 (c)  Yes,  Sir.  The  demands  raised
 by  the  Union  were  referred  by  the
 Govt.  of  Gujarat.  during  the  periud
 of  the  strike  on  l3th  May,  for
 adjudication  to  the  Industria]  Tribunal
 of  the  State.  However,  in  order  to
 end  the  deadlock,  the  management
 offereq  to  accept  some  of  the  demands

 of  the  Union  in  an  out-of-court  settle-
 ment.  These  demands  relateg  to  the
 provision  of  shift  bus  for  the  employees
 coming  from  Barcda  and_  bus  passes,
 regularisation  of  service  of  daily-vated
 workmen,  review  of  up-gradation  of
 loco-operators,  training  of  shunters  at
 Company's  cost  in  driving  cars  and
 trucks.  This  offer  of  the  management
 was  accepted  by  the  Union.

 As  regards  promotion  policy,  the
 manaecen.ent  assured  a  further  discus-
 sion  based  on  the  Draft  Model  Promo-
 tion  Policy  circulated  by  the  Bureau
 of  Public  Enterprises.  and  the  revised
 promotion  policy  is  proposed  to  be
 finalised  by  May,  1978,  after  due
 consultation  with  oll  the  recognised
 Unions  of  the  Refineries  and  Pipelines
 Division
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 Attainment  of  Self-Reliance  in
 4  Petroleum  Products

 276.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state  as  to  what  concrete
 steps  Goverament  have  so  far  taken
 Or  propose  to  take  in  the  matter  of
 attaining  self-reliance  in  petroleum
 and  petroleum-products?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-

 ZERS  (SHRI  H.  N.  BAHUGUNA):
 Geological  and  geophysical  surveys
 have  been  intensified.  Apart  from
 continuing  drilling  operations  and
 production  of  crude  oil  in  Assam
 and  Gujarat,  exploratory  drilling

 is  being  “undertaken  at  a  num-
 ber  of  locations  in  other  on-
 shore  areas.  In  the  offshore  arzas,
 Bombay  High  and  North  Bassein  fields
 are  being  develnpec  at  a  fast  pace.
 Exploratory  wells  are  being  drilled  in

 other  offshore  structures  also.  Produc-
 tion  of  indigenous  crude  oil  which  was
 7.2  million  tonnes  per  annum  at  the
 the  end  of  the  Fourth  Five  Year  Plac
 is  expected  to  go  up  to  over  74  million
 tonnes  per  annum  in  1978-79.  Concert-
 ed  action  is  being  taken  to  raise  the
 refining  capacity  in  the  country  which
 will  increase  from  24  mtpa  to  over  31
 mtpa  during  the  same  period.  5९895
 are  also  being  taken  to  contain  and

 curb  the  consumption  of  petroleum
 products.

 Drilling  hy  O.  &  N.  G.  C.  and  Foreign
 Firms

 277.  SHRI  8,  6.  MURUGATYAN:
 SHRI  P.  K.  KODIYAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 be  pleased  to  gtate:

 (a)  the  places  where  the  drilling
 to  find  oil  is  in  progress  at  present
 both  by  (जा  and  Natural  Gas  Commis-
 sion  and  the  foreign  oil  companies;

 =
 aw

 JUNE  14,  977  Written  Answers  2858
 x

 (b)  whether  drilling  at  some  places
 has  recently  been  stopped  by  certain
 foreign  firms;  and

 (c)  if  so,  the  facts  and  reasons
 thereof?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  (a)
 By  the  Oi]  &  Natural  Gas  Commis-
 sion  on-shore  in  Gujarat,  Assam,  West
 Bengal,  Tripura,  Himacha)]  Pradesh  and.
 in  offshore  in  the  Arabian  sea.  The
 Asamera  Group  of  Canada  ig  drilling
 in  the  Gulf  of  Mannar.

 (b)  and  (c).  There  hag  been  no  dril-
 ling  by  the  foreign  contractors  in  the
 Kutch  and  Bengal-Orissa  basins  since
 end  of  January  976  and  end  of  April
 976  respectively.  The  exploratory
 wells  drilled  there  did  not  give  evi-
 dence  of  any  commercial  accumula-
 tion  of  hydrocarbons.

 Proposal  to  amend  Muslim  Personal
 Law

 278.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  introduce  changes  in  the  Muslim
 Persona]  Law—especially  the  aspects
 relating  to  marriage  and  divorce;  ani

 (b)  if  so,  the  salient
 thereof?

 features

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  There  is,  at  present,  no
 proposal  before  the  Government  to
 introduce  changes  in  the  Muslim  Per-
 sonal  Law.

 (b)  00328  not  arise.

 Issue  of  Show  Cause  Notice  to  Pfizer
 Company

 279.  SHRI  VASANT  SATHE;  Wilt
 the  Minister  of  PETROLEUM  AND
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 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  whether  Government  have
 issued  show  cause  notice  to  Pfizer
 Company  asking  why  action  should
 not  be  taken  against  it  under  the
 Drug  Price  Control  Order  ang  Indus-
 trial  Development  and  Regulation
 Act;  a

 (b)  if  so,  the  main  features  thereof;

 (c)  whether  Government  have  re-
 eeived  clarification  from  the  Com.
 pany;  and

 (d)  what  is  the  reaction  of  Govern-
 ment  thereto?  ;

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (BHRI  H.  N.  BAH'IGUNA):  (a)  Yes.
 Sir.  Two  show-cause  notices,  one  for
 violation  of  I(D&R)  Act,  95l  and  the
 other  for  violation  of  DPCO,  1970,
 have  been  issued.

 (०)  The  main  features  of  ‘hese
 Notices  are  as  follows:—

 M/s.  Pfizer  hold  an  _  Industrial
 Licence  for  the  manufacture  of  Protein
 Hydrolysate  for  a  capacity  of  0  Tpa.
 They  have  been  producing  “Protinex”
 by  adding  carbohydrates,  minerals  and
 Vitamins.  It  has  prima  facie  been
 held  that—

 (i)  Protinex  ig  altogether  a  diffe-
 rent  product  both  in  composi-
 tion  and  _  properties  from
 Protein  Hydrolysate;

 (il)  That  they  had  obtained  §  an
 Industcial  Iifcence  in  1954,
 then  substantial  expansion  jn
 960  and  in  963  for  the
 manufacture  of  Protein
 Hydrolysate  only.

 All)  That  Protinex  is  a  drug  formu-
 lation  and  it  is  said  to  contain
 7  more  ingredient,  in  addi-
 tion  to  Protein  Hvydrolysate
 and  hence  requires  to  be
 covered  by  a  separate  Indus
 trinl  Licence  under  Section  lA
 of  the  (D&R)  Act.
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 As  M/s.  Pfizer  has  been  producing
 Protinex  without  obtaining  an  Indus-
 trial  Licence  specifically  for  this  item,
 action  is  proposed  to  be  initiated  under
 Section  24  of  the  I  (D&R)  Act,  1951,
 and  the  firm  has  been  given  an  uppor-
 tunity  to  explain  their  case  before  this
 is  done

 M/s.  Piizer  have  also  keen  froduc-
 ing  Protein  Hydrolysate  in  excess  of
 the  licenced  capacity  without  obtain-
 ing  any  substantia]  expansion  indus-
 trial  licence.  The  notice  under  IDR

 Act,  95]  also  required  M/s.  Pfizer  to
 substantiate  their  claim  that  their  ex-
 cess  production  was  due  tu  technologi-
 cal  improvements  and  not  through  edai-
 tion  to  plant  and  equipment  installed
 for  a  capacity  of  I0  Tpa.  They  were
 also  required  to  supply  a  chartered
 engineers  certificate  in  support  thereof.

 Similarly,  a  second  notice  has  been
 issued  under  Essential  Commodities
 Act  for  violating  the  provisicn  of
 DPCO,  1970.  It  has  been  prima  facie
 held:

 di)  That  Protinex  contains  certain
 other  bulk  drugs  in  addition
 to  Protein  Hydrolysate,  and
 that  Protinex  qualifies  as  for-
 mulation  under  Para  2(g)  of

 the  DPCO,  1970.

 ii)  That  they  have  been  _  selling
 this  product  as  a  drug  item
 except  for  a  spell  from  March,
 972  to  1976,  and  they  did  not
 furnish  the  requisite  details
 and  information  when  DPCO
 came  into  force  ag  required
 under  para  9  thereof;

 It  is  therefore  proposed  to  initiate
 action  against  the  firm  under  para  7
 of  the  Essential  Commodities  Act  for
 violating  the  provisions  of  DPCO,  1970.
 The  firm  were  given  an  opportunity  to
 explain  their  case,  before  this  ig  done.

 (०)  Yes,  Sir.

 (a)  The  replies  received  from  the
 firm  are  being  examined  in  consulta-
 tion  with  concerned  Departments.
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 Business  deals  with  E.  N.  L.  of  italy
 a

 280.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  many  business  deals
 together  with  the  value  in  each  case
 have  been  concluded  or  are  about  to
 be  concluded  with  E.N.I.  of  Italy;

 (b)  whether  Government  are  aware
 that  Smt.  Indira  Gandhi's  son's  Italian
 father-in-law  has  been  a  beneficiary
 of  a  number  of  deals  made  with  this
 foreign  firm;

 (c)  if  so,  details  thereof;  and  =e

 (d)  whether  Government  ‘propose
 to  institute  an  enquiry  to  get  fullest
 details  for  all  financia)  benefits  that
 rave  accrued  to  Mrs.  Gandhi  and
 her  sons  and  relations  out  of  Gov-
 ernment  of  India’s  business  deals  with
 this  Italian  concern?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICA:S  AND  FERTILIZERS
 (SHRI  fl.  N.  BAHTIGUNA):  (a)  (i)
 Madras  "efineri2g  Limited  and  Indian
 Oil  Corporation  Limited  entrusied  in
 974  certain  studies  to  M/s.  Snam  Pro-
 getti  and  M/s,  Techneco  respectively,
 subsidiaries  of  E.N.I,  The  value  of  each

 of  the  contracts  is  given  below:

 Madras  Refineries  Limited

 Study  of  the  expansion  of  Madras
 Refinery  to  3.5  million  tonnes  per
 annum  including  the  debottlenecking
 of  furfural  extraction  unit  to  achieve
 Maximisation  of  production  of  feed-
 stocks  (HVI)  at  a  total  cost  of  Dollars

 2,50,000.

 Indian  Oil  Corporation  Limited

 Studies  for  the  preservation  of  mon-
 ument;  particularly  Taj  Mahal  at
 Agra  from  air  pollution  arising  as  a
 result  of  operation  of  the  proposed
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 Mathura  refinery  at  an  estimated  tota!
 cost  of  358  million  Lire.

 (ii)  O82  and  Natural  Gas  Commission

 In  so  far  as  the  Oil  and  Natural  Gas
 Commision  are  concerned,  no  fresh
 contracts  have  been  entered  into  with
 E.N.I.  since  1966.

 (iii)  Fertilizer  Corporation  of  India,
 Indian  Farmers’  Fertilizers  Co-opera-
 tive  Limited  and  Gujarat  State  Ferti-
 lizer  Company  have  concluded  con-
 tracts  with  M/s.  Snam  Progetti  a
 subsidiary  of  F.  N.  kL  The  vrlue  of  each
 of  the  contracts  is  given  below:

 Fertilizer  Corporation  of  India  Ltd.

 lL  Contract  for  setting  up  of  urea
 plant  of  Trombay  V  Project

 (0)  Process,  design  Package  $  14790,000
 (ii)  Imported  equipment  §  7,500,000

 (iti)  Delegation  of  Personnel  §  1,000,000

 8  10,2  0000

 2  Contract  for  setting  up  of
 Ammonia  plant  of  Trombay  V  Project
 ा

 (i)  Supply  of  basic  design  §  (2,$71,450

 Gi)  Equipment  *  $  12,286,050
 (iii)  Bulk  Material  $  4,022,550
 Civ)  Delegation  of  Personnel  $  1,769,265,

 $  20,649,315

 (v)  Detailed  engineering  to
 be  done  by  P&D  Division
 of  FCI  *  Rs.24,665,000  ,

 Besides  the  amounts  shown  above,
 FCI  have  to  pay  to  Snam  $  5,0i,535
 for  spares,  catelysts,  raw  matcrials
 and  procurem-nt  charges  etc.  !  n
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 Indian  Farmers  Fertilizers  Co-opera-
 tive  Limited  =  है: se

 l.  Contract  for  supply  of  technical
 assistance  and  _  supervision  services
 for  Phulpur  Project.

 (i)  Fee  ;  $  6,80,000

 Gi)  In  Indian  rupees  for  an  “~*~
 amount  corresponding  to  $  I,30,000

 2.  Contract  for  Process  and  detailed
 engineering  etc.,  for  Phulpur  Project.‘

 (i)  Supply  of  technical  docu-
 mentauon  $  2,890,000

 (ii)  Procurement  _  services
 outside  India  $  635,000

 Gui)  For  training  services  to
 be  rendered  outside  India  §  50,000

 Gujarat  Srate  Fertilizer  Company  Ltd.

 Contract  for  setting  up  urea
 plant  <a  4  नल  तन

 $  ‘11,435,500
 है  # ‘825,000

 5 द
 (08  ‘Supply  Contract

 (ii)  Snginecring  Agreement  §

 (iii)  Know-how  ,agreement,  §  ,I,003,000
 a  3  ee

 (iv)  Service  Agreement”  §  1,000,000

 gd  ee
 $15,363,500

 In  addition,  an  amount  of  $7
 Million  bas  teen  set  ह 1-2] 14 अ  in  the  con-
 tract  for  purchase  of  equipment  on  re-
 imbursible  basis  from  the  foreign
 company  in  case  those  equipments  are
 not  available  in  the  country.  This
 amount  includes  ocean  freight  and
 procurement  charges  also.

 Information  is  being  collected  from
 various  public  sector  fertilizer  com-
 panies  in  regard  to  any  other  deal
 concluded  by  them  with  E.N.I.  or  any
 of  its  subsidiaries.

 (b)  No,  Sir.

 (c)  Does  not  arise.
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 (d)  C.B.I.  has  already  commenced
 investigation  into  the  contracts  con-
 cluded  by  F.  l.  with  Snam.

 Bye-Electious

 28l.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  how  many  bye-elections  were
 kept  pending  for  more  than  3  months
 between  4972  and  976  (both  inclu-
 sive);

 (b)  details  thereof  8709  reasons
 therefor;  and

 (ec)  how  many  Municipalities  stcod
 superseded  as  on  25th  March,  1977?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  information
 is  being  collected  from  the  Election
 Commission  ang  will  te  Jaid  on  the
 Table  of  the  House  in  due  course.

 (c)  The  Government  of  India  is  not
 concerned  with  the  administration  of
 municipalities.

 Rigging  of  Electiong  in  South  India

 282.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  he  has  received  any
 complaint  about  rigging  in  last  Lok
 Sabha  elections  in  South  India  by
 Congress  Party  with  the  help  of  ad-
 ministration;

 (b)  whether  any  enquiry  is  being
 conducted;

 (ec)  if  so,  fuilest  deta‘ls  thercof
 and

 (ad)  what  further  action  does  he
 propose  to  take?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  A  statement  con-
 taini:g  the  required  information  is
 given  in  the  Statement  laid  on  the
 Table  of  the  House.  (Placed  in  Lib-
 vary  See  No.  LT  334/77).

 (d)  Further  ection,  if  any  required,
 will  be  taken  after  a  report  in  the
 matter  is  received  from  the  Chief
 Electoral  Officers  concerned.

 Equities  held  by  erstwhile  Prime
 Minister  and  Members  of  her  family

 in  Companies
 283.  SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  names  of  companies  in  which
 erstwhile  Prime  Minister  Smt.  Indira
 Gandhi,  her  sons  Sarvshri  Sanjay
 ang  Rajiv,  daughters-in-law  Shrimati
 Sonia  Gandhi  anc  Menaka  Gandhi
 have  equity  participation  und,’  cr  con-
 rol;

 (b)  details  of  equities  held  by  the
 said  shareholders;  and

 (c)  total  amount  of  over-drafts
 taken  by  these  companies  from  na-
 tionalised  banks,  financial  institutions
 and  other  sources  (indicating  sour-
 ces)?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  ard  {b).  As  on  151
 March,  3978  there  were  43353  <om-
 panies  in  the  private  sector.  There  is
 no  record  maintained  in  any  of  the
 offices  of  the  Department  of  Company
 Affairs  which  would  show  at  one  place
 the  shareholding  of  the  particular  in-
 dividual  in  various  companies.  It
 would,  therefore,  be  necessary  to  go
 through  the  names  of  the  _  share-
 hoiders  of  every  one  of  the  43853  com-
 Panies  to  gather  the  information  asked
 for.  Considering  the  labour  involved
 this  step  js  net  being  contemplated.  It
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 is  possible  that  the  individuals  referred
 *

 to  in  the  question  are  being  assessed
 to  Income  Tax/Wealth  Tax  and  the
 tax  records  might  contain  the  infor-
 mation  asked  for.  The  Central  Board
 of  Direct  Taxes  is  being  approached
 in  this  regard.  The  _  information,
 when  received,  will  be  laid  on  the
 Table  of  the  House.

 (८)  After  the  details  referred  to  in
 answer  to  parts  (a)  and  (b)  are
 obtained  from  the  Central  Board  of
 Direct  Taxes,  the  Department  of
 Banking  will  be  approached  for  the
 information  asked  for.

 Prices  of  Essential]  Drugs

 284.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  PETROLEUM,
 AND  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  the  present  position  regarding
 prices  of  essential  drugs  so  as  to  be
 within  reach  of  the  masses  at  reason.
 able  rates;

 (b)  whether  the  prices  of  imported
 drugs  and  raw  materials  for  drugs  are
 out  of  all  proportion  to  the  cost  of
 production  in  foreign  countries  allow-
 ing  a  reasonable  margin  of  profit;  and

 (९)  if  so,  the  broad  features  for
 some  representative  drugs;  and

 (d)  the  steps  taken  to  secure  re-
 duction  in  price?

 THE  MINISTER  OF  PETROLEUM,
 AND  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  prices  of  drugs  are  statu-
 torily  controlled  under  the  provisions
 of  Drugs  (Frices  Contzl)  Order
 1970.  Prices  once  notified  by  Govern-
 ment  under  this  Order  cannot  be
 revised  vy  the  munufacturer  without
 the  prior  approval  of  Government
 Small  scale  units  having  an  annual
 sales  turnover  of  less  than  Rs.  २०
 lakhs  in  formulations  are  exempt  from
 the  purview  of  this  Order.  Through
 the  operation  of  this  Order,  it  has
 been  possible  to  maintain  the  prices

 of  drugs  at  reasonable  level.
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 (b)  and  (c).  It  is  not  possible  to
 co-relate  the  cost  of  production  of  bulk
 drugs  and  raw  materials  in  fvureign
 countries  with  the  prices  at  which
 they  are  imported  into  India,  as  their
 production  cost  data  is  neither  avail-
 able  nor  possible  to  obtain.

 (d)  The  Hathi  Committee  have
 made  certain  recommendations  on  the
 ratnonalisation  of  prices  of  drugs  and
 medicines  and  the  Government’s
 decision  thereon  is  expected  to  be
 taken  shortiy.  However,  based  =  on

 co3t-examinaion  conducted  by  the
 BICP  and  decrease  in  imported  prices
 of  certain  bulk  drugs,  prices  of  bulk
 drugs  were  reduced  in  ‘1976-77.  A
 statement  showing  the  name  of  the
 bulk  drug  and  reduction  effected  in
 prices  is  laid  on  the  Table  of  the
 the  House.  [Placed  in  Library.  See
 No.  LT-335/77}.

 Wall  around  Chittaranjan  Township

 285.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Chittaranjan
 township  has  been  surorounded  by
 constructing  a  wall;  and

 (b)  what  was  the  net  benefit  after
 the  construction  of  this  wall?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  (a)

 Yes.  Chittaranjan  Township  has  been
 Provided  with  a  boundary  wall  over
 8  portion  of  its  boundary.

 (b)  Boundary  wall  hag  helped  to
 Prevent  entry  of  unauthorised  persons
 into  the  township  thereby  safeguard-
 ing  railway  property  from  theft  and
 Pilferage.  The  incidence  of  crime  and
 theft  in  the  Railway  quarters  within
 the  township  has  substantially  come
 down  singe  the  construction  of  the
 above  mentioned  boundary  wall.
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 Suspension  of  Trade  Union  Officials  in
 CL.W.

 286.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 RAILWAY  be  pleased  to  sate:

 (a)  the  number  of  employees  sus-
 pended  during  lay  two  years  in
 Chittaranjan  Locomotive  Works;

 (b)  the  reasong  of  their  suspension;
 and

 (c)  the  names  of  top-most  trade
 union  officials  susper.ded?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  98  out  of  which  67  have  been
 taken  bank  to  duty.

 (b)  Criminal  cases,  unauthorised
 absence,  negligence  of  duty,  thefi  of
 railway  materials  etc.

 (c)  .  Shri  N.  K  Mukherjee,  Pre-
 sident,  C.L.W.  Labour  Union  (un-
 recognised)  for  unauthoriged  absence.

 2  Shri  R,  N,  Singh,  General  Secre-
 tary,  C.L.W.  Labour  Union  for  arrest
 and  detention  under  DIR  and  for
 serious  misconduct  in  tampering  with
 official  records,  unauthorised  absence,
 etc.

 3.  Shri  N.  N.  Singh,  ex-President.
 C.L.W.  Labour  Union  for  arest  and
 detention  under  MISA—Suspersion
 revoked  on  24th  Decemebr,  975  after
 release.

 4.  Shri  8.  R.  Dass,  ex-General
 Secretary,  C.L.W.  Labour  Union.  for
 arrest  and  detention  under  MISA.
 Released  on  2lst  May,  4977  but  con-
 tinues  to  be  under  detention  having
 been  charge-sheeted  by  the  police  for
 serious  criminal  charges  inclucing
 murder.

 Transfer  of  Official,  of  C.L.W.  Labour
 Union

 287.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Miniser  of
 RAILWAYS  be  pleased  'to  state:

 (a)  whether  transfer  orders  issued
 on  seven  top  officials  of  Chittaranjan
 Locomotive  Works  Labour  Union  on
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 20th  April,  972  were  declared  malafide
 by  the  Court;  and

 (b)  how  has  the  interim  period
 been  regularised  after  cancellation  of
 orders  in  July,  ‘1973?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Yes.

 (b)  In  the  affected  cases,  the  period
 of  absence  has  been  regularised  as
 leave  to  the  extent  due  and  balance
 as  leave  without  pay.

 Lay-off  declareg  by  L0.C.  at  Duliajan

 288.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state;

 (a)  whether  the  management  of  the
 Indian  जा  Corporation  at  Duliajan
 has  laid-off  q  large  number  of  casual
 workers  recently;

 (b)  if  so,  the  facts  thereof;  and

 (c)  steps  taken  by  Government  to
 stop  such  lay-offs  ang  to  absorb  the
 workerg  in  permanent  posts?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)

 Reports  available  form  Oil  India
 Limited  indicate  that  they  have  not
 laid  off  any  casual  workers.

 (b)  and  (०.  Do  not  arise.

 Man-hour  saved  due  to  curtaitment  of
 time  in  C.L.W,

 289.  DR.  SARADISH  ROY:  Wil
 the  Minister  of  RAILWAYS  be  plessed
 to  state:

 (a)  what  is  the  total  man-hours
 saved  due  to  curtailment  of  timing
 forcibly  or  voluntarily  during  last
 two  yearg  in  Chittaranjan  Locomo-
 tive  Works;
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 (b)  the  number  of  employees  effect-
 ed  due  to  forcible  time  cut;  and

 (c)  the  total  expenses  in  the  form
 of  awards  given  due  to  voluntary
 curtailment  of  time?

 THE  MINISTER  OF  RAIWAYS
 (PROF.  HADHU  DANDAVATE):
 (a)  There  has  been  no  forcible  reduc-
 tion  in  allowed  times  in  Chittaranjan
 Locomotive  Works  during  the  past  two
 years.  However,  a  saving  of  ‘1,19,424
 man-hours  during  1975-76  and  499,716
 man-hours  during  ‘1976-77  has  been
 effected  due  to  voluntary,  curtailment

 of  allowed  times

 (b)  No  forcible  cut  has  been  made
 in  allowed  time.  Hence,  no  employee

 has  been  affected  by  it.

 (c)  Total  expenses  in  the  form  of
 awards  given  for  voluntary  curtail-+
 ment  of  time  were  Rs.  40,673  in
 1975-76  and  Rs.  251,948  in  1976-77,

 Re-instatement  of  Canteen  employees
 at  C.L.W.

 290.  DR.  SARADISH  ROY:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  number  of  Canteen  emplo-
 yees  removed  from  service  ‘at  Chitta-
 Franjan  Locomotive  Works  during  the
 last  three  years;

 (b)  how  they  have  been  put  back
 to  duty;

 (c)  whether  the  Chittaranjan  Loco-
 motive  Work,  Administration  ig  con-
 testing  cour;  cases  against  Canteen
 employees;  and

 (d)  ig  so,  how  the  fund  has  been
 sanctioned  for  that  purpose?  “.

 ह
 THE  MINISTER  OF  RAILWAYS

 (PROF.  HADHU  DANDAVATE):
 (a)  and  (b),  Removal  notice  in  re

 spect  of  5  canteen  staff  were  issued
 in  July,  1976,  but  these  could  rot  be
 given  effect  to  due  to  grant  of  injunc-
 tion  by  he  Calcutta  High  Court.

 A
 ५  हि;
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 (०  The  Chairman  and  the  Secre-
 tory  of  the  Canteen  Committee  are
 contesting  the  Court  case.

 (d)  The  expenditure  involved  for
 contesting  the  Court  case,  so  far  is
 being  met  from  the  Canteen  fund.

 Norms  for  fixing  incentive  bonus  for
 Railway  workshop  staff

 291.  DR.  SARADISH  ROY:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  what  was  the  basig  for  fixing
 the  norms  for  incentive  bonus  for
 every  hour  of  saving  time  in  Railway
 workshop;

 {b)  how  have  the  _  revised  rates
 been  fixed  when  the  new  pay-scales
 after  Third  Pay  Commission  have
 been  implemented:

 (९)  whether  the  workers  are  not
 being  paiq  according  to  the  hourly
 Tate  of  pay;  and

 (d)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 The  incentive  scheme  was  initially  in-
 troduced  in  Chittaranjan  Locomotive
 Works  in  954  for  staff  and  supervi-
 sors  up  to  the  level  of  Chargeman  and
 the  hourly  bonus  rates  were  cal-
 Culated  on  the  weighteq  mean  of  the
 Prescribed  scales  of  pay.

 (b)  The  existing  hourly  rates  of  in-
 centive  bonus  in  the  Authorised  Scales
 of  pay  were  increased  by  20  per  cent
 in  respect  of  all  categories  of  work-
 shop  staff  who  are  covered  by  the  in-
 centive  bonus  scheme.

 (c)  The  workers  are  paid  according
 to  the  revised  hourly  rates  of  pay.

 (७)  Does  not  arise.
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 जहागीराबाद  (उत्तर  प्रदेश )  हत्था  वि  प्ली

 के  बीख  रेल  लाईन

 292.  आर  यजवत्त  शर्मा  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  जहांगीराबाद  (उत्तर  प्रदेश  )
 तथा  दिल्ली  के  बीच  रेल  लाइन  बिछाने  के

 लिए  रेलवे  द्वारा  एक  मर्वेक्षण  कराया  गया  था,

 (ख)  यदि  हां,  तो  कब्र  शौर  इस  मामले
 में  श्रब॒  तक  क्‍या  कायंवाही  की  गई  है  ;
 झौर

 (ग)  इस  लाइन  के  कब  तक  पूरा  होते
 की  प्राशा  है  ?

 £... अ  wit  (प्रो०  मधु  बंडवते )  :

 (क)  से  (7).  विगत  में  जहांगीराबाद
 झोर  दिल्‍ली  के  बीच  सोधी  रेल  लाइन  के  लिए
 कोई  सर्वेक्षण  नहीं  किया  गया  ।  परन्तु  एटा,
 कासगज,  डिबाई  शौर  भनपशहर  के  रास्ते

 फफूंद-बुलन्द 7हर  रेल  लाइन  का  यातायात
 सर्वेक्षण  927-28  में  किया  गया  था,
 जिसमें  जहछष्॑ूद-दिल्ली  लाइन  का

 जहांगीरावाद-बुलन्दशह  :  खण्ड  शामिल  है|
 एक  उक्त  सर्वेक्षण  से  पता  चला  था  कि  यह
 परियोजना  प्रर्थ भम  नहीं  थी  इसलिए  इसका
 निर्माण  शुरू  नहीं  किया  गया।  इस  समय
 संसाधनों  की  भारी  कमी  है।  धत:  निकट
 भविष्य  में  इस  प्रस्तावित  रेल  सम्पर्क  को
 प्रारम्भ  करने  की  कोई  झाशा  नहीं  है।

 एप्रेन्टिसों  को  नियमित  झ्राधार  पर  नियुक्षि

 293.  श्री  यशबस  शर्मा  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  —

 (क)  क्‍या  रेलवे  में  काम  करने  वाले
 एप्रेन्टिसों  को  निश्चित  समय  के  भीतर
 नियमित  भाधार  पर  नियुक्त  करने  सम्बन्धो
 योजना  पर  कोई  निर्णय  कर  लिया  गया  है;
 झोर
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 (w)  बदि  हां,  तो  विलम्ब  के  क्या
 कारण  हैं  ?

 रेल  मंतो  (प्रो०ण  मधु  बंडवते)  :

 (क)  झौर  '(ख).  प्रशिक्ष॒  अधि-
 नियम  के  अन्तगंत  देश  के  उस्योगों  के  लिए
 दक्ष  जन-शक्ति  की  व्यवस्था  करने  के

 उद्देश्य  से  प्रशिक्षुशों  को  प्रशिक्षण  देना

 एक  दायित्व  है  किन्तु  रोजगार  की  व्यवस्था
 करने  का  दायित्व  प्रशिक्षण  संगठनों  का

 नहीं  है।  रेलों  को  रोजगार  प्रस्तत  करते
 की  क्षमता  सीमित  है  झौर  ह  रिक्तियों
 के  साथ-साथ  न्य  व्यक्तियों  के  दावों
 पर  निर्भर  करती  है।  यह  विनिश्थय  किया
 गया  है  कि  कलक  कोटियों  में  जिन

 प्रशिक्षओं  ने  प्रशिक्षण  पूरा  कर  लिया  हो  उन्हें

 कार्यालय  क्लकों  झोर  लखा  क्लक।  को  वर्तमान
 रिक्तियों  के  50  प्रतिशत  के  अधीन  तथा  5 ak
 978  तक  होने  वालो  रिक्तियों  के  अन्तर्गत

 समाहित  किया  जाएगा।  कारीगरों  की
 कोर्टियों  में,  प्रशिक्षझों  को  दक्ष  संवर्ग  में
 किस  स्तर  तक  समाहित  किया  जा  सकता

 है  इस  बारे  में  विचार  पया  जा  रहा
 2)

 मिट्टी  के  तेल  के  मूल्य  में  बद्ध

 294.  श्रो  मशवल  शर्मा  :  क्या

 चेंद्रोलियम  तथा  रसायन  शोर  उबरक  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  गत  दो  वर्षों  में  मिट्टी
 के  तेल  के  मूल्यों  में  भारी  वृद्धि  हुई  है;

 (ख)  यदि  हां,  तो  मल्यों  में  कब
 कब  अभर  कितनी  वृद्धि  हुई  ;  और
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 (ग)  मूल्यों  में  बद्धि  के  कया  कारण

 है  ?  मु

 पेट्रोलियम,  रसायम  झौर  उबरक  मंत्री

 (थी  हेसवलतोी  लम्बल  Oo  ape):
 (=)  से  (7).  पिछले  दो  वर्षों  के

 दौरान,  मिट्टी  के  तेल  क  बुनियादी  तौर
 पर  सीमित  मूल  प्रधिकतम  मूल्य  में

 14°7-75  से  पांच  पैसे  प्रति  लिटर  झौर
 1-12-1975  से  ॥2  पैसे  बलि  लिटर

 बढ़ाया  गया  था।  यह  वृढ़ियां  आयातित
 कच्चे  तेल  को  लागत  में  हुई  वृद्धि  के  कारण
 की  गई  थी  1

 झोचषध  निर्माता  कम्पनियों  द्वारा  प्रौर्धाधपों
 के  मल्यों  ें  ब्द्धि

 295.  थ्भी  ह! | (2  शर्मा :  क्या

 पेट्रोलियम  तथा  रसायन  झोर  उबरक  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  झौचव  निर्माता  कम्पनियों
 ने  गत  6  मास  में  झपने  उत्पादों  के  मूल्यों
 में  ब्द्धि  ककी  है;  शौर

 (ख)  यदि  हां,  तो  कब  कब  झौर
 कितने  प्रतिशत  की  वृद्धि  की  गई  है  भौर
 इसके  क्‍या  कारण  हैं?

 पेट्रोलियम,  रसायन  झौर  उबरक  मंजो

 (भरी  हेसबवती  नन्‍्दन  बहुगणा)  :

 (क)  झौर  (ख).  प्रोषधों  के  म॒स्यों
 झौषधघ  (मूल्य  नियंत्रण)  के  प्रायधानों  के
 झन्तमंत  नियमित  हैं।  कोई  भी  निर्माता
 केन्द्रीय  सरकार  की  पूर्व  झनुमति  के  बिना
 उक्त  श्रादेश  के  झम्तर्गत  एक  बार  निर्धारित

 किए  हुए  मूल्यों  में  बुद्धि  नहीं  कर  सकता  |

 लघु  उद्योग  प्रोषध  निर्माता  संयंत्र  जिसकी

 सुयोग  में  50  लाख  रुपए  से  भ्रधिक  बिक्री

 नहीं  है  च्हें  उक्त  झादेश  केक्षे"  से  छूट  है  1
 त:  गत  छः:  महीनों  के  दौरान  झौचध
 निर्माता  कम्पनियों  का  झपने  उत्पादों  के
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 मूल्यों  को  एक  तरफी  वंद्धि  का  प्रश्न

 नहीं  उठता

 aan  में  स्ल्यों  में  संशोधन  के  लिए
 पति  की  व्यवस्था  है।  सूत्रयोगों  के  मूल्य
 मुख्यतः  प्रपुंज  भ्रौषधों  के  मूल्यों  पर  भाधा-
 रति  हैं।  हाल  हो  में  सरकार  द्वारा  निर्धारित
 मार्ग  दर्शन  मानदण्ड  के  प्रनुसार  झ्रावश्यक
 जांच  पड़ताल  करने  के  बाद  श्रौद्योगिक

 मूल्य  धौर  लागत  ब्यूरो  द्वारा  की  गई
 सिफारिशों  के  झाधार  पर  सुब्रयोग
 निर्माताश्ों  को  दिए  गए  कुछ  प्रपुंज  झ्ौषधों
 के  मूल्यों  में  कमी  पेशी  करके  संशोधन
 किया  गया  है।  31-3-77  को  समाप्त

 होने  वाले  छः  महीनों  की  झवधि  के  दोरान
 झौषध  निर्माताशों  को  दिए  गए  झौषघ

 मूबयोगों  के  मूल्यों  में  वद्धि  शौर  कमो
 तथा  ऐसी  कमी  झौर  वृद्धि  की  प्रतिशतता
 के  बारे  में  सूचना  को  दशनि  वाला  एक
 विवरण  पत्र  सभा  पटल  पर  रख  दिया
 गया  है।

 (ग्रन्यासय  में  रखा  गया  /  देखिए  संख्या

 एल०ण्टी०  336  77)

 Construction  of  Block  Congress  Office
 at  C.L.w.

 296.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State:

 (a)  whether  any  Railway  stalls  or
 land,  e'ectricity  and  materials  has
 been  allotted  for  contracting  the
 Block  Congress  Office  at  Chittaranjan
 Locomotive  Works;

 (b)  if  so,  how  was  thig  allotment
 Made;  and

 (c)  whether  any  rent
 collected?

 has  been

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  No  stall  has  been  allotted  to
 Block’  Congress  ,  Office  at  Chittaranjan

 ‘
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 Locomotive  Works.  One  ‘C’  Class  stall
 has  been  allotted  on  ‘3-12-73  to  Shri-
 matj  Sabitri  Devi  for  running  a  gro-
 cery  shop.

 (b)  Allotment  was  made  on  com-
 Passionate  ground,  as  Shrimati  Sabitri
 Devi's  husband  died  on  shop  floor  on
 duty.

 (c)  Licence  fees  upto  3l-l2-76  has
 been  collected.

 C.L.W.  Employees  Cooperative  Credit
 Society

 297.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Chittaranjan  Locomo-
 tive  Works  Administration  is  not  going
 to  nominate  the  director  to  the  Com-
 mittee  of  Management  in  the  em-
 P'oyees  run  co-operative  credit
 society;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  ang  (b).  The  question  of  nomina-
 tion  of  a  Director  in  the  Managing
 Committee  is  still  under  consideration.

 C.L.W.  Employees  Cooperative  Stores

 298.  SHRI  ROBIN  SEN:  Wil!  the
 Minister  of  RAILWAYS  be  oleased  to
 state:

 (a)  whether  the  Chittaranjan  Loco-
 motive  Works  Administration  have
 withdrawn  its  nominees  from  the  em-
 ployee  run  co-operative  stores  com-
 mittee  of  management;  and

 (b)  if  sa  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (ay  Yes.

 (b)  The  general  policy  of  the  Gov-
 ernment  is  not  to  directly  participate
 in  the  Management  of  the  Cooperative
 Stores  of  the  Railwaymen  except
 where  financial  assistance  has  been
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 granted  to  them.  However,  as  a
 special  case,  nomination  of  official
 members  in  the  management  of  the
 Store  was  allowed  in  the  past  during
 3956  to  974  to  help  in  the  smooth
 and  efficient  running  of  the  Coopera-
 tive  Store.  As  the  Store  is  now
 placed  on  a  sound  footing  and  is  run-
 ning  efficiently  it  is  felt  ‘hat  such
 nomination  is  no  longer  warranted.

 National  Drug  Policy

 299.  SHRI  M.  KALYANASUN-
 DARAM:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state;  and

 (a)  whether  a  nationa)  drug  policy
 hag  been  evolved  by  Government;

 (b)  if  so,  the  salient  features  and
 objectives  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  &  FERTILIZERS  (SHRI
 H.  N.  BAHUGUNA):  (a)  and  (b):
 The  broad  principles  and  objectives
 which  will  govern  Government's  fu-
 ture  approach  to  the  drugs  and
 Pharmaceutical,  Industry  will  be  as
 follows:

 (i)  It  is  Government's  intention
 to  ensure  that  the  drugs  are
 available  in  abundance  in  the
 country  to  meet  the  health

 eet”  need  of  our  people;

 (ii)  It  is  Government's  intention
 progressively  to  aim  at  self
 sufficiency  in  the  drugs  pro-
 duction  in  the  course  of  the
 years  to  reduce  fhe  quantum
 of  imports;

 ii)  It  is  Government’s  intention
 to  develop  selg  reliance  in
 drug  technology;

 (iv)  Government  would  take  steps
 to  make  drugs  available  both
 to  the  hospitals  and  to  the
 common  man  at  reasonable
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 ro  prices  and  for  this  purpose  the
 system  of  price  control  may
 have  to  be  continued;

 (v)  In  continuing  .  price  control,  ह
 it  is  Government's  intention
 to  ensure  that  reasonable
 returns  on  capital  employed
 are  allowed  to  the  industry;

 (vi)  Government  will  offer  special
 incentives  to  the  firms  which
 are  engaged  in  research  and
 development;

 (vii)  Government  will  foster  and
 encourage  the  growth  of
 Indian  sector;

 (viii)  Government  will  give  a  lea-
 dership  role  to  the  Public

 Sector  in  the  drug  industry;

 (ix)  Government  will  ensure  that
 foreign  held  companies
 Operate  within  the  parameters
 of  our  policies;  and

 (x)  Government  will  keep  a  care-
 ful  watch  on  the  quality  of
 production  air  prevent  adul-
 teration  and  malpractices,

 Loases  in  Production  by  Barauui
 Fertiliser  Plant

 300.  SHRI  M.  KALYANASUN-
 DARAM:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  whether  the  Baraunj  Fertilizer
 plant  has  been  hit  by  frequent  power
 failures  resulting  in  serioug  losses  in
 production;

 a  Te
 (b)  if  so,  facts  thereof;  and

 (c)  what  remedial  measures  are
 being  taken  or  are  proposed  to  be
 taken  to  ensure  steady  and  uninter-
 rupted  power  supply  to  this  plant?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHKI  H.  N.  BAHUGUNA):
 (a)  to  (c).  There  have  been  a  number
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 of  power  and  voltage  dips  which  not
 only  delayed  the  commissioning  of  the
 plant  but  also  caused  production  loss
 of  about  11,500,  tonnes  of  urea  during
 the  period  November,  ‘1976,  when  the
 plant  was  commissioned,  to  May,  977
 Remedial  measures  like  installation  of
 capacitor  banks,  solid  state  type  of
 regulators  and  a  4  KVA  inverter  are
 being  taken  steps  are  also  being  taken
 to  instal  under  frequency  relays  on
 th,  tie  lines.  The  Barauni  Thermal
 Power  Station  has  also  taken  action
 to  instal  two  sets  of  0  MW  each  at
 the  Barauni  Therma]  Power  House.

 रेखगाड़ियों  के  लिए  झतिरिक्त  ड्ब्बि

 30i.  शो के० to  लकप्पा  :  क्‍या  रेल
 मंत्री  यह  बताने  को  कृपा  |  करेंगे  कि  :

 (क)  क्या  लगभग  सभो  रेल  गाड़ियों  में
 भारी  भोड़  होने  के  कारण  यात्रियों  को

 असुविधा  होती  है;

 (खा)  क्‍या  सरकार  का  विचार  हर
 गाड़ी  हैँ  झ्तिरिक्त  डिब्बे  जोड़ने  का  है;
 आर

 (ग)  यदि  हां,  तो  कब  तक ?

 रेल  मंत्री  (प्रो०  मधू  बंडवले) :  (क)
 कुछ  गाड़ियों  के  दूसरे  दर्ज  के
 प्रनारक्षित  सवारी  डिब्बों  में  कुछ  भीड-
 भाड़  होती  है।

 (ख)  झौर  (ग).  लम्बो  दूरी  की
 प्रधिकांश  तेज  गाड़ियां  पूरे  भार  सहित
 चल  रहीं  हैं,  जिनमें  नियमित  रूप  से
 भ्रतिरिक्‍्त  सवारी  डिब्बे  जोड़ने  की  कोई
 गजाईश  नहीं  है।  यात्रियों  को  राहत  देने
 के  उद्देश्य  से  विगत  बहुत  सी  नई  गाड़ियां
 चलाई  गई  थीं  झौर  मौजूदा  गाड़ियों  का
 चालन  क्षेत्र  बढ़ाया  गया  था।  भीड़-भाड़
 वाली  गाड़ियों  को  उनकी  वहन  क्षमता
 बढ़ाने  के  लिए,  डीजल  इंजन  उपलब्ध
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 होने  पर,  डीजलीकृत  भी  किया  जा  रहा
 है।  यात्रियों  को  राहत  पहुंचाने  के  लिए
 यह  एक  सतत  प्रक्रिया  है।

 कर्नाटक  में  नई  रेल  लाइने

 302.  &  के०  लकप्पा  :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  —

 (क)  क्‍या  सरकार  का  कर्नाटक  में
 नई  रेल  लाइनें  बिछाने  का  कोई  प्रस्ताव

 है;  ओर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्‍या  हैं?

 रेल  मंत्री  (प्रो०  मधु  दंडवते)  :

 (क)  और  (ख) -  कर्नाटक  में  हसन
 से  मंगलूर  तक  नई  रेलवे  लाइन  पहले  से

 ही  निर्माणाधीन  है।  तोरनगल्लू  से  रनजीत-

 पुरा  तक  दूसरी  रेलवे  लाइन  अभी  हाल  ही  में

 पूरी  को  गई  है  ।  हुबलो  से  करवार,

 तालगुप्पा  से  हानोबार,  रायदुर्ग  से  चित्रदुर्ग,
 कोटूर  से  हरिहर  झौर  धझाप्टा  से  मगलूर
 तक  लाइनों  के  निर्माण  के  लिए  सर्वेक्षण
 कर  लिए  गए  हैं।  इनका  कुछ  भाग
 कर्नाटक  में  पड़ता  है।  निज  लाइनों  का

 सर्वेक्षण  हो  चुका  है,  उनका  निर्माण
 संसाधानों  की  उपलब्धता  झौर  यातायात
 की  सम्भाव्यता  पर  निर्भर  करता  है।

 Rail  Link  between  Cochin  ang  Kaya-
 mkulam  via  Alleppey

 303.  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  K.  A.  RAJAN:

 Will  the  Minister
 be  pleased  to  state:

 (a)  whether  the  techno-economic
 survey  of  the  rail  link  between  Cochin,
 and  Kayamkulam  via  Alleppey  has
 been  completed;

 (b)  if  so,  the  salient  features  there-

 of;

 of  RAILWAY:
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 (०)  whether  the  Kerala  Govern-
 sment  has  offered  to  supply  slecpers

 free  of  cost  and  also  agreed  to  orga-
 nise  massive  ‘Sramdan’  campaign  for
 the  construction  of  this  new  railway
 line;  and

 (d)  what  is  the  final  decision  in  re-
 gard  to  the  construction  of  this  line?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  An  engineering-cum-traffic  sur-
 vey  has  ben  carried  out  for  a  new
 railway  line  from  Ernakulam  _  to
 Alleppey.  Engieering  survey  for  the
 remaining  length  from  Alleppey  to
 Kayamkulam  has  not  been  carried

 ‘out  so  far.
 (b)  The  line  from  Ernakulam  to

 Alleppey  will  have  a  length  of  about
 50  kms.  and  is  estimated  to  cost  about
 5  crores.

 (ec)  Yes.

 (ad)  It  has  not  been  possible  to  in-
 ‘clude  the  construction  of  this  line  in
 “the  Budget  for  1977-78  on  account  of
 limitation  of  resources.

 Set  back  to  0.  &  N.G.C.  Drilling  Ope.
 rations  In  Bombay  High  and  Bassein

 304.  SHRI  C.  K.  CHANDRAPPAN:
 “Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  the  drilling  and  pros-
 pecting  operation  of  the  Oi]  and  Natu-
 ral  Gas  Commission  in  Bombay  High

 -and  Bassein  has  suffered  a  set  back
 recently  88  sufficient  oi}  was  not  found
 in  several  wells  drilled  there:

 (b)  if  so,  the  facts  thereof;

 (c)  whether  this  would  upset  the
 country’s  hopes  about  Bombay  High;
 and

 (d)  which  are  the  countries  with
 whom  Oil  and  Natural  Gas  Commis-

 ‘sion  has  entered  into  collaboration  for
 oi]  drilling  in  this  area  and  the  names
 of  countries  who  drilled  those  wells

 itn  which  no  oil  wag  found?
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 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise,

 (d)  There  is  no  foreign  collaboration
 for  oi]  drilling  in  Bombay  High  and
 Bassein.  However,  specific  services
 and  operational  support  for  drilling
 have  been  obtained  on  contract  Irom
 some  firms  of  U.K.,  U.S.A.  and  Nor-
 way.

 Construction  of  Rallway  Lines  cun-
 necting  Tellicherry  with  Mysore,
 Mangalore  with  Bombay  and  Kutti-

 puram  with  Trichur

 305.  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  take  up  the
 construction  of  new  Railway  lines
 connecting  Te'licherry  with  Mysore,
 Mangalore  with  Bombay  and  Kutti-
 puram  with  Trichur  via  Guruvayur;

 (b)  whether  the  techno-economic
 survey  of  these  lines  has  already  been
 done  and  if  so,  the  findings  thereof;
 and

 (c)  whether  the  present  economic
 backwardness  of  this  region  and  the
 impetus  these  railway  lines  wil)  give
 to  the  economic  development  hag  been
 kept  in  view  while  taking  a  final  deci-
 sion  on  this  matter?

 THE  MINISTER  OF  RAILWAYS
 (PROF  MADHU  DANDAVATE):
 (ay  and  (b).  A  Final  Location  En-
 gineering  and  a  Traffic  Survey  have
 been  carried“  out  for  Apta-Dasgaon
 line  which  forms  a  part  of  the  Bom-
 bay-Mangalore  Rail  Link.  It  will  have
 a  lengh  of  08  Km.  and  is  estimated
 to  cost  about  Rs.  4  crores  yielding  a
 return  of  4.8  per  cent.  The  Finsl
 Location  Survey  of  Dasgaon-Ratnagici
 section  with  spot  checks  on  the  earjieT
 survey  between  Ratnagiri-Mangalore
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 is  also  nearing  completion  and  traffic
 and  financial  re-appraisal  of  that
 section  will  also  be  carried  out
 shortly,  Le  22

 A  preliminary  engineering-cum-
 traffic  survey  has  been.  carried  out
 for  a  railway  line  from  Kuttipuram
 to  Trichur  via  Guruvayur.  It  will
 have  a  length  of  about  60  Km.  and
 is  estimated  to  cost  about  Rs.  7
 crores  yielding  a  financia]  return  of
 .4  per  cent.

 No  survey  has  been  carried  out  for
 Tellicherry-Mysore  line,

 (९)  A  final  decision  on  the  projects
 for  which  surveys  have  been  carried
 out  is  yet  to  be  taken.

 Traing  running  between  Trivandrum
 ang  Ernakulam

 306.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  there  are  very  few
 passenger  trains  running  between  Tri-
 vandrum  ang  Ernakulam  which  stop
 at  every  station  and  this  caused  great
 difficulties  to  people  in  the  area;  and

 (b)  if  so.  the  steps  Government  pro-
 pose  to  take  to  overcome  this  situa-
 tion?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  At  present  two  pairs  of  passenger
 trains  each  way  are  running  on  Erna-
 kulam-Kottayam,  Kottayam-Quilon
 and  Quilon-Trivandrum  Central  sec-
 tions  stopping  at  all  stations.  In  aadi-
 tion  one  pair  of  fast  passenger  trains
 is  also  available  on  the  Ernakulam-
 Trivandrum  section,  stopping  it  27
 Stations  and  not  stopping  at  3  sta-
 tions,  apart  from  5  pairs  of  mail/
 express  trains,  These  services  ade-
 quately  cater  to  the  traffic  require-
 ments  of  the  Ernakulam-Trivandrum
 Central  section.
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 (b)  The  growth  of  passenger  traffic
 and  requirements  for  additional  trains.
 ig  constantly  under  watch.

 सोनपुर  झोर  बाराबंको  के  बो  ज्रा
 गेज  लाईम

 307.  श्री  जनेश्वर  मिश्र  :  क्या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  -—

 (क)  सोनपुर  शोर  बाराबंकी  के
 बीच  बॉड  गेज  लाइन  का  काम  कब  तक

 पूरा  कर  लिया  जाएगा;  झौर

 (ख)  उक्त  बॉड  गेंज  लाइन
 के  बिछाने  के  काम  में  श्व  तक  क्‍या  प्रगति

 हुई  है  झोर  काम  को  समय  पर  पूरा
 न  करने  के  क्‍या  कारण  हैं?

 रेख  मंत्री  (प्रो०  मधु  दंडवते)  :  (क)
 धझाशा  है  कि  यह  कार्य  लगभग  तीन  वर्ष
 में  पूरा  हो  जायेगा।

 (ख)  व्यायहारिक  रूप  से  भूमि  मिट्टी
 डालने  का  समूचा  काम  तथा  पुल  संबंधी
 झधिकांश  कार्य  पूरा  हो  चुका  है।  मीटर
 झामान  की  जगह  बडे  प्रामान  का  रेल
 पथ  बनाने  विलम्ब  साधनों  की  सीमित मे
 उपलब्धता  के  कारण  हुआ  है।

 Survey  for  Sultanganj-Deogarh  jRail-
 way  line

 308.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 @d  to  state:

 (a)  whether  the  Railway  Board  is,
 aware  that  a  demand  was  made  to
 make  a  feasibility  study  and  survey
 in  respect  of  the  Sultanganj-Deogarh
 railway  line  proposal  during  the  period
 of  the  third  Lok  Sabha  or  thereafter;

 (b)  if  so.  the  results  ०९  the  survey;
 and

 (c)  whether  the  Government  pro-
 pose  to  re-examine  the  question  of
 building  this  railway  line  in  view  of
 its  commitment  to  open  up  backward
 areas  for  development?  ्
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 THE  MINISTER  OF  RAILWAYS
 “PROF.  MADHU  DANDAVATE):
 (a)  to  (ce).  No  survey  for  construc-

 ‘tion  of  a  direct  link  between  Deogarh
 -and  Sultanganj  has  been  made  so  far.
 However,  it  is  proposed  to  conduct  a
 survey  quring  the  current  financial

 -year  for  a  direct  link  between  Man-
 darhill  and  Baidyanathdham  (Deo-
 garh)  which  will  provide  a  link  bet-
 ween  Deogarh  and  Sultanganj.

 A  decision  regarding  construction  of
 the  line  will  be  taken  when  the  sur-
 vey  reports  become  available.

 Extension  of  Bhagalpur-Bonnsi  line  to
 Vaidyanath  Deogarh

 309.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Railway  Ministry
 is  aware  that  the  former  Railway
 Minister,  the  late  Shri  L.  N.  Mishra,
 had  assured  the  people  of  Banka
 (Bhagalpur  Division,  Bihar)  that  the
 Government  would  extend  the  Bha-
 galpur-Bounsi  line  to  Vaidyanath  Deo-
 garh,  a  major  pilgrimage  centre  in
 Eastern  India;

 (b)  whether  any  demand  was  made
 in  Parliament  and  outside  for  under-
 taking  a  feasibility  study  and  survey
 in  respect  of  this  proposal;

 (c)  if  so,  the  results  thereof;  and

 (d)  whether  Government  woulg  re-
 examine  the  proposal  in  view  of  its
 commitment  to  open  backward  areas
 like  Bhagalpur  and  Santal  Pargana
 for  development?

 THE  MINISTER  OF  PAILWAYS
 (PROF  MADHU  DANDAVATE):
 (a)  No.

 (b)  Yes,  there  have  been  represen-
 tations  from  Members  of  Parliament,
 State  Government  and  others  regurd-

 ing  this.

 (c)  and  (d).  Provision  for  survey
 of  a  new  line  tc  extend  Bhagalpur-

 ‘Bounsi  line  from  Bounsi  to  Baidya-
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 nathdham  has  been  included  in  this
 year’s  Budget  at  a  cost  of  Rs.  2.5  lacs.

 High-priced  advertisements  in  souve.
 nirs  of  political  parties

 310.  SHRI  MADHU  LIMAYE.:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  »e  pleased  to
 state:

 (a)  whether  Organisations  of  Manu-
 facturers,  FICC]  or  Company  Mana-
 gements  had  sought  8  clarification
 from  the  Company  Law  Board  as  to
 whether  the  high-priced  advertise-
 ments  to  souvenirs  published  by  po-
 litical  parties  will  be  treated  as  dona-
 tions  and  would  be  considered  as  vio-
 lation  of  the  Companies  Act;

 (b)  whether  the  Company  Affairs
 Department/Company  Law  Board  un-
 der  the  previous  Government  had  told
 these  organisations  that  advertise-
 ments  to  souvenirs  will  not  or  cannot
 be  treated  as  donations.

 (c)  whether  it  ig  a  fact  that  the
 industrialists  had  made  a  contribution
 of  Rs,  40  crores  from  their  Companies’
 accounts  towards  souvenir  advertise-
 ments;  and

 (d)  if  so,  the  action  taken  against
 the  companies  and  officers  concerned
 of  the  Company  Affairs  Ministry  for
 their  violation  of  the  Companies  Act?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  FICCI  had  sought  for
 certain  clarifications  in  this  regard
 from  the  former  Minister  of  Law,
 Justice  and  Company  Affairs.  In  this
 reference  there  was  no  mention  of
 high-priceg  advertisements  छह  such.

 (b)  It  was  clarified  to  FICCI  that
 expenditure  incurregd  by  companies
 on  advertisements  in  souvenirs,  bulle-
 tins,  magazines  etc.  were  not  dona-
 tions/contributions  «0  political  parties
 so  as  to  attract  section  298A  of  the
 Companies  Act,  1956.
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 (c)  No  such  information  is  avail-
 able.  %.  बह,  o

 i  :
 (a)  Does  not  arise.  Sais

 a

 Investigation  into  advertisements  in
 Souvenirs  of  Political

 Parties

 3l.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  Government  have
 seen  the  statement  by  the  President
 of  the  Institute  of  Chartered  Accoun-
 tants  of  India,  Mr.  B.  R,  Maheshwari,
 that  high  price  advertisements  to
 souvenirs  by  political  parties  amounted
 to  infringement  of  the  provisions  of
 section  293-A  of  the  Companies  Act;

 (b)  whether  the  present  Minister  of
 Company  Affairs  had  expressed  a  si-
 milar  view  in  regard  to  these  souvenir
 advertisements  during  the  election
 campaign;

 (c)  whether  the  Government  have
 received  any  memoranda  demanding
 investigation  by  the  Company  Affairs
 Ministry  into  these  high  priced  adver-
 tisements;  and

 (d)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER);  (a)  Attention  of  the  Govern-
 ment  has  been  drawn  to  the  news-
 Paper  reports  in  this  regard.

 (b)  The  Minister  has  expressed  the
 View  that  the  advertisement  should
 be  genuine  and  there  should  be  quid-
 Pro-quo,

 (c)  and  (d)  Severa)  letters  have
 been  received  in  this  matter  including

 the  one  from  the  Hon’ble  Member,  and
 the  Department  of  Company  Affairs
 have  directed  Registrars  of  Companies
 to  collect  the  requisite  particulars.

 I5§8

 यूरिया  खाद  का  उत्पादन

 32.  शमी  सुरेन  विक्रम  :  क्‍या
 पेट्रोलियम,  रसायन  शौर  उदरक  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  वित्तीय  वर्ष  i976-77  के
 दौरान  यूरिया  खाद  का  कितना  उत्पादन

 हुआ  झौर  चालू  वित्तीय  वर्ष  में  उसका
 कितना  उत्पादन  होने  की  सम्भावना
 है;  झौर

 (ख)  वित्तीय  वर्ष  1976-77  के
 दौरान  विदेशों  से  कितने  उर्वरक  का  भ्रायात
 किया  गया  ?

 पेट्रोलियम,  रसायन  झोर  उबरक
 मंत्री  (थो  हेमवती  नन्दन  बहुगुणा)  :

 (क)  1976-77  के  दौरान  यूरिया
 का  293]  हज़ार  मोटर  टन  उत्पादन  हुआ
 था।  i977-78  के  वर्ष  के  दौरान

 यूरिया  के  3575  हेजार  मी०  टन  के

 उत्पादन  का  प्ननुमान  है।

 (ख)  1976-77  के  दौरान  उरवंक
 की  निम्नलिखित  मात्रा  आयातित  की  गई
 थी:

 मात्रा  लाख  मी०  टन

 यूरिया  5.37

 एम  धो  पी  4.83  15.37

 एस  धो  पी  0.ll  4.83

 सीएएन  0.04  0.i2

 aut  0.30

 एन  पी  के  0.  35

 रसलसाम-बांसवाड़ा  रेल  लाईन  के  लिये

 सर्वेक्षण

 313.  डा०  लक्ष्मोनारायण  फण्डेंय  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :---
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 (क)  क्या  प्रस्तावित  रतलाम-बांसवाड़ा
 रेल  लाइन  के  लिए  सर्वेक्षण  ,पयं  पूरा  हो
 बजका  है;  झौर

 (ख)  यदि  हां,  तो  इस  रेल  लाईन
 के  बारे  में  क्‍या  कायंवाही  की  जा  रही
 है?

 रेख  मंत्रो  प्रो:  द उ  बंडबत  :  (क)

 जी  हां।

 -  (ख)  स्वक्षण  रिपोर्ट  की  जांच  की
 जा  रही  है।

 टीग्टो०ई०  तथा  कनन्‍्डक्टरों  को  रनिंग
 स्टाफ  भाना  जागा

 314.  शी  डा०  लक्ष्मो  नारायण  पांडेय  :

 श्यो  रामकबर  पाटीबार  :

 क्या  रेख  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (ख)  क्‍या  सरकार  को  ऐसा  कोई
 ज्ञापन  मिल  है  जिसमें  माग  की  गई  है  कि

 FoFofo  तथा  कण्डक्टरों  को  रनिग

 स्टाफ  माना  जाय  ;  और

 (ख)  यदि  हां,  तो  उस  पर  सरकार

 की  क्या  प्रतिक्रिया  है?

 रेख  मंत्रों  (प्रो०  मघ  इंडबले)  :

 (क)  जी  हां।

 (=)  चूंकि  चल  टिकट  परीक्षक  और

 कंडक्टर  रनिंग  कमंचारी  माने  जाने  के

 मानदंड  को  पूरा  नहीं  करते  त:  उन्हें
 इस  कोटि  में  नहीं  रखा  जा  सकता।

 oats
 खण्डवा-प्रजमसेर  लाईन  पर  एक  मेल  गाड़ी

 चाल  करता
 ;  द

 :  Wy.  315.  डा०  alate  पाण्डेय  :

 क्या  रेल  बंदो  यह  बताने  की  रूपा  करेंगे  कि  :
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 (*)  क्‍या  पश्चिम  रेलवे  की  खण्डवा-
 झजमेर  लाईन  पर  एक  मेल  गाड़ी  चलाने
 सम्बन्धी  प्रस्ताव  विचाराधीन  है  ;  झौर

 (ख)  यदि  हां,  तो  यह  गाड़ी  कब  तक
 चालू  कर  दी  जाएगी  ?

 रेल  मंत्री  (ज्रो०  मधु  इंडबले)  :  (क)
 तथा  (ख).  पजमेर-खण्डवा-कज्यागुडा
 के  बीच  सप्ताह  में  दो  बार  चलने  वाली  तीब
 गाड़ी  चलाने  के  बारे  में  जांच  की  जा  रही  है
 झोर  व्यावहारिक  होने  पर  कारंगाई  की
 जायेगी  |

 Employees  of  C.L.W.  Detained  under
 MISA

 316.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  employees  de-
 tained  under  MISA  in  C.L.W.;

 (b)  whether  there  ig  any  attempt
 made  to  release  them;

 (c)  whether  workers  and  employees
 of  C.L.W.  are  demanding  their  imme-
 diate  release;  and

 (a)  if  so,  the  steps  taken  to  release
 them?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 (a)  ll

 (b)  Employees  are  detained  under
 MISA  by  the  State  Government  and
 their  subsequent  release  depends  on
 them.

 (c)  Yes.

 (a)  The  decision  essentially  resté
 with  the  State  Government.
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 Preamature  retirement,  reversion  etc.
 in  C.L.W.

 3i7.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  o¢  premature  re-
 tirements,  reversion  and  removal
 from  services  in  C.L.W.  during  last
 three  years;

 (b)  the  reasons  therefor;  and

 (c)  whether  their  cases  are  being
 reviewed?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  During  the  last  three  years,  in
 C.L.W.  38  employees  were  prematurely
 retired,  I8  were  reverted  to  lower
 post/lower  stage  in  the  same  grade
 ang  56  were  removed  from  service.
 Out  of  these.  4  prematurely  retired
 and  9  removed  from  service  have  been
 taken  back  on  appeal/review.

 (b)  Four  unsatisfactory  service
 record,  unauthorised  absence,  mis-
 conduct  and  involvement  in  thefts.

 (c)  The  cases  will  be  reviewed  in
 the  light  of  Government’s  announce-
 ment  during  Railway  Budget  1977-78.

 Recognition  of  Union  in  C.L.W.,
 D.L.W.  and  LCF.

 318.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  FKAILWAYS  be
 pleased  to  state:

 (a)  whether  there  is  an  active  move
 to  recognise  Unions  in  Chittaranjan
 Locomotive  Works  and  other  produc-
 tion  units  in  Railways  viz.  Diescl
 Locomotive  Works  and  Integral  Coach
 Factory;  and

 oo
 if  so,  the  salient  features  there-

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 fa)  and  (b).  Since  some  efforts  at
 549  LS—6
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 unification  of  unions  at  the  trade  union
 level  are  indicated,  we  will  await  the
 result  of  these  efforts  before  we  take
 the  final  decision  or  recognition.  In
 the  mean  time  the  working  of  the  Staff
 Councils  will  be  watched.

 Export  of  Chemicals

 319.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  we  are  exporting
 chemicals  to  the  other  countries;  and

 (b)  if  so,  the  value  of  chemicals
 exported  during  1976-7797

 THE  MINISTER  FOR  PERTOLEUM,
 CHEMICALS  &  FERTILIZERS
 (SHRI  फ्  N.  BAHUGUNA):  (a).  Yes.
 Sir.

 (b)  The  value  of  chemicals  export-
 ed  during  1976-77  is  estimated  at
 Rs.  09.92  crores.

 Marketing  of  a  new  Kerosene  Steve
 by  LO.C.

 320.  SHRI  G.  Y.  KRISHNAN:
 SHRI  MEETHA  LAL  PATEL:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  _  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  the  Indian  Oi]  Corpo-
 ration  has  recently  put  in  the  market
 a  new  superior  kerosene  stove  which
 is  designed  to  be  more  economical
 in  comparison  to  other  stoves;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  Yes,
 Sir.  . 4

 (b)  The  new  stove  “NUTAN”  being
 marketed  by  Indian  Oil  Corporation
 has  a  thermal  efficiency  of  60  per  tent
 as  compared  to  35  per  cent—47  per  cent
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 efficiency  of  most  of  the  other  market-
 ed  stoves  and  it  saves  kerosene
 consumption  to  the  extent  of  about
 30  per  cent  on  an_  average.  It  is
 basically  a  wick-type  non-pressure
 stove  consisting  of—

 (i)  Specially  designed  burner
 assembly

 iii)  Insulated  triple  wall  outer
 burner  casing

 (iii)  Specially  designed  flame  de-
 flecting  ring

 (iv)  Load  bearing  assembly  (stand)

 (v)  Kerosene  Level  Indicator
 «float)

 (vi)  New  wick  control  lever

 The  stove  hag  १0  wicks  and  a  fuel
 tank  capacity  of  2  Itrs.

 Quarters  for  Staff  of  C.L.W.

 ‘821.  SHRI  SHYAMAPRASANNA
 BHATTACHARYYA:  Will  the  Minister
 of  RAILWAYS  be  pleased  to  state’

 (a)  the  total  number  of  staff  at
 Chittaranjan  Locomotive  Works  who
 have  not  been  provided  with  Railway
 quarters  in  Chittaranjan  township:

 (b)  whether  there  is  any  other
 source  to  provide  accommodation  to
 railway  staff  at  Chittaranjan  besides
 the  railway  quarters;  and

 (c)  if  not,  what  is  the  alternative
 pian  to  solve  the  quarter  problem  at
 Cauittaranjan  Locomotive  Works?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a  6904

 (b)  and  (c).  About  54  per  cent  of
 the  Railway  staff  at  Chittaranjan  are
 prtvided  with  quarters.  In  addition,
 Ptivate  accommodation  available  in
 the  adjoining  area  of  Mihijam  and
 nearby  villages  is  also  availeq  of  by
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 the  staff.  At  present  construction  of
 32  units  staff  quarters  is  in  hand  and
 another  i2  units  are  being  program-
 med  for  the  current  year.  Provisitn  of
 Staff  quarters  is  a  continuing  process
 and  more  quarters  will  be  construct-
 ed  according  to  availability  of  re-
 sources.

 Difference  between  cost  of  Production
 and  Sale  of  Petroleum  Products

 322.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  af
 PETROLEUM  AND  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  the  differences  between  the
 production  costs  and  the  prices  at
 which  petro]  and  petroleum  producis
 are  being  sold  to  consumers  pet
 hundred  litres;

 (b)  at  what  percentage  the  excise
 and  other  duties  and  taxes  are  levied
 on  such  products;  and

 (०)  whether  Government  are  con-
 sidering  lowering  of  the  prices  by
 reducing  duties  and  taxes  etc.  in  vicw
 of  the  fact  that  the  prices  of  such
 Products  are  exhorbitantly  high  at
 consumer  levels?

 THE  MINISTER  FOR  PETROLEUM,
 CHEMICALS  &  FERTILIZEKS
 (SHRI  H.  N.  BAHUGUNA)-  (a)  The
 average  cost  of  production  and_  the
 retail  selling  priceg  at  which  petrol
 and  four  other  major  petroleum  pro-
 ducts  are  sold  to  the  consumers  per
 00  litres  at  Bombay  are  indicated  in
 the  enclosed  statement  which  is  being
 laig  on  the  Table  of  he  House.
 {Placed  in  library.  See  No.  LT-337/
 77),

 (b)  The  rates  of  Central  Excise.,
 Sales  tax  other  local  levie,  expressed
 in  terms  of  percentages  of  the  retail
 selling  prices  are  also  indicated  in  the
 same  statement.

 There  is  no  such  proposal  at  present.
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 Free  Legal  Aid  to  Poor

 323.  SHRI  ०.  8.  CHANDRA  GOWDA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  set  up  district  and  taluk-
 level  committees  to  give  free  legal
 aid  to  the  poor;  and

 (b)  if  so,  the  galient  features  there-
 of?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No.  Sir.

 (b)  Does  not  arise.

 Production  of  Crude  from  Bombay
 High

 324.  SHRI  5.  R.  DAMANI:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  production  of  crude  achiev-
 ed  at  the  Bombay  High  in  1976-77  and
 the  prospects  for  the  current  year;

 (b)  what  is  the  maximum  output
 expected  from  this  source  and  the
 main  features  of  the  phased  prv-
 gramme  drawn  for  the  purpose;  and

 (c)  whether  any  foreign  companies
 are  associated  in  this  work  and  if  50,
 the  facts  thereof  including  the  terms
 and  conditions  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र,  N.  BAHUGUNA):  (a)  Dur-
 jog  39677  production  of  crude  oil
 from  Bombay  High  was  a  little  over
 0.4  million  tonnes  (m.t.).  It  is  expect.
 ed  fo  be  2.50  m.t.  during  ‘1977-78.

 (b)  The  programme  for  the  develop-
 ment  of  Bombay  High  has  been  divid-
 ed  into  five  Phases,  each  Phase  adding
 a  production  potential  of  2  million
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 tonnes  per  annum  of  crude  oil  Im-
 plementation  of  Phases-I  and  If  is
 under  way  and  is  expected  to  be  com-
 Pleted  by  the  end  of  the  year.  The
 maximum  production  of  crude  oil  is
 expected  to  be  0  million’  tonnes  per annum.

 (c)  While  there  is  no  foreign  colla-
 boration,  ONGC  has  obtained  consul-
 tancy  and  other  specific  services  on
 contracts  from  foreign  companies  of
 U.K.,  U.S.A,  Norway,  France,  etc.
 The  contractors  receive  remuneration
 for  the  services  rendere:]  as  agreed
 up  on  in  cach  individual  case.

 Performance  of  Fertilizer  Units  in
 Public  Sector

 325.  SHRI  5.  R.  DAMANI:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  the  performance  of  public
 sector  fertilizer  units  during  1976-77
 and  how  does  it  compare  with  that  of
 the  two  previous  years;

 (b)  the  capacity  utilization  at  each
 public  sector  fertilizer  unit  and  the
 main  constraints  at  higher  utilization;
 and

 (c)  sleps  being  taken  to  remove
 them  and  also  of  new  capacity  mate-
 rializing  in  the  current  year?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILIZERS
 (SHR  H.  N.  BAHUGUNA):  (a)  to
 (c).  The  production  performance  and
 capacity  utilisation  of  each  public
 sector  fertilizer  plant  during  1974-75,
 ‘1975-76  and  ‘1976-77  is  given  in  the
 statement  laid  on  the  Table  of  the
 House.  (Placed  in  library.  See  No.
 LT-338/77}.

 2.  The  main  constraints  limiting
 Higher  production  are  old  and  ageing
 equipments,  inadequate  availability  of
 proper  quality  of  feedstock  like  coke
 oven  gas,  design  and  equipment
 deficiencies  in  some  of  the  plants,
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 power  restrictions  and  unstable  power
 supply  etc.  Various  measures  such  as
 yenovation,  debottlenecking  and  modi-
 fications  programmes  have  been  taken
 in  hand  to  remove  these  constraints.

 (3)  The  following  projects  are  likely
 to  be  commissioned  during  1977-78.

 Name  of  unit

 JUNE  14,  977

 १500  tonnes  Capacity

 N  P

 x.  Khetri  °  .  ay  90

 2.  Sindri  Rationalisstion  १56

 3.  Nangal  Expansion  ३2

 4-  Trombay  TV  75  75

 Ss.  Talcher  228

 6.  Ramagundam  228  o

 7.  Bhatinda  235

 8.  Sindri  Modernisation:  29

 Estimateg  Loss  due  to  laying  of

 Pipelines  from  Bombay  High  to
 Trombay

 326.  SHRI  MUKHTIAR’  SINGH
 MALIK:

 SHR!  G.  M.  BANATWALLA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERII-
 LIZERS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  reports  that  natural  gas  worth
 Rs.  5  crores  to  Rs.  20  crores  will
 have  to  be  burnt  away  every  year  if
 the  decision  of  the  Project  investment
 Board  regarding  laying  of  pipelines
 from  Bombay  High  to  Trombay  is
 implemented;

 (b)  whether  the  P.  L.  B's  decisicn  to
 lay  oi]  ang  gas  pipelines  from  Bom-
 bay  High  to  Trombay  via  Uran  will
 cost  Rs.  850  crores  and  will  delay
 the  establishment  of  new  petro-che-
 mical  industries  in  Gujarat;  ang
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 (c)  whether  Government  have  any
 Proposal  to  save  such  losseg  and  if
 so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  PETRO(.EUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (c).  While  such  a  report  nas  appeared
 in  a  section  of  the  press,  the  facts  are
 as  follows:

 The  Puolic  Invesiment  Bourd  ap-
 proved  of  the  proposal  to  lay  oil  and
 gas  pipelines  from  Bombay  High  field
 to  Trombay  ria  Uran.  where  a  shore
 terminal  wuld  be  sé:  up.  The  gas
 pipeline  would  help  utilise  the  asso-
 ciated  gas  which  would  otherwise  have
 to  be  flared.  It  is  not,  therefore,
 correct  to  say  that  the  Public  Invest-
 ment  Board's  decision  would  lead  to
 the  flaring  of  the  gas  worth  Rs.  5
 crores  0  Rs.  20  crorés.  Rather,  when
 the  gas  pipeline  ‘js  laid,  it  would  help
 save  and  utilise  gas  worth  about
 Ms  22  crores,  during  ©!978-79.  This
 would  not  be  possible  in  any  other
 alternative.  It  is  also  not  a  fact  that
 the  oil  and  gas  pipelines  would  cost
 Rs.  850  crores.  The  cost  of  the  pipe-
 lines  is  estimated  at  about  Rs.  2]9
 crores.  Preséntly,  there  ig  no  fronosal
 under  consideration  for  the  establish-
 ment  of  ew  petre-cie:nical  industries
 in  Gujarat.  However,  the  Geve:nment
 have  approved  of  the  taking  up  of  a
 feasibility  study  for  the  transport  of
 free  gas  from  South  Bassein  field  to
 Gujarat  through  an  sppropriate  pipe-
 line  system.  to  meet  the  future  needs

 of  Gujarat.

 Fees  charged  by  Lawyers  for  appear-
 ang  in  High  Courts

 and  Supreme  Court

 327.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  arg  aware
 that  lawyers  of  High  Courts  and  Sup-
 reme  Court  charge  heavy  amount  of
 fees  for  appearing  before  these  courts:
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 (b)  whether  even  printing  charges
 and  stamp  duties  required  for  filing  a
 case  in  these  courts  are  beyond  the
 reach  of  a  cOmmon  man;

 (ce)  if  so,  the  steps  proposed  to  be
 taken  by  Government  to  make  jus-
 tice  cheap  so  as  to  be  within  the
 reach  of  the  common  man;  and

 (d)  the  salient  features  of  repre-
 sentation  received  by  the  Govern-
 ment  in  this  connection  and  the  action
 taken  there  .n?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir,  in  cases  where
 Senior  and  competent  Advocates  are
 «engaged.

 '‘b)  These  are  charged  under  ‘the
 Court  Fees  Act,  870  (7  of  3870)  and

 the  rules  framed  by  the  High  Courts
 und  the  Supreme  Court.

 (c)  It  has  always  been  ‘he  endea-
 vour  of  the  Government  to  provide
 less  expensive  and  prompt  justice  to
 common  man  and  the  Government  is
 awaiting  the  final  Report  of  the
 Bhagwati  Committee.

 (d)  In  the  absence  of  the  parti-
 culars  of  the  specific  representation  it
 is  not  possible  to  indicate  the  action
 taken  thereon.

 0.&N.G.C.  deals  with  Mmruti
 Limited

 328.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  broad  outlines  of  deals
 Made  by  Oi]  &  Natural  Gas  Commis-
 sion  and  other  Government  com-
 panies  under  his  Ministry  with  the
 Maruti  Limiteg  and  its  allied  concerns
 during  the  last  five  years;

 (b)  whether  proper  procedure  was
 net  followeg  in  most  of  the  deals
 and  favouritism  was  shown  to  the
 Maruti  Limited;
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 (९)  if  so,  the  broad  features  of  such
 dealg  and  the  action  that  has  been
 taken  by  Government  against  the
 officers  or  the  former  Ministers  res-
 ponsible  for  them;  and

 (d)  what  was  the  approximate  loss
 to  Government  in  each  such  deal  and
 what  action  Government  propose  to
 take  against  Maruti  Limited  and  its
 allieg  concerns?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 ONGC  has  placed  the  following
 orders  on  Maruti  Limited  and  _  its
 allied  concerns  during  the  last  five
 years:

 (i)  8  Nos.  Demag  Cranes  of  40/45
 tonne  capacity  from  Messrs  Maruti

 Heavy  Vehicles  Pvt.  Ltd.  Gurgaon
 at  a  total  cost  of  Rs.  4.70  crores.

 (ii)  32  Nos.  Truck  Tractors  with-
 out  oil-field  equipment  and  2  Nos.
 Truck  Tractors  with  oil  field  equip-
 ment  at  aé  total  CIF  value  of
 Rs.  73,47,707.00  from  Messrs  Maruti

 Heavy  Vehicles  Pvt.  Ltd.  Gurgaon.

 (iii)  ७  Nos.  8/10  Ton  Road  Rowers
 together  with  spares  at  a  total
 value  of  Rs.  M74,637/-  through

 Jalan  Mod:  Automobiles,  Gurgaon.  we

 No  other  organisation  under  Minis-
 try  of  Petroleum  has  placed  any  order
 on  Maruti  Ltd.,  or  its  allied  concerns.

 (b),  (०)  and  (d).  The  matter  is_
 under  investigation  of  Central  Bureau

 of  Investigation.

 Corruption  in  Elections

 329.  SHRI  F.  प्र.  MOHSIN:  Wiil
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 ™

 (a)  whether  the  present  Prime  Mi-
 nister  had  said  in  Bangalore  on  Feb-
 ruary  28rd,  977  that  the  Janata
 Party  would  go  into  the  question  of
 getting  rid  cf  corruption  in  electio:s;
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 @)  whether  the  same  has  been
 gone  into;

 (c)  whether  Government  propose
 to  finance  the  candidates  upto  a
 limit  as  in  some  foreign  countries;
 ang

 (d)  whether  any  new  agency  would
 be  set  up  to  keep  a  watch  on  elec-
 tion  expenses?

 THE  MINISTER  OF  UCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  A  report  about  the  state-
 ment  made  by  the  Prime  Minister
 appeared  in  certain  newspapers.

 (०)  There  is  no  concrete  proposal
 before  Government  in  this  regard.

 (c)  Government  has  not  taken  any
 decision  with  regard  to  financing  the
 candidates  standing  for  elections.

 (d)  There  is  no  proposal  to  set  up
 any  special  agency  to  keep  a  watch  on

 election  expenses.

 Decision  to  Electrify
 Routes

 Economic

 330.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  railways  can  save
 crores  of  rupees  if  they  take  the  steps
 to  electrify  the  proven  economic
 routes;

 (b)  if  so,  whether  thig  is  the  out-
 come  of  the  survey  made  by  the
 Railway  engineers,

 (c)  whether  Government  have
 examined  the  report:  and

 (d)  if  so,  when  ig  the  final  deci-
 sion  in  thia  regard  likely  to  be  taken?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 to  (d).  Railways  lave  not  conduct-
 ed  any  geMmeral  survey  for  electrifica-
 tion.  According  to  the  present  policy

 of  the  Government,  within  the

 JUNE  14,  977
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 resources  available,  electrification  is
 undertaken  on  such  sections  where  on
 considerations  of  high  traffic  density,
 gradeq  structure,  etc.  greater  benefits,
 vis-a-vig  other  modes  of  traction  sre
 visualised.

 Decline  in  Revenues  of  Railways

 331.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  RAILWAYS  be  pieused
 to  state:

 (a)  the  tota]  decline  in  revenue  of
 Railways  in  the  months  of  March  and
 April,  1977;  and  a

 (b)  the  main  factors  responsible  for
 this.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  (a)
 There  is  no  decline  in  the  revenue  of
 Railways  in  the  months  of  March  and
 April,  977  as  compared  to  the  corres-
 ponding  period  of  last  year,

 (b)  Question  does  not  arise.

 Posting  of  Transferred  Judges

 332.  SHRI  NIHAR  LASKAR:
 SHRI  R  च्  SWAMINATHAN:
 SHRI  RAGHAVST:

 Will  the  Minister  of  LAW,  JUE-
 TICE  AND  COMPANY  AFFAIRS  be

 pleased  to  state:

 (a)  whether  all  the  judges  who

 were  transferred  to  different  States
 have  been  posted  back  to  their
 respective  places;  ang

 (b)  how  many  such  judges  have
 joined  their  duties  and  how  many  are
 still  not  willing  to  join?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 (b)  In  respect  of  the  Judges  Pro-
 posed  to  be  transferred,  consultations
 with  the  judges  as  well  as  the  other,
 authorities  concerned  are  in  progress.
 All  replies  have  not  yet  been  received.
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 गुजरात  के  wes  क्षेत्र  में  .गेस  का  पता
 ae

 लगना

 333.  री  नवाब  सिह  चौहान  :  क्‍या

 पेट्रोलियम  तथा  रसायन  झौर  उबरक

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गुजरात  मे  कच्छ  तथा  श््य
 स्थानों  पर  क्या  तेल  प्राप्त  करन  की  प्रक्रिया
 में  कितनो  मात्रा  में  गैस  निकलती  है  तथा

 उसमें  से  कितने  प्रतिशत  गैस  उपयोग  में

 झातो  है  शझौर  कितने  प्रतिशत  बेकार  नष्ट

 हो  जाती  है  ;  शौर

 (@)  इस  प्रकार  पाई  गई  गैस  प्रोर
 तेल  को  पूरी  माला  के  उपयोग  के  लिये  क्‍या
 प्रथनन  किये  जा  रहे  हैं  तथा  इस  सम्बन्ध  में

 कब  लक  सफलता  मिलने  ककी  दझाशा  है  ?

 पंट्रोलियर्त,  रसायन  झोर  उर्बरक  मंत्रो

 (भो  हेमबतो  नन्‍दन  बहुगुणा)  :  (क)
 शोर  (ख)  कच्छ  क्षेत्र  में  अभी  तक  कच्चा
 नेल  अयवा  गैस  प्राप्त  नहीं  हो  सका  है  1

 गुजरात  में  न्य  स्थानों  से  उत्पादित
 समस्त  बख्चे  तेल  की  मात्रा  को  पृर्ण  रूप  से
 उपयोग  में  लाया  जा  रहा  है  परन्तु  उत्पादित
 गस  के  लगभग  96  प्रतिशत  को  विश्निश्न,
 प्रयोगकर्ताश्ों  को  देने  का  वायदा  किया  गया
 है  ।  परिसंचालन  कारणों  के  परिणामस्वरूप
 गेस  को  कुछ  मात्रा  को  उड़ाया  जा  रहा  है
 श्र  शेष  गैस  जिसको  उड़ाया  जायेगा,  उसका
 छोटे  प्‌थक  क्षेत्रों  स ेतेल  क ेसाथ  उत्पादन  किया
 जाएगा  ।  विपुल  उपयोग  के  लिए  गैस  की
 इस  कम  माजा  को  कुछ  स्थानों  से  स्थानान्तरित
 करना  शौर  एक  केन्द्रीय  स्थान  पर  एकल
 करना  लाभकारी  नहीं  है  ।  फिर  भी  तेल
 और  प्राकृतिक  गैस  झायोग  उन  ग्राहकों  की
 तलाश  में  रहता  है  जो  कि  इन  पृथक  क्षेत्रों  के
 निकट  ऐसी  गैस  का  प्रयोग  कर  सकें  ।

 बम्बई  हाई  में  ड्िलिग  कार्य

 334.  श्री  नवाब  सिह  चोहान  :  क्‍या

 पेट्रोलियम  तथा  रसायन  ब््रौर  उर्वरक  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बम्वई  हाई  में  तेल  प्राप्त  करने

 के  प्रयासों  में  कितनी  सकलता  प्राप्त

 हुई  ,

 (ख)  बम्बई  हाई  से  श्व  कितना  तेल

 निकलने  लगा  है  ;  और

 (ग)  ड्रिलिंग  की  आगे  की  और  योजना

 क्या  है  तथा  वहां  कितनी  मात्रा  में  तेल  मिलने
 की  सभावना  है  ?

 पंट्रोलियम,  रसायन  शौर  उर्वरक  मंत्री

 (श्यो  हेसमवतो  नन्दन  बहुगुणा)  :  (क)  बम्बई

 हाई  में  तेल  तथा  प्राकृतिक  गैस  आयोग  ने
 अनेक  प्रन्वेषणात्मक  व  मूल्यांकन  कुझों  का

 पहले  से  व्यधन  किया  है  शौर  ऐसा  पता  लगा

 है  कि  इन  में  से  प्रधिकांश  कुओं  में  हाईड्रोकाबंन
 उपलब्ध  है  ny  ग्ननेक  उत्पादन  कुझों  की  भी

 खुदाई  को  जा  चुकी  है  ।

 (ख)  लगभग  35,000  बैरन  प्रति
 दिन  ।

 (ग)  वर्ष  977-78  के  दौरान  बम्बई
 हाई  में  तेल  तथा  प्राकृतिक  गैस  झ्रायोग  बी
 भ्रनेक  कुझों  के  खोदने  की  एक  योजना  है  शौर

 वह  यथासम्भव  न्यूनतम  समय  में  इस  क्षेत्र
 के  सर्वोत्तम  विकास  के  लिए  सभी  जरूरी  कदम
 उठा  रहा  हैं  1  इस  क्षेत्र  में  ब  976-77
 में  कच्चे  तेल  का  उत्पादन  0.4  मि०मी०  टन
 से  भी  प्रधिक  था,  वर्ष  977-78  में  इसमें
 लगभग  2.  50  मि०मी०  टन  के  उत्पादन  की
 योजना  है  झौर  इसके  ब्ब  1981-82  तक
 0  मि०मी०  टन  तक  जाने  प्की  झाशा  है  1
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 दरोबा  पान  रेल  फाटक  का  बन्द  होना
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 335.  थो  सवाथ  सिह  चौहान  :  क्‍या
 रेख  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  अलोगमढ़  शहर
 के  झन्तगंत  दरीबा  पान  के  रेल  फाटक  के

 काकी  समय  तक  बन्द  रहने  तथा  वहां  पर

 यात्रियों  के  कट  जाने  की  शिकायतें  प्राप्त  हुई  हैं;
 झौर

 (ख)  यदि  हां,  तो  वाहनों  तथा  यात्रियों

 को  यहां  से  शीघ्रता  से  लाइन  पार  करने  को

 सुविधा  देने  के  लिए  क्‍या  कार्यवाही  को

 गई  है  अझथवा  करने  का  विचार  है  ?

 रेख  मंत्रों  (प्रो०  मधु  बंडबते )  :(क)
 जो  हां,  समपार  को  काफी-काफी  समय  तक

 बन्द  रखने  के  सम्बन्ध  में  शिकायतें  मिलो  है  ।

 समवार  पर  कोई  यात्रों  हताहत  नहीं  ढा
 लेकिन  पिछले  पाच  वर्षों  के  दौरान  2  पेदल

 चलने  वाले  गाडी  के  नीचे  झाकर  मर  गये

 ौर  दो  घायल  हुए  ॥

 (3)  पैदल  चलने  बालों  और  साइकिल

 सवारों  के;  इस्तेमाल  के  लिए  समपार  के  साथ-
 साथ  एक  ऊपरी  पैदल  पुल  की  मार्च,  977  े
 व्यवस्था  की  गई  है।  वाहन  यातायात  वतंमान

 समपार  पर  से  ही  होता  है।  स्थल  की  स्थिति

 को  देखते  हुए  उस  समपार  के  बदले  ऊपरी

 सहक  पुल  का  निर्माण  व्यायहारिक  नही  है  |

 Steps  to  curb  Monopolies

 336.  SHRI  PRADYUMNA  K.  BAL:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleascd
 to  state  what  steps  have  been  taken
 by  Government  to  curb  the  Monopolies
 which  have  flourished  during  the  last
 30  years  जज  the  Congress  Rule?

 a
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 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  The  Monopolies  and  Restric-
 tive  Trade  Practices  Act,  969  came

 into  force  from  Ist  June,  1970.  The
 steps  taken  by  the  Government  to
 curb  the  Monopolies  with  a  view  to
 achieving  the  objectives  of  ‘the
 M.R.T.P.  Act,  are  narrated  in  the  five
 statutory  Annual  Reports  pertaining
 to  the  execution  of  the  provisions  of
 the  M.R.T.P.  Act,  1969,  which  have
 already  been  laid  on  the  Table  of  the
 House  from  time  to  time.

 Utilisation  of  Gas  Produced  from
 Bombay  High

 337.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  PETROLEUM
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  refer  to  reply  given  to  the
 Unstarred  Question  No.  350  on  24th
 August,  976  and  state:

 (a)  whether  the  study  about  trans-
 portation  and  utilisation  of  associated
 gas  from  Bombay  High  has_  since
 been  completed;  and

 (b)  if  not,  how  long  it  will  take  to
 finalise  the  study?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZEKS
 (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (b):  The  studies  have  revealed  that
 Bombay  area  offers  jmmediate  scope
 for  the  most  expeditious  and  economi¢
 utilization  of  associated  gas  from
 Bombay  High.  Also,  on  techno-
 economic  considerations,  it  has  been
 established  that  the  best  method  for
 transportation  of  gas  to  shore  would
 be  by  lsying  sub-sea  pipelines  from
 Bombay  High  to  a  shore  terminal  at
 Uran  near  Bombay.  However,  the
 interest  of  other  claimants  ie,  the
 State  of  Gujarat  have  been  taken  care
 of  to  the  best  of  everybody's  satisfac-
 tion.
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 Survey  for  new  Railway  Lines  in
 Backward  Areas

 338.  SHRI  P.  K.  DEO:  Wil)  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  which  new  railway  lines  Gov-
 ernment  contemplate  to  construct  in
 the  backward  areas  of  the  ccuntry;
 and

 (७)  how  many  surveys  for  new
 lines  have  been  made  previously  in
 Orissa  to  develop  the  backward  areas
 and  which  are  those?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  The  proposals  for  taking  up  new
 railway  lines  in  backwatd  areas  dur.
 ing  the  coming  years  have  not  yet

 been  finalised.  During  the  current
 financial  year  (i977-78)  construction
 of  two  new  railway  lines  viz.,
 Mirchadhuri  to  Jayant  and  Bhadra-
 chalam  to  Managuru  have  been  in-
 cluded  in  the  budget.

 (b)  The  following  surveys  were
 made  in  Orissa  during  the  last  five/
 six  years:

 reo  Talcher-Bimiagarh  B.  G.  link.

 (2)  Rupsa-Talband.
 from  NG  to  BG.

 (3)  Jakhapura-Banspani.

 Conversion

 Two  more  surveys  for  construction
 of  new  railway  lines  have  been  in-
 cluded  in  the  budget  for  ‘1977-78.

 aw  Koraput  to  Salur’Parbatipuram.
 (2)  TaléNer  to  Sambalpur/Jharsu-

 guda.

 Use  of  Insecticides  and  Pesticides
 Menace  to  Health

 339.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  PETRO-
 LEUM  .  AND  CHEMICALS  AND
 FERTILIZERS  be  plesed  to  state:

 (a)  whether  a  school  of  thought  is
 growing  in  several  advanced,  pro.
 gressive  countries  which  looks  upon
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 insecticides  and  pesticides  much  used
 in  agriculture  as  an  insidious  menace
 to  the  health  of  mankind;

 (b)  whether  Government  agree
 with  that  view;  and

 (c)  if  so,  the  measures  propused  to
 be  adopted  by  Government  to  counter the  menace?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS (SHRI  H.  N.  BAHUGUNA):  (a)  In
 some  advanced  countries  group  of
 Pesticides  chlorinated  hydrocarbon  is
 considered  as  potential  carcinogons due  to  their  persistence  in  the  environ-
 ment  and  biomagnification  through the  food  chain.  However,  WHO  and
 FAO  have  unequivocally  supported
 the  judicious  use  of  such  Pesticides both  in  agriculture  and  public  health.
 WHO  regards  DDT  to  be  irreplace- able  in  malaria  control  programme
 Particularly  in  the  developing  coun-
 tries.

 vb)  and  (c),  Government  are  fully
 alive  to  the  associated  hazards  of  in-
 secticides  and  pesticides  and  have
 therefore,  enacted  the  Insecticides  Act,
 ‘1968,  under  which  al)  pesticides  to  be

 used  in  the  country  are  required  to
 he  registered  with  the  Registration

 Committee  of  the  Central  Insecticides
 Board,  which  critically  examines  the
 texicity  and  bioefficacy  of  a  pesticide
 before  giving  approval  for  its  use  in
 the  country.

 Conversion  of  Bikaner-Bhatinda
 Metre  Gauge  Line  into  Broad

 Gauge  Line

 340.  CHAUDHARI  HARI  RAM
 MAKKASAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  intend  to  :
 convert  metre  gauge  line  from  Bika-
 ner  to  Bhatinda  into  broad  gauge
 line;  and

 (b)  if  so,  the  target  date  for  con-
 version?

 ‘
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 THE  MINISTER  OF  RAILWAYS

 (PROF,  MADHU  DANDAVATE);  (a)
 and  (b).  Conversion  of  Bhatin-
 @a-Hanumangarh-Suratgarh  _—  portion
 of  Bhatinda-Bikaner  metre  gauge
 section  into  broad  gauge  is  already  in

 progress  and  is  expected  to  be  comple-
 ed  in  1978.  There  is  no  such  proposal
 to  convert  Suratgarh-  Bikaner  portion
 from  metre  gauge  to  broad  gauge
 under  consideration  at  present.

 Employees  requireg  for  Taicher
 Fertilizer  Factory

 341.  SHRI  PABIIRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS
 AND  FERTILIZERS  be  pleased  to
 state:

 (a)  the  number  of  employees  re-
 quired  for  the  Talcher  Fertilizer  Fac-
 tory,  class  and  category-wise;  and

 (b)  the  number  that  is  employed
 upto-date?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 and  (b).  The  number  of  employees
 required  for  Talcher  Fertilizer  Factory
 was  assessed  in  ‘1973.  These  require-
 ments  are  being  reviewed  by  the
 F.C.I.  The  present  sanctioned  strength
 and  the  number  of  employees  as  on
 3)st  March,  977  are  as  under:

 Sanctionet  No.  of
 Category  of  post  strength  employccs

 m
 position  as

 on
 3I-3-77

 Class  I  °  200  ISS

 Class  II  हि  38  35

 Class  IIT  785  595
 Class  IV  mp

 e  6
 289  १84

 Tor  ५  A  ‘1315  969
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 Companies  which  made  Payments  for
 Advertisements  in  Souvenir  for

 Congress  Party

 342.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to

 state:

 (a)  whether  a  number  of  compa-
 nies  registereq  under  the  Companies
 Act  have  paid  lot  of  money  for  ad-
 vertisements  in  the  Souvenir  of  All
 India  Congress  Party  before  the
 General  Elections  of  ‘1977;

 (b)  if  so,  the  number  of  such  com-
 Panies  and  the  amount  of  money  in-
 volved;

 (c)  how  many  companies  out  of
 them  have  actually  got  their  adver.
 tisements  printed  in  the  Souvenir;

 (d)  whether  all  these  companies
 received  the  receipts  of  the  amount
 paid;  and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DE!i)-  (a)  and  (b).  The  particulars

 are  being  collected.

 (c)  to  (e).  These  particulars  would
 have  to  be  collected.

 Laws  Passed  during  Emergency

 343.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRC  be  pleased  tt
 state:

 (a)  how  many  laws  were  passed
 by  Central  Government  during  the
 period  of  internal  emergency;

 (b)  how  many  laws  out  of  all  the
 laws  passed  during  emergency  are
 contemplated  to  be  amended  or  re-
 pealed  by  Government;  and  {sy

 (c)  when  are  they  expected  to  be
 amended  or  repealed?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  During  the  period  of  in-
 ternal  emergency,  the  following  laws
 were  enacted:

 (i)  43  Acts  of  Parliament  includ.
 ing  5  Acts  amending  the  Constitu-
 tion;

 (il)  48  Ordinances;

 (iii)  52  President's  Acts  in  respect
 of  the  States  under  President's  rule;
 and

 (iv)  I8  Regulations  in  respect  of
 the  Union  territories.

 (by  and  (९).  Five  of  the  Ordinances
 promulgated  by  the  President  were
 not  replaced  by  Parliamentary  legisla-
 tion  and  two  Acts  of  Parliament  were
 repealed.  No  proposal  for  repeal  or
 amendment  of  any  of  the  other  laws
 enacted  during  the  emergency  has
 been  received  in  this  Ministry  so  far.

 माही-प्रानास-पंख  पिपलिया-बगदा  (पश्चिम
 रेख)  लाइन  को  बोहरा  करना

 344.  श्घी  भागोरथ  अंवर  :  क्‍या  रेल
 मंत्री  यह  बलाने  की  कृपा  करेंगे  कि

 (क)  क्या  पश्चिम  रेलवे  के  रतलाम-

 बड़ौदा  डिवोजन  के  बीच  वर्तमान  माही-
 ग्रनास-पंच  पिपलिया-ब॒गदा  एकहरी  लाइन
 को  दोहरी  लाइन  बनाने  की  कोई  योजना  है;
 ग्रोर

 (@)  क्‍या  इन  स्थानों  पर  इकहरी
 रेल  लाईन  होने  के  कारण  रेल  गाडीयों  के  झाते
 जाने  ,में  बिलम्व  होता  है  ?

 रेख  मंत्रो  (प्रो०  मघ  बंडबले)  :  (क)
 जी  नहीं  t

 (ख)  जो  नहीं  ।
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 जबलपुर  (से  सिवलो  होकर  नागपुर  तक

 नई  रेल  लाइन

 345.  श्रो  निर्मल  चन्द  जन  :  क्‍या
 रल  मंत्री  यह  बताने  को  कृपा  करेंगेकि  :

 च्स  तथ्य  को  ध्यान  में  रखते  हुए  कि  इटारसी
 से  होकर  नागपुर  की  दूरी  लगभग  570
 किलोमीटर  है  जबकि  सिवली  सड़क  के
 समानान्तर  लखनादौन-सिवर्ना  ,रेल  लाइन
 के  निर्माण  से  उत  दूरी  लगभग  230  किलो-
 मीटर  रह  जायेगी  झौर  इसके  परिणामस्वरूप

 डंघन,  धनराशि  और  समय  की  भी  बचत

 होगी,  क्‍या  सरकार  का  विचार  जबलपुर
 से  सिवनी  होकर  नागपुर  तक  नई  रेल  लाइन
 बिछाने  का  है  ?

 रेल  मंत्री  (प्रो०  सधु  दंडवते )  :

 लकनोदा  शौर  सिवनी  के  रास्ते  जबलपुर
 से  नागपुर  तक  एक  नई  रेलवे  लाइन  के  निर्माण
 का  इस  समय  कोई  प्रस्ताव  नहीं  है  |  तथापि,

 जबलपुर  गौंदिया  छोटी  लाइन  खण्ड  का  बड़े
 लाइन  में  बदलनें  के  लिए  एक  प्रारम्भिक
 इंजीनियरी  एव  यातायात  सर्वेक्षण  चालू  है  ।
 प्रस्तावित  श्रामान-परिवतंन  से  गौदिया  के
 रास्ते  जबलपुर  झौर  नागपुर  को  मिला  दिया

 जाएगा  |  मर्वेक्षण  पूरा  हो  जानें  शोर  रिपोर्टो
 की  जांच  कर  लिये  जाने  के  बाद  ही  जबलपुर-
 गौंदिया  खण्ड  के  प्रमान-परिवर्ततन  से  गौंदिया
 के  बारे  में  कोई  निर्णय  लिया  जायेगा

 छा  Expioration  in  Cauvery  Delta

 346.  SHRI  A.  BALA  PAJANOR:*
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  the  present  position  of  explora-
 tion  of  oil  in  Cauvery  delta;

 (b)  whether  oil  has  been  struck  in
 Cauvery  Delta  and  knowledgeable
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 technical  opinion  favours  deep  dril-
 ling  for  ststained  explorations;  and

 (c)  if  so,  the  reasons  for  not  carry.
 ing  out  sustained  operations?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  (SHRI  H.  N,  BAHUGUNA):

 (a)  to  (c).  Geological  and  Geophysical
 surveys  including  detaileg  seismic
 Surveys  have  been  carried  out  in  on-
 shore  Cauvery  Basin  for  more  than
 25  years  now.  28  wells  have  so  far
 been  drilled  but  no  commercial  ac-
 cumulation  of  Hydro-Carbons  has
 been  discovered.  -Though  presently,
 there  is  no  immediate  programme
 for  drilling  in  Cauvery  On-shore,
 more  sophisticated  Seisn.ic  surveys
 in  the  area  are  proposed  to  be  under-
 taken  in  the  current  year's  field  sea-
 son.  Further  drilling  there  would
 depend  on  the  results  of  these  sur-
 veys.  In  the  Offshore  Cauvery  Basin,
 an  exploratory  well  is  currently
 under  drilling  in  the  Gulf  of  Man-
 nar.

 Shifting  of  Southern  Region  Office  of
 oO.  &  NG.C,

 347.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  PETROLEM
 AND  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  the  reasons
 for  shifting  of  the  office  of  the
 Southern  Region  of  0.  &  N.G.C.  from
 Karaikal  beyond  Hyderabad?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  The  Oil
 and  Natural  Gas  Commission  has  no
 Southern  Region  but  only  a  Project
 named  Cauvery  Project  with  Head-
 quarters  at  Madras,  and  a  base  office
 at  Karaikal  for  drilling  operations  at
 Karaikal.  Both  the  Madras  and
 Karaikal  offices  are  still  functioning.
 In  order  to  undertake  drilling  opera-
 tions  in  Krishna  Godavari  Basin  of
 Andhra  Pradesh,  a  base  office  at
 Rajamundri  is  proposed  to  be  opened.
 The  Project  office  at  Madras’  will
 continue  for  the  npresent,  having
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 jurisdication  over  both  the  Karaikal
 base  office  and  Rajamundri  base
 office.  ह

 Role  of  Multi-national  Drug
 Companies

 348.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  PETROLEM
 AND  CHEMICALS  AND  FERTILI-
 ZERS:  be  pleased  to  state:

 (a)  the  role  of  the  multi-national
 drug  companies  in  the  production  and
 distribution  of  medica]  drugs  in  the
 country;

 (०)  whether  Government  have  exa-
 mined  that  the  prices  of  drugs  as
 charged  by  these  firms  are  reasonable
 and  within  the  reach  of  the  common
 people;  and

 (c)  if  not,  the  concrete  steps  prc-
 posed  to  be  taken  against  exploitation
 of  a  vital  human  need?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)
 Muki-national  drug  companies  with
 foreign  equity  exceeding  40  per  cert
 in  India  produce  both  bulk  drugs
 and  formulations  and  their  contribu-
 tion  is  about  28  per  cent  in  the  prc-
 duction  of  bulk  drugs  and  55  per  cent
 in  the  production  of  formulations.
 Like  other  companiesa  Mullti-Natic-
 nal  drug  companies  also  distribute
 the  medicines  produced  by  them
 through  the  normal  trade  outlets.

 (b)  and  (c).  The  prices  of  drugs  are
 statutorily  controlled  under  the  pro-
 visions  of  Drug  (Prices  Control)
 Order,  1970.  The  Order  provides  for
 a  mechanism  for  fixation  of  prices.
 Small-scale  units  having  turnover
 not  exceeding  Rs.  50  lakhs  ere
 exempt  from  the  purv.ew  of  the
 said  Order.  Prices  once  notified  by
 the  Government  cannot  be  revised
 by  the  manufacturers  without  the
 prior  approval  of  the  Government.
 Through  the  operation  of  this  Order,
 it  has  been  possi‘xle  to  maintain  the
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 Prices  of  drugs  by  and  large  at  re-
 asonable  levels.

 The  Committee  on  Drugs  and
 Pharmaceuticals  have  made  com-
 prehensive  recommendations  on  the
 rationalisation  of  prices  of  drugs  and
 medicines.  Government  ig  expected
 to  take  decision  on  the  recommenda-
 tions  of  the  Committee  shortly.
 Fertilizer  Undertakings  and_  their

 Production  Capacity
 349.  SHRI  A.  BALA  PAJANOR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  FERTILI-
 ZERS:  be  pleased  to  state:

 (a)  the  number  of  fertilizer  under-
 takings  and  capacity  of  production  of
 each;

 (b)  the  number  and  capacity  classi-
 fied  according  to  use  of  coal  and  oil
 in  manufacturing  process;

 (९)  the  extent  to  which  shifts  in
 manufacturing  process  are  envisaged
 in  view  of  dwindling  availability  of
 oii  at  reasonable  price;  and

 (d)  salient  features  of
 bound  plan  in  this  regard?

 The  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 ‘SHRI  H.  N.  BAHUGUNA):  (a)  A
 statement  indicating  the  names  of  ni-
 trogentus  fertilizer  manufacturing
 units  presently  in  operation,  their  ca-
 pacity  and  the  feedstock  used  is  laid
 on  the  Table  of  the  House.
 {Placed  in  library.  See  No.  LT-339/
 77).

 (b)  While  there  is  at  present  no
 Plant  based  on  coal  or  fuel  oil  in
 operation,  two  plants  based  on  coal
 and  six  plants  based  on  fuel  oil  as
 feedstock  are  under  various  stages  of
 construction.

 any  time

 (c)  and  (d),  Presently  a  variety
 Of  feedstock  like  naphtha,  lignite,
 coke,  coke-oven  gas,  electricity  and
 Natural  gas  are  being  used  for  the
 Production  of  nitrogenous  fertilizers.
 A  majority  of  the  operating  units  are.
 however,  based  on  naphtha  as  feed-
 Stock,  It  is  Government's  policy  to
 ulilise  to  the  maximum  extent  gas
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 that  would  be  available  from  onshore
 and  offshore  sources.  It  is  also  Govern-
 ments  policy  to  permit  only  to  the
 minimum  extent  petroleum  products
 88  the  fertilizer  feedstock.  Additional
 plants  using  coal  as  feedstock  will  be
 considered  only  after  experience  is
 available  of  the  operation  of  the  two
 Plants  under  construction.

 Maruti  Limited  ang  its  Sister-concerns

 350.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS:  be
 Pleased  to  state:

 (a)  whether  the  Company  Law
 Board  or  any  other  Government
 Agency  have  enquired  into  the  pur.
 chases  of  shares  of  Maruti  Limited
 and  its  sister-concerns  or  loans  given
 to  it  by  (l)  Non-nationaliseq  Banks
 (2)  Public  Limited  Companies;  and

 (b)  if  so,  the  findings  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  ¢a)  and  (b).  The  Company
 Law  Board  has  not  ordered  an  en-
 quiry  under  the  Companies  Act  into
 the  purchase  of  shares  by  non-
 nationalised  Banks  and  public  limited
 companies  of  Maruti  Limited  and
 its  sister-concerns.  It  is,  however,  a
 fact  that  under  section  372  of  the
 Companies  Act,  public  limited  com-
 panies  are  required  to  obtain  the  ap-
 prova!  of  the  Central  Government  in
 case,  where  any  investment  is  made
 by  them  in  the  shares  of  other  com-
 panies  beyond  the  limits  prescribed
 in  the  Section.  So  far  the  Central
 Government  had  been  approached  for
 such  approval  only  by  J.  K.  synthe-
 tics  ‘Limited  for  investment  in
 shares  of  Maruti  Limited,  in  which
 case  the  approval  was  granted.

 oO.  &  N.G.C.  Agreement  with  a  Com-
 pany  of  France

 351.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:
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 (a)  whether  the  Oi]  and  Natural
 Gas  Commission  has  entered  into  an
 agreement  with  Compogni  Francaise
 Des  Petroles  of  France  to  optimise  the
 development  of  Bombay  High;  and

 (b)  if  so,  what  are  the  terms  and
 conditions  of  this  agreement  jncluding
 the  financial  liability  to  the  foreign
 Company?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (b).  In  April,  1977  Oil  and  Natural
 Gas  Commission  with  the  approval
 of  the  Government,  entereg  into  a
 four-year  agreement  with  Compagnie
 Francaise  Des  Petroles  (CFP)  of
 France  for  Comprehensive  consul-
 tancy  to  the  ONGC  for  optimising
 the  development  of  the  Bombay  High
 offshore  field  in  the  shortest  possible
 time.  As  per  the  agreement,  the  CFP
 is  to  assist  the  ONGC  in  data-acquisi-
 dion,  reservoir-engineering,  labora-
 tory  studies,  alternative  development
 plans  and  enhanced  recovery  methods
 etc,  The  agreement  also  provides  for
 transfer  of  technology  to  ONGC.  The
 remuneration  payable  to  CFP  in  the
 matter  based  on  man-years  of  work,
 provision  of  computer  services,  trans-
 ferring  Computer  software  including
 programme  models  etc.  is  estimated
 at  US  $17.4  millions  net  of  Indian
 taxes.

 Yroposal  from  Maharashtra  Govern-
 ment  for  Utilisation  of  Bombay

 High  Gas
 352.  DR.  VASANT  KUMAR  PAN-

 DIT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  _  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  Government  of  Maha-
 rashtra  has  sent  a  scheme  to  the  Cen-
 tral  Government  for  using  the  Gas
 produced  from  Bombay  High  for  pro-
 ducing  electricity;  if  so  what  decision
 has  the  Centra}  Government  taken  on
 this  proposal;  and

 (b)  whether  Government  are  plan-
 ning  to  bring  the  gas  produced  from
 Bombay  High  through  pipelines  to
 Bombay  for  domestic  consumers  or  to
 supply  j¢  through  cylinders?
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्त  N.  BAHUGUNA):  (a)  A
 proposa]  for  multifuel  power  genera-
 tion  plant  using  LSHS  and  associated
 gas  from  Bombay  High  was  received
 from  the  Government  of  Maharash-
 tra.  The  price  at  which  gas  can  be
 supplied  is  under  discussion  between
 ONGC  and  Maharashtra  State  Elec-
 tricity  Board.

 (b)  It  has  been  decibed  to  bring
 the  associated,  gas  from  Bombay
 High  to  Bombay  via  Uran  by  laying
 sub-sea  piplines.  The  gas  would  be
 fractionated  so  that  the  different
 fractions  could  be  put  to  appropriate
 uses.  In  this  connection,  it  may  be
 stated  that  LPG  would  be  extracted
 from  the  associated  gas  and  supplied
 to  domestic  consumers  in  cylinde-s
 Bombay  Gas  Company  has  also  sub-
 mitted  a  scheme  for  distribution  of
 gas  through  its  net-work  of  pipelines

 Recruitment  of  Trained  Apprentices
 of  C.L.W.

 353.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  recruitments
 made  in  Chittaranjan  Locomotive
 Works  at  the  request  of  the  Private
 Secretary  of  the  former  Railway
 Minister  (Shri  Kamalapati  Tripathi):

 (b)  the  number  of  trained  appren-
 tices  of  Chittaranjan  Locomotive
 Works  waiting  for  recruitment  after
 completion  of  their  training  (both  in
 clerical]  and  mechanical  and  electri-
 cal);  and

 (c)  whether  at  present  there  ere
 any  chances  to  recruit  them?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  22  appointment,  were  made  on
 ad-hoc  basis.

 (०)  253.

 (c)  Apprentices  in  clerical  catego-
 ries  will  be  considered  for  absorption
 against  50  per  cent  of  the  vacansies
 existing  and  those  anticipated  upto
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 31-3-78,  In  artisan  categories,  the  ex-
 tent  to  which  Apprentices  can  be
 absorbed  in  the  skilled  cadre  is
 under  consideration.

 Statutory  Canteen  at  C.L.W.

 354.  SHRI  KRISH  CHANDRA
 HALDER:  Will  the’Minister  of  RALL-
 ‘WAYS:  be  pleased  40  state:

 (a)  whether  there  is  8  statutory
 canteen  at  Chittaranjan  Locomotive
 Works;

 (b)  if  so,  how  is  it  managed;  and

 (०)  whether  there  is  any  represen-
 tative  from  the  workers  on  the  mana-
 gement  of  the  canteen?

 THE  MINISTER  OF  RAILWAYS
 «PROF.  MADHU  DANDAVATE):
 (a)  Yes.

 (b)  The  canteen  is  managed  by  a
 Canteen  Committee,

 there  is  no  re-
 workers  on

 (९)  At  present,
 presentative  from  the
 the  Canteen  Committee.

 Production  at  Steel  Foundry  in  C.L.W.

 355.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  RAIL-
 WAYS:  be  pleased  to  state:

 (a)  the  present  production  at  steel
 foundry  in  Chittaranjan  Locomotive
 Works;

 (b)  whether  the  production  is  as
 per  the  planned  quota;  and

 (6)  whether  all  officers  who  were
 Specialised  abroad  for  steel  foundry  of
 Chittaranjan  Locomotive  Works  are
 still  engaged  in  the  steel  foundry  of
 Chittaranjan  Locomotive  Works?.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  Steel  Castings=-5503  tonnes  (equa-
 ted  0479  tonnes  per  years).

 (b)  Yes,

 4c)  No.
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 Malpractices  in  Elections  i

 356.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  LAW  JUSTICE
 AND  COMPANY  AFFAIRS:  be  plea-
 sed  to  state:

 (a)  whether  Election  Commission
 hag  receiveq  many  complaints  about
 malpractices  in  elections  in  certain
 areas;

 (b)  jf  so,  the  number  of  such  com-
 plaints;

 fe)  whether  Government  have  look-
 eq  into  the  complaints;  and

 (d)  what  steps  are  proposed’  to
 be  taken  to  check  these  in  future?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  The  Election  Com-
 mission  has  been  requested  to  fur-
 nish  a  report  in  the  matter.

 (d)  The  matter  will  be  examined
 after  the  report  is  received  from  the
 Election  Commission.

 New  Railway  Lines  in  Tamil  Nadu
 in  next  five  years

 357.  SHRI  R,  V.  SWAMINATHAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  new  lineg  will  be
 undertaken  in  the  Tamil  Nadu  State
 in  1977;  and

 (b)  how  many  railway  lines  will  be
 undertaken  during  the  next  five
 years?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  No.

 (b)  As  the  proposals  for  taking  up
 new  railway  lines  in  the  next  five
 years  have  not  yet  been  finalised,  it
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 js  difficult  ‘to  indicate  how  many  new
 lines  will  be  taken  up  for  construc-

 ,  tion  in  Tamil  Nadu.

 =  डीजल  लोकोमोटिव  बक्स  'बाराणसो  के

 कमंचारियों  के  साय  को  गई  ज्यावतियों

 क  को  दूर  करना

 358.  शी  खन्द  शेखर  सिह  :  क्या
 रेल  मंत्री  यह  बतान  की  कपा  करेंगे  कि  :

 >

 (*)  झापात  स्थिति  के  दोरान  डीजल

 लोकोमोटिव  बक्स,  वाराणसी  में  भारो

 संख्या  में  निलम्बन  किये  जाने,  झाठ  कर्मचारियों
 को  पदावनति  किये  जाने  और  नो  कर्मचारियों
 को  अनिवायं  झवकाश  ग्रहण  करान  के  क्‍या

 क्रारण  हैं  ;

 (ख  )  क्‍या  अधिकांशत:  उक्त  निलस्बन,

 पदावनति,  झनिवायं  श्रवकाश  ग्रहण  राज-
 नीतिक  कारणों  के  आधार  पर  किया  गया

 था  ;  और

 (7)  क्‍या  सरकर  का  विचार  इन

 कम  चारियो  के  साथ  हुई  ज्यादतियों  को  दूर
 करने  का  है  ?

 रेल  बंती  (प्रो०  मधु  दंडवते) :  (क)
 तथाकथित  दंडनीय  अपराधों  के  कारण  गिरफ्तार

 ८  डोने  प्रथवा  ध्राचरण  नियमों  के  उत्लधन  के
 कारण  27  कमंचारियों  को  मुभ्ननल  किया
 गया  था  ।  8  कमंचारियों  को  दर्वग्यवहार
 या  रेल  सम्पत्ति  की  चोरी  के  झारोप  में
 पदावनत  किया  गया  था  9  कम  चारियों  को
 नियमों  के  भ्रधीन  निर्घारित  आयु।सवा  झबधि

 क्री  करने  पर  उनके  कार्य  'निष्यादन  और
 सेवा  रेकार्ड  करा  पुनरीक्षा  के  बाद  प्रनिवायं

 रूप  से  सेवा  निबत्त  कर  दिया  गया  था
 -

 (a)  जी  नहीं

 (ग)  977-78  का  रेलवे  बजट  प्रस्तुत
 कश्ते  समय  सरकार  द्वारा  की  मयी  घोषणा
 के  अनुसार  इन  मामलों  की  पुनरीक्षा  की  जायेगी।
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 Contract  for  drilling  in  Godavari
 Off-shore  basin

 359.  SHRI  M.  N.  GOVINDAN
 NAIR:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  the  Texa,  Pacific  Oil
 Corporation  is  being  awarded  the  con-
 tract  for  drilling  in  the  Godavari  off-
 shore  basin;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  the  Oil  ang  Natural
 Gas  Commission  hag  locateg  8  number
 of  structures  jin  the  onshore  area  ad-
 joining  the  Godavari  offshore  basin,
 and

 (d)  if  go.  what  are  Government's
 plans  towards  an  integrated  explora-
 tion  strategy?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  No
 Sir.

 {b)  Does  not  arise.

 ~

 Unfair  methods  used  by  M/s,  Glaxo
 Laboratories  (India)  Ltd.  to  increase

 prices  for  their  products

 360.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  ह:

 ROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  M's  Glaxo  Laborato-
 ries  (India)  Ltd.  have  been  found
 using  unfair  methods  to  get  price  in-
 creases  for  their  products  from  the
 Central  Government;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA);  (a)  and
 (b).  The  prices  of  drugs  are  statutori-
 ly  controlled  under  the  provisions  of
 Drug  (Prices  Control)  Order  १970
 which  provides  for  a  mechanism  for
 fixation/revision  in  prices.  The  said
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 Order  provides  that  the  prices  once
 notified  by  the  Government  cannot
 be  revised  without  the  prior  approval
 of  the  Government  Revision  in  prices
 of  formulations  as  well  as  bulk  drugs
 is  allowed  after  necessary  cost  ex-
 amination/scrutiny  by  the  Bureau  of
 Industrial  Costs  &  Prices,

 The  Central  Committee  of  Glaxo
 Employees’  Unions,  India,  have  sub-
 mitted  a  Memorandum  containing
 various  allegations  which  inter  .alia
 refer  to  the  adoption  of  unfair
 methods  to  get  approval  for  price  in-
 creases  from  Government  etc.  The
 specific  points  raised  in  the  memo-
 randum  are  being  looked  into  in  con-
 sultation  with  concerned  authorities
 and  suitable  action  would  be  con-
 sidered  in  the  light  of  the  findings.

 Contract  with  Asamera  for  grilling  in
 Cauvery  Basin

 361,  SHRIMATI.  PARVATHI
 KRISHNAN:

 SHRI  K,  MALLANNA:

 Will  the  Minister  of  PBTROLIUM,
 CHEMICALS  AND  _  FERTILIZERS

 be  leased  to  state:

 (a)  whether  the  Asamera  holdg  the
 contract  for  drilling  in  the  Cauvery
 offshore  basir.;

 (b)  if  so,  the  facts  thereof;

 (९)  whether  the  drilling  coulq  not
 start  there  because  the  rig  which  was
 to  be  deployed  in  the  Cauvery  basin
 did  not  arrive;  and

 (da)  if  so,  the  facts  thereof  and  pre-
 sent  progress  of  work  gone?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्.  N,  BAHUGUNA):  (a)  Yes,
 Sir.

 (b)  The  production  sharing  con-
 tract  for  oil  exploration  in  the  Cau-
 very  offshore  basin  with  the  Asa-
 mera  Group  of  Canada  is  for  24  years
 effective  from  November  l,  1975.  The
 ONGC  has  a  35  per  cent  participating
 549  LS—7

 JYAISTHA  24,  899  (SAKA)  Written  Answers  I94

 interest  in  this  contract  and  on  cor-
 mercial  discovery  of  gil,  the  Commis-
 sion  will  have  the  right  to  increase
 its  share  by  another  5  per  cent.  The
 contract  inter  alia  provides  for  maxi-
 mization  of  the  employment  of  Indian
 personnel  and  for  their  training;  the
 maximum  use  of  Indian  goods,  ser-
 vices  etc.

 (c)  and  (d).  The  drilling  was  some-
 what  delayed  as  the  drillship  had  a
 fire-accident  on  its  way  to  the  Gulf
 of  Manner.  Another  drillship  was,
 however,  promptly  hired  by  the  Con-
 tractor  and  the  first  well  in  the  area
 was  spudded  on  May  8,  1977,  when
 it  had  been  drilled  to  a  depth  of  670
 feet,  the  well  had  to  be  abandoned
 on  (25-5-1977  due  to  stuck-up  of  the
 drilling  string  which  could  not  be
 recovered.

 Thereupon  the  Contractor  started
 drilling  of  a  substitute  well  close-by
 on  26-5-1977,  This  well  has  since
 reached  a  depth  of  over  4000  feet
 against  a  projected  depth  of  250
 feet.

 Pena!  action  against  Railway  emplo-
 yee,  of  974-strike

 362.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  all  the  penal  action
 which  was  taken  against  those  strik-
 ing  railways  employees  of  1974,  has
 been  dropped  to  bring  it  at  pre-strike
 position;  and

 (b)  if  s0,  the  facts  thereof?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  and  (b).  In  pursuance  of  the  an-
 nouncement  made  in  the  Budget
 Speech  in  the  Lok  Sabha  on  (28-3-1977
 in  connection  with  the  reinstatement
 of  the  employees  dismissed/removed/
 suspended  in  the  context  of  May,
 974  strike,  the  Ministry  of  Railways
 issueq  detailed  orders  to  the  Railways
 on  6-4-1977  for  implementing  the
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 various.  aspects  of  the  assurance
 given.  The  statement  below  gives  de-
 tails  of  implementation:—

 l.  Reinstatement  of  employees  who
 were  dismissed,  removed  or  had  their
 services  terminated.

 Out  of  627  who  were  out  of  service
 on  (28-2-1977,  6]  have  already  joined
 duty.  Out  of  remaining  6:—

 (i)  |  has  since  expired:

 (ii)  3  are  undergoing  life  imprison-
 ment;

 (iii)  4  are  undergoing  trial  on
 charges  of  murder  and  have
 since  been  placed  under  sus-
 pensian  after  reinstatement.
 Their  cases  can  be  finalised  only

 a  after  the  judgment  is  delivered;

 #  JUNE  ,l4,  977
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 *(iv)  whereabouts  of  2  persons  are  “‘
 not  known;  and  ty

 (v)  6  have  not  yet  reported  for
 duty  although  the  orders  of  re-
 instatement  have  been  issued
 and  intimated  to  them.

 2.  Taking  back  to  duty  of  those
 under  suspension.

 As  against  53  who  were  under  sus-
 pension  on  28-2-1977,  the  number
 under  suspension  has  come  down  to
 5  including  4  under  (ili)  above.
 These  5  persons  are  undergoing  trial
 on  a  charge  of  murder  and  the  ques-
 tion  of  their  reinstaterrent  can  be
 considered  only  after  the  court  cases
 against  them  are  finalised.

 3.  Employees  initially  taken  as  fresh  entrants  but  now  treated  as  having  been
 reinstated.

 —Number  involved  as  on  (28-2-1977  :

 —Al'  have  been  reinstated,

 ots

 Taking  back  to  duty  of  casual  Labour  ‘substitutes  whose  services  were  terminated.

 Out  of  §,46:  who  were  out  of  service  on  (28-2-1977,  4.€¢9  have  alreecy
 joined  duty.  Out  of  remaining  552:—

 (i)  one  has  since  expired  ;

 (ii)  whereabouts  of  r0  are  not  known  ;  and

 (iii)  44t  have  nt  vet  reported  for  duty  although  the  orders  of  reinstatement  have
 .  been  issued  and  intimated  to  them.

 5.  Condonation  of  break  in  service.

 —Total  number  involved  initially

 —Nuaunher  not  done  on  28-2-3977
 Condonation  orders  issued  to  rll.

 6.  Cancellation  of  transfer  effected  in  connection  with  the  strike.

 —Total  number  of  transfers  as  on  (28-2-1977:

 All  transfers  cancelled.

 ete.

 —Total  number  involved.  :

 ‘The  pay  of  7,626  has  been  refixed  from  94°1977,  es  if  no  punishment  had

 imposed
 ;  the  cases  of  the  remaining  I9  are  under  active  consider-':{: been  im

 stion  will  be  finalised  soon.

 hoped

 1,678

 Cancellation  of  other  punishments  such  as  stoppage  of  increments,  reversion  to  lower  grade,

 764
 / ०]

 ot on  tm
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 Policy  to  re-examine  cases  of  Railway
 employees  victimised  in  1949,  960  and

 968

 363.  SHRIMATI  PARVATHI
 KRISHNAN:  Wil)  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  lave
 evolved  a  fresh  policy  to  re-examine
 the  cases  of  the  Railway  employees
 who  were  victimised  in  ‘1949,  960  and
 1968;

 (b)  if  so,  the  salient  features  there-
 of;

 (c)  whether  Government  have
 taken  a  decision  regarding  the  railway
 officials  who  were  summarily  retired
 during  emergency;  ang

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 (a)  No.

 (b)  Does  not  arise.

 (९)  and  (da).  Their  cases  will  be
 reviewed  as  announced  by  me  _  in  the
 Budget  Speech.

 Restoration  of  Agra-Bah  Railway  Line

 364.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Wil)  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government  have
 under  consideration  the  proposal  for
 restoration  of  the  Agra-Bah  Railway
 line  which  was  dismantled  in  1938,
 because  of  mismanagement,  and  _its
 extension  to  Auriya  or  Etawah  to
 connect  it  with  the  main  line;  and

 (b)  whether  Government  are  aware
 that  the  reopening  of  this  line  will
 greatly  help  in  the  development  of
 this  backward  area  as  well  as  ease
 the  problem  of  law  ang  order?

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):
 (a)  No.
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 (०)  The  Government  are  aware  that
 construction  of  a  railway  line  helps  in
 the  development  of  backward  areas.
 However,  the  availability  of  resources
 and  traffic  potential  has  to  be  taken
 into  account  before  taking  up  these
 echemes.

 Percentage  reserveg  for  §.C./S.T.  in
 Railways

 365.  SHRI  SHEO  SAMPAT:
 SHR]  MANGAL  DEV:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  ig  the  percentage  reserv-
 eq  for  Scheduled  Castes  and  Schedul-
 eq  Tribes  for  various  categories  of
 posts  jn  railways;

 (b)  the  extent  to  which  the  reser-
 vation  quota  has  been  fulfilled  at  all
 Jevels;  and

 (c)  the  time  by  which  the  posts
 reserved  for  Scheduled  Castes  and
 Scheduleg  Tribes  at  varioug  levels
 from  bottom  to  top  are  likely  to  be
 filled  up  by  the  candidates  of  the  re-
 serveg  category?  .

 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):
 (a)  For  recruitment  to  vacancies  car-
 rying  scales  of  pay  rising  above
 Rs.  375/-(AS),  a  quota  of  5  per  cent
 for  Scheduled  Castes  and  7)  per  cent
 for  Scheduled  Tribes  is  provided.  For
 recruitment  to  other  vacancies  varying
 Percentages  have  been  prescribed  for
 each  railway  based  on  the  percentage
 of  population  of  Scheduled  Castes  and
 Scheduleg  Tribes  to  the  overall  popula.
 tion  in  the  area  traversed  by  the  rail-
 way.  A  quota  of  5  per  cent  for
 Scheduled  Castes  and  7$  per  cent  for
 Scheduled  Tribes  is  also  provided  in
 posts  filled  by  promotion  within
 Class  IV  and  Clasg  JII;  ang  promotions
 to  Class  II  and  and  from  Class  II  to
 the  lowest  rung  of  Class  I  provided
 the  element  of  direct  recruitment  to
 those  grades  does  no  exceed  66-2/5
 per  cent,
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 me  (b)  &  (c).  Apart  from  the  application
 of  the  reservation  rules  in  recruitment.
 reservation  in  posts  filled  by  selection
 in  non-gazetted  categories  wag  intro-
 duced  with  effect  from  4-1-57,  in  posts
 filled  on  the  basis  of  seniority-cum-
 fitness  from  27-l-72  and  in  promotion
 hy  selection  from  Class  III  to  Class  lI
 and  from  Class  II  to  Class  I  with  effect
 from  20-7-74.  Reservation  is  provided

 Recruitment  categories
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 ण्चं  the  number  of  vacancies  filled  in  &
 particular  recruitment  year  and  is  0
 related  to  the  total  strength  of  staff  in
 a  category.  ‘

 The  progress  made  in  filling  up  the
 quota  of  Scheduled  Casteg  and  Sche-
 duled  Tribeg  during  the  year  976  was
 as  under:

 clear  the  shortfall  at  the  earliest  possi-
 ble  opportunity.  For  this  purpose  re-
 laxations  and  concessions  are  allowed
 to  Scheduled  Caste  and  Scheduled
 Tribe  candidates  both  in  recruitment
 and  promotion.

 Reservation  of  posts  for  Scheduled
 Castes/Tribes  in  the  Ministry  of
 Chemicals  anda  Fertilizers  and  its

 Undertakings

 366,  SHRI  SHEO  SAMPAT:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 Pleased  to  state:

 (a)  the  percentage  reserved  for
 Scheduled  Castes  and  Scheduled  Tri-
 bes  for  various  categories  of  posts
 from  bottom  to  top  in  his  Ministry,
 its  various  departments,  attached

 Quota  reserved  Number  recruited

 S.C.  S.T.  S.C.  S.T.

 7°  Class  IO.  बे  Recruitment  is  made  by  the  U.P.S.C.

 Class  ता  Normally  posts  are  filled  by  promotion  from  Class  IIT.
 Only  in  certain  categories  recruitment  is  made  by
 U-P.S.C.

 ClasIll.  .  506  r0%3  7656  7084

 Class  IV  4249  3977  52.0  5994

 Promotional  Categories  :

 Class  I  &  II  डे  67  30  86  13

 Clas  III.  :  .  $529  3351  5675  3664

 ClasIv.  ३०55  7832  3483  t096

 Efforts  will  continue  to  be  made  to  offices  and  the  undertakings  under
 the  contro]  of  his  Ministry;

 (b)  the  extent  to  which  the  reser-
 vation  has  been  fulfilled  at  all  levels;
 and

 (c)  the  time  by  which  the  posts  re-
 served  are  likely  to  be  filled  up  by
 the  caniifates  of  the  reservei  cate-
 gory?  .

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (c).  Information  in  respect  of  the
 Ministry,  and  four  of  the  Undertakings.
 namely  National  Fertilizers  Ltd...
 Hindustan  Organic  Chemicals  Ltd.,
 Hindustan  Insecticides  Ltd.  and  Ferti-
 lizers  &  Chemicals  Travancore  Ltd.  i
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-340/77].
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 Information  in  respect  of  the  remain-
 ing  five  public  sector  undertakings
 namely  Pyrites,  Phosphates  and  Chemi-
 cals  Ltd..  Madras  Fertilizers  Ltd.,
 Fertilizer  Corporation  of  India  Ltd.,
 Indian  Drugs  and  Pharmaceuticals
 Ltd.,  and  Hindustan  Antibiotics  Ltd.  is
 being  collected  and  will  be  laiq  on  the
 Table  of  the  House  as  early  as  possible.

 There  are  no  attached  and  subordi-
 nate  offices  under  the  administrative
 control  of  this  Ministry.

 Reservation  of  Posts  for  Scheduled
 Castes  and  Tribes

 367,  SHRI  SHEO  SAMPAT:  Will  the
 Minister  of  PETROLEUM.  AND
 CHEMICALS  AND  FERTILIZERS  Le
 pleased  to  state:

 (a)  the  percentage  of  posts  reserv-
 ed  for  Scheduled  Castes  and  Schedul-
 ed  Tribes  for  various  categories  from
 bottom  to  top  in  this  Ministry,  its
 attached  and  subordinate  offices  and
 in  various  undertakings  under  the
 control  of  his  Ministry;

 (b)  the  extent  to  which  the  reserv.
 ed  quota  has  been  fulfilled  at  all
 levels;

 (c)  whether  there  is  any  categcry
 of  posts  where  the  representation  of
 this  category  is  not  adequate;  and

 (d)  the  time  by  which  the  posts
 reserved  for  this  category  are  likely
 to  be  filled  by  the  suitable  candidates?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 percentage  of  vacancies  reserved  for
 Scheduled  Castes/Scheduled  Tribes,
 filled  by  direct  recruitment,  for  various
 categories  in  the  Ministry  is  as
 under:—

 Scheduled  Scheduled
 Group  Castes  Tribes

 Group  ‘A’  ae  S%  T-1/2%
 Group  ‘B’  15%  T-1A%
 Group  ‘C’  *  15%  7-1/2%
 Group  ‘D’  +  16-2/3%  7-7/2%
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 This  reservation  also  applies  to  posts  in
 public  Undertakings  under  this  Minis-
 try  to  whom  Presidential  Directives
 On  the  subject  have  been  issued.
 The  percentage  of  reservation  for
 direct  recruitment  to  posts  in  Group
 ‘C’  and  ‘D’  however  varies  depending
 on  the  population  of  Scheduled  Castes
 and  Scheduled  Tribes  in  the  respective
 States.

 There  are  no  Attached  or  Subordi-
 nate  Offices  under  the  Ministry.

 (b)  Extent  to  which  reserved  quota
 has  been  fulfilleq  in  the  Ministry  is
 as  follows:—

 Scheduled  Scheduled
 Grcup  Castes  Tribes

 Group  ‘A’  2°07%
 Group  ‘B’  38-80%
 Group  ‘C’  §0°00%  16°67%
 Group  ‘D’  52°74%  14°53%

 Information  in  respect  of  Undertakings
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha:

 (c)  Yes,  in  all  categories  of  posts  in
 the  Ministry.

 (d)  Presidential  directives  regarding
 reservation  of  posts  for  Scheduled
 Castes  and  Scheduled  Tribes  have  been
 communicated  to  the  public  sector
 undertakings  for  implementation.  It
 is  being  impressed  upon  them  from
 time  to  time  to  ensure  the  implementa-
 tion  of  the  directives.  A  close  watch
 On  the  implementation  of  the  directives
 is  also  kept.  While  it  is  difficult  to
 indicate  any  time  limit  by  which  the
 Posts  reserved  for  Scheduled  Castes
 and  Scheduleg  Tribes  are  likely  tu  be
 filled  up,  as  it  depends  upon  many
 factors  every  endeavour  will  be  made
 to  fulfil  the  requirement  as_  early  as
 possible.

 पटना  में  गंगा  पर  सड़क  एवं  रेंल  पुल
 368.  थ्रो  मृत्यंजय  प्रसाद  शर्मा  :

 क्या  रेल  मंत्रो  यह  बताते  की  कृपा  करेंगे
 किः

 (%)  क्या  पटना  तथा  दक्षिण  बिहार  से
 उत्तर  बिहार  को  जोड़ने  के  लिए  गंगा  पर  पटना

 a
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 में  बन  रहे  केवल  सड़क  पुल  को  रेल  तथा  सड़क

 पुल  बनाने  के  लिए  भारत  सरकार  ने  बिहार
 सरकार  को  सुझाव  दिया  था  तथा  उस  पुल
 के  निर्माण  पर  होने  वाले  खर्च  का  अधिकांश

 भाग  वहन  करने  का  भी  झ्राश्वासन  दिया  था

 जिसे  तत्कालीन  बिहार  सरकार  ने  भ्रस्वोकार

 कर  दिया  था  ;

 (ख)  क्‍या  केन्द्रीय  सरकार  का  विचार

 एक  बार  पुनः  बिहार  सरकार  से  उसके

 सुझाव  पर  पुनविचार  करने  को  कहन  का

 है  ;  भोर

 (ग)  बिहार  सरकार  ने  उक्त  सुझाव  को

 किन  परिस्थितियों  में  स्‍भ्रस्वीकार  किया  था  तथा

 उसके  क्‍या  कारण  हैं  ?

 रेख  मंखी  (प्रो०  मघ  दंडवते)  :  (क)
 से  (ग).  जब  पटना  में  गंगा  पर  एक  दूसरे
 रेलवे  पुल  के  लिए  सुझाव  प्राप्त  हुआ,  तब  तक

 बिहार  सरकार  एक  सड़क  पुल  का  निर्माण
 प्रारम्भ  कर  चुकी  थी,  इसलिए  इसको  सड़क
 एव  रेल  का  मिला-जुला  पुल  बनाने  की  कोई
 सम्भावना  नही  थी  1

 पटना  में  गंगा  नबो  पर  रेस्  पुल

 7369.  थ्री  मुत्यंजय  प्रसाद  वर्मा  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  उत्तर  तथा  दक्षिण  बिहार
 के  बीच  नई  रेल  लाइन  कडी  जोड़ने  के  लिए
 पटना  नगर  में  या  उसके  पश्चिम  में  गंगा
 नदी  पर  रेल  पुल  बनाने  की  कोई  योजना  सरकार
 के  विचाराधीन  है  ;

 (ख)  क्‍या  नदी  के  दोनों  किनारों,
 उसके  दोनों  शोर  रेलवे  स्टेशनों,  सम्भावित
 रेल  लाइनों  झौर  न्य  पहलुधों  के  बारे  में
 सर्वेक्षण  किया  गया  है
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 (7)  यदि  हों,  तो  योजना  को  क्रियान्वित
 करने  में  शब  तक  कितनी  प्रगति  हुई  है  ;
 झौर

 (घ)  कया  इस  नये  रेल  पुल  के  नीचे,
 ऊपर  या  साथ  में  सडक  यातायात  की  व्यवस्था
 के  लिये  भी  कोई  योजना  है  ?

 रेल  मंत्रो  (प्रो०  मध  बंडबते)  :  (क)
 से  (य).  कानपुर-इलाहाबाद-मोकामा-मुंगेर  के
 मार्ग  में  पड़ने  वाले  गंगा  नदी  के  रेल  पुर  के
 निर्माण  के  लिए  इंजीनियरी-एवं-यातायात
 सर्वेक्षण  कर  लिया  गया  हैं  1  जिन  स्थानों  की

 विस्तृत  जांच-पड़ताल  की  गई  हैँ,  उनमें  से

 एक  पटना  के  निकट  है  झौर  पुल  के  दोनों  शोर

 पहुंच  मार्गों  का  भी  मवक्षण  किया  गया  है  ।
 सर्वेक्षण  रिपोर्ट  का  तकनीकी  पहलुओं  से
 झध्ययन  किया  जा  रहा  है  ।

 (घ)  जी  नहीं  ॥

 शो  संजय  गांधो  के  गोरखपुर  यात्रा  के  लिये
 विशेष  ६... उ  गाड़ियां

 370.  श्री  हरिकेश  बहादुर  :  क्‍या  रेल

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जनवरी,  977  8  श्री
 संजय  गांधी  की  गोरखपुर  यात्रा  के  समय

 पूर्वोत्तर  रेलव  के  महाप्रबन्धक  ने  गोरखपुर
 से  खलीलाबाद  झौर  पहडरीना  तथा  प्रन्य
 स्टेशनों  के  लिए  विशेध  यात्री  रेलगाड़ी
 चलाई  थी  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण

 हैं;  भर

 (ग)  इन  विशेष  रेल  गाड़ियों  के  चलाते
 से  रेलवे  को  क्‍या  लाभ  हुआ  ?

 रेल  मंत्री  (प्रो०  मधु  ंडबते)  :  (क)
 शौर  (ख)  यात्री  यातायात  बहुत  था  शझौर
 वर्तमान  गाड़ियों  में  पहले  से  ही  काफी  भीड़
 थी  इसलिए  गोरखपुर  से  पदरौना  तमकुई
 रोड  शौर  वापिसी  के  लिए  8  जनवरी,
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 977  को  एक  विशेष  गाड़ी  चलायी  गयी  थी।

 गोरखपुर  से  खलीलाबाद  के  लिए  कोई  विशेष

 गाडी  नहीं  चलाई  गयी  थी।

 (ग)  भ्रतिरिक्त  श्ाय  लगभग  240

 शपए  की  थी।

 रेले  हारा  गोरखपुर  में  संजय  गांधी
 के  स्वागत  पर  किया  गया  लर्ब

 371.  भरी  हरिकेश  बहादुर  :  क्‍या  रेल
 मन्त्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  गोरखपुर  स्थित  रेलवे
 स्टेडियम  में  श्री  संजय  गांधी  के  स्वागत  के

 लिए  एक  सभा  झायाोजित  को  गई  थी  ;

 (ख)  यदि  हां,  तो  इसके  लिए  जिम्मेदार
 झधिकारियों  के  नाम  क्‍या  हैं  झौर  उनके

 विरुद्ध  क्या  कार्यवाही  की  जा  रही  है;
 झोर  |

 (ग)  उक्त  सभा  के  लिए  रेलवे  द्वारा
 रेलब  स्टेडियम  में  को  गई  तैयारी  पर  कितनी
 घनराशि  खर्च  की  गई  ?

 रेस  मंत्रों  (प्रो०  मधु  दंडबते)  :  (क)
 श्री  संजय  गांधी  के  स्वागत  के  लिए  पूर्वोत्तर
 रेलवे  ने  किसी  समारोह  का  पश्रायोजन  नहीं
 किया  था।  लेकिन,  जब  श्री  संजय  गांधी

 गोरखपुर  झाये  थे,  तब  उत्तर  प्रदेश  के  मुख्य
 मन्वी  तथा  उनके  साथ  शाये  राज्य  के  प्रन्य

 मन्तियों  के  लिए  जिला  गोरखपुर  के  मजिस्ट्रेट
 के  भनुरोध  पर  2-1-1977  को  रेलबे

 स्टेडियम  उपलब्ध  कराया  गया  था।

 (ख)  प्रश्न  नहीं  उठता।

 (ग)  रेलवे  ने  कोई  स्व्च  नहीं  किया।

 बिजली  के  जैव  था  फीडर  पावर  पाएंट

 लगाने  के  लिए  मजदूरों  पर  किए  गए
 खर्च  का  207.92  रुपये  का  बिल

 भुगतान  के  लिए  15-2-77  को  उत्तर

 प्रदेश  राज्य  बिजली  बोर्ड  योरखपुर  के  कार्य-

 कारी  प्रभियन्‍्ता  (वितरण)  कोभज  दिया

 गया  था।

 गुजरात  में मरो  गेज  को  मोटर  गेज  मे  *

 धौर  मोटर  गेज  को  ब्राड  गेज  लाइन  में
 बदलना

 372-  श्री  धर्म  सिह  भाई  पटेल  :  क्‍या
 रल  मन्त्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  गुजरात  राज्य  से  नैरा  गेज  लाइन
 को  मीटर  गेज  लाइन  में  और  मीटर  गेज
 लाइन  को  ब्राड  गेज  लाइन  में  बदलने  के  बारे
 में  कितने  अभ्यावेदन  प्राप्त  हुए  हैं;  शौर

 (ख)  सरकार  ने  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  है?

 रेल  मंत्रो  (प्रो०  wa  दंडवते)  :  (क)
 गुजरात  राज्य  की  ओर  से  निम्नलिखित
 रेलवे  लाइनों  के  प्रामान  परिवर्तन  के  सम्बन्ध
 में  भ्रम्यावेदन  प्राप्त  हुए  हैं  :--

 (i)  दिल्लो-प्रहमदाबाद  मीटर  लाइन
 को  बडो  लाइन  में  बदलना  |

 (li)  बोरमगाम  से  श्रोखा  और  पोरबन्दर
 तक  मीटर  लाइन  को  बड़ी  लाइन  में  बदलना  t

 (iii)  गांधीधाम
 लाइन  को  बडी  लाइन

 से  भूज  तक  मीटर
 में  बदलना  ;

 (iv)  नडियाद  कपड़वंज  छोटी  लाइन
 को  बड़ी  लाइन  में  बदलना।

 (५)  छोटी  उदपुर-प्रतापनगर  और

 छुछापुरा-तनखाला  छोटी  लाइन  को  बड़ी
 लाइन  में  बदलना  |

 (ख)  वीरमगाम  से  पोरबन्दर  झौर

 शझ्ोखा  तक  झामान  परिवर्तन  का  काम

 पहले  ही  हो  रहा  है।  दिल्ली  भ्रहमदाबाद
 मीटर  लाइन  को  बड़ी  लाइन  में  बदलने

 का  काम  977-78  के  बजट  में  शामिल  कर

 लिया  गया  है।  नडियाद  से  कपड़वंच,
 गांधीघाम  से  भुज,  छुछापुरा  से  टनखाला

 झौर  छोटा  चर्देपुर  से  प्रतापनगर  तक  की
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 लाइनों  के  झामान  परिवतंन  के  लिए  सर्वेक्षण
 किये  गये  हैं  झौर  सर्वेक्षण  रिपोर्टों  पर  विचार
 किया  जा  रहा  है।

 Short  Supply  of  Paraffin  Wax  to
 Industrial  Units

 373.  SHRI  P.  K.  DEO:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  there  has  been  shor:
 and  unsteady  supplies  of  paraffin  wax
 during  the  last  four  months  and  as  a
 result  200-odd  industrial  units  jn  Delhi
 are  feeling  handicapped:

 (b)  whether  any  steps  have  ®S€en
 taken  to  help  those  industrial  units
 which  are  facing  hardships  because
 of  short  supply  of  paraffin  wax;  and

 (९)  if  so,  broad  outlines  of  the  steps
 taken  by  the  Government  in  this  :c-
 gard?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  An
 allocation  of  48  tonnes  of  paraffin
 wax  was  made  in  favour  of  Delhi
 State  for  the  period  January-May
 1977,  Delhi  Administration  has
 issued  release  orders  to  93  quota
 holders  upto  May  977  to.  the  cor-
 responding  extent.  The  actual  uplift-
 ment  by  various  allottees  has  been  in
 line  with  the  release  orders  issued  by
 the  Delhi  Administration.  The  sup-
 plies  of  paraffin  wax  to  Delhi  has  been
 regular  and  to  the  extent  of  alloca-
 tions  made  in  favour  of  Delhi  Admin-
 istration.  It  has  been  confirmed  by
 Delhi  Administration  that  there  has
 been  no  hardship  to  any  unit.

 oo!
 (b)  and  (c).  With  a  view  to  sup-

 plement  indigenous  availability  of
 Paraffin  wax,  the  Import  Policy  for
 1977-78  has  been  amended  to  provide
 for  canalised  imports  of  paraffin  wax
 by  actual  users.

 ५  N
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 Conversion  of  Tuticorin-Dindigul  line
 ‘into  Bread  Gauge  Line

 “oon  ear)
 374.  SHRI  K.  T.  KOSALRAM:  Will

 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state

 (a)  whether  any  survey  has  beer
 made  for  the  conversion  of  the  Meire
 Gauge  railway  line  into  broad  gauge
 line  between  Tuticorin  and  Dindigul
 to  connect  it  with  Karur  in  the
 Tiruchi-Erode  Broad  gauge  section  tuo
 have  a  broad  gauge  link  betwee:
 Tuticorin  and  Madras;  a

 (b)  if  so,  whether  any  further
 action  has  been  taken  on  the  survey
 report;  and

 (९)  if  70  action  has  50  far
 been  taken,  whether  speedy  action  i°
 Proposed  to  be  taken  for  impiement-
 ing  the  Scheme  in  view  of  the  grow-
 ing  importance  of  Tuticorin  as  a
 Mayor  Port?

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE)
 (a)  to  (ce).  A  survey  was  carried
 out  for  construction  of  a  new  broad
 gauge  railway  jine  from  Karur  to
 Dindigul  and  a  paraliel  B.  G.  line  from
 Madurai  to  Dindigul  and  gauge  con-
 version  of  the  existing  metre  gauge
 line  from  Madurai  to  Tuticorin.  In
 view  of  the  difficult  financial  position
 it  has  not  been  found  possible  to  take
 up  the  project.

 Construction  of  Mysore-Calicat
 Railway  Line

 375.  DR.  V.  A.  SEYID  MUHAM-
 MAD:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  representations  have
 been  made  for  the  construction  of
 Mysore-Calicut  Railway  line;  and

 (b)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  for  the  construction  of  such  a
 railway  line?
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 THE  MINISTER  OF  RAILWAYS
 (PROF,  MADHU  DANDAVATE):  (a)
 Yes.

 (0)  No  survey  for  this  line  has
 been  made  so  far.  It  will  not  be
 possible  to  take  up  this  work  on
 account  of  the  very  limited  availabili-
 ty  of  resources  at  present.

 Correction  of  Answer  to  unstarred
 Question  No  67  dated  .l5-4-975  re:
 Firms  Manufacturing  Surgica]  Instru-
 ments.

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
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 (SHR]  H.  N.  BAHUGUNA):  In  the
 Statement  attached  to  reply  given  by
 the  Minister  of  State  in  the  Ministry
 of  Petroleum  ang  Chemicals  on  l5th
 April,  975  to  Lok  Sabha  Unstarred
 Question  No.  67]  regarding  firms
 manufattruring  Surgical  Instruments,
 the  information  was  not  quite  correct.
 This  has  come  to  light  when  further
 data  was  being  collected  for  fulfilling
 the  assurance  given  in  the  original
 reply  to  the  Question,  A  Statement
 correcting  the  earlier  Statement  at-
 tached  while  giving  reply  to  the  Ques-
 tion  on  5-April,  975  is  laid  on  the
 Table  of  the  House.  The  error  and
 the  delay  in  correcting  it  is  regretted.

 Statement

 Nature  of
 S}.  Name  of  the  Unit  Item  of  manufacture  Fors'gn_  colla-
 N>.  boration,  if

 any

 1  2  3  4

 t  M's.  E'pro  Interanionil  Lm  Operation  Tables,  Sterilizers  and  Financial
 ted,  Poona.  Operation  theatre  lights

 2  Ms  IDPL,  Madras  Various  types  of  Surgical  Instruments  Technical
 CUSSR)

 ३  M/s  Indian  Oxygen  Ltd.,Cal-  =  Anaesthesia  Apparatus  Technical  cum
 cutta.  financial.

 4  Ms  Kher  Surgical  and  Allied  Suture  NeedIce,  Surgical  Blades  Nil  N.A.
 Products  Pyt.  Ltd.,  Kanpur.

 5s  Mis  Iscomed  Industries  Pvt.  Suture  Needles  Nil  N.A.
 L:d.,  Bom  ay.

 6  M's  Pi  lips  (India)  Limited,  Operation  Theatre  lights,  Sterilizers  Financial
 Calcutta.  etc.

 M's  Needle  Ind.  (I)  Limited,  Hypodermic  Needles  and  Suture  Needles  Fin:  ncial
 Nilg.ris.

 2.00  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  TAMIL  Napu  RE-
 LIGIOUS  AND  CHARITABLE  ENDOWMENTS
 Act,  ETc.  AND  NOTIFICATION  UNDER
 DispuTep  ELECTIONS  (PRIME  MINISTER

 AND  SPEAKER,  ACT.)
 THE  MINISTER  OF  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  under  sub-  section  (3)
 of  section  l6  of  the  Tamil  Nadu
 Religious  and  Charitable,  Endow-
 ments  Act,  959  read  with  clause
 (c)  (iv)  of  the  Proclamation  dated
 the  3lst  January,  976  issued  by  the
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 President  in  relation  to  the  State
 of  Tamil  Nadu:~

 *

 (i)  G.  O.  Ms.  No.  370  published
 in  Tami]  Nadu  Government
 Gazette  dated  the  23rq  March,
 3977  making  certain  amendments
 to  the  Religious  Institutions
 (Custody,  Investments  and  Lend-
 ing  or  Borrowing  of  Moneys)
 Rules,  1963.

 (ii)  G.  O.  Ms.  No.  655  publisheg
 in  Tamil  Nadu  Government
 Gazette  dated  the  26th  May,  976
 making  certain  amendments,  to
 the  Religious  Institutions  (Lease
 of  Immovable  Property)  Ruies,
 1963.

 (2)  Two  statements  (Hindi  and
 Engilsh  versions)  jndicating  reasons
 for  not  laying  Hindi  version  of
 Notifications  mentioned  at  item  qa
 above.  [Placed  in  Library.  See
 No.  LT-29/77.}

 (3)  A  copy  of  the  Disputed  Elec-
 tions  (Prime  Minister  ang  Speaker)
 Amendment  Rules,  1877  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  S.  O.  297(E)  in  the
 Gazette  of  India  dated  the  2Ist  April.
 1977,  under  sub-section  (3)  of
 section  27  of  the  Disputed  Elections
 (Prime  Minister  and  Speaker)  Act,
 1977.  [Placed  in  Library.  See  No.
 LT-292/77.}

 PAPERS  UNDER  COMPANIES  ACT  AND  A
 STATEMENT.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):

 I  beg  to  lay  on  the  Table—

 ay  A  copy  each  of  the  foliowing
 papers  (Hindj  and  English  versions)
 under  sub-section  a)  of  section
 69A  of  the  Companies  Act,  956:—

 i
 (i)  Review  by  the  Government

 on  the  working  of  the  Orissa
 Roag  Transport  Company  Limit-
 ed,  Berhampur  (Ganjam)  for  the
 year  ‘1973-74,
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 ‘Police  firing  on  workers  of  212
 Dalli  Rajhara  mines  (CA)

 (ii)  Annual  Report’  of  the
 Orissa  Road  Transport  Company
 Limited,  Berhampur  (Ganjam)
 for  the  year  ‘1973-74,

 (iii)  Directors’  Report  and
 statements  of  accounts  for  the
 year  ‘1973-74  of  the  Oriss.:  Road
 Transport  Company  Limited,
 Berhampur  (Ganjam)  and  the
 Comments  of  the  Comptrollcr  and
 Auditor  General  thereon.

 (2)  A  statement  (Hindi  and  En-
 glish  versions)  showing  reaseng  for
 delay  in  laying  the  papers  mention-
 ed  at  item  (l)  above.  [Placed  in
 Library.  See  No.  LT-293/77.]

 NOTIFICATION  UNDER  CENTRAL  E:-cIs£
 RULzEs

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  On
 behalf  of  Shri  H.  M.  Patel,  I  beg  to
 lay  on  the  Table  a  copy  of  Notifica-
 tion  No.  0/77-CE  (G.  5.  ह. औ  277(E)]
 (Hindi  and  English  versions)  publish-
 ed  in  Gazette  of  India  dated  the  I3th
 June,  1977,  issueq  under  “he  Central
 Excise  Rules,  944  together  with  an
 explantory  memorandum.  [Placed  in
 Library.  See  No.  LT-293A/77.]

 —

 2.02  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  POLICE  FIRING  ON  WORKFR3  OF
 DALLI  RAJSHARA  MINES  OF  BHILAI  STEEL

 PLANT

 SHRIMATI  PARVATHI  KRI-
 SHNAN  (Coimbatore):  Sir,  I
 call  the  attention  of  the  hon.  Minister
 of  Home  Affairs  to  the  following  mat-
 ter  of  urgent  public  importance  and  I
 request  that  he  may  make  a  statement
 thereon:  न

 “Reported  firing  by  police  on
 workers  of  जाए  Rajhara  mines  of
 Bhailaj  Steel  Plant  on  Srq  June,
 1977,  killing  eight  workers  and  in-
 juring  many  others.”



 a33  Police  firing  on

 THE  MINISTER  OF  HOME
 AFFAIRS  (CHAUDHURI  CHARAN
 SINGH):  Sir,  the  State  Government
 have  reported  that  Chhattisgarh  Mine
 Shramik  Sangh  of  contract  labourers
 working  in  Dalte  Rajhara  Mine  in
 Durg  District  and  organiseq  by  Shri
 Shankar  Guha  Niyogi  went  on  a
 strike  last  month  to  enforce  some  of
 their  demands.  They  put  up  a  new
 demand  for  payment  of  Rs.  100/-  for
 the  repair  of  their  putments  instead
 of  Rs.  20/.  as  paid  in  *he  past.  The
 working  in  Dalli  Rajhara  Mine  in
 forced  them  to  sign  an  agreement,  On
 the  repair  of  their  hutments  instead
 Ployerg  repudiated  the  agreement  as
 it  was  entereq  into  under  duress.
 Some  clashes  also  took  place  with  the
 rival  labour  union  ite.,  Canyukta
 Khadan  Mazdoor  Sangh.

 On  2nd  June,  1977,  in  a  public  meet-
 ing.  the  leaders  of  the  CMSS  union
 declared  that  there  would  be  a  gherao
 at  the  mine's  office  on  3rd  June,  1977.
 Since  reports  were  also  reccived  that
 there  might  be  large  scale  disturban-
 ces,  burning  of  petrol  pumps  and
 sabotage  of  vita]  installations  during
 the  night,  a  police  party  headed  by  a
 Dy.  S.P.  and  accompanied  by  a  SDM,
 a  Magistrate  and  CSP  Bhilai  went  to
 the  workers’
 Niyogi  into  custody  around  १.30  a.  m.
 On  3rd  June,  1977.  When  the  police
 party  was  returning.  a  mob  stoned
 them  and  prevented  three  officers  and
 four  constables  from  getting  into  their
 vehicles.  After  getting  some  rein-
 forcement,  the  SDM  and  the  Magi-
 strate  asked  the  mob  of  about  4.000
 Persons  to  release  the  detained  police
 personnel.  It  is  reported  that  persua-
 sion  by  the  officers  hag  no  effect  and
 the  mob  starteq  stoning  the  police
 party  injuring  50  police  personnel.
 The  SDM  and  CSP  were  also  injured.
 Tear  smoke  was  use4  without  any
 effect  when  the  mob  armed  with
 lathig  advanceq  on  the  police  party
 Pelting  stones.  After  giving  due
 warning,  tthe  police  then  opened  fire.

 Even  after  the  police  firing,  the
 Mob  did  not  release  the  police  per-
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 sonnel  in  their  custody.  Information
 was  also  received  that  the  detained
 Police  personne]  were  being  tortured
 and  were  at  the  point  of  collapse.
 The  Collector  and  the  SP  who  had
 reached  there  by  that  time  also  tried
 to  pacify  the  mob  and  sought  the
 release  of  police  personnel  but  all
 their  appeals  are  reporteg  to  have
 failed.  Faced  by  a  hostile  mob,  the
 Police  opened  fire  a  second  time  and
 the  detained  police  personnel  who
 were  al]  injured  were  got  released
 and  admitted  to  the  hospital.  Accord-
 ing  to  the  latest  report  received  from
 the  State  Government  a  total  of  9
 persons  were  killed  and  l4  persuns  in-
 jured  in  the  police  firing.  One  boy
 was  also  found  dead  at  the  spot  of
 rioting  and  the  cause  of  his  death  is
 being  ascertained.

 The  State  Government  have  appoint-
 ed  a  retireq  Judge  of  the  Madhya
 Pradesh  High  Court  to  enquire  into
 the  incident  under  the  Commission  of
 Enquiry  Act,  952  and  he  is  expected
 to  give  his  report  within  a  period  of
 three  months.  Pending  the  enquiry,
 orders  have  been  issued  to  replace
 the  Collector  ang  the  SP.  The  State
 Government  has  also  sanctioned  ex-
 gratia  relief  to  the  families  of  those
 killed  or  injured  in  police  firing
 @  Rs.  5000  each  to  those  _  killed,
 Rs.  000  each  to  those  who  received
 bullet  injuries  and  Rs.  250  each  to
 those  who  received  lathi  injuries.

 SHRIMATI  PARVATHI-  KRI-
 SHNAN:  From  this  report  it  is  seen
 that  the  issue  has  been  pending  for
 quite  some  time  and  led  to  this  unto-
 ward  incident  in  which  eight  people
 lost  their  lives.  I  am  happy  that  a
 judicial  enquiry  is  taking  place  on  this,
 but  I  would  like  to  know  whether  the
 Minister  will  bring  to  the  notice  of
 the  other  Ministry  the  fact  that  one  of
 the  reasons  for  this  disturbance  tak-
 ing  place  is  that,  for  the  last  five  or
 six  years  Government  had  failed  to
 carry  out  its  assurance  and  its  com-
 mitment  to  do  away  with  contract
 labour.  So  long  as  this  continues  you
 will  have  trouble  continuing.
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 Apart  from  that,  I  would  also  like

 to  ask  the  Minister  about  the  com-
 pensation  amount.  It  is  very  low:
 why  shoulg  they  not  get  more  com-
 pensation?

 wheel  wer  सिह:  प्रध्यक्ष  महोदय,
 मैं  ऐसा  समझता  हूं  कि  माननीय  सदस्य  ने  यह
 कहा  है  कि  बकंस  को  डिमाण्ड्स  के  कुछ
 मुतालबात  थे,  जिनकी  5,  6  साल  से  गवनमेंट
 ने  उपेभा  की  है।  लेकिन  इसका  सवाल  है
 नहीं  ।  सवाल  तो  यह  है  कि  जब  पुलिस  को
 गोली  चलानी  पड़ी  तो  वह  झपने  झ्रधिकार  के
 झन्दर  थी  या  नहीं  ?  उनकी  डिमाण्ड  का  क्‍या
 झोचित्य  था  या  ग्रनोचित्य  था,  यह  सवाल
 विचाराधीन  नहीं  है।

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  The  second  part  of  my
 question  regarding  compensation  has
 not  been  answered.

 लघरों  शरण  खि  :  जोवन  का  तो  5ई
 क-पे  सेशन  नहीं  होता  है।  हम  दस  हजार
 रुपये  दें,  या  जीस  हजार  ३,  घर  में  जो  लोग

 रह  ग;  हैं,  उनके  लिए  कोई  भी  कमरे  सेशन
 कभी  भो  उपयु ्त  नहीं  हो  सकता  हूं  |  में
 इस  बारे  में  कोई  वादा  नहों  कर  सकता  5  1

 में  कवल  यही  कह  सकता  हू  कि  सरकार
 मानवीय  सदब्या  के  अन्ताव  पर  विचार
 करेगी  |

 SHRI  SHYAMAPRASANNA  BHAT-
 TACHARYYA  (Uluberia):  I  have
 gone  through  the  satement  of  the  hon.
 Minister  based  on  the  report  of  the
 State  Government.  However,  the  facts
 as  reported  from  other  sources  are
 different.  The  fact  is  that  30  workers
 lost  their  lives  and  the  firing  was  not
 with  a  view  to  disperse  the  people,
 but  to  kill  them,  as  it  was  aimed  at
 the  upper  part  of  the  body.  I  think,
 this  is  the  first  such  incident  under
 the  Janata  Government.  If  such  an
 action  was  illegitimate  for  the  earlier
 Government,  I  do  not  think,  it  is
 legitimate  for  this  Government.
 There  seems  to  be  some  conspiracy
 of  the  contractors  and  other  offenders
 behing  this  incident.  The  judicial  en-
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 quiry  must  be  made  thoroughly  and
 publicly  so  that  the  workers  may  be
 pacified  and  the  public  must  kncw  the
 root  cause  of  this  incident.  Such
 things  should  not  be  allowed  to  hap-
 pen  in  future.  Wherever  contract
 labour  is  there,  there  jg  deprivation
 of  the  workers.  No  proper  system  is
 followed.  Once  an  agreement  is  en-
 tered  into,  and  later  on  it  is  broken
 and  it  is  said  that  the  agreement  was
 entered  into  under  duress.  It  can
 be  a  conspiracy  by  the  contractors  to
 disown  their  obligations.  The  en-
 quiry  must,  therefore,  be  thorough
 and  public  and  the  amount  of  com-
 pensation  should  also  be  considered
 by  them  again.  [  hope,  the  Govern-
 ment  will  take  serious  steps  to  look
 into  this  matter  and  bring  out  the
 conspiracy  behind  it.

 टौधरी  अरण  सिह:  ध्रध्यक्ष  महोदय,
 जैसा  कि  माननीय  सदस्यों  को  मालम  है,
 इस  बारे  में  जुडिशिल  एनक्वायरी  हो  रही  है
 ओर  इस  नामले  का  हर  पहलू  जज  के  सामने
 रखा  जा  सकता  है।  जब  जज  की  रिपोर्ट

 आयेगी,  तो  गवर्नमेंट  उस  पर  अमल  करने  की
 कोशिश  करेगी  |  जहां  तक  बर्कज़  को  पैसिफाई
 करने  का  सम्बन्ध  है,  चूकि  एग्रीमेंट  डयुरेस  में

 हुआ  था,  इसलिए  उस  को  रेपुडिएट  करने  का
 झधिकार  था।  प्लिकली,  बाकायदा,  यह
 ऐलान  किया  गया  कि  हम  घेराव  करेंगे।

 पुलिस  ऐसे  मामलों  में  खामोश  नहीं  रह  सकती

 है।  उसने  गिरफ्तार  किया,  लेकिन  गिरफ्तार-

 ज्लदा  को  छुड़ा  लिया  गया  ।  जब  उस  ने  दोबारा

 गिरफ्तार  करने  की  कोशिश  की,  तो  पथराव

 किया  गया।  बहुत  से  पुलि  मैन  जख्मी  हो
 गये  1  तब  टीयरगैस  का  इस्तेमाल  किया  गया,
 लेकिन  उस  का  भी  कोई  फल  नहीं  निकला  1

 तब  पुलिस  गोली  चलाने  पर  मजबूर  हो  गई  |

 पहली  गोली  के  फलस्वरूप  कोई  नहीं  मरा  |

 फिर  बढे  भझरसरान  झा  गये।  उन्होंने  बहुत
 कोशिश  की  |  कई  प्रफसरान  जख्मी  हो
 गये  ।  पुलिस  को  मजबूर  हो  कर  गोली  चलानी

 पड़ी  ।  तब  उन  को  छोड़ा  |  जो  रिपोर्ट  मेरे

 सामने  है--भ्रगर  शौर  कोई  फैक्ट्स  हों,
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 तो  दूसरी  बात  है---,  उस  के  मुताबिक
 पुलिस  गोली  चलाने  में  हकबजानिब  थी।
 बन;  कोई  ला  एण्ड  काडर  मनन  नहीं  हो
 सकता  है।  लेकिन  ध्गर  जज  इस  नतीजे  पर

 पहुंचे  कि  पुलिस  वालों  की  गलतीं  थी,  तो
 बेशक  कार्यवाही  की  जायेंगी।  डिस्ट्रिक्ट
 मैजिस्ट्रेट  शौर  पुलिस  सुपरिन्टेंडेंट  को  इस

 लिए  छाट्टी  पर  भेज  दिया  गया  है,  क्योंकि
 उन  को  वहां  पहले  से  पहुंचना  चाहिए  था।

 हमारी  राय  यह  है  कि  कमिश्नर  शौर  डी०
 झ्राई०जो०  को  भी  मौके  पर  पहुंचना  चाहिए
 था।  हम  ने  उन  से  जवाब  तलब  किया  है
 कि  वें  मौके  पर  क्‍यों  नहीं  पहुंचे  t

 —

 2.5  brs.

 BUSINESS  ADVISORY  COMMITTEE

 First  REeporT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg
 to  move:

 “That  this  House  do  agree  with
 the  First  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  ]3th  June,  1977."

 MR.SPEAKER:  That  means  that
 only  to-day  we  adjourn  for  lunch
 and  from  tomorrow  we  sit  continuos-
 ly  and  there  will  be  no  lunch  hour.
 The  question  is:

 “That  this  House  do  agree  with
 the  First  Report  of  the  Business  Ad-
 visory  Committee  presented  to  the
 House  on  the  3th  June,  1977.”

 The  motion  was  adopted.

 72.g¢  hrs.

 RAILWAY  BUDGET,  977-78—GENE-
 RAL  DISCUSSION—Contd.

 MR.  SPEAKER:  Now,  we  take  up
 the  further  discussion  of  the  Railway
 Budget....
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 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Islands):
 What  happeneg  to  my  motion  ?

 MR.  SPEAKER.  A  number  of  mo-
 tions  I  get  every  day.  To-day  also
 I  got  20  of  them.  I  admitted  one  or
 two  and  sent  them  to  the  concerned
 Minister  and  the  rest  I  have  not  ad-
 mitted.  Some  of  the  motions  may  go
 as  questions.  There  are  all  sorts  of
 motions,  good,  bag  and  indifferent.  I
 may  also  commit  mistakes.  There
 are  motiong  under  Rule  377,  call  at-
 tention  motions  ang  short  notice  ques-
 tions  etc.  All  of  them  cannot  be  dis-
 cusseqd  here.  I  look  into  them  before
 coming  to  the  House.  Therefore,  if
 any  member  feels  aggrieved  and  if
 he  thinks  that  it  is  a  very  important
 matter  and  that  it  has  not  been  ad-
 mitted,  I  will  certainly  reconsider,  It
 is  not  as  if  I  am  infallible  and  what
 I  do  is  final  You  may  convince  me
 or  I  will  convince  you.

 SHRI  VAYALAR  RAVI  (Chira-
 yinkil):  He  is  from  the  Andaman
 Islands.

 MR.  SPEAKER:  I  would  like  to
 discuss  with  him  later  on

 Now  we  take  up  further  discussion
 of  the  Railway  Budget.  Five  mem-
 bers  from  the  Janata  side  and  five
 members  from  this  side  have  spoken.
 Of  course,  others  are  also  there.  I
 think  if  speeches  are  short,  a  larger’
 number  of  members  will  be  able  to-
 get  a  chance.

 SHRI  BASHIR  AHMAD  (Fafe-
 pur):  At  the  outset  I  would  like  to
 congratulate  the  Railway  Minister
 for  presenting  the  finest  Budget  which
 is  truly  representative  of  the  Janata:
 Government,

 Before  citing  a  few  facts,  the  fact
 is  that  the  former  Railway  Minister
 Mr.  Kamalapathi  Tripathi  was  respon-
 sible  for  creating  corruption,  nepotism
 and  robbery  in  making  certain  appoint-
 ments  in  the  railways.  Large  scale
 appointments}  were  made  and  that
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 had  resulted  in  gross_  inefficiency  in
 the  railway  administration.

 My  friends  opposite  said  that  there
 is  a  certain  deterioration  in  the  work-
 ing  of  the  railways.  But  they  are
 forgetting  the  fact  that  the  entire  res-
 ponsibility  centres  on  the  inefficient
 and  corrupt  staff  and  the  method  in
 which  appointments  were  made  by
 the  former  Railway  Minister,  Mr..
 Kamlapathi  Tripathi.  हे

 Now  there  are  two  aspects  to  the
 matter.  First  of  all  what  happened
 was  that  there  was  one  Private  Secre-

 ‘tary  who  used  to  make  endorsements
 ‘saying  ‘MR  desires  such  and  such  and
 on  the  basis  of  those  endorsements
 ‘officials  were  responsible  for  making
 those  appointments.  I  might  also  cite
 one  instance.  A  very  junior  officer  in
 the  Allahabag  Division  was  tempora-
 rily  appointed  as  Chairman  of  the
 Railway  Service  Commission.  He  was
 not  fit  for  the  job  and  was  a  very
 junior  man.  Those  appointments
 that  were  irregularly  made  were  re-
 ferred  to  him  and  all  appointments
 were  made  merely  on  oral  instruc-
 tions.  Therefore,  there  are  two  as-
 pects.  First  of  all  there  were  endorse.
 ments  made  by  the  Private  Secretary
 ‘on  the  basis  of  which  such  appoint-
 ments  were  made  and  there  was  the
 other  source  of  appointment  and  that
 is  the  Railway  Service  Commission
 and  that  officer  was  appointed  Chair-
 man  for  that  very  purpose  for  regu-
 larising  those  appointments  and  that
 was  the  height  of  corruption  made  by
 the  former  Railway  Minister.

 Such  staff,  thousands  in  number,
 are  still  working  in  the  Railways.
 They  are  responsible  for  the  deteriora-
 tion  in  the  working  of  the  Railways.
 Now,  it  is  not  open  to  the  Opposite
 side  to  complain  about  it.  Until  and
 unless  those  persons  are  sent  out  and
 non<corrupt  persons  are  taken  in,  I
 think  position  might  not  improve.  I
 hope  the  Railway  Minister  wil]  kind-
 ly  look  into  this  matter.
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 Whenever  the  two  Railway  Minis-
 ters—Sarvashj  Lalit  Narain  Mishra
 and  Kamlapathi  Tripathi  took  over
 charge,  they  diverted  the  railway
 lines  to  their  home  districts.  Shri
 Lalit  Narain  Mishra  diverted  trains  to
 Bihar—Samastipur  Division.  Shri
 Kamalapathj  Tripathi  belonged  0०
 Varanasi  and  therefore  diverted  a
 number  of  trains  to  Varanasi.  Allaha-
 bad  and  Kanpur  are  very  important
 districts.  Kanpur  is  an  jndustrial  town.
 Likewise,  Allahabad  is  an  important
 place.  During  the  day  time  you  will
 not  find  any  train  with  a  direct  link
 from  Allahabad  to  Kanpur.  The  trains
 were  diverteq  to  Varanasi  and  Samas-
 tipur  during  the  regime  of  Shri  Kam-
 lapathi  Tripathi  and  Shri  Lalit  Narain
 Mishra.  When  Shri  Kamlapathi  Tri-
 pathi  took  over  charge,  one  train
 which  was  running  to  Samastipur  was
 diverted  to  Varanasi.  Backward  areas
 and  such  places  which  require  train
 services  have  been  ignored.  Why
 should  those  be  ignored?  they  wanted
 to  feed  their  constituencies  and  ‘hey
 wanted  to  corrupt  the  people.  That
 is  also  a  form  of  corruption.  I  would
 request  the  Railway  Minister  to  re-
 move  these  inequities  and  to  run  traing
 wherever  there  are  no  trains.  a

 A  number  of  speakers  have  spoken
 for  the  trains  to  be  run  in  Maharash-
 tra,  Orissa  and  other  places.  If  we
 travel  from  Allahabad  or  Kanpur  to
 Mainpuri  and  Etah.  which  is  hardly  a
 distance  of  200  to  250  miles,  it  takes  24
 hours  to  cover  this  distance.  I
 woulg  request  that  new  railway  lines
 in  these  areas  may  be  given  so  that
 distance  in  these  areas  is  covered
 within  a  reasonable  time.

 Some  more  passenger  and  express
 trains  May  also  be  run  during  the  day
 time  from  Allahabag  to  Kanpur  so
 that  the  needs  of  these  places  are
 met.

 I  will  also  invite  the  attention  of  the
 Railway  Minister  to  the  cause  of  late
 running  of  the  trains.  There  has  been
 a  large  scule  chain  pulling  as  well  as
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 commission  of  dacoities.  Four  days
 back,  one  such  dacoity  was  committed
 during  the  day  time.  Armed  guards
 may,  therefore,  be  posted  with  each
 and  every  train  so  that  there  is  no
 chain  pulling  and  no  dacoity  takes
 place.

 The  Railway  coolies  and  porters
 working  On  the  various  Railways  are
 on  a  contract  basis.  JI  would  request
 the  Railway  Minister  to  do  away  with
 this  contract  system.  Some  other
 method  may  be  adopted  so  that  they
 have  security  of  service  and  they  are
 not  exploited  by  the  private  contrac-
 tors.  They  are  also  unnecessarily
 haraagsed  by  the  private  contractors.

 The  Railway  Minister  in  his  speech
 referred  to  casual  labourers.  Now  I
 would  submit  that  the  appointment
 of  casual  labourers  depends  merely
 on  the  whims  and  caprices  of  the  offi-
 cers  who  are  appointing  them.  There
 are  no  fixed  service  rules.  They  are
 merely  appointed  On  the  discretion  of
 the  appointing  authorities  ang  their
 termination  is  also  based  upon  their
 discretion.  I  would  therefore  submit
 that  their  service  conditions  should  be
 Properly  framed  and  service  _  rules
 should  be  there  so  that  their  cases
 May  not  go  by  default  ang  they  nay
 not  be  arbitrarily  disposed  of.  There
 are  three  lakhs  of  such  casual  labour-
 ers  in  the  railways  and  they  are
 merely  at  the  mercies  of  the  officers
 who  appoint  them.  What  we  find  is
 that  the  descrving  persons  are  not
 taken  into  appointments  and  un-
 deserving  persons  are  appointed.
 That  jis  a  source  of  corruption  and
 that  coulg  only  be  obviated  if  we
 frame  proper  service  rules  for  them
 50  that  their  employment  may  be
 governed  by  proper  service  conditions
 and  rules  framed  by  the  Government.

 SHRI  K.  LAKKAPPA  (Tumkur):
 Where  is  the  Railway  Minister?

 MR.  SPEAKER:  The  other  Minis-
 ter  is  taking  notes.  Perhaps  he  is  in
 the  Rajya  Sabha.  There  is  no  Deputy
 Minister,  Mr,  Varma  is  taking  notes.
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 SHRI  K.  LAKKAPPA;  The  Rail-
 way  Minister  shoulg  be  here.

 MR.  SPEAKER;  Hie  js  in  the  Rajya
 Sabha.  Mr.  Varma  is  taking  notes.

 SHRIMATI  PARVATHI  KRI-
 SHNAN  (Coimbatore):  Labour  Min-
 ister  ig  there  and  I  hope  he  will  now
 learn  how  necessary  it  is  to  bring  in-
 dustrial  relations  in  Railways  under
 the  purview  of  his  Ministry.

 MR.  SPEAKER:  There  are  three
 Cabinet  Ministers  here.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  In
 deference  to  the  wishes  of  the  hon.
 Members  I  would  come  to  the  front
 Seat.

 SHRI  BASHIR  AHMAD:  The
 Railway  Minister  has  undertaken  to
 amend  the  Railways  Act  of  1890.
 But  apart  from  amendment  of  the
 Act,  it  is  necessary  that  the  Railway
 Establishment  Code  should  also  be
 remodelled  and  reframed  because
 this  also  has  outlived  its  utility.  It
 should  be  framed  on  the  lines  of  the
 rules  regarding  the  Central  Govern-
 ment  employees.  These  rules  shou!d
 be  framed  in  a  very  clear  and
 cogent  manner.  I  say  this  because
 number  of  difficulties  arise  in  the
 matter  of  interpretation  of  the  pre-
 sent  Railway  Establishment  Code  by
 the  various  law  courts.  So,  these
 rules  should  be  reframed  on  the
 lines  of  the  Centra]  Government
 Servants’  Service  Rules.

 I  would  submit  that  in  the  case
 of  disposal  of  claims  too  great  delays
 are  caused  and  this  is  a  source  of
 corruption  and  this  also  causes  lot
 of  harassment  and  hardship  to  the
 business  community.  Now,  this  also
 is  one  of  the  loopholes  of  corruption
 which  should  be  plugged.  There
 should  be  8  time-limit  for  the
 disposal  of  these  claims  before  a
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 person  can  go  to  the  law  _  court.
 The  Claims  Inspectors  should  dis-
 charge  their  work  in  an  impartial
 and  punctual  way.  They  should
 dispose  of  these  cases  in  an  honest
 and  expeditious  manner,  Only  per-
 sons  of  integrity  should  be  appointed
 to  these  posts,

 Here  {  have  got  a  suggestion  to
 make.  A  vigilance  cell  should  be
 created  at  the  various  divisional
 headquarters  so  that  such  sources  of
 corruption  may  be  detected  and  pre-
 vented.  Corruption  is  not  merely
 there  in  the  various  booking  offices
 and  the  Goods  yards  but  corruption
 also  lies  in  various  offices  where
 creation  of  such  vigilance  cell  is  a
 necessity.

 Therefore,  I  would  suggest  that  per-
 manent  vigilance  cells  should  be
 created  at  various  divisiona}  head-
 quarters  so  that  they  may  indcpen-
 dently  enquire  into  such  cases  of
 corruption.

 Regarding  the  Catering  Services,  |
 would,  say  that  this  service  is  ineffi-
 cient  and  jt  should  be  imprcved.
 The  private  contract  system  of  the
 contractors  should  be  abolished  and
 the  Railway  Administration  should
 itself  take  Over  this  Catering  System.
 at  various  places.  Wheat  we  now  find
 is  that  there  are  big  contractors  who
 have  taken  thig  contract  for  a  iarge
 number  of  stations,  They  are  hard-
 ly  efficient  and  in  a  position  to  dis-
 charge  the  duties  and_  obligations
 cast  upon  them.  This  should  be
 improved.

 Now,  pilferage  of  course  is  also
 a  problem  and  I  would  submit  that
 this  can  also  be  obviated  by  taking
 preventive  measures  in  various  mar-
 shaling  yards  by  posting  an  ade-
 quate  number  of  policemen  besides
 the  R.P.F.  If  this  is  done  the  claims
 for  pilferages  could  be  avoided.
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 SHRI  P.  V.  6.  RAJU  (Bobbili):
 Mr.  Speaker,  Sir,  I  would  first  of  all
 like  to  say  a  lew  words  about  what
 Shri  George  Fernandes  spoke  yester-
 day.  He  is  here  now.  Because  he  is
 a  Cabinet  Minister  whatever  he  says
 here  is  very  important,  the  way  I
 look  upon  the  railways.  In  the  course
 of  his  talks,  he  saiq  that  if  there  is
 competition  between  the  _  railways
 and  road  transport  how  can  we  con-
 vince  the  railway  workers  for  not
 asking  for  better  salaries.

 I  do  not  want  to  go  into  the  ques-
 tign  of  whether  the  railway  workers
 should  be  paid  more  or  _  transport
 workers  should  be  paid  more.  But,
 this  is  a  very  important  question.  I
 think  the  question  of  the  rail  and
 road  transport  has  got  to  be  decided
 by  us  in  this  country  and  we  should
 understand  that  in  a  modern  coun-
 try,  road  and  rail  transpor,  have
 been  linked  together,  This  is  the
 basis  in  America.  As  far  as  I  know
 in  America,  a  lorry  Can  go  up  to  the
 railway  siding  and  crane  is  used  for
 lifting  up  the  container  boxes  in
 which  the  goods  are  kept  and  they
 are  either  placed  in  the  rail  coach
 or  in  the  lorry.  The  railway  is  usted
 for  transporting  heavy  machinery
 from  one  part  of  America  to  another.
 The  roag  transport  is  used  for  trans-
 porting  the  machinery  to  the  factory
 site.  I  know  also  that  in  America
 the  railway  bridges  and  the  road
 bridges  can  bear  the  overall!  weight
 of  60  tonnes  but,  in  India,  we  do  not
 have  the  same  system  and  so  the
 railway  bridge  cannot  bear  the
 weight  of  60  tonnes  and  the  road
 bridge  can  only  bear  a  weight  of
 ten  tonnes.  Therefore  the  ‘difficulty
 arises.  Therefore,  Mr,  Fernandes
 sald  that  competition  between  rajl-
 way  and  road  transport  does  nct
 exist  in  India.  I  would  like  that  to
 exist  because  it  means  that  the  rail-
 way  would  be  ably  to  compete—tf
 not  to  compete,  they  would  at  least
 have  the  same  system  as  America
 has.  We  aave  not  got  the  same  road

 bridges.  There  the  rail  bridges  c®”
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 bear  a  weight  of  sixty  tonnes  while
 t  he  road  bridges  can  bear  a  weight
 of  only  ten  tonnes.

 I  would  suggest  that  the  new
 Government  which  is  going  to  be
 here  for  many'  years  to  consider  the
 matter  in  all  its  implications  ahd
 have  the  road  bridges  to  the  same
 extent  as  the  rail  bridges  in  which
 case  both  the  rail  and  road  transport
 can  be  unified.

 As  far  as  the  budget  speech  made
 by  Prof,  Dandavate  {fs  concerned,  he
 mentioned  about  the  extension  of  the
 metre-gauge  line  from  Guntakal  to
 Bangalore  by  a  broad  gauge  line.
 I  would  congratulate  him  for  that.
 Similarly  if  the  metre-gauge  line
 from  Guntakal  to  Secundrabad  could
 be  converted  jnto  a  broad-gauge
 line,  the  whole  of  Rayalaseema  area
 in  Andhra  Pradesh  could  be  cpened
 up.  I  am  mentioning  this  because  I
 belong  to  Andhra  Pradesh.  I  request
 the  Railway  Minister  that  Guntakal-
 Bangalore  line  be  extended  upto
 Secunderabad.  If  this  is  done  it  will
 be  possible  to  have  a  railway  train
 from  Bangalore  via  Hyderabad  and
 Nagpur  to  Delhi.  It  will  be  a  new
 route.  I¢  will  open  up  the  whole  of
 South  Kanara  area.  I  would  like  to
 say  if  this  concept  is  considered  in
 entirety  then  the  metre-gauge
 train  from  Bangalore  to  Poona
 should  also  be  converted  into  broad-
 eauge.  In  this  manner  the  whole
 of  north  Kamera  area  can  be  linked
 with  South  Maharashtra  and  it  can
 hecome  an  industria)  sector.

 Sir,  I  am  an  old  student  of  Ban-
 ralore  wniversity.  I  know  from
 Bangalore  to  Mysore  and  upto  Goa
 border  atea  they  have  a  arrow-
 Bauge  line.  Therefore,  I  suggest,  that
 the  narrow-gauge,  the  metre-gauge  and
 the  broad-gauge  should  be  made  to
 ‘ombine  with  one  another  by  convert-
 ing  the  same  into  jbroad-gau  d
 linking  with:  the  Bengelore-Guntakal

 jine,
 “This  is  my  ‘pfactical  ‘sugges

 ‘on.  mw  .¢  tol

 JYAISTHA  24,  899  (SAKA)  977-78—Genl.  Dis.  226

 Mr.  Speaker,  Sir,  Me  object  should
 be  to  have  broad-gauge  railway  lines
 in  the  whole  of  India.  The  metre-
 gauge  railway  lines  in  Tami]  Nadu
 should,  therefore,  be  slowly  convert-
 ed  into  broad-gauge  railway  lines.  I
 cannot  say  as  to  how  much  of  money
 as  well'as  time  it  will  take  but  I
 suggest  that  the  objective  of  the
 Fifth’  and’  Sixth  Plans  should  be  to
 cohvert  the  whole  of  India  into  a
 broad-gauge  system.

 Sir,  at  the  end,  I  would  like  to
 congratulate  the  Railway  Minister
 for  the  way  in  which  the  workers  of
 the  Indian  railways  have  been  treat-
 ed.  They  are  happy  to  work  in  the
 railways  today,  I  do  not  want  to
 be  critica]  of  the  past  predecessors
 in  the  Railway  Ministry  but  I  <eel  if
 we  have  smaller  units  of  administ:a-
 tion  in  the  railways  it  would  be
 better.  Today  each  one  of  the  zones
 ig  so  large  that  little  or  no  direction
 can  be  given  towards  the  well-being
 of  the  railway  workers.  In  a  big
 country  like  ours  we  should  have
 larger  number  of  zones  with  smaller
 administrative  units  so  that  efficiency
 in  administration  can  be  achieved.

 Mr.  Speaker,  Sir,  I  thank  you  once
 again  for  giving  Mme  an  opportunity
 to  say  a  few  words  on  the  Railway
 Budget.

 SHRI  S.  NANJESHA  GOWDA
 (Hassan):  Mr,  Speaker,  Sir,  I  stand

 to  suppor,  the  railway  budget.  7
 am  happy  to  welcome  the  railway
 budget  presented  by  the  hon’ble
 Railway  Minister.  He  has  made  an
 earnest  attempt  to  look  into  the
 over-all  development  of  the  rail-
 ways  ang  also  has  assumed  to  pro-
 vide  better  amenities  to  second-
 class  travelling  public.

 He  has  also  proposed  to  introduce
 janata  trains  without  any  increase  in
 fréight  charge  or  surcharge.  He  has
 proposed  al]  these  things.  I  congra-
 tulate  him

 ‘8

 Regarding  the  amenities,  I  want  to
 tell  my?  experience,  ‘Last  month,  I
 |  ०  fee  ten  oases
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 {Shri  5.  Nanjesha  Gowda)

 travelled  in  a  train.  The  food  that
 was  catered  in  the  train  and_  the
 utemsiis  used  for  serving  the  food
 were  so  horrible.  I  would  like  to
 suggest  to  the  hon.  Minister  that
 tnese  things  should  be  looked  into.
 We  are  spending  crores  of  rupees  on
 the  Railway  establishment  and  on  so
 many  other  developmental  activities.
 But  we  are  not  cérrying  much  for
 these  smaller  aspects,  that  is,  ame-
 nities  to  travelling  public  as  well  as
 to  the  railway  staff.

 Regardinz  the  railway  line  ig  Kar-
 nataka  JI  want  to  mention  a  few
 things,  The  Hassan-Mangalore  rail-
 way  line  is  under  construction  for
 the  last  0  years.  I  think  so  far  half
 or  three-fourth  of  this  railway  line
 construction  work  has  been  complet-
 ed.  This  Hassan-Mangalore  railway
 line  is  a  very  important  line  which
 connects  the  only  harbour—a_  very
 good  harbour—in  our  State.  If  this
 line  ig  completed,  this  will  link  up
 other  parts  of  the  State.  Therefore,
 it  must  be  completed  as  quickly  as
 possible.  I  appeal  to  the  Minister
 through  you,  Sir,  to  complete  this
 Project  as  early  as  possible.  I  would
 also  suggest  that  this  Mangalore-
 Hassan  line  should  be  linked  directly
 with  Bangalore  which  is  the  State
 capital,  Mangalore  is  having  a  fer-
 tiliser  project  and  also  many  other
 industries  and  g0  many  marine  pro-
 ducts  are  being  produced.  Those
 things  can  be  brought  to  inland  and
 also  taken  to  other  places  thruagh
 this  railway  lina  The  Mangalorc-
 Hassan-Bangalore  direct  linking  by
 a  railway  line  is  very  cssential.
 Moreover,  Sravanabelagola  where  the
 well-known  tallest  stone  idol  isplac-
 ed,  is  on  the  day  to  Bangalore  from
 this  place.  Thig  will  prove  to  be  the
 shortest  distance  from  Bangaiore  if
 this  Mangalore-Hassan-Bangalore
 direct  railway  line  ig  completed.  I
 would  therefore  request  the  hon.
 Minister  to  take  up  that  missing  link
 in  the  coming  years.

 JUNE  14,  977  977-78—Genl.  Dis.  228

 Regarding  the  train  timing,  ticket-
 less  travelling  and  blackmarketing  in
 the  tickets.  My  friends  from  the  oppo-
 sition  have  already  given  valuable
 suggestions.  I  would  request  §  the
 hon.  Minister  to  look  into  those
 things  earnestly  and  do  something
 good  in  thet  aspect,

 Regarding  casual  labour  engaged
 in  Sekleshpur  new  railway  line  divi-
 sion,  I  would  like  to  mention  that
 they  have  been  working  there  for
 the  last  ten  years.  They  are  work-
 ing  &g  casual  labourers.  They  are  re-
 moved  often  and  on  and  taken  beck.
 I  suggest  that  they  must  be  made
 permanent.  The  conktruction  work
 on  this  railway  line  may  have  to  be
 continued  for  some  more  years  and
 if  they  are  already  having  experitnce
 in  the  railway’  line  construction
 work,  they  can  be  taken  else  where
 and  engaged.  Therefore,  there  may
 not  be  any  necessary  for  keeping
 them  as  casual  labour  for  ever.  In
 conclusion,  I  welcome  the  budget
 presented  by  our  Railway  Minister
 and  I  congratulate  him  for  this  good
 budget.

 श्री  मोहम्मद  शफ्री  कुरेशो  (  झनम्तनाग)  :

 स्पीकर  साहब,  मुझे  थोडी  सी  परेशानी

 इस  बात  को  है  कि  रेल  मती  को  मैं

 मबारकबाद  दूं  क्या  इसलिए  कि  उन्होंने
 एक  झच््छा  बजट  पेश  किया  है,  प्लान

 किया  है।  लेकिन  एक  बात  की  जरूर

 ,बारकबाद  बंगा  कि  उन्होंने  एक  झच्छे

 मुन्शी  झौर  झ्ाडीटर  की  तरह  हमारी  कमाई

 का  हिसाब  किताब  पाासियामेंट  के  सामने

 पेश  किया।  उस  के  लिए  वह  मुबारकवादी
 के  मुस्तहक  हैं।  झौर  यह  भो  झच्छी  बात

 है  कि  श्री  जा  फकनरदीज  यहां  बैठे  हुए  हैं,

 कल  उन्होंने  डिबेट  में  इन्टरबीन  किया  भौर

 उन्होंने  पहला  ही  जुमला  बड़े  झच्छे  ध्ंदाज

 से  कहा,  हालांकि  पहले  ष्ह्  बहुत  गरम  बोलते

 थे,  लेकिन  उस  तरफ  बेठ  कर  काफी  तरण

 हो  गए  हैं,  श्रच्छी  बात  है  क्योंकि  सुधार
 के  लिए  ही  प्रापको  बहा  भेजा  गया  है।
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 तो  उन्होंने  कहा  कि  हमने  क्या  दिया ?
 हमने  30  वर्ष  कांग्रेस  की  गंध  जमा  की  है,
 उस  को  साफ़  करने  में  कुछ  समय  खगेगा।
 लेकिन  यह  खुद  ही  रेलबे  महकमे  की

 ऐन्‌ुधल  रिपोर्ट  है  शौर  उस  में  उन्होंने
 दूसरे  सके  पर  लिखा  है  टांप  मेनेजमेंट
 जिस  में  रेल  मंत्री  श्री  मधु  दण्छवते  का
 नाम  है,  उस  के  पहले  पेज  में  माना  है  कि,
 जो  झाप  कहते  हैं  कि  30  साल  की  सिर्फ
 वहां  गंध  ही  जमा  थी,  यह  1975-76
 की  बात  है  जो  इस  प्रकार  लिखी  गई  है।

 “But  there  was  a  remarkable
 improvement  in  the  Railways’  per-
 formance  during  the  year.  The
 volume  of  revenue  freight  trans-
 ported—96.8  million  tonnes—weaes
 more  than  in  the  previous  year,
 and  the  highest  ever.  The  number
 of  passenger  journeys  increased  »y
 213  per  cent  over  the  previous
 year  to  2,946  million,  also  a  record
 high.  Transport  bottlenecks  were
 removed,  delivery  speeded  up,  and
 incidence  of  lo  ang  damage  re-
 duced.  Coal  required  by  major
 consumers  like  steel  plants,  power
 stations  and  cement  factories  was
 transported  in  full  and  in  time.
 Demands  for  movement  of  raw
 materialg  for,  and  finisheq  pro-
 ducts  of,  steel,  cement,  fertilizers
 and  other  key  industries.  and  of
 foodgrains,  sugar,  salt  and  other
 essential  commodities,  were  ajso
 satisfactorily  met.  Passenger  train
 punctuality  improved  from  72  per
 cent  on—time  arrivals  in  1974-75
 to  85  per  cent,  and  more  trains
 were  run  in  an  effort  to  increase
 comfort  and  capacity  for  long  dis-
 tance  second  class  travellers—and
 for  commuters.  ‘  Much  of  this  was
 made  possible  by  better  and  more
 effcient  utilisation  of  the  track  and
 rolling  stock,

 Industria]  relations  were  har-
 monioug  throughout  the  year  and
 all  levels  of  staff  performed  their
 tasks  with  customary  dedication  to
 duty,”

 um

 है:  तो  जो  फर्नेन्डीज  साहब  ने  कहा  कि

 परेशानी  ही  परेशानी  इन  को  मिली  है

 वह  गलत  है।  हम  ने  रेलवे  का  महकमा

 एक  भ्च्छे  ट्रेक  पर  ला  कर  इनके  हवाले
 कर  दिया।

 रेल  मंत्री  जो  ने  कहा  कि  उन्होंने
 लेबर  यूनियन्स,  कमशियल  कन्सर्न्स  से,
 इकानोमिक  ऐक्सथर्टस  से  श्ौर  इन्डस्ट्रिय-
 लिस्टस  से  बातें  की  हैं।  मुझे  मालूम  नहीं
 कि  उन्होंने  क्‍या  बात  के  लेकित  जहां  तक
 माननोथ  फर्नेन्डीअ  का  ताललक  है  वह
 इंडस्ट्रीज  वालों  को  कहते  हैं  कि  यह  हैं,
 यह  बुजदिल  हैं।  मगर  डेमोक्रेसी  में  ऐसा
 वक्‍त  भी  झाता  है  जब  शेरों  को  चहों  के
 कंधों  पर  गिरना  पड़ता  है,  उन  से  बात
 करनी  पड़ती  है।  झन्छी  बात  है  अगर
 रेलबे  का  फायदा  हो  तो  झ्राप  जरूर  करें।
 लेकिन  एक  बात  जरूर  है  कि  1976-77
 में  जो  65  करोड़  Co  का  मुनाठहा  रेलवेज
 का  था  वह  धझाज  शाप  के  हाथ  लगते  ही
 32.5  करोड़  रह  गया  है।  यह  जो

 50  परसेंट  की  कभी  हुई  है  उस  को  बाप

 कोई  वजह  नहों  बताते  हैं।  ध्ल्फ़ाज़  और
 स्टेटिस्टिक्स  का  चाहे  कितना  ही  चक्‍कर

 चलायें  झाप  लेकिन  सच  तो  सच  ही  निकला
 झाप  ने,  ज्यों  ही  थ  लगाया  घाटे  में

 रेल  चलने  खगी।  झौर  शाप  का  जो  चक्कर

 कमीशनों  का  है  भ्रगर  ऐसे  ही  चलता  रहा
 तो  मुझे  यकीन  है  कि  कुछ  समय  बाद

 ाप  को  रेल  घाटे  पर  चलाने  के  लिए

 हमको  धाप  पर  कमीशन  लगाना  पड़ेगा।

 झाप  ने  रेल  कमंचारियों  के  विक्टि-

 माइजेशन  की  बात  को  बहुत  बढ़ा  चढ़ा

 कर  कह  दिया  कि  हमने  जिन  रेल

 कर्मचारियों  के  साथे  जुल्म  किया  ”“गयो-बर

 उनको  निजात  दिलायी।  खुद  झाप  ने

 झयनी  रिपोर्ट  में  तसस्‍्लीम  किया  है  कि
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 (at  मोहम्मद  शफी  कुरेशी]
 ंड इयल  रिलेशन्स  रेलवे  में"न  सिफ

 छारमोनियस  शौर  झच्छे  थे  बल्कि  इतने

 अच्छ ेथे  कि  रेल  कमंचारियों  के  इन्वाल्व-
 मेंट  की  बज़ह  से  रेलवे  ने  मुनाक्ा  कमाया
 है।  झापने  यह  तो  कहा  कि  रेल  कर्म-
 चारियों  को  जो  सजाएं  दी  गई  हैं  बह
 हम  माफ़  करेंगे।  लेकिन  झाप  ने  उनको
 तादाद  कमी  नहीं  बताई।  झाफकों  मालम
 है  कि  तकरोबन  65  हजार  के  करीब
 रेल  कमंचारियों  को  नौकरी  से  हटाया  गया,
 सस्पेंड  किया  मया।  मां,  +1977  तक
 समाम  लोगों  को,  छोड  3,000  के  जिन्होंने

 खुद  धदालत  में  जा  कर  अपील  की  थी
 या  जिनके  केसेज़  रेलवे  बोर्ड  के  पास  पढ़े

 हुए  थे  उन  के  सिवाय  तमाम  सोगों  को
 काम  पर  बापस  सिया  गया।  तमाम  रेल
 कुमेंचारियों  को,  जिनका  ब्रेक  &1. ह  सबिस

 हुआ  था  उस  को  कन्होन  किया  बया।

 यह  सब  पहले  हूं;  हा  था।  लेकिन  आप
 मे  झपनों  तकरीर  में  रेल  कमंचारियों  के

 सिए  एक  भी  शब्द  नहीं  कहा।  एक

 जुमला  भो  यह  नहीं  है  जहां  पर  यह  कहा
 जाय  कि  धंगर  श्याज  रेलवे  नुकमान  को
 बजाय  मुनाफ़॑  पर  चलतो  है  तो  रेल
 कमंचारियो  की  जो  मश्किनात  हैं  उन  को

 हल  करने  के  लिए  हम  क्या  करेंगे
 इन्सान  की  यादाश्त  कमजोर  होती  है
 श्री  मग  दग्डबते  को  तकरीर  भेत्रे  सामने

 है।  उन्होंने  तोन  बियार  यहां  पर  रखे
 लके।  झाप  इन  हीगों  पर  गौर  करें,  क्या
 झाज  भी  वह  उन  पर  कायम  हैं।  एक  तो

 उन्होंने  कहा  शा  की जुझल  लेबर  के  बारे  में
 कि  सबसे  बढा  जुल्म  जो  इस  मुल्क  में  हो
 रहा  है  वह  कौजुभल  लेबर  पर  हो  रहा  है,
 उसको  परमभानेन्ट  नहीं  बनाते  हैं।  झब
 जिनिस्टर  साहब  तो  यहां  पर  हैं  नहीं,
 स्किन  उनके  साथी  मोजद  हैं।  मैं  यह
 कहना  चाहता  हूं  कि  परियां  भाई  का  जो
 वाह  था  शौर  उसमें  कॉजुझल  लेबर  के  बारे
 अं  जो  लिखा  था,  वह  उस  समय  को

 ३  फ  कह  ह. उ  ह उ  5  नह.
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 सरकार  ने  माना  था  ॥  इस  समय  जब
 हम  कहते  है ंकि  7  लाख  रेलवे  में  कनेचारी

 काम  क  ते  हैं,  उनमें  से  3
 लाख के  करीब

 केजुभल  लेबर  हैं  जिनको  परमानेन्ट  करना

 है,  लेकित  स्पीकर  साहब,  इनकी  सारी

 तकरीर  लफ्फ़ाजी  है,  उसमें  कहीं  कंजुभल
 लेबर  का  नाम  नहीं  है।

 or

 झपने  विचार  जो  इस  हाऊस  में

 इन्होंने  रखे  हैं,  वह  7  मार्च,  974  की

 डिबेट  में  हैं।  मैं  उस  में  से  बताता

 हैं  :--

 “I  am  not  brought  up  in  the  tra-
 dition  that  I  can  cast  aspersiong  on
 individual  members.  But  |  want  to
 criticise  the  Railway  Board  ag  an
 institution,  its  structure,  its  method
 of  functioning  and  the  wasteful  ex-
 penditure  in  which  the  Railway
 Boarg  is  indulging.  There  is  lot  of
 scope  for  considerable  reduction  in
 the  wasteful  expenditure  jn  which
 the.  Railway  Board  is  indulging.
 Not  only  that.  Today  the  Railway
 Board  hag  become  almost  a  govern-
 ment  within  the  Government.  If
 you  ask  me,  I  would  say  that  the
 Railway  Board  hag  really  become  2
 Government  NS  ang  what  about  the
 ministry?....

 Another  thing  I  would  like  to
 mention  ig  the  extraordinary  ex-
 penditure  that  is  being  incurred
 on  the  Railway  Protection  Force.
 which  is  not  performing  its  rightful
 duties.  I  do  not  want  to  repeat
 what  some  of  my  friends  huve  said
 on  both  sides  of  the  House.  It  is
 really  not  the  Railwey  Protection
 Force.

 As  someone  has  rightly  explain-
 ed,  it  ig  the  Railway  Pilferas¢
 Force.;  Therefore,  this  force  ca"
 also  be  reduced  to  a  very  sreal
 extent....

 vo.
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 1  will  gay  only  one  thing  about
 compensation,  Today  we  are  put-
 ting  a  premium  on  death  by  a
 particular  mode.  If  a  person  tra-
 velling  by  air  dies,  it  tis  really  a
 heavenly  death,  because  his  family
 members  would  get  8  compensation
 of  Rs.  l  lakh.  But  if  the  same  per-
 son  dies  in  a  railway  accident,  his
 family  member,  would  get  only  up
 to  Rs.  50,000  as  compensation...  .For
 other  categories  it  is  less.  The
 maximum  limit  of  Jife  ig  death  and
 the  maximum  compensation  is  Rs.
 50,000.  Now-a-days  I  always  tra-
 vel  by  air  in  the  hope  that  in  case
 some  accident  takes  place,  since
 we  are  not  able  to  earn  that  much
 amount  in  our  life  time,  at  Icast
 after  our  death  our  family  mem-
 bers  would  get  Rs,  |  lakh.”

 We  are  collecting  a  surcharge
 for  paying  compensation  to  those
 people  who  die  in  railway  acci-
 dent.

 इसमें  जो  कमाई  होती  है  यह  है
 9  करोड़  22  लाख  रुपए  को  जो  कि  हर
 साल  यात्रियों  से  सरचार्ज  लिया  जाता  है
 धौर  बह  इसलिए  कि  झगर  कोई  एक्सोडेंट
 हो  जाये  तो  उसमें  से  कम्पेन्सेशन  दिया
 जाये  |  ग्राज  इनके  पास  27  करोड़  59
 लाख  रुपए  की  रकम  ६मर्में  जमा  है  भौर  साल
 में  जो  कम्पेन्सेशन  देना  पड़ता  है  वह  ॥

 करोड़  82  लाख  रुपए  के  करीब  है।
 इसका  मतलब  है  कि  8  करोड़  की  हर
 साल  (इसमें  बचत  होती  है।  क्‍या  इनके  लिए
 यहू  लाजिम  नहीं  था  कि  वह  खुद  कहते
 कि  इन्सान  के  मरने  पर  एक  लाख  रुपया
 मिलना  चाहिए  बजाय  50,000  रुपए  के,
 जब  कि  27  करोड़  के  करोब  र्पया  इनके.
 पास  बचत  में  है?  लेकिन  जनता  की  तरफ
 इनका  ध्यान  नहीं  है,  बह  किसी  झौर
 तरफ  है।  मैं  प्रापको  सही  मश्विरा  देना
 चाहता  हूं  कि  हम  पझ्ापकों  तबाह  नहीं
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 करना  चाहते ।  जसा  कि  हमारे  लीडर  मे

 कहा  है  कि  हम  पूरा  समय  आपको  देना

 चाहते  हैं,  झाप  लोगों  की  खिदमत  कौजिए  re
 लेकिन  जिस  चक्कर  में श्राप  फंसे  हैं,  उस
 से  निकलना  आप  के  लिए  मुश्किल  है।
 मैं  चाहूंगा  कि  आप  ज्यादा  सें  ज्यादा  वक्‍त
 लोगों  की  भलाई  के  कामों  के  लिए  दें।

 यह  27  करोड़  की  रकम  आप  के  पासे

 है।  यह  जरूरो  नहीं  है  कि  एक्सिडेंट  होने
 के  बाद  ही  लोगों  को  पैसा  दिया  जाये  ॥

 यह  भो  हो  सकता  हैं  कि  आप  एविसडेंटस
 रोकने  को  कोशिश  करें।  श्रोवरत्रिज  और
 अंडरबिज  बनाने  के  बारे  से  कहा  जाता  है
 कि  रेलवेज  के  पास  पैसा  नहीं  है।  इस
 रकम  को  यात्रियों  की  सुविभाशों  के  लिए
 इस्तेमोल  करने  के  बजाय  एकाउटंस  का

 हेर-फर  करके  इस  को  जनरल  रेवेन्यूज़
 में  जमा  कर  दिया  गया  है,  क्योंकि  उस
 पर  झाप  .33  करोड़  रुपया  सूद  कमाते

 हैं  1
 &

 मिनिस्टर  साहब  ने  पहले  धुभांधार
 तकरीरें  की  थ,  कि  कम्पेनसेशन  पचास

 हजार  रुपए  के  बजापब  एक  लाख  रुपए

 होना  चाहिए।  लेकिन  झ्ाज  वह  उन  बातों

 को  भूल  गए  हैं  ।  उन्होंने  रेलवे  प्रोटेक्शन

 फोर्स  को  रेलवे  पिलफ्रेज  कोर्स  कहा  था

 शौर  उसको  हटाने  की  मांग  की  थी।॥

 झगर  झाज  भी  उनके  यही  विचार  हैं,
 तो  जहां  बहू  झभौर  मामलों  में  कमीशन  बिठा
 रहे हैं,  वहां  वह  इस  बात  की  जांच  करने

 के  लिए  एक  कमीशन  बैठा  दें  कि  क्‍या

 रेलवे  प्रोटेब्शन  फोर्स  की  जरूरत  है  या

 नहीं

 ,  उन्होंने  बहुत  बड़ा  दावा  किया  है  कि

 इमने  प्लेटफार्म  टिकट  पचास  पैसे  से  घटा

 कर  तीस  पैसे  कर  दिया  है।  कोई  भनजान

 झादमी  यह  समझेंगा  कि  यह  बहुत  बड़ा
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 पत्री  मृहम्मद  शफी  कुरेशी,"
 काम  हुा  है।  रेलब  मिनिस्टर  को  शायद

 यह  मालूम  नहीं  है  कि  जो  बड़े  बढ
 पूंजीपति  फर्स्ट  क्लास  में  ट्रेबल  करते  हैं,
 उन्हें  लेने  झौर  छोड़ने  के  लिए  ही  लोग
 प्लेटफार्म  पर  जाते  हैं।  हमारा  55  फीसदी

 ट्रैफिक  सबबन  ट्रैफिक  है।  जो  लोग  सुबह
 काम  पर  जाते  हैं  और  शाम  को  घर
 चालते  हैं,  शौर  कन्सेशन  टिकट  वर  सफर
 करते  हैं,  क्या  मिनिस्टर  साहब  यह
 समझते  हैं  कि  उन  की  बीबी  रोज  उन  को

 छोड़ने  जाती  है  और  जाम  को  नबज्य
 उन  को  नने  के  लिए  जाते  हैं?  बह  किस
 को  बेबकफ  बना  रहे  हैं?  हिन्दुस्तान  मे
 सिफ  0.2  परसेंट  लोग  स्टं  क्लास  में
 सफ़र  करते  हैं  ओर  उन  के  रिश्तेदार
 यबैरह  उन  को  लेने  था  छोड़ने  प्लेटफार्म
 पर  जाते  हैं।  आप  ने  सरमयादारों  को
 तो  बोस  पैसे  को  छूट  दी  है,  लेकिन  बरोबों
 के  लिए  कुछ  नहों  किया  हैं।  इस  बक्त
 शाप  के  पास  सरप्लस  है।  हमने  पझ्लापको
 कथा  कर  दिया  है।  श्राप  उस  को  बर्बाद

 करें,  तो  उसमें  हमारा  क्‍या  क्मूर  है?

 हम  तो  झाप  को  समझाने  को  कोशिश
 करते  रहेंगे।  खुदा  कभी  न  कथी  तो  धाप
 को झल  देगा  ही।

 हा  तक  रेलवे  के  फंक्शनिग  का

 ताल्लुक  है,  उस  में  डिसिप्लिल  को  कायम

 रखना  बहुत  जरूरी  है?  श्री  जाज

 फरनेंडोबअ  लऊफकों  के  माहिर  हैं  ।  उन्होंने
 लकड़ी  को  डेर-फेर  को,  लेकिन  उन्होंने  साक

 तौर  पर  यह  नहों  बताथ।  कि  अमर  कोई
 रेख  कर्मचारी  रेमबंज  के  चलने  मे

 शकावट  क  पैदा  करे,  शा  गेर  कानूनी
 हशताल  करें  तो  बह  उस  के  साथ
 क्या  सुलूक  करेंगे।  लेकिन  शझाज  कल  यह
 फ़िजा  बनी  हुई  है  कि  तमाम  मुजरिमों
 को  छोड़ा  जा  रहा  है  4  जिस  ने  कुसूर
 किया  है  शौर  जिसने  कुसूर  नहीं  किया

 है,  उन  सब  को  कछोड़ा  जा  रहा  हैं।
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 बड़ोदा  बम  केस  को  बापस  ले  लिया  गया
 है,  मुझे  उस  को  शिकायत  नहीं  है।  आप
 ने  बादल  साहब  को  “छोड़  दिया  है।  भाप
 सब  केसिज्ञ  को  बापस  लेने  जा  रहे  हैं  ।
 लेकिन  दूसरी  तरफ  नए  केस  बनाए  जा
 रहे  हैं।  क्या  झाप  इसी  तरह  देश  की  सेवा  कर
 सकते हैं  ?  मुल्क की  जो  दौलत  ाप  के  हाथ
 में  है,  झमगर  झाप  उसका  सहो  इस्तेमाल
 करेंगे,  तो  हम  भ्रापकोी  तरीफ  झौर  मदद
 करेंगे  ।

 मिनिस्टर  साहब  ने  ध्हा  है  कि  रेल-
 बेज  में  जिन  कमेटीज्ञ  के  जरिये  पैट्रनेज
 दी  जाती  बी,  उन  को  खत्म  कर  दिया
 गया  है।  काश,  वह  रेलवे  महकमे  को  झौर
 ज्वादा  समझने  की  कॉलिश  करते।  पा  लया-
 मेंट  हमारी  सुप्रीम  बाड़ी  है।  उस  के
 सामने  रेंखव  बजट  झाता  है  भौर  यहां  पर
 फैसला  होता  है  कि  किराए  झौर  फ्रैट
 बगैरह  में  कोई  इज़ाफ़ा  किया  जाए  या

 नहीं  ।  लेकिन  जो  केले  रेट्स  ट्रिब्यूनल
 पिछले  झाठ  दस  साल  से  काम  कर  रहा

 है,  इस  झरसे  में  उस  के  पास  सिर्फ़  चार
 केसिज  पहुचे  हैं।  वह  उन  के  बारे  में  फैसला

 नहीं  कर  सका  है।  झगर  यह  फैसला  कर

 देगा,  तों  उसके  पास  कोई  काम  नहीं

 रह  जाएगा  ।  उसमें  हाई  कोर्ट  के  'रिटायई

 जम  ग्न  गए  हैं,  जिन  पर  हज़ारों  रुपए
 शाये  किए  जा  रहे  हैं।  उसकी  तरफ

 मिनिस्टर  साहब  का  कोई  ध्यान  नहीं  गया

 है  1

 एक  इण्डियन  रेलवे  कांफरेन्स  भी  है।  खदा
 जाने,  वह  क्‍या  हैं।  वह  बर्तानिया  के  जमाने

 की  देन  है  और  प्ज्ची  भी  बनी  हुई  है।  5सको

 काम  करने  की  कोशिश  क्‍यों  नहीं  की  जाती

 है?  रेखब  की  ध्रामदनी  बढ़ाना  तो  उनका

 पफय  ही  है  लेकिन  इस  के  साथ  साथ
 उस  को  यह  भी  देखना  है  कि  रेलब  का

 ह । 2  कम  हो  झौर  उससे  लोगों  की  सुविधा



 237  Rly.  Budget,

 में  कमो  न  हो।  उस  तरफ  भी,  उन  को

 ध्यान  देना  चाहिए।  यह  भी  उनका  एक
 फर्ड  है।

 जहां  तक  नई  गाड़ियां  चलाने  का

 ताल्चुक  है  उन्होंने  सिर्फ  यह  कहा  कि
 जब  हम  नई  गाड़ियां  चलायेंगे  तो  वह
 सिर्फ  जनता  को  गाड़ियां  होंगी।  लेकित

 शायद  वह  भूल  गए  हैं  कि  पिछले  ही  साल

 में  2::  नई  गाड़ियां  चली  हैं  ौर  400

 के  लबभग  गाड़ियों  का  वक्‍त  कम  कर  दिया

 गया  है  किसी  का  एक  घण्टा  किसी  का

 पन्‍्द्  मिनट  जो  डबल  ढकर  का  उनका

 प्राइडिया  है  उन्हें  यह  मालूम  होना  चाहिए
 कि  रेल  का  जो  डिब्या  है  वह  तो  उतना

 हो  ऊंचा  है,  उत्ती  के  दो  हिस्से  कर  दिए

 गए।  झ  प्रगर  प्नेटफार्म  जरा  ऊंचा  हो
 तो  नी  वे  ६ 21  प्रादमो  बैठा  होगा  वह  प्लेटफार्म  से

 दिख  नहीं  सकेगा  धौर  इस  डबल  हेकर  को

 लेकर  कहते  हैं  कि  यह  जादू  का  डंडा  लगा

 कर  श्रोगर-  शउडिग  को  न्यत्मी  करेंगे,  मैं

 चेनेंज  करता  हूं  उन  को,  भगर  पयास

 फोनदी  भो  लोड  @  इसमे  ले  सकें  शौर

 दस  फोसदी  भो  लोगों  को  इससे  झाराम

 हो  सके  तो  मैं  समभता  हूं  .(व्यकक्षान).

 MR.  SPEAKER:  The  hon,  Mem-
 ber  will  please  take  his  seat  now.
 He  can  continue  later.  We  now  ad-
 Journ  for  lunch  and  will  meet  again
 at  2  p.m,

 3.06  brs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 ae  eee

 The  Lok  Sabha  re-assembied  after
 unch  at  five  minutes  past  Fourteen

 ०  the  Clock.

 (Mw.  Derury-Sesakur  in  the  Chair]
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 उपाध्यक्ष  महोदय  :  श्री  मुहम्मद  श्री

 कुरेशी  ।

 शो  मोहम्मद  शफो  कुरेशो  :  डिप्टो  स्पीकर
 साहब,  मैं  ्य  रेल  मंत्री  साहब  की  तवज्जह
 कुछ  खास  चीज़ों  की  तरफ़  दिलाना  चाहता  हूं  ।
 उन्होंने  भ्रयनी  तकरीर  में  मैट्रोपालिटन  ट्रांसपोर्ट
 सिस्टम  का  जिक्र  किया  है  |  मुझे  इस  चीज़  का
 काफ़ी  तलख  तजुर्बा  है  1  हम  जो  रेपिड

 द्रांस्पो्ट  सिस्टम  मुल्क  में  चलाना  चाहते  हैं
 झौर  जिसके  लिए  हमने  दिल्ली,  बम्बई,  कलकत्ता
 शौर  मद्रास  को  चुना  है,  झगर  श्राप  उतको
 माली  हालत  को  देखें  तो  शायद  झ्रापको  इस
 सारे  मामले  पर  दोबारा  विचार  करना  पड़ेगा  1
 कलकता  का  ओ  रेपिड  ट्रांस्पोर्ट  सिस्टम  है,
 जब  इसकी  इब्तदा  हुई  तो  8  किलोमीटर
 के  दमदम-ट्रालीगंज  एरिये  के  लिये  खब'  का
 झन्दाद्ा  140  करोड़  रुपये  था  ।  लेकिन
 ह... अ  के  गुजरने  के  साथ-साथ  धझाज  इस
 प्राजेक्ट  पर  250  करोड़  रुपया  खं  होने
 जा  रहा  है  भौर  जिस  रफ्तार  से  यह  प्राजेक्ट
 चल  रहा  है,  मुझे  यकीन  है  कि  इसके  खत्म  होने
 तक  इसमें  350  करोंड  रुपया  खर्च  होगा  1
 झापको  यह  देखना  चाहिये  कि  इस  तरह  के
 जो  प्रोजेक्ट  हैं--क्या  वाकई  हम  इनको  जल्द

 पूरा  कर  सकेंगे  t  दिल्ली  या  बम्बई  के

 द्रांस्पो्टं  सिस्टम  के  लिए  झभी  जो  प्रन्दाज़ा
 लगाया  गया  है  उस  पर  600  करोड़  रुपया
 खर्च  होगा  ।  क्‍या  ाप  ऐसा  सोच  सकते  हैं
 कि  बजाय  इसके  कि  हम  चन्द  शहरों  में
 चन्द  किलोमीटर  भप्रन्डर  ग्राउन्ड  लाइनें  बिछायें,
 झाप  की  जो  भ्राप्टा-कोंकन  लाइन  है  उस  को

 बहले  बनाइये  ।  मैं  यहां  एक  भ्रथनी  खुदगर्जी
 की  बात  कहता  हूं--भाप  कठुझा,  जम्मू-
 कश्मीर  तक  लाइन  को  ले  जायें।  जाहिर  बात
 है  कि  श्राप  के  पास  उन  लाइनों  के  लिये  इतनी
 बड़ी  रकम  जल्दी  नहीं  झायेगी  तो  क्‍यों  न  उन
 जरूरी  लाइनों  को  पूरा  करें,  जिनकी  मुल्क  को

 बहुत  ज्यादा  जरूरत  है।  बह  एक  ऐसी  चीज़
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 है  जिसमें  पड़ने  के  बाद  झाप  को  पीछा  छुड़ाना
 मुश्किल  हो  जायगा  ।  इसलिये  इसमें  काफ़ी

 हिम्मत  को  जरूरत  है,  जो  मैं  समझता  हूं
 झाप  में  काफी  है,  झाप  शराफ़त  से  लोगों  को
 समझा  सकते  हैं,  ऐसा  पोलिटीकल  परपद्ध
 के  लिये  नहीं,  बल्कि  पसे  को  कमी  की  बजहू  से
 करना  पड़  रहा  है  ।  मद्रास,  बम्बई  झोर
 दिल्‍ली  का  सब  हो  चुका  है,  .0  करोड़  रुपया
 आपको  प्लानिम  कमीशन  से  ग्रांट  मिलो  है,
 इसमें  से  8  करोड़  रुपया  झाप  कसकसे  पर
 खच  कर  रहे  हैं,  दो  करोड़  रुपया  बाकी  तोन

 जगहों  पर  खजं  कर  रहे  हैं  ।  मैंने  देखा  हैं--
 शायद  65  लाख  रुपया  बम्यई  में  खजं  हुआ
 है---लेकिन  असलियत  यह  है  कि  यह  रुपया
 सिर्फ़  तनख्याहों  पर  खां  हो  रहा  है,  काम

 वहां  पर  कुछ  नहीं  हो  रहा  है  1  इन  लोगों  को
 रेलबे  के  मखतलिफ़  महकमों  से  वहां  लाकर
 रखा  है,  वे  कुछ  काम  नहीं  करते  हैं,  उनको
 मेजों  पर  दो-दो  इंच  मर्दा  जमा  हुआ  है  ।  जब
 वे  लोग  वापस  झा  जायेंगे--क्योंकि  पैसा
 झाप  के  पास  नहीं  है,  न  वहां  काम  कर  पायेंगे,
 क्योंकि  उस  वक्‍त  जो  काम  वह  पहले  करते  थे
 उसको  भी  भूल  जायेंगे  झोर  यहां  तो  कुछ
 काम  ही  नहीं  है  ।  इसलिये  मेरा  सुझाव  है
 कि  इस  15-16  सो  करोड़  रुपये  को  दूसरे
 कामों  में  खजं  करें,  जिससे  मुल्क  का  फायदा

 ह्ो।

 प्रोडक्शन  यूनिट्स  के  बारे-में  मैं  सिर्फ
 इतना  ही  अज  करना  चाहूंगा  कि  जो  इनकी

 इंस्टाल्ड  कंपेसिटी  है,  झाज  तक  उनका  पूरे
 तरीके  से  यटिलाइजेशन  नहीं  हुभा है  |
 इसका  नतीजा  यह  होता  है  कि  जब  कैपेसिटी
 झन-यटिलाइज्ड  हो,  तो  उसमें  ाप  जो  चोज
 बनायेंगे  उसकी  कास्ट  ज्यादा  पड़ेगी  t  श्राप

 फारन-मार्केट्स  में  जाना  चाहते  हैं--यह

 बहुत  म्च्छो  बात  है,  लेकिन  प्रगर  हमारी  चीज
 की  कास्ट  ज्यादा  होगी  तो  फारंन-मार्केट्स  में

 दूसरे  भुल्कों  के  साथ  कम्पीटीशन  में  हम
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 wet  ठहर  सकेंगे  ।  हमारे  पास  हर  चीज

 मोजूद  है,  लेबर  है,  टेक्नालाजो  है,  रा-मै  टोरियल
 है,  झगर  इनका  सही  इस्तेमाल  करके  इन
 यनिटस  को  पूरा  काम  दें  तो  इससे  न  सिर्फ़

 हमारी  रेलवेज़  की  झंन्दरूनी  ज़रहूरियात  पूरी
 होंगी  बल्कि  एक्सपोर्ट  का  जो  निशाना  बन
 चुका  है  हम  उस  को  भो  पूरा  कर  सकेंगे  ।
 रेलवे  में  एक  कमेटी  बनी  थी,  जिस  ने  रेलवे  के
 स्टोर  की,  इन्नेट्रीज़  को  जांच  पड़ताल  को  थी  1
 धगर  झाप  इन्वेन्ट्रीश  को  कम  करने  को
 कोशिश  करें  तो  उससे  भी  काफ़ो  फायदा

 हो  सकता  है  1  जो  लोजें  श्राप  बाहर  से
 मंगाते  हैं,  झगर  झाप  यह  कोशिश  करें  कि  उन

 चोज़ों  को  यहीं  बनाया  जाय
 तो  इससे  काफ़ी  फायदा  हो  सकता
 है  ।  इस  सिलसिले  में  पहले  काफ़ो  काम  हुभा
 है,  मेरे  पास  इस  वक्‍त  झांकड़े  मोजद  नहीं  हैं
 लेकिन  पिछले  तोन-चार  सालों  में  i5-20
 परसैन्ट  इष्डिजेनाइजेंशन  का  काम  रेलवे
 में  हुआ  है  ।  '  तो  इस  टेम्पो  से  झ्ापको  जागे
 चलना  पड़ेगा  झौर  यह  देखना  पड़ेगा  कि
 फोरेन  कन्ट्रीज  पर  कम  से  कम  झाप  डिपेन्डेंट

 रहें घोर  खुद  यहां  पर  चीजे  बने
 झापने  नई  रेलवे  साधनों  का  जिक्र

 किया  है  शौर  यह  एलान  किया  है  कि  ये

 बनाई  जाएंगी  ।  जब  हम  एसा  करते  थे  तो
 दाप  ही  हमसे  शिकायत  करते  थे  कि  पैसा

 कम  होने  के  कारण  यह  नहीं  बनेंगी।  उसी
 शिकायत  का  मौका  धभाप  हम  को  दे  रहे  हैं  ny
 झापको  शिकायत  यह  होती  थी  कि  ऐलान
 तो  नई  लाइनों  के  हो  जाते  हैं  लेकित  पसा

 उनके  लिए  कम  रखा  जाता  है  शौर  जब

 टाइम  लम्बा  हो  जाता  है  तो  चीज़ों  की  कीमत

 इतनी  बढ़  जाती  हैं  कि  जो  प्रोजेक्ट  0  करोड़
 रुपये  में  बनने  वाला था  उसमें  बहुत  ज्यादा

 रुपया  लग  जाता  है  ।  पूरा  रुपया  श्राप  दे

 नहीं  सकते  हैं  श्लोर  कीमत  बढ़  जाने  से  वही
 प्रोजेक्ट  50  करोड़  रुपये  में  पूरा  होगा  |

 इसलिए  मेरा  कहना  यह  है  कि  जपे  भी  काम

 झाप  हाथ में  लेन  चाहें  उसके  लिये  पहले  झ्रापको
 रुपयों  का  बन्दोबस्त  करना  चाहिए  भौर  उस
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 रुपये  को  हसस्‍्तेमाल  करके  उसे  की  भाप  मकम्मल
 करें।  होता  यह  है  कि  जब  झाप  प्रीजेक्ट  का
 एलान  करते  हैं  तो  पहले  उसका  सर्वे  होता  है
 फिर  टैक्निकल  सर्वे  होता  है  भौर  बाद  में
 फोजिबिलिटी  रिपोर्ट  अन  जाती  है  शौर
 इसमें  इतंनो  समय  लग  जाता  है  कि  बाद  में
 जाकर  बड़ी  मुश्किल  होती  है  झौर  पूरा  पैसा
 न  होने  के  कारण  काम  सही  नहीं  होता  है  ।

 यह  मैं  इसलिए  झर्जे  कर  रहा  हूं  कि  मुझे  भी
 इस  महकमे  की  खिदमत  करने  का  थोड़ा  सा
 मौका  मिला  है  भ्ौर  जो  मश्किलात  हमारे
 सामने  शाई  हैं,  उनको  प्रापके  सामने  रखना

 चाहता  हं।  झ्वापको  उन  लाइनों  को  प्रायरिटी
 देनी  चाहिए  जिन  से  शाम  जनता  को  लाभ

 पहुंचे  t

 इस  के  बाद  मैं  यह  कहना  चाहता  हूं
 कि  मेरे  पास  सुबह  सुबह  कुछ  लोग  झाए  थे
 धौर वे  मार्टिन  बन  लाइट  रेलवे  के  थे  ।
 झ्रापको  भी  वे  मिले  होंगे  ।  उन्होंने  मुझ  से

 एक  मंत्रो  जो  का  जिक्र  किथा  कि  जब  बे  पहले
 मंत्री  नहीं  थे  तो  उनके  चर  पहुंच  जाते  थे
 धौर  उन  से  मिलेते  थे  लेकिन  झाज  जब  वे  लोग
 उनसे  मिलने  गये  तो  उन  से  सभिलने  की  उन्हें
 इजाजत  नहीं  मिली  ॥

 रेख  मंत्री  (प्रो०  मधु  इंडबते)  :  मेरे
 बारे  में  यह  खबर  ठीक  नहीं  है|

 भी  भुहम्मद  शफ  कुरेशी  :  मैं  यह  भी
 प्राप  को  बता  दूं  कि  धाप  की  इमेज  खराब
 करने  बाले  बहुत  से  लोग  बैठे  हुए  हैं।  श्राप  ने
 गांधी  जी  का  नाम  लिया  है  भौर  यह  कहा  है
 कि  हम  बड़ी  सादा  जिन्दगी  बसर  करेंगे  लेकिन
 भाप  के  महकमे  की  तरफ़  से  एक  चिट्ठी
 थ्री  कमलापति  त़िपाठी,  मेरे  पास  भौर  श्री
 बूटा  सिह  को  भेजी  गई  हैं  जिस  में  यह  लिखा

 है  कि  जितना  फर्नीचर  झाप  के  पास  है,  वह  सब
 मज  दो  क्‍योंकि  मिनिस्टर  साहब  को  ह  सको
 जरूरत  है। झाप  को  फर्नीचर  मिलसा

 चाहिए  लेकिन  मेरे  फर्नीचर  का  प्राप  क्या
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 करेंगे।  मैं  तो  एक  छोटा  सा  मिनिस्टर  था
 जो  चिंटूठी  मेरे  पास  भाई  है,  उस  को  मैं  पढ़
 देता  हूं

 “These  articles  of  furniture  are
 required  for  the  new  Minister.
 You  are  requesteg  to  return  these
 items  immediately,”

 इस  से  थोड़ा  सा  शेक  होता  है  कि  ाप  जो
 समाजवोंद  की  बात  करते  हैं,  वह  सही  नहीं
 है  }

 प्रो०ण  मघ  बंडवते :  जब  मैं  मिनिस्टर

 नहीं  रहूंगा  तो  मेरे  घर  का  फर्नीचर  नये

 मिनिस्टर  के  घर  जाएगा।

 शो  मोहम्मद  शफो  कुरेशो  :  तीनों

 मिनिस्टरों  का  फर्नीचर  शाप  लेना  चाहते  हैं  |

 मेरा,  डिप्टी  मिनिस्टर  का  शौर  तिपाठो  जो

 का  फर्नीचर  एक  मिनिस्टर  को  चाहिए।
 कल  को  रेलवे  बोर्ड  के  चेयरमैन  जाएंगे  तो

 उनका  फर्नीचर  भी  लिया  जाएगा।.

 (व्यकधान)  .  .  सच्ची  बात  पर  गुस्सा
 शझाता  है।  झाप  भी  कमाल  करते  हैं,  थोड़ा  सा

 सब्  करें।  झगर  इस  तरह  से  झाप  लोग

 शोर  करेंगे  तो  मेरी  जबान  खलेगी।  प्राप  ने

 बड़े  बैड  दाबे  किये  कि  हम  छोटे  छोट  बंगलों

 में  रहेंगे  लेकिन  झाज  झाप  जनता  पार्टी  के

 मिनिस्टरों  को  देखिये  कि  किस  ठाठ-बाट  से

 रहते  हैं।  उन  की  कोठियों  में  सन्तरी  लगे

 हुए  हैं  भौर  एलशेसियन  कुत्त  व  रख  हुए  हैं
 जिन  पर  400,  400  रुपये  खच  श्ाता  है।

 हम  यह  नहीं  कहते  कि  श्राप  शुग्गी-झोंपड़ी
 में  रहें  ;  झाप  ठाठ-बाट  से  रहिये  1

 प्रोर्ट  मध्‌  बग्डबले:  हमारे  घर  के  सोमने

 कोई  सन्‍्तरी  नहीं  है।

 Ry  EY  गफ
 मोहम्मद  शफी  कुरेशी  :  मैं  श्राप  की

 बात  नहीं  कर  रहा हूं  ।  मैं  ने  श्राप  की  तबज्जह्‌

 इसलिए  इस  तरफ़  दिलाई  है  कि  भाप  की
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 [sit  मुठम्यर  जाफो  करेंशीं

 इस  चिट्ठी  से  यह  तसुब्बर  होता  है  कि  हमारी
 मेज,  कुर्सो  की  जरूरत  झाप  को  किचिन
 में  है।

 दोन  मठ  बग्डयते :  दफ़्तर  में  है।

 श्यो  मोहम्मद  शफो  कुरेशों:  जब  शाप
 ऐसा  करते  हैं  तो  उस  के  साथ  भाप  गांधी  जी
 शोर  सादगी  का  नाम  मत  लोजिए।  यही
 बेरा  कहना  है।  माटिन  रेलब  के  लोग
 भेरे  पास  झाये  8)  इनका  एक  बहुत  बड़ा
 मसला  यह  है  कि  रेलवे  बाले  इन्हें  पूरी  तंख्याह
 नही  देते  थे  -  इस  पर  मवनंमेंट  थे  यह  फंसला
 किया  कि  25  लाख  रुपये  साल  गवबरनंमेंट
 इनको  दे  ।  जाहिर  है  कि  जब  किसी  प्राइवेट
 कम्पनी  का  लार्चा  गबनेमेंट  बर्दाश्त  करतो  है
 तो  बह  कभी  इस  यात  की  कोशिश  नहीं
 करती  कि  वह  झपनी  तरफ़  से  अपने  मुलाजिमो
 के  लिए  कुछ  करे।  इसलिए  हम  चाहते  हैं
 कि  शाप  25  लाख  रुपये  साल  के  साल  देते

 रहें  :  इस  रेखबे  में  एक  हजार  के  करीब
 आदमी  हैं।  इससे  भी  बेहतर  यह  होगा,
 झाप  इस  बात  पर  गौर  करें  कि  इस  रेलब  को
 भाप  धपने  हाथ  में  ले  लें।  अगर  यह  मुमकिन
 हो  सकता  है  तो  इन  एक  हजार  आादमियों
 का  भी  भला  हो  जाएगा  झोर  जिस  इलाके  में

 बह  रेल  चलती  है  उस  इलाके  की  दिक्कतें  भी

 हल  हो  जाएंगी  ।  (व्ययथान)  द. छ  मुश्किल
 ह  है  कि  हम  तो  कुछ  नहीं  कर  सके,  झाप  तो

 कुछ  करके  दिखाइये  ।  लेकिन  आपको  कमीशत
 बिठाने  के  फुरसत  शाए  तब  तो  ाप  कुछ  करके

 दिखाएं  I  झगर  कहों  कुले  की  बिल्ली  की

 लढ़ाई  होती  है  या  कहीं  से एक  चूहा  निकल
 बाता  है  तो  उस  पर  भी  श्राप  कमी  शत  बिठा
 देते  हैं।  हम  इन  कमीशनों  से  डरने  वाले

 नहों  हैं।  (व्यवथान)  हमारे  यहां  तो

 ष्द्क  मारुति  हैं,  झापकी  जब  प्रल्मारियां
 खनेंगी  तो  हजारों  मारतियां  निकलेंगी।
 लेकित  हम  ऐसी  बात  नहीं  करेंगे,  हम  शराफत
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 से  पेश  भायेंगे।  (ब्यबघान )  जिस  बात
 का  जवाब  दिया  जा  सकता  है,  उस  बात  के

 लिए  लड़ों  मत  t  लड़ने  के  लिए  बाहर  मैदान

 पड़ा  है।

 कल  जाज  साहब  यहां  तशरीफ  रखते  थे  ।

 उन्होंने  कहा  था  कि  हम  ने  पांच  साला  मंसूब
 में  कहा  था  कि  हम  290  मीलियन  टन  माल
 ढोयेंगे  लेकिन  हम  वह  नहीं  कर  पाये  ।  इसकी

 वजह  क्या  हैं?  इसकी  वजह  उनको  धच्छी

 तरह  मालम  है।  ये  हडतालें,  घरने  या

 एजीटेशंस  किसकी  पंदाबार  हैं?  इस  मुल्क  में
 रेलें  खुद-ब-खद  तो  चलेंगी  नहीं।  जब  खानों
 में  उत्पादन  होगा  तो  कारखानो  में  पहुंचेगा
 झौर  जब  बहां  माल  तैयार  होगा  तभी  रेलें
 ढोयेंगी  t  फुट  ग्रेंस  पै  दा होगा  तो  वह  जगह  जगह
 पर  सप्लाई  होगा।  लेकिन  उस  वक्‍त  जो

 एजैन्सी  माल  सप्लाई  करती  थी  वही  पर  इस
 किस्म  के  नारे  लगाये  जा  रहे  थ  कि  रेल  का

 पहिया  जाम  करेंगे,  काम  नहीं  झ्ाराम  करेंगे  |

 हडतालों  झोर  घरसों  से  तो  काम  चलने  बाला

 है  नहीं।  आपने  जो  किताब  छापी  है,  उसमे
 आपने  स्य्द  माना  है  कि  975-76,  976—

 77  में  मज़बूरों  और  रेख  के  प्रफ़सरों  के

 ताल्ल॒कात  भच्छ  के  शोर  उसके  नतोजं  के  तोर
 पर  .... द  में  तरक्की  हुई  झाज  क्‍या  हो  रहा

 है?  रमो  की  पं  rqufetfe  वर  झसर  पढ़

 रहा  है।  सफ़ाई  की  तरफ़  बहुत  कम  ध्यान

 दिया  जा  रहा  है।  एक  रेखबे  स्टेशन  पर  मैंने

 एक  मेम्बर  झाफ  परासियामेट  के  झपना  यह

 फर्ज  समझा  कि  रेलवे  स्टेशन  मास्टर  को  बला
 कर  सफ़ाई  करवाते  को  कहा  1  झाप  भी  थोड़ा

 सा  कष्ट  रें  शौर  देखें  कि  धझाज  क्या  हासत  है|
 झापने  कहा  कि  झापने  विजिलेंस  डिपार्टमेंट

 को  हुक्म  दिया  है  कि  बह  सरप्राइज  चेकिंग

 करे।  झगर  झाप  खुद  जाकर  सरप्राइज
 चैकिंग  करें  तो  इससे  भ्ापका  रुतबा  कम  होने
 वाला  नहीं  है।  इससे  झाप  लोगों  की  दिवकता

 को  खुद  जात  सकेंगे  t

 झापने  झपनी  बजट  तकरीर  में  कहा  कि

 झापने  पेसेंजर  भ्रमेनिटिज  के  लिए  3.  8  करोड
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 रुपये  से  बढ़ा  कर  4  करोड़  रुपया  कर  दिया

 है।  बह  कोई  अपने  बढुत  बढ़ा  कमाल  तो

 नहीं  कर  दिया ।  झपते  तवकक्‍्को  थी  कि
 झाप  कम  से  कम  इसे  झाठ  करोड़  करते ।

 यह  नहों  कि  इसके  लिए  अपके  चास  पैसे

 नहीं ० हैं मैं  ।  पैसे  क्‍प्रापके  पास  हैं।

 यह  जो  बजट--
 Of  the  Railway  Revenue  and  Exper-
 diture  of  the  Central  Government
 for  1977-78,

 ७ ७.
 इसक  पज  7  ५१२--

 Railway  Accident  Comps#nsation,
 Safety  and  Passenger  Amenities  Fund

 झापने  24  सलाख  रुपया  दिया  है  ।  जहां  पर
 कि  70  लाख  अादमी  रोजाना  संफर  करते

 हैं  बहां  पर  इन  24  लाख  रुपये  से  क्‍या  श्राप
 यानी  पिला  सकेंगे,  क्या  झौर  झमेनिटिज

 मुसाकिरों  को  मुह्देया  कर  सकेंगे।  सेफ्टी  बक्से

 यगैरह  का  जो  काम  झापकों  झपने  तौर  पर
 कश्ना  चाहिए  था  वह  पैसा  भो  श्राप  बैसेंजड
 से  ले  कर  इस्तेमाल  नहीं  करते  हैं।

 झप  यहां  पर  मौजूद  नही  थे  जब  मैं  ने

 एक  बस  कही  थो।  मैंने  यह  कहा  था  कि  शाप

 एक्सोडेंट  कम्पे  सेशन  देते  हैं।  मैंने  ँ्राप  की
 तकरीर  में  पढ़ा  था  कि  मैं  हवाई  जहाज  में

 इसलिए  झाप  सफर  करते  हैं  कि  खदा  न

 ख्वास्ता  किसी  एक्सीडेंट  में  झ्ाप  मर  जाएं
 तो  शापके  परिणार  वालों  को  एक  लाख
 रुपया  मिल  जाएगा।  च्दा  आपको  जिन्दा

 रखे,  हम  बुरी  बात  कोई  शझ्ापके  साथ  हो
 यह  नहीं  चाहते  हैं।  पैसा  झ्रापके  पास  है।
 27  करोड़  झापने  पेसेंजर्ज  से  इस  गर्ज  के  लिए
 लिया  है  कि  भ्रगर  किसी  की  एक्सीडेंट  में
 बोत  हो  जाए  तो  उत्तकों  पयास  हजार  रुपया
 कम्प  सेशन  मिल  सके  ।  आपके  पास  27  करोड़
 है।  नो  करोड़  हम  हर  साल  इस  टैक्स  में  लेते
 हैं।  एक  करोड़  या  टेढ़  करोड  रुपया  झाप
 कम्पेसेशन  के  तोर  पर  ये  करते  हैं।  खुदा
 न  करे  कि  हमारे  मुल्क  में  एक्सीडेंट  कोई  हो  ।
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 लेकिन  एक्सीडेंट  होने  की  सूरत  में  आप
 मदद  करते  हैं।  पेसेंजर्ज  से  यह  रुपया  आपने
 लिया  है।  इस  में  प्रापको  कया  एतराज़  है  कि
 पचास  हजार  के  बजाय  भाप  एक  लाख  कर
 दें।  24  लाख  झापके  लिए  फायदेमन्द  नहीं
 है।  शापको  चाहिये  कि  पंसेंजर  एमेनेटीज
 के  लिए  शझाप  और  ज्यादा  रकम  दें।  जो
 रुपया  झाप  जनरल  फंड  में  डालते  हैं  उसमें
 डालने  के  बजाय  इसको  झाप  झोवर  ब्रिजिज
 पर,  अंडर  ब्रिजिजश़  पर  और  फेंसिंग  जैसे

 दूसरे  कामों  पर  ह ६ ढ  करें  ताकि  लोगों  को

 सुविधा  हो  1  एक्सोडेंट  फंड  जो  हैं  वे  सारे
 इस्तेमाल  नहीं  हो  सकते  हैं।  अगर  उनका
 इस्तेमाल  णसे  कामों  पर  भी  किया  जाए  जिससे
 एक्सीडेंट  हों  ही  नहीं,  उन  से  बचा  जा  सके
 तो  ऐसे  कामों  पर  भी  उनका  इस्तेमाल  किया
 जाना  चाहिये।  ऐसा  झापने  किया  तो  ज्यादा

 बेहतर  होगा।

 झापको  अवनो  पासिसो  वाज़ा  करनी

 चाहिये।  श्रापको  साफ  करना  चाहिये  कि
 रेलों  में  कैटेंगरी  यूनियंज  को  आप  मान्यता

 देते  हैं  या  नहीं  देते  हैं।  भाप  ने  जो  तकरीर

 इस  तरफ  बैठ  कर  की  थी  उसमें  कंटेमरी

 यूनियंज  की  आपने  काफी  सराहना  की  थी।

 झापने  तसलोम  किया  था  कि  उनको  चैनल

 श्राफ  कम्युनिकेशन  देना  चाहिये  ।  लेकिन  भापने

 उसके  साथ  यह  भी  कहा  था  कि  जो  फौड्रेशन
 रेलव  में  काम  करती  हैं  उनका  रिप्रिजेंटेटिव

 कारेक्टर  जो  है  वह  भी  कुछ  भ्रच्छा  दिखाई

 नहीं  देता  इसलिए  हम  चाहते  हैं  कि  बैलट

 के  जरिये  एक  यूनियंज्ध  बने  ।  मैं  जानना  चाहता

 हूं  कि  क्‍या  श्राप  भपने  इस  वादे  पर  कायम  हैं
 या  ाप  उसी  किस्म  का  विचार  रखते  हैं  जो

 झ्रापका  पहले  था।  श्रापको  इस  बारे  में

 झपनी  पालिसी  को  साफ  करना,  पड़ेगा।
 झापका  ताल्लुक  एक  खास  रेलवे  फंड्रेशन
 से  है।  ऐसा  न  हो  कि  श्राप  उसी  तरीके  से

 ष्बलें  झौर  छोटी  सोच  में  पड़  कर  रेलव  करमे-

 आरियों  को  यू  नियंज़  को  झाप  नुकसान  पहुंचाएं  |
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 {  श्री  मोहस्मद  जकी  क्रेशी  |

 मैं  चाहता  हूं  कि  श्राप  झपनी  पालिसी  को
 वाज़ा  करें।

 मैं  झ्रापका  शुक्रिया  'धदा  करता  हूं  कि
 झाप  ने  उद्धमपुर  तक  रेलब  लाइन  को  लिया

 है।  लेकिन  एक  सर्वे  हुआ  था  काजोगुंड  से

 बारामूला  तक  का  ।  वह  सर्वे  रिपोर्ट  मुकम्मिल
 हो  चुकी  है।  में  चाहता  हूं  कि  उसके  लिए
 झाप  कुछ  रकम  जरूर  दें।  हम  ने  एलान

 किया  हुभा है  डसी  पालियामेन्ट  में  कि  हम
 नेशनल  इन्टेग्रेशन  के  लिए  कन्याकुमारी  से
 काश्मीर  को  जोडना  चाहते  हैं।  एक  टिनेवेली

 लाइन  त़िवेन्द्रम  वाली  है  जो  मुकस्मिस  होगी
 तो  कन्याकुमारी  का  लिक  पूरा  हो  जायगा  ।
 लेकिन  उधमपुर  से  काश्मीर  जाने  के  लिये
 शापके  पास  पैसा  उतना  नहीं  है।  इस  वास्ते
 बेलो  के  झन्दर  काजोगुंडम  झौर  बारामूला  के

 दरम्यान  जो  सर्वे  हुआ  है  उस  पर  झाप  काम

 शुरू  करें  तो  मैं  समझता  हूं  कि  यह  भज्ठा
 काम  झाप  करेंगे।  शुमाली  इलाका  जो

 ह-  _स्तान  का  है  वहां  रेलवे  जल्दी  नहीं

 पहुंचेगी  ।  लेकिन  अगर  थोडा  सा  यह  काम

 झाप  कर  दें  तो  काफी  लोगों  को  सुविधा
 हो  जायगी।
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 “But  there  was  a  rcmarkable  im-
 provement  in  the  Railways’  perform-
 ance  during  the  year,  The  volume
 of  revenue  freight  transported—
 96.6  mijlion  tonnes—wes  more  than
 in  the  previous  year,  and  the  highest
 ever.  The  number  of  passenger
 journeys  increased  by  2i.3  per  cent.
 over  the  previoug  year  to  2,946  mil-
 lion,  also  a  record  high.  Transport
 bottlenecks  wére  removed,  delivery
 spéeded  up,  and  incidence  of  loss  and

 damage  reduced,  Coal
 required.

 by
 major  consumers  like  steel  pl  nts,
 power  stations  and  cemen:  factories
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 wag  transported  in  full  and  in  time
 Demands  for  movement  of  raw  mate-
 rials  for,  and  finished  products  of
 steel,  cement,  fertilisers  and  other
 key  industries,  and  of  foodgrains,
 sugar,  salt  and  other  essentiaj  com-
 modities,  were  also  satisfactorily  met
 Passenger  train  punctuality  improv-
 ed  from  72  per  cent  on-time  arrivals
 in  1974-75  to  85  per  cent  and  more
 trains  were  run  in  an  effort  to  in-
 crease  comfort  and  capacity  for  long
 distance  second.  class  travellers—and
 for  commuters.  Much  of  this  was
 made  possible  by  bettcr  and  more
 efficient  utilisation  of  the  track  and
 rolling  stock

 Industrial  relations  were  harmo-
 nious  throughout  the  year  and  ail
 levels  of  staff  performe:  their  tasks
 with  customary  dedication  ९6  duty.”
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 “I  am  not  brought  up  in  tho  tradi-
 tion  that  I  can  cast  aspersions  on  in-
 dividual  members,  But  I  want  to  cri-
 ticise  the  Railway  Boa-d  as  an  insti-
 tution,  tts  structure,  its  method  of
 functioning  and  the  wasteful  expen-
 diture  in  which  *he  Railway  Board
 ig  indulging.  Not  only  that.  Taday  the
 Railway  Board  has  become  almost  8
 government,  within  the  Government.
 If  you  ask  me,  I  would  say  ‘hat  the
 Railway  Board  has  really  become  8
 Governmen,  NS  and  what  about  the
 Ministry?  te  +  oy  ~

 a  ae
 Another  thing  I  would  like  to  men-

 tiom  dg  the  extraordinary  expenditure
 that  js  being  incurred  on  the  Railway
 Protection  Force,  which:  is  77६  per-
 forming  its  rightful  duties,  I  do  not
 want  to  7९9९४  what  somhé  my  friends
 have  said  On  both  sides  of  the  House.
 It  js‘  really  not  the  Railway  Protec-
 tion  Force,  As  someone  has  rightly
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 explained,  jt  is  the  Railway  pilferage
 Force.  Therefore,  tnig  force  can  also
 be  reduced  to  a  great  extent.......

 I  will  gay  only  cne  thing  about
 compensation.  Today  we  are  putting  a
 premium  on  death  by  a  particular
 mode.  If  a  person  travelling  by  air
 it  8  really  heavenly  death.  he-
 cause  his  family  members  would  get
 a  compensation  of  Rs.  ]  Iakh.  But  if
 the  same  person  dies  in  a  railway
 accident,  his  family  memters;  woid
 get  only  up  to  Rs.  50,000  as  compen-
 sate.  For  other  categories  it  is  less.
 The  maximum  limit  of  life  ig  death
 and  Maximum  compensation  is  Rs.
 50,000,  Nowaday  I  alway;  travel
 by  air  in  the  hope  thot  in  case  some
 accident  takes  place,  sinc2  we  are  not
 able  to  earn  that  much  amount  in
 our  life  time,  at  least  after  our  death
 our  family  members  would  ge  Rs.  |
 lakh.”

 We  are  collecting  a  sureharge  for
 paying  compensatioy,  te  those  who  die
 in  railway  accidents.
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 PROF.  MADHU  DANDAVATE:;  I
 will  reply  to  the  debate  afterwards,
 but  some  insinuation  hag  been  made

 and  therefore  I  rise  on  8  per-
 sonal  explanation.  I  was  tole  and
 a  letter  was  quoteg  that  furniture
 from  three  Ministers  was  sought  to
 be  taken  away  On  the  plea  that  new
 Ministers  want  it.  I  wish  to  make  it
 very  clear  that  Ministers  and  part-
 cularly  one  particular  Minister  Mr.
 Buta  Singh  was  consistently  refusing
 to  return  the  furniture  back  tu  tne
 Government.  So,  probably  the  modus
 operandi  used  by  the  officer  was  that
 he  was  using  my  name  and  they  said
 thig  was  required  back.  Anyone  can
 visit  my  residence  and  see  whether
 the  furniture  of  all  these  Ministers
 is  located  at  my  place  even  the
 furniture  that  is  required  for  one
 Minister  ig  not  there  at  my  place.  I
 wish  to  clarify  this  debate  so  that  in
 a  further  debate  there  should  be  no
 misunderstanding.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  officer  who  has  written  to  me
 this  letter,  I  think,  has  committed
 a  sort  of  breach  of  privilege  by  in-
 forming  a  Member  of  Parliament  by
 giving  wrong  information.

 थो  यू०  एस०  पाटिल  (लातूर)  :  मंत्री

 महोदय  ने  जो  बचत  का  बजट  पेश  किया  है
 उसका  मैं  ह्रादिक  स्वागत  झौर  समर्थन  करता

 हूं  ।  दोनों  तरफ  से  बहस  हो  रही  है  कि  पैसे
 को  प्रच्छे  ढग  से  रखा  है।  लेकिन  रेलवे  का  जो
 इरादा  है  उसको  झगर  हम  पूरा  कर  पायें  तो
 भ्च्छा  है।  हमारे  ऐडमिनिस्ट्रेनन  के  सोचने
 ग्रोर  काम  करने  का  एक  ऐसा  तरीका  बन  गया
 है  कि  जो  अवाम  के  फायदे  की  चीजें  होती  हैं
 उनको  छोड़  कर  शौर  बातों  पर  ध्यान
 दिया  जाता  है।  जैसे  रेलवे  बोर्ड  है,  या नई  लाइन
 लेने  का  सवाल  है,  या  मैरो  गेज  को  गाड  गेज  में
 बदलने  की  बात  है,  तो  प्लानिंग  करने  वाले
 प्रफमरों  ने  झभी  तक  पुराना  तरीका  ही  भ्रख्ति-
 यार  कर  रखा  है।  रेलवे  मत्री  की  स्पीच  में  यह
 लिखा  हुआ  है  कि  :
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 “The  role  of  the  railway  lines
 as  infrastructure  in  developing
 the  backward  areas  of  the  country
 cannot  be  overemphasized.”

 बैकवर्ड  एरियाज  इंडस्ट्रीज  के  निहाज  से  हैं
 तो  उनके  इन्फ्रा  स्ट्रक्चर  की  कल्पना  सिर्फ

 इंडस्ट्रीज  तक  ही  रह  जाती  है।  लेकिन  मेरा
 मंत्री  जी  से  कहना  है  कि  श्राप  इस  दृष्टिकोण
 को  बदले  |  हमारे  मुल्क  में  70  प्रतिशत  लोग
 खेती  करते  हैं  -  इस  व्यवसाय  के  इन्फ्रा  स्ट्क्चर
 की  कल्पना  करना  भी  जरूरी  है  ।  जब  रेलवे
 लाइनों  की  प्रायरेटीज  का  सवाल  प्राता  है  तो
 रा-मैटीरियल  को  ले  जाने  के  लिये  और  डिफेंस
 लाइनों  की  बात  घ्यान  में  रखी  जाती  है  ।

 इंडस्ट्रीज  की  कल्पना  ही  ऐसी  हो  गई  है  कि  जो
 माल  उनको  चाहिये  ओर  जो  माल  उनसे  बन  कर
 निकलता  हैं  उसको  बचने  के  लिये  मारकेट  तक

 पहुंचाना  है  1  ऐग्रीकल्चर  को  एक  इंडस्ट्री  माना
 जायगा  यह  बात  किसानों  के  सामने  जा  कर
 तो  कही  जाती  है,  पर  उसके  लिये  कोई  प्लानिंग

 नहीं  होती  है  1  रेलवे  बोर्ड  भी  इस  बारे  में
 कभी  नहीं  सोचता  है  1  मैं  एक  मिसाल  देता

 हूँ  कि  बम्बई,  पूना,  कानपुर  या  दिल्ली  के

 +जदीक  15 मील तक  जितने  किसान  होते  हैं
 वह  अाघे  एकड़  में  भी  फल,  सब्जी  भ्रगर  लगा
 लेते  हैं  तो साल  में  5,000  रु०  का  फायदा

 उनको  होता  है।  हमारे  महाराष्ट्र  मे ंलोकल
 मारकेट  नहीं  है,  बल्कि  बम्बई  है।  जो  किसान

 शहर  के  नजदीक  हैं  उनकी  आमदनी  तो  बढ़
 जाती  है,  लेकिन  जहां  लाइनें  नहीं  हैं  वहां  के
 किसानों  को  कोई  फायदा  नहीं  है  1  नासिक  से

 तरकारी  झासानी  से  बिक  जातो  है  लेकिन  शोर

 क्षेत्रों  मे ंजहां  रेलवे  लाइन  नहों  है  किसानों  को

 नुकसान  ही  होता  हैं।  मराठवाड़ा  की  “डॉ  ट्र-
 थाली  बैकवर्ड  एरिया  की  कल्पना  है,  लेकिन  मेरा

 कहना  है  कि  वह  एग्रीकल्चरेली  भी  बेकवर्ड  हो
 गया  है।  धगर  बागे  रेल  लिक  हो  जाता  है  तो
 झनाज  पैदा  करने  वाले  लोगों  का  बम्बई  से

 लिक  हो  जाय  झौर  उनकी  इस  प्रकार  पग्रामदनी

 बढ़ा  सकते  हैं।  फसलों  की  कीमत  20  मई  के

 बाद  बदल  जाती  हैं,  क्योंकि  डायरेक्ट  मारकेट
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 से  उनका  लिक  नही  है।  लोकेलाइज्ड  मार्केट

 हो  जाता  है  झौर  उन  किसानों  का  ज्यादा  से
 ज्यादा  ऐक्सप्लायटेशन  किया  जाता  है,  चाहे
 किसानों  की  पैदा  को  हुई  कोई  भी  कमोडिटो

 हो  a  इसलिये  रेल  के  द्न्फा  स्ट्रक्चर
 की  कल्पना  सिफ  इंडस्ट्रियल  बैल्ट  की तरफ  न

 हो  कर  खेती  की  तरफ  भी  होनी  चाहिये
 इस  बारे  में  तमाम  ढांचा  ओर  दिमाग  बदलने
 की  जरूरत  है,  शासन  के  हर  क्षेत्र  में  इस  तरह  के
 बदलाव  की  जरूरत  है।  Lo  साल  से  कोशिश
 कर  रहा  हूं  भौर  जिस  लाइन  से  में  वाकिफ  हूं
 उसी  के  बारे  में  कहता  हूं,  हो  सकता  है  कि  झोर
 राज्यों  में  भी  ऐसी  रेलवे  लाइनें  होंगी  जो  मनाफ
 वर  न  चलती  हों  और  उनसे  कोई  फायदा  रेलवे
 को  नहीं  है  1  लेकिन  जो  मुझे  मालूम  है  उस  लाइन
 के  बारे  में  +  बताता  हूं  ।  एक  लातूर  रोड,

 कुलवाडी-मसिरज  नैरोगज  लाइन  है  |  यह

 नुकसान  में  जरूर  है।  प्ंंग्रेजों  की  बनाई  हुई
 लाइन  है,  शायद  कोई  इम्प्रवमेंट  नहीं  हुई  है,
 इसीलिये  नुकसान  में  है।  अगर  इसको  ब्रा  डगेज
 कर  दें  तो  बम्बई  के  लिये  एक  बहुत  बड़ा  झनाज,
 काटन  पैदा  करने  वाला  एरिया  झोपन  हो
 जाता  है।  लेकिन  जब  कभी  इसके  बारे  में  कहा
 जाता  है  तो  एक्सपर्ट्स  से  यही  जवाब  मिल
 जाता  है  कि  यह  फमें  नहीं  रहती  है।  नफ
 को  किस  तरह  से  गिना  जाता  है,  मैं  यही  जानना

 चाहता  हूं  ।  मंत्री  महोदय  में  मैं  दरख्वास्त
 करूंगा  कि  वह  यह  बतायें  कि  नर्फ  की  स्कीम
 किस  बुनियाद  पर  बनाई  जाती  है।  यह  भ्रच्छा

 होगा  कि  हम  न  झौर  नुकसान  के  मुल्यांकन
 के  सिद्धान्त  को  बदलें  तो  उससे  इसमें  तबदीली

 हो  जाती  है  |

 इसी  तरह  से  शोलापुर  से  भ्रौरंगाबाद---
 झोर  जलगांव  तक  की  लाइन  है  ।  शोलापुर
 में  काटन  मिल्स  हैं  जहां  कि  ग्रहमदाबाद  झौर
 बम्बई  से  कपास  लाना  पड़ता  है।  झ्रगर  विदर्भ
 का  काटन  का  एरिया  उससे  लिक  हो  जाता  है
 तो  बढ़ा  फायदा  उससे  हो  सकता  है।  लेकिन
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 उसका  लो  नाम  भी  झापक  लिस्ट  में  नहीं  है  ।

 एक  सब  हुभा  है,  छोटी  मोटी  चीज  हो  गई  हैं  ।
 बम्बई  की  इंडस्ट्रीज  न ेशोर  एसोसियेश  स  ने
 दरख्वास्त  की  है,  रैज्यूलुशन  भेज  दिये  हैं  पर
 इसका  कोई  सौल्यूशन  नहीं  हुआ  है  i}  मैं  सिर्फ

 यह  कद्दना  चाहता  हूं  कि  पिछले  30  ललों  में
 रेलव  ने  डिफेन्स  झौर  इंडस्ट्री  को  ही  सेवा  की

 है।  30  सालों  में  जो  रेलवे  में  इन्बेंस्टमेंट  हुभा
 है,  उसमें  तबदीली  करनी  चाहिये  ।  इसमें
 बैकवर्ड  एरिया,  झादि वासी  एरियाज  को
 प्रायर्टी  देनी  चाहिये  t  एग्रीकल्चर  का  एक
 सैक्टर  है  जो  कि  बिल्कुल  बैकवर्ड  है।  इसमें
 हन्फ्रा  स्ट्रक्चर  देने  में  रोइ्ज,  बंरिंग  सायल

 डे  बलपमेंट,  रोड-रेल  कम्यू्निकशन  वगैरा
 मार्केट  का  लिक  बनाने  को  दच्टि  से  बहुत  झहम
 चोज  है।  कई  ऐस  प्रोजेक्ट  बनाये  हैं  जहां  पर

 झनाज  हो  जाता  है,  हाईग्रोड  का  सवाल  ध्राता

 है,गह हो  जाता  है  लेकिन  मार्केट  की  सुविधा  न

 होने  से  किसान  मार  म्वा  जाता  है|  मैं  प्रपनी

 मालमात  के  झाधघार  पर  मत्री  महादय  से  कहूंगा
 कि  वह  इसमें  पनी  एप्रोच  को  बदल  झौर  यह
 वहां  पर  होना  जरूरी  है।

 यह  बैकवर्ड  एरिया  &  वहां  एजकेशन  को
 देखे  तो  7  परसैट  से  ज्यादा  लिटरेसी  नही  है।
 इस  तरह  के धौर  भी  कई  राज्य  होंगे  लेकिन  जिस

 तरह  से  झाप  परसैनल  बदलते  हैं,  इस्टीट्यूशन
 बदलते  हैं,  उसी  तरह  से  इनकी  प्लानिंग  की

 तरफ  देखें,  इसमें  एप्राज  बदलने  का  बढ़ा  भ्रहम
 सवाल  है

 रिण्वत  के  बारे  में  भी  मैं  कहता  चाहता  हूं  ।

 क्योंकि  पब्लिक  एक  झनथीरडी  एडमिनिस्ट्रेशन

 है|  लेकिन  मैं  ध्ापसे  यह  कहूंगा  कि  रिश्वत-

 खोरी  के  जो  झडे  होते  हैं,  वह  ऊपर  होते  E  |

 लाइन  मेन  झौर  टिकट-कलैक  र  छोटे  लोग  हैं  |

 <५  रपट,  बड़े-बड़े  बोर्ड,  पोलिटीशियम्स

 शौर  सोशल  वर्कर  धगर  यह  तय  कर  लें  कि

 हम  इसे  इन्क्रीज  नहीं  करेंगे  तो  यह  चीज  6

 महीने  में  बन्द  हो  सकती  है।  श्री  पै  साहब  ने
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 जो  अपनी  पार्टी  की  जिम्मेदारी  उठाई  है  कि

 हम  पोलिटिकल  इंटरफीयरेंस  नहीं  करेंगे,  मैं
 समझता  हूं  कि  =  एक  बहुत  झच्छी  चीज  है।
 हम  लोगों  को  उसमें  सहायता  देनी  चाहिये  ।

 यह  सही  है  कि  झगर  बड़ें  की-पोजीणन  वाले
 झफसरों  को  झ्राप  रिस्पॉसिबल  बनाकर  कहें
 कि  झ्रापके  स्टेशन  पर  जो  हर  चीज  होने
 वाली  है,  उसके  लिये  श्राप  जिम्मेदार  हैं  शौर
 इस  तरह  से  उनमें  स्वच्छता  भा  जाये  तो  यकीनन
 नोचे  के  कर्मचारी  बराबर  सीध  हो  जाते  हैं  ।
 मैंने  प्रपनी  जिन्दगी  के  पिछल  25  साल  में
 बराबर  कई  मर्तबा  यह  देखा  है  कि  अगर  एक
 कलैबटर  टाइट  झा  गया  तो  सब  सवा  डनेट
 प्रपने  श्राप  ठीक  सें  चल  सकते  हैं  ।  लेकिन  जब
 ऊपर  स्वच्छ  प्रशासन  नहों  चलता  है,  रेलवे
 बोहें,  सचिवालय  जनरल  मैनेजर  के  लैवल  पर
 स्वच्छ  नहीं  चलता  है  तो  मैं  उम्मीद  नहीं  करता

 हूं  कि  छोटे-छोटे  कम  चारियों  की  इन्क्‍्वायरी
 करके  उनको  सजा  देकर  आप  इसको  खतम
 कर  सकेंगे  ।  झगर  हम  झपनी  पॉलिटिकल
 लाइफ  झौर  सोशल  लाइफ  में  यह  फैसला  करें
 कि  न  तो  हम  खुद  इस  तरह  का  कोई  गलत  काम
 करेंगे  शौर  न  गलत  काम  करने  में  किसी  की
 मदद  करेंगे  ,  तो  छः  महीने  में  स्थिति  में  सुधार
 हो  सकता  है  |

 मैं  आ्रापको  एक  छोटा  सा  उदाहरण  देना
 चाहता  हूं  -  महाराष्ट्र  में  लैंड  डेवलपमेंट  बैंक
 को  फेंडरल  बैंक  से  यूनिटरी  बैक  में  परिवर्तित
 किया  गया  |  भारत  सरकार  के  कैबिनट
 मैक्रेटरी,  श्री  जोशी,  उसके  प्रेजिडेंट  थे।  मैं
 भो  एक  जिले  को  'रिध्रेजन्ट  करता  था  t  उस
 वैक  में  चालीस,  पचास  रूपये  रिश्वत  दिये  बिना
 कोई  फाइल  नहीं  चलती  थी  ।  लेकिन  जब
 प्रेजिडेन्ट  धौर  डायरेक्टर्ज  के  स्तर  पर  डिसि-
 प्लिन  लागू  किया  गया,  तो  छ:  महीने  में  वहां
 सब  गड़बड़  खत्म  हो  गई  मैं  विजिलेंस  डिपार्ट-
 में  पर  भरोसा  नहीं  करता  हूं,  क्योंकि  एन्टी-
 करप्णन  डिपार्टमेंट  खुद  ही  करप्ट  हो  जाता  है।
 हां,  प्रगर  विजिलेंस  डिपार्टमेंट  में  ईमानदार
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 झादमी  रखे  जायें,  तब  यह  समस्या  हल  हो
 सकती  है।

 जहां  तक  रेलवे  प्रोटेक्शन  फोर्स  का  सम्बन्ध

 है,  में  बताना  चाहता  हूं  कि  कल्याण  में  एक
 रेलवे  ट्रैक  है,  जहां  हमेशा  चोरियां  होती  हैं  ।
 पिछले  तीस  साल  में  इस  फोसं  झौर  चोरों  के
 बीच  सम्बन्ध  होने  से  ही  चोरियां  होती  रही
 हैं।  प्रगर  रेलवे  प्रोटेक्शन  फोर्स  को  कुछ  टाइट
 किया  जाये,  और  उसमें  ईमानदार  आदमी  रखें

 जायें,  तो  रेलवे  सें  चोरियों  को  खत्म  किया  जा
 सकता  है।  ,

 रेलवे  कैन्टीनज  पर  कुछ  फैमिलीज  की
 मानोपाली  मालूम  होती  है।  इस  बारे  में  बार-
 बार  शिकायत  करने  पर  भी  कोई  फक  नहीं
 पड़ा  है।  इस  बारे  में  काम्पीटीशन  होता  है  शौर
 केन्टीन  ज्यादा  रेट  पर  ली  जाती  हैं  1  मामूली
 झादमी  उस  काम्पटीशन  में  नहीं  श्ा  सकता

 है  1  इस  का  परिणाम  यह  है  कि  सिर्फ  पांच  छः
 फमिलीज  की  मानोपाली  हो  गई  है।  इस
 मानोपली  को  ब्रेक  किया  जाये  झौर  इस  काम  को

 डी-सेंट्रलाइज  किया  जाये  ।

 इसी  तरह  बुक  स्टाल्ज  के  मामले  में  भी

 ब्हीलर  भ्रादि  कुछ  लोगों  की  मानोपली  नजर
 शाती  है।  बैकों के  द्वारा  जो  सैल्फ-एम्प्लायमेंट
 स्कीम  चलाई  जाती  है,  झगर  उसके  श्र  तरंत

 पढ़े-लिखे  नवयुवकों  को  प्रेफरेंस  के  तोर  पर

 बुक-स्टाल  दिये  जायें,  तो उनको  रोजगार  मिल
 सकता  है।  मालूम  नहीं  कि  बंकों  के  ढारा

 सैल्फ-एम्प्लायमेंट  स्कीम  में  इस  घंघे  के  लिए

 सहायता  दी  जाती  है  या  नहीं  ।  इस  बारे  में

 फिनांस  मिनिस्ट्री  से बातचीत  की  जाये  शझौर

 एजकेटिड  प्रनएम्प्लायड  को  बृक-स्टाल्ज  देने

 का  प्रयत्न  किया  जाये।  इस  समय  जो  मानोपली
 बनी  हुई  है,  उसको  तोड़ने  की  कोशिश  की
 जाये।  |

 मंत्री  महोदय  रट्स  से  बाहर  निकलने

 की  कोोि्शि  कर  रहे  हैं,  दसका  में

 स्वागत  करता  हूं  t  मैं  उम्मीद  करता  हूं  कि
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 श्री  यू>  एस  पाटिल  ]
 झापोजोशन  के  लोग  भी  इसमें  सहायता  करेंगे।
 अगर  वे  सरकार  के  अच्छे  कामों  में  साथ  देंगे,
 तो  देश  का  भला  हो  सकता  है

 आशा  है  कि  मैंने  जो  सुशाव  दिये  हैं,
 'मंत्रो  महोदय  उन  पर  बिचार  करेंगे  t

 SHRIMATI  PARVAT]  KRISHNAN
 (Coimbatore):  I  was  rather  disap-
 Pointed  in  this  Budget  because  I
 think  a  very  tasteful  and  colourful
 person  has  come  out  with  a  taste‘ess,
 colourless  and  odourles  Budget.  In
 all  that  he  said  only  one  good  thing
 is  there.  The  platform  ticket  charge
 has  been  reduced.  I  would  not  meke
 too  much  out  of  jt.  I  really  expected
 more  from  him  because  I  thought
 that  he  would  at  least  remember  al]
 the  things  he  used  to  say  when  cn

 “this  side  of  the  House.  Therefore,
 here  I  would  like  to  quote  not

 “Mimister  Dandavate  but  Prof.  Danda-
 vate  who  said  that  he  believed  that
 the  II  Class  fares  should  be  brcught
 down.  This  is  what  he  said:

 “The  expenditur2  must  fall  mcre
 on  the  affluent  sections  ard  so  I
 have  no  hesitation  in  gaying  that
 as  far  as  the  fares  of  the  First
 Class  and  Air  Conditioned  Class
 are  concerned,  they  should  be
 stepped  up,  but  a:  far  as  the  Third
 Class  passengers  afe  concerned,  the
 fares  must  core  down.”

 So,  I  thought  that  perhaps  the  II
 “Class  fares  would  come  down  and
 there  would  be  more  colour  t»  this
 Budget  which  would  have  meant
 only  that  he  would  not  trot  cut  this
 figure  of  Rs.  3250  crores  इता एड

 ‘budget.  It  would  have  further  come
 down.

 Again  I  do  not  want  ths  30  years’
 business  to  come  up  again.  I  am
 getting  rather  bored  with  it  because
 it  hes  no  meaning.  Any  responsible
 political  party,  when  it  stands  for

 selections  ang  says,  ‘We  will  do  this
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 and  we  will  do  that  if  we  come  to
 power.  surely  knows  what  the  con-
 dition  in  the  country  is  when  saying
 this.  And  you  particularly  have  al-
 ways  been  involved  with  the  Rail-
 ways.  How  you  cannot  say  and
 throw  up  your  hands,  ‘I  was  १०४  pre-
 pared  for  it.’

 I  went  through  the  speech  of  Mr.
 George  Fernandes.  He  made  certain
 demands  during  the  strike  of  1974  dur.
 ing  the  negotiations.  He  made  then
 as  a  very”  responsible  leader  of  tre
 trade  union  movement.  We  were  all
 Party  to  those  demands  also.  At  that
 time,  the  finances  of  the  railways  were
 also  gone  into  and  when  we  posed  our
 demands  which  you  yourself  saig  are
 negotiable,  those  demands  were  poscd
 in  the  backgroung  of  not  30  years  but
 28  years  and  what  has  happened  so
 far  in  the  last  2  years  is  that  every-
 thing  has  blown  up.  Now  the  financ:s
 are  there,  the  resources  are  there  and
 I  cannot  understand  why  you  again
 say,  ‘We  are  here  only  for  the  past  two
 months.”  Because  having  been  in
 Parliament,  having  been  in  _  political
 life  and  having  been  concerned  with
 raflway  matters  inside  and  outside
 Parliament.  it  is  a  strange  argument
 which  |  personally  am_  finding  if
 impossible  to  arcent.

 Because  of  the  limiteq  time  that  ]
 have  been  told  that  I  have.  I  will  ‘st
 go  through  one  point  after  another  an:
 not  more  than  that.  Tam  sorry  to  sar
 that  the  Minister  did  not  take  We  racre
 into.confidence  on  the  questi  of  rail
 wav  operational  efficiency.  During  the
 last  few  months  the  punctuality  which
 many  hon  members  referred  to  hat
 heen  going  down.  Accidents,  on  the
 other  hand.  have  been  quite  a  fev.
 We  had  a  «tatement  only  on  one  acci-
 dent  बचत  when  I  requested  that  w”
 shmild  have  a  discussion  on  all  the
 aeridents.  ह  was  told  that  we  mieht
 take  it  un  during  the  Ratlwav  Budget
 discussion.  |  would  not  like  to  take  uP
 ell  the  time  at  my  disposal  on  *he
 sceidents.  T  tyaulq  Ifke  to  know  what
 exactly  he  ie  going  to  do  about  it
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 because  it  is  no  good  just  talking  and
 expressing  in  philosophical  terms
 Gandhism,  socialism,  so  on  and  80
 fo.  .h  but  something  praztical  and  posi-
 tive  igs  necessary  as  to  what  is  being
 done  in  order  to  bring  down  the  rate
 of  accidents  ang  whether  maintenance
 is  being  carried  on  properly  or  not.
 Because  one  of  the  ills  of  the  Indian
 Railways  has  been  the  neglect  to  main.
 tenance,  there  are  many  timeg  when
 we  have  made  our  representations
 before  the  previous  Ministers  about
 maintenance  on  particular  divisions
 and  have  also  given  facts  and  figures.

 Take  for  instance  the  case  of  Bridges.
 They  have  to  be  repainted  and  rein-
 forced  ang  this  is  not  done  according
 to  the  due  date  which  is  indicated.  I
 also  brought  to  the  notice  of  the  Minis-
 ter  examples  where  a  particular  due
 date  wags  there  but  it  was  just  cleaned
 out  and  the  next  date  was  put  there
 without  anv  repainting  or  repair  being
 carried  out.  These  are  the  things  which
 have  to  be  gone  into  and  as  to  what
 the  Minister  proposes  to  do  about  !t
 I  am  totally  in  the  dark.  I  would  like
 to  know  whut  he  is  going  to  do.

 About  new  lines,  it  is  very  com-
 mendable  that  he  is  continuing  the
 new  lines  that  are  already  under  way.
 But  what  about  the  conversion  that
 he  talked  about?  There  is  a  very  im-
 portant  line  in  the  south—the  Dindi-
 gul-Tirunelveli  line.  What  about  con-
 verting  it  into  broad  gauge?  As  you
 know,  step-motherly  trea‘ment  is  there

 to  the  extremes  of  the  country—the
 North  Frontier  Railway  and  the  South
 ern  Railway.  They  are  having  metre
 gauge  with  all  the  problems  of  tran-
 shipment  of  goods  and  also  problems
 of  journey  for  passengers  to  travel
 without  changing  right  upto  the  north.
 That  does  not  figure  at  al]  anywhere.

 Similarly,  there  is  nothing  in  this
 particular  speech  of  the  Minister  about
 the  electrification  programme.  Now
 electrification  is  extremely  important
 hoth  In  terms  of  speedy  and  efficient
 transport  and  with  the  fuel  prices  go-
 ing  up  and  the  threats  of  them  going
 up  still  further.  There,  if  you  are  going
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 to  dieselise,  you  are  going  to  face  much
 More  expenditure  than  if  you  goin
 for  electrification  because  after  all
 here  you  have  come  with  a  new  go-
 vernment  and  there  is  such  a  thing  as

 a  national  gri@d  which  is  already
 under  discussion  and  why  not  you
 combine  with  the  Minister  of  Energy
 who  was  here  this  mofning  and  see
 that  the  national  grid  is  brought  about.
 Then  the  question  of  electricity  short-
 age  gets  met  there.  There  is,  for  ins-
 tance,  the  electrification  of  Vijaya--
 wada-Madras  section.  You  would  be
 interested  in  it.  I  can  see  you  nod-
 ding  your  head  appreciatively.

 MR.  DEPUTY-SPEAKER:  I  may  be
 interested  in  many  things.  But  I  can-
 not....

 SHRIMATI  PARVATH]  KRISH-
 NAN:  It  is  much  better  than  a  frown
 and  I  have  to  address  the  Chair.
 Nothing  is  there  about  electrification
 of  the  Vijawada-Madras  section  or
 the  Madras-Trivellore  section,

 There  is  not  even  a  mention  of  new
 lines  of  Kuttiguram  to  Gumvayoor
 and  Alleppey  to  Ernakulam.  He  only
 mentions  briefly  about  the  Konkan
 Rai!ways  and  I  hope  he  will  speed  up
 the  Konkan  Railways.

 PROF.  MADHU  DANDAVATE:
 There  ig  a  reference  ‘o  Alleppy.

 SHRIMATI  PARVATHI  KRISHNAN:
 He  has  mentioned  it  in  a  very  general
 way.  I  want  electrifying  assurance  of
 electrification.

 One  important  thing  hag  been  there
 for  a  long  time—every  time  that  has
 been  brought  during  the  Railway  Bud-
 get,  but  neither  the  Railway  Minister
 nor  the  Railway  Board  referred  to
 that,—that  is  the  question  of  rail-road
 and  water  transport  co-ordination.
 This  is  extremely  important  because
 if  you  could  divert  your  long  lead  tra-
 ffic  to  the  Railways,  Railway  freight
 will  be  far  more  efficient  in  terms  of
 economy  also,  whereas  road  could
 serve  the  short  lead  traffic.  It  has  to
 be  undertaken  at.  Government  _  level.
 Co-ordination  is  very  necessary.
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 M-Ps.  want  railway  lines  in  their
 constituency  or  right  upto  their  door.
 That  igs  natural.  If  co-ordination  is
 there  and  people  feel  that  they  are
 being  served  by  the  rail-road  and
 water  inland  together,  then  we  would
 all  together  jointly  overcome  the  tra-
 fc  bottlenecks  that  are  there.

 I  come  to  the  other  point  which  the
 Minister  has  carefully  left  out  of  his
 speech.  One  has  to  remind  him  from
 time  to  time  of  the  things  that  he  had
 said  himself.  As  far  as  the  social
 burdens  are  concerned,  this  year  too
 we  are  being  called  upon  to  vote  for
 83  lines—social  burden.  Social  bur-
 dens  are  being  put  on  the  Railways,
 whereas  in  so  many  countries  social
 burden  is  a  part  of  the  Government
 policy.  Social  Burden  should  be  borne
 by  the  Government.  It  is  only  here
 that  we  continue  placing  this  social
 burden  on  the  railways.

 He  can  say  that  all  this  time  the
 Pattern  has  been  there.  The  pattern
 is  more  or  less  the  same.  Whole  for-
 mat  is  the  same.  Reports  are  :he
 same.  Obviously,  there  could  not  be  a
 difference  in  this  short  period.  But  we

 could  have  been  given  the  perspective
 that  ig  going  to  be  there.  That  per-
 spective  igs  not  there.  Is  the  Railway
 Minister  going  to  continue  in  the  same
 manner  as  they  have  been  continuing
 all  this  time.  giving  satisfaction  to
 none  except  those  who  benefit  from
 corruption  in  the  Railways?  They  are
 the  only  ones  who  get  satisfaction  from
 the  Railways.

 Now  I  come  to  staff.  As  far  as  the
 staff  is  concerned  the  Minister  has
 made  a  great  play  about  the  Co-opera-
 tion  Enterprise  Group.  He  has  em-
 phasised  the  fact  about  accredited  and
 recognised  federations.  He  has  also

 pointed  out  about  CEG.  It  was  there
 earlier  also.  It  is  not  a  new  thing.  I
 woulq  understand  if  he  had  put  the
 Pphrase—that  he  जेड  activising  it.  But
 that  ६  not  that  he  has  safd.

 PROF.  MADHU  DANDAVATE:
 It  is  being  taken  to  Zonal  level.
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 SHRIMAT]  PARVATHI  KRISHNAN:
 Please  activise  it  at  the  central  level
 first,  so  that  it  is  properly  represented
 also.  Do  not  stick  to  your  recognised
 union?  ‘You  know  what  happens  in
 strikes.

 Industrial  relations  is  an  important
 thing  in  the  Railways.  It  has  got
 fossilised  there  and  he  continues  it
 m  the  same  form.  The  NCCRS  put
 before  the  Government  six  demands.
 The  hon.  Minister  should  resume
 those  negotiations  where  they  were
 left  off.  He  must  cu:ntinue  these

 negotiations  with  the  same  represen-
 tative  organisations  and  they  are  all
 in  existence  and  he  shou!d  resume
 the  negotiations  from  the  stage  where
 they  were  abandoned.  When  an  in-
 dustrial  worker,  when  a  welder  in
 Chittaranjan  or  ICF  is  being  paid
 less  than  one  in  HAL  or  HMT,  there
 is  something  radically  wrong  in  the
 pattern  of  wages.  We  said  Railways
 shoulg  be  treated  as  an  industry.  He
 has  pot  referred  to  that.  You  should
 go  into  the  whole  structure  of  wages
 and  even  if  you  cannot  give  it  imme-
 diately  you  should  set  up  8  com-
 mittee  and  such  a  committee  should
 include  us  also  because  we  would  be
 able  to  tel!  you  where  there  is  fault,
 and  what  you  could  do  to  set  it
 right.  You  don't  need  to  go  to  the
 Finance  Minister  for  doing  that.  We
 are  confident  that  we  will  be  able
 to  चित  out  and  tell  you  how  you  can
 make  railways  a  viable  concern.  But
 the  negotiations  broke  off.  Mr.
 Qureshi  who  was  handling  them  did
 a  whole  lot  of  tight-rope  walking.  He
 said:  “I  grant  it  in  principle  but
 where  do  I  go  for  money?”  We  rep-
 lied,  “well  grant  it  in  principle  let  the
 principle  be  out  of  the  way  and  then
 we  can  sit  down  together,  we  can  set
 up  a  committee  and  find  the  money
 for  it.”  That  is  what  we  are  asking
 you  to  do.  Why  can't  you  resume
 these  negotiations  where  they  were
 left  off?  Give  us  the  opportunity
 and  we  will  tell  you  where  this  mo-
 ney  could  be  mopped  up.  It  fs  not
 that  corruption  is  there  only  in  the
 matter  of  ticket-selling  and  reserva-
 tion  counters.  There  is  huge  amount



 285  Rly.  Budget,

 of  corruption  in  the  contracts  that
 are  given  for  buildings  and  so  on.
 Corruption  is  there  in  the  matter  of
 writing  off  of  qemurrage  charges,  in
 holding  up  of  wagons.  There  is  cor-
 ruption  in  so  many  other  spheres  in
 the  railways,  Why  should  you  be
 obsessed  only  with  ticket-sales  and
 reservations?  There  are  ro  many
 other  fields  where  you  fing  corrup-
 tion.  It  is  part  of  the  whole  make-up.
 Crores  of  rupees  can  be  mopped  up
 if  one  goes  into  the  finances  in  detail.
 And  you  can  fight  this  corruption
 only  if  you  carry  the  workers  with
 you  and  make  them  part  and  parcel
 of  your  fight  against  corruption.  It  is
 not  thsough  executive  orders  and
 Harun-al-Rashid  type  visits  which  Mr.
 Qureshi  was  referring  to  that  you  can
 do  it;  he  wants  you  to  go  with  dis-
 guiseq  beard  and  all  that,  and  a  cap
 as  well,  to  find  out  who  is  corrupt  and
 so  on.  That  is  not  going  to  help  you.
 You  must  get  the  workers’  cooperation
 with  you.  You  can  set  up  the  machi-
 nery  for  that;  you  can  set  up  the  com.
 mittee  for  that  and  you  will  find  that
 certainly  corruption  can  be  checked
 because  there  are  sections  in  the  work-
 ing  class  who  were  with  you.  who  were
 from  time  to  time  bringing  cases  of
 corruption  to  the  notice  of  the  autho-
 rities  to  no  avail.

 Then  you  come  to  the  question  of
 railway  as  an  industry.  This  is  what
 we  have  been  saying  in  the  NCCRS.  I
 would  request  the  Minister  to  change
 the  whole  pattern  of  industrial  rela-
 tions.

 The  Labour  Minister  had  come  just
 in  time  for  me  to  say  this  that  here
 the  Railways  are  the  one  place,  the
 railway  employees  are  the  one  section,
 Who  are  as  yet  untouched  by  the  La-
 bour  Ministry  and  the  industrial  rela-
 tions  machinery  at  the  Centre.  They
 have  got  a  special  policy  on  the  whole
 Matter.  The  railway  officials  can  play
 ducks  and  drakes  with  the  workers.

 ven  today  there  is  a  multiplicity  of
 Unions  in  the  railways,  This  is  precise-

 y
 due  to  the  short-sighted  policy  of

 aving  only  chamchagiri  going  on  in
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 the  railways  ag  far  as  your  recognised
 federations  are  concerned.  Within  the
 recognised  federations  it  churneq  up
 and  therefore  you  got  your  various
 category  associations  and  other  unions
 coming  up.

 And  here,  Sir,  I  would  like  to  quote
 Prof.  Madhu  Dandavate  when  he  was
 on  this  side  of  the  House.  I  would  like
 to  quote  what  he  said  then  to  Minister
 Madhu  Dandavate  now,  sitting  on  the
 Treasury  Benches.  He  said:

 ‘There  is  fragmentation  of  the
 trade  union  movement  which

 is  affecting  the  operational  efficiency
 of  the  railways.  I  can  sympathise
 with  friends  who  have  formed  cate-
 gory-wise  unions  and  who  find  it
 difficult  to  get  their  grievances  re-
 dressed.’

 “Therefore,  Isay  the  ballot  to  de.
 cide  the  representative  character  is
 the  only  path”,

 TI  hoped  this  would  be  reflected  in  his
 speech  here.  But.  much  water  has
 flowed  under  the  bridge  since  he  made
 that  speech  and  since  he  assumed  this

 office.  JI  would  like  to  appeal  to  him
 or  request  him  that  he  will  call  all  the
 trade  union  representatives  for  talks
 with  him  in  an  official  way  and  evolve
 a  method  whereby  we  can  have  one
 union  for  one  industry.  This  is  not
 something  that  can  be  done  by  a
 speech  only  with  the  recognised  fede-
 ration  and  their  accredited  representa-
 tives  and  do  not  waint  till  he  is  brain-
 washed  in  the  Rai]  Bhawan.

 Probably  he  knows  more  about  the
 Railway  Board  as  to  what  they  do.
 You  told  us  about  the  A.R.C’s  recom-
 mendations  being  taken  up,  But,  you
 are  not  at  the  same  time  spelling  out
 what  they  are.  We  do  not  know  whe-
 ther  thry  are  good  or  bag  or  whether
 they  w'll  appeal  to  us  or  not.  Many
 times  the  Commissions  make  recom-
 mendations;  and  then  we  discuss  them
 to  find  out  whether  they  are  acceptable
 or  not.  You  say  that  you  will  come
 up  with  a  legislation  for  restructuring
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 the  Railway  Board  and  to  replace  by
 a  legislation  the  century-old  Act.  I
 think  you  should  also  have  a  qemocra-
 tic  process  in  that  and  try  to  discuss
 that  with  various  organisations  before
 you  brig  it  up  on  the  floor  of  Parlia-
 ment.  It  is  not  only  between  the  Law
 Ministry  and  Railway  Ministry  but  it
 is  between  Government  and  the  peo-
 ple.  That  is  2  democratic  process.

 So,  I  would  appea!  to  him  that  on  a
 very  important  issue  like  this,  there
 should  be  a  democratic  method  adopt-
 ed  before  you  come  to  a  final  decision.
 I  now  come  to  the  question  of  casual
 labour  to  which  the  Minister  has  not
 yet  replied.

 Here  again,  I  would  like  to  remind
 him  as  to  what  he  saiq  in  this  House:

 “Casua]  labour  system  is  a  hang-
 over  of  the  old  feudal  order  and  the
 present  Government  which  talks  of
 socialistic  pattern  must  give  up  all
 the  remnants  of  the  old  feudal  or-
 der”.

 He  has  not  talked  about  the  socialistic
 policy  though  he  cal!s  himself  a  socia-
 list.  I  want  him  to  tell  us  as  to  what
 he  is  going  to  do  with  the  casual  la-
 bour.  The  casua]  labour  is  there  in
 railways  for  years  and  years  and  when
 they  retire  they  do  not  got  the  retire-
 ment  and  other  benefits  as  other  em-
 Pployees  of  the  Railways  have  got.

 I  am  now  told  that  a  sum  of  money
 is  beimg  sanctioned  for  remodelling  of
 stations—Madurai.  Arkonam  and  so  on
 in  the  Southern  Railways.  At  the  same
 time,  I  would  like  to  know  what  is
 gOing  to  be  done  about  the  quarters  for
 the  railway  workers?  They  are  not
 being  whitewasheq  or  repaired  for
 years  and  years.

 Take  the  example  of  the  quarters
 at  Madurai.  As  far  as  Class  |  Officers
 are  concerned,  they  get  municipal
 water  even  for  their  gardening.  If  you
 take  Clas,  IV,  there  ig  no  municival

 water  provided  to  their  quarters.  They
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 have  to  walk  miles  and  miles  away
 before  they  could  get  water  for  their
 own  requirements.  Is  this  socialistic
 society?  This  has  been  brought  up
 again  and  again  and  still  nothing  is
 being  done  about  it.

 5  hrs.

 Lastly,  if  you  will  bear  with  me,  I
 would  like  to  quote  Professor  Danda-
 vate.  This  is  what  he  said:—

 “I  will  say  one  thing  about  bonus.
 If  our  concept  of  bonus  is  a  deferr.
 ed  wage  and  not  some  sort  of  a
 payment  which  is  ex-gratia,  so  long

 as  there  is  a  gap  between  the  pre-
 sent  wage  and  the  living  wages,
 that  has  to  be  partially  filled  up
 wherever  such  gap  exists  in  the

 As  far  as  bonus  js  ccncerned  I  do  noi
 khow  whether  Professor  Dandavate

 is  aware  that  the  railways  are  in  a
 position  to  pay  it  as  a  deferred  wage
 on  that  principle,  I  would  have  ap-
 preciated  if  he  could  at  leas¢  tell  us
 why  he  is  leaving  out  the  bonus  out
 of  the  various  largesse  which  he  is
 giving.  I  would  like  to  say  finally  a
 word  about  the  Martin  Burn  Railway.
 The  railway  workers  have  already
 met  him.  I  would  appeal  to  him  that
 if  you  do  not  take  over  the  railways.
 at  least,  see  that  these  300  or  400
 people  are  not  thrown  out  of  employ-
 ment.  But,  they  are  absorbed.  I  am
 seriously  worried  about  that  because
 there  are  so  many  vacancies  that  are
 being  not  filled  because  cf  economy.
 Now,  the  new  Government  has  sent
 out  a  similar  circular  and  said  thet
 the  economy  should  be  introduced
 and  as  a  result,  a  ten  per  cent  re-
 duction  is  expected.  With  a  large
 army  of  casual  labours  who  are  yet
 to  be  made  permanent,  to  talk  in
 terms  of  any  reduction  on  the  rail-
 ways  will  be  suicidal  and  lead  ६०
 further  industrial  unrest,  It  means
 shrinkage  of  employment  and  7०६  e*-
 tending  employment.  Therefore.  !
 would  appeal  to  himn  to  take  up  the
 issue  of  casual]  labour.  along  with
 other  issues,  seriously.
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 Finally,  the  victimisation  cases
 which  are  there  of  1949,  960  and  968
 strikes  on  account  of  trade  union
 activities  be  also  taken  up.  Further,
 Sir,  apart  from  the  trade  union  acti-
 vities,  certain  people  m  the  emergency
 period  were  compulsorily  retired,  dis-
 missed  and  discharged  because  some
 of  the  officials  at  the  higher  position
 tried  to  pay-off  old  scores.  It  should
 te  seen  that  jusfice  is  done  also  to
 such  persons.

 Lastly,  Sir,  as  far  as  recognition  is
 concerned  there  are  two  cases  which
 ure  hanging  fire  for  quite  some  time,
 namely,  South  Eastem  Railwaymen's
 Union  ang  North  Eastern  Railway
 Mazdoor  Union.  Some  puppet  groups
 have  been  set-up  and  recognised  with
 the  help  of  the  railway  officials,  I
 would  request  the  hon.  Minister  to  see
 to  it  that  justice  is  meted  out  to  these
 two  unions  and  recognition  restored
 to  them.

 5.03  hrs.

 (Mr.  SPEAKER  in  the  Chair]

 SHRIMAT]  RENUKA  DEVI  BAR-
 KATAKI  (Gauhati).  Mr.  Speaker,  Sir,
 l  rise  to  support  the  Railway  Budget
 that  has  been  placed  before  the  House
 by  the  Hon'ble  Railway  Minister,  I
 must  congratulate  him  for  the  re-
 freshngly  new  approach  that  ran
 through  his  whole  address:  It  is  only
 n  few  weeks  since  he  took  charge  of
 the  Ministry.  One  can,  therefore,  con-
 gratulate  him  only  for  the  promises
 that  he  has  made  in  his  speech  and  the
 Performance  of  the  last  two  months.

 Sir,  I  belong  to  a  backward  state,
 but  this  backward  state  has  contribut-
 ed  towards  the  growth  of  this  biggest
 Public  sector  enterprise.  We  earn
 foreign  exchange  through  our  produce,
 ie..  Tea,  Jute  &  Ol).  Yes  Sir,  3  must
 admit  that  I]  was  somewhat  disappoint-

 ed  with  what  the  Hon.  Minister  had
 to  say  about  the  development  of  the

 Railway  system  and  the  service  it  pro-
 Poses  to  offer  to  the  backward  areas  of
 the  country,

 $49  LS—t0
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 Sir,  the  Year  Book  of  the  Indian
 Railways  has  a  special  chapter  devoted
 to  the  concept  of  “Social  costs.”  It
 says  that  the  railways  have  always
 had  certain  obligations  beyond  those
 associated  with  the  normal  business
 enterprises;  that  the  railways  are  the
 life  line  of  the  nation’s  transport  sys- tem  and  the  network  of  services  they
 Provide  serves  to  unify  the  country
 that  they  are;  therefore  expected  to
 operate  not  only  on  commercial  censi-
 derations,  but  also  in  terms  of  wider
 economic  and  social  interests.

 Sir,  these  are  admirable  objectives
 and  I  was  very  glad  that  the  Reil-
 way  Ministry,  specially  ofter  the
 Janata  Government  came  to  pvwer,
 chose  to  reiterate  these  basic  objec-
 tives  of  our  railway  system.  It  war
 with  the  backgroung  of  these  objec-
 tives,  in  the  light  of  the  reiteration
 of  these  objectives,  that  I  scanned
 the  Railway  Minister's  Speech  as
 well  as  the  Budget  prcposa]l;  that
 would  further  these  objectives.  Sir,
 I  must  confess  with  great  regret  that
 T  did  not  find  many  sich  proposals
 in  the  new  Budget.  It  is  yrue  that
 the  Minister  has  nad,  some  referen-.
 ९2  to  the  role  of  railwzy  lines  as  the
 infrastructure  in  cCcveloping  —  the
 backward  areas  af  the  country  and
 he  has  mentioned  the  names  of  a  few
 railway  lines  67  which  work  may
 be  started  or  surveys  ray  be  under-
 taken  during  the  coming  years,  But
 there  ig  no  mention  in  regard  to  that
 action  they  want  to  take  in  so  far
 ag  backward  areas  are  concerned.
 The  Government  of  India  heave  decid-
 ed  the  areas  wach  come  under
 backward  areas,  Bu:  they  have  not
 done  anything  for  these  backward
 areas.

 Sir,  I  find  the  Hon'bie  Minister's
 proposals  have  totally  bypassed  and
 ignored  the  basic  needs  of  the  entire
 North  Eastern  Region  of  our  country.
 Sir,  I  am  sure  that  the  House  will
 agree  with  me  that  this  Region  of
 India  deserves  special  attention.

 It
 is  an  area  that  is  highly  sensitive
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 and  crucial  from  the  point  of  view
 of  the  requiremenis  of  the  defence
 of  our  counery,  from  the  point  of
 view  of  reducing  regional  cisparit:es
 in  the  development  of  our  country,
 from  the  point  of  view  of  promoting
 national  integration  of  the  tribal
 Population  and  th2  resi  of  the  coun-
 try,

 Sir,  everyone  admits  that  the  de-
 fence  requirements  of  our  country
 need  the  development  of  streng  links
 of  ‘communications  and  logistics  with
 Assam  and  the  otner  States  in  the
 North  Eastern  §  Regron.  In  -  this
 North-Eastern  ReJio,  we  had  found
 the  hollowness  in  the  communication
 system  when  our  army  peuple  could
 not  find  a  way  out  to  retreat  leave
 alone  moving  forward  tc  ‘ight  the
 enemy.  That  is  the  region  where
 communication  Jink  js  missing.  Even
 the  Congres,  Gove.narawnat  ‘iad  =  de-
 clared  its  intentiun  to  see  that  every
 Sate  Capital  in  Indien  is  linked  with
 the  main  railway  system  of  o.r
 country.  Yet,  thcre  is  no  men:zion
 of  any  proposal  tha:  the  Railway
 Ministry  is  consid:ring  to  extend  the
 railway  lines  in  the  North  Fasterr
 Region  to  the  Capitals  of  Meghalaya,
 Nagaland,  Manipur.  Tripura,  Mizo-
 ram  and  Arunachal.  And  yet  we  tslk
 Of  providing  lifelines  for  the  promo-
 tion  of  national]  ini-gration  and  eco-
 nomic  development.  But  how  can
 you  do  it  withort  froviding  them
 communication  service?  Sir,  you
 will  be  surprised  to  know  that  the
 children  of  this  regicn  do  not  know
 what  the  railway  and  the  787  engine
 ang  carriages  are.  If  some  children
 want  to  know  how  an!  what  the
 railway  works  like,  they  have  to  see
 the  photographs  of  the  railway<¢  only.

 Then,  Sir,  it  is  2  well  known  fact
 that  the  North  Eastern  Region  gets
 Tains  in  plenty.  Where  the  railwey
 lines  are  parallel  ‘o  the  North  Eas-
 tern  Himalayan  pills  and  the  hills  of
 Bhutan,  when  the  heavy  rains  occur
 in  these  hills,  the  situation  ig  aggra-
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 vated  in  these  areas  thus  causing
 floods  and  storms.  Ultimately  this
 leads  to  washing  out  of  the  railway
 lines.  This  is  how  tne  railway  lines
 near  Tezpur  were  wasned  out  by  the
 flood  waters  coming  trom  Himalayan
 and  Bhutan  hills  and  an_  accident
 took  placc  there.  Here  the  bridge
 along  with  the  railway  ines  was
 washed  out.  Neccssary§  arrange-
 ments  should  be  made  to  siphon  off
 the  flood  water  from  the  railway
 bridges.  It  is  reported  that  this
 accident  was  an  act  of  God.  But  it
 is  not  an  act  of  God.

 PROF.  MADHU  DANDAVATE:  I
 have  not  said  that.

 SHRIMATI  RENUKA  DEVI  BAR-
 KATAKI:  But  you  were  quoting
 the  Additional  Commissioner  for
 Railway  Safety.

 The  Congress  Ministry  gave  some
 promises  to  the  people  and  said  they
 would  extend  the  broodgauge  line
 from  Bongaigaon  to  wWibrugarh  ria
 Gauhati  and  a  new  lin2  from  Bongai-
 gaon  to  Gauhati  via  Jogigopa  and  an
 additional  bridge  over  Brahmaputra,
 It  is  a  pity  that  my  own  government
 hag  not  mentioned  anv  of  these
 things  which  were  mentioned  by  the
 Congress  government....(Interrup-
 tions).  So  far  as  we  are  concerned.
 it  is  bad:  he  may  ssv  trat  so  far  as
 the  country  is  concerncd  it  is  good.
 Prof.  Dandavate  had  been  to  Assam
 recently  and  he  know:  that  the  lines
 there  were  very  old  and  they  were
 laid  out  when  the  British  were  there.
 There  are  very  few  lines  laid  after
 Independence.  The  British  were  ६९७
 planters  and  they  constructed  lines
 from  tea  plantation;  to  the  nearest
 ports.  You  see  that  most  of  the  im-
 portant  towns  are  at  a  disadvantage.
 Dibrugarh  to  Sibsagar  is  54  miles
 by  road  but  if  you  want  to  go  by
 Tail,  it  means  154,  दा.  and  two  ०
 three  changes  and  als>  a  joy  ride
 On  a  pfivate  jine.  It  is  a  state  where

 ai  we  have  some  private  company  lines.
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 These  are  run  by  our  railways  and
 fifty  per  cent  of  the  profit  is  given
 to  the  private  companies  which  be-
 long  to  the  British.  I  60  not  know
 why  our  government  is  still  working
 on  this  arrangement.  I  hope  Prof.
 Danduvate  will  look  into  this  matter
 and  try  to  avoid  these  losses,

 The  recent  accident  is  said  to  be
 an  act  of  God.  I  am  surprised  that
 Prof.  Dandavate  quoted  this  phrase;
 it  is  nothing  but  abdication  of  res-
 ponsibility  to  say  so.

 It  is  not  an  act  of  God.  Four  bridges
 ‘were  washed  away  by  rains  on  the
 same  night.  The  Additional  com-
 missioner  for  railway  safety  was  in
 charge  of  the  enquiry.  It  is  a  statu-
 tory  commission.  The  state  govern-
 ment  has  instituted  another  =  §  fact

 finding  committee.  Both  the  enquiry
 committees  have  come  out  with  their
 findings.  The  guilty  person  is  God
 and  nobody  else  and  God  alone  is
 responsible  for  the  accident!.  (Jn-

 yerruptions)  We  have  found  that  so
 many  persons  lost  their  lives.  One
 of  my  friends  lost  nine  members
 of  his  family.  If  children  were
 suffering  in  the  hospital  and  then  they
 die  because  they  could  not  be  saved
 by  doctors,  it  is  an  act  of  God.  But
 here  within  one  minute,  he  _  lost  so
 many  of  his  family  members.  How
 can  this  be  termed  as  an  act  of  God?
 We  are  not  ready  to  accept  the  ex-
 p-anation  that  it  was  an  act  of  God.

 Sir,  we  have  asked  for  a  discussion
 on  this  accident.  If  you  allow  us,  we
 will  discuss  in  detail  about  the  acci-
 dent.  I  am  not  going  to  take  much
 of  your  time  for  this.  But  I  hope.
 Prof.  Madhu  Dandavate  will  look  in-
 to  jt.  He  will  not  leave  the  matter
 just  because  the  Officials  have  des-
 cribed  it  as  an  ‘act  of  God’.  It  is  not
 an  act  of  God,  It  is  an  act  of  sheer
 negligence,  sheer  lack  of  stipervision.
 They  have  not  done  j;acrolling  §  al-
 though  they  have  said  that  they  have
 done  so.  24  hours  patrolling  in  the
 vulnerable  areas  ig  a  statutory  cbliga-
 lion.  But  Prof.  Madhy  Dandavate

 cannot  tell  us,  cannot  assure  the  House
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 that  24  hours  patrolling  was  _  there.
 It  was  not  done  there.  The  Railway
 Safety  Organisations  have  not  taken
 action.  Nobody  took  it  seriously.
 The  Inspector  or  somebody  is  there.
 We  have  never  seen  him  inspecting
 the  track.  But  anyway  I  hope  these
 things  would  be  looked  into  and  when
 they  come  up  again  we  will  discuss
 them.

 We  have  heard  many  things  about
 dieselisation,  electrification,  speeding
 up  of  trains  and  the  provision  of
 passenger  amenities,  etc.  etc.  But  I
 would  like  to  tell  you,  Sir,  in  my
 state,  in  the  North  Eastern  Fruntier
 Railway,  we  have  the  fastest  train
 namely  the  Assam  Mail.  You  will
 be  surprised  to  hear  that  the  speed
 of  this  train  igs  the  breath-taking
 speeq  of  33  Kms.  per  hour.  That  is
 the  fastest  train  in  the  North  Eastern
 Frontier  Railways.  You  will  be  sur-
 prised  to  hear  that  it  takes  about  6
 hours  ang  !5  minutes  to  cover  a  dis-
 tance  of  220  Kms.  from  Dibrugarh
 to  Mariani.

 MR.  SPEAKER:  If  you  go  by  air,
 it  is  very  slow.

 SHRIMATI  RENUKA  DEVI  BAR-
 KATAKI:  It  is  a  fact.  They  want  to
 keep  us  slow.  They  do  not  supervise

 the  tracks.  They  do  not  repair  and
 maintain  the  bridges  and  tracks.  But
 when  we  ask  ther.  to  speed  up  the
 trains,  they  say  that  they  could  not
 increase  the  speed  because  the  condi-
 tion  of  tracks  and  bridges  are  not
 good  and  if  you  ask  them  ‘Why
 don’t  you  repair  the  bridges  and
 tracks’  they  say  ‘It  is  not  reparable.’
 They  feel  that  it  is  unworthy  of  re-
 pair.  It  is  like  that  in  Assam.  ~

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  You  do  not  know
 what  Japanese  have  said  about  Indian
 Railway  tracks.

 MR.  SPEAKER:  You  can  continue,
 Madam.

 SHRIMATI  RENUKA  DEVI  BAR-
 KATAKI:  Out  of  45  and  odd  stations,
 five  stations  have  been  classified  as
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 Class  I  stations.  You  wili  be  sutp:sed

 to  know  that  even  the  important
 stations  and  junctions  like  Dibrugarh,
 Simaluguri,  Mariani,  Chapamukh  do
 not  have  sheds  to  cover  the  platforms,
 to  cover  the  train  composition.  Prof.
 Madhu  Dandavate  has  said  that  he  is

 going  to  give  cushions  to  the  Janata
 Class  passengers.  But,  Sir,  ]  may  tell

 you  that  people  of  Assam  do  not  have
 even  I  class.  The  coaches  are  dilapi-
 dated  coaches.  People  will  laugh  at
 us  if  we  say  we  would  provide  them
 with  cushion  in  Janata  class.  We  do
 not  want  cushions.  You  give  us
 drinking  water.  There  is  no  water  :n
 the  waiting  room.  We  do  not  have
 even  the  minimum  facilities.  The
 condition  is  miserable  in  Assam.

 Last  time.  when  Prof.  Madhu  Dan-
 davate  was  there.  one  gentleman  who
 was  travelling  in  the  train,  came  and
 told  him  about  the  poor  condition  of
 the  railways  in  Assam.

 Regarding  employment  in  this  rail-
 way,  Sir,  the  major  portion  of  the
 lines  belong  to  the  State  of  Assam.
 Even  then,  Sir,  we  have  the  grievance
 that  we  are  not  getting  proportional
 representation  in  the  North  Eastern
 Frontier  Railway.  Along  with  this  I
 would  like  to  mention,  Sir,  we  speak
 of  equal  status  for  men  and  women
 and  in  the  railway,  Sir,  out  of  the
 4.65  lakh  employees,  we  have  got
 only  21,600  women  employees.  We
 hope  Prof.  Madhu  Dandavate  _  will
 look  into  jt  and  that  equal  status  for
 men  and  women  will  be  given.

 MR.  SPEAKER:  You  should  con-
 clude  now,  Madam.

 SHRIMATI  RENUKA  DEVI  BAR-
 KATAKI:  I  will  not  take  much  time.
 I  am  concluding.  The  railway  is  not
 developed  in  that  area.  There  is  no
 safety.

 MR.  SPEAKER:  You  must  be
 thankful  that  you  reach  your  desti-
 nation  safely.
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 SHRIMATI  RENUKA  DEVI  BAR-
 KATAKI:  Sir,  Gauhati  has  been
 declareq  as  the  capita)  of  the  State.
 The  railway  lines  run  through  the
 middle  of  the  city  and  as  a  resuit  the
 road  traffic  gets  jammed  during  the
 day  and  unless  the  railways  construct
 3  or  4  overbridges  or  fly-overs  at  the
 points  of  crossing,  this  problem  can-
 not  be  overcome.  It  is  very  acute  in
 the  city.  In  the  countryside  8050  what
 happens  is,  communications  develop,
 and  the  PWD  there  construct  new
 roads.  But  the  railways  do  not  agree
 for  construction  of  manned  or  un-
 manned  crossings  and  gates  and  as  a
 result  of  that  the  villagers  cannot  use
 these  roads.  Villagers  cannot  use
 those  roads  because  the  railways  have
 not  provided  any  gates,  manned  or
 unmannei.  So,  they  have  to  go  by  a
 roundabout  way.  I  hope  the  =  mins-

 ter  will  look  into  this  also.

 It  is  a  bold  decision  that  the  min!-
 ster  has  taken  to  reinstate  all  the  em-
 Ployees  who  were  victimised  by  the
 Congress  Ministry  because  of  their
 Participation  in  the  974  strike.  But
 here  I  must  sound  a  note  of  caution
 that  this  generous  action  of  the  gov-
 ernment  should  not  be  an  incentive
 for  indiscipline.

 Now  that  the  Janata  Party  has
 come  to  power,  we  have  much  more
 responsibility  than  we  had  before  the
 elections.  The  people  have  reposed
 their  confidence  in  us  and  we  canno!
 hope  to  retain  our  hold  on  the  hearts
 of  the  people  by  merely  pointing  out
 the  misdeeds  of  the  Congress  Party
 or  by  merely  making  promises.  We
 will  be  judged  by  the  way  we  fulfil
 our  promises.  Therefore,  we  must
 take  all  steps  to  see  that  we  achieve
 the  goals  we  have  set  for  ourselves.

 SHRI  CHITTA  BASU  (Barasat):
 Sir,  I  welcome  the  proposals  contai-
 ned  in  the  budget  presented  by  the
 hon.  minister  because  they  are  in  tune
 with  the  promises  he  made  when  he
 presented  the  interim  budget  last
 March.  I  also  welcome  the  budget
 because  the  minister  has  taken  the



 297  Rly.  Budget,

 ‘trouble  to  give  a  clear  picture  of  the
 railway  finances  in  the  country.  The
 Tailway  finances  appear  to  be  com-
 fortable.  A  surplus  of  Rs.  32.5  crores
 is  expected.  He  has  said  that  Rs.  20
 crores  of  additional  revenue  are  ex-
 pected  from  the  goods  traffic  in
 the  current  year.  He  also  expects  that
 the  passenger  traffic  will  maintain  a
 6  per  cent  annual  growth.  The  ac-
 cumulation  of  indebtedness  to  general
 revenue  is  likely  to  reach  Rs.  440
 crores.  Of  course  it  has  been  reduced
 by  Rs.  7  crores  from  the  figure  stated
 earlier  in  March.  All  these  cleariy
 show  that  the  railway  finances  are
 quite  comfortable.

 While  this  is  so,  I  am  sorry  to  find
 that  the  workers’  interest  have  been
 neglected  and  have  not  been  taken
 into  account  with  symputhy.  Firstly

 I  refer  to  the  demands  of  the  railway
 workers.  The  minister  would  agree
 that  it  hag  always  been  the  s‘ard  of
 the  railway  employees’  leaders  whc
 led  the  strike  in  974  that  they  were
 for  negotiated  settlement  and  it  was
 the  then  Railway  Ministry  which  im-
 posed  the  strike  on  the  workers.  89
 sheer  brutal  force,  the  railwaymen’s
 struggle  was  broken.  The  unity  of
 the  railwaymen  could  not  be  broken,
 but  the  strike  could  be  broken.  But
 the  demands  are  there  and  I  am  sorry
 to  note  that  those  basic  and  funda-
 mental  grievances  on  which  the  rail-
 waymen  went  on  strike  in  974  had
 not  been  taken  care  of.  The  railway
 finances  appear  to  be  comfortable.  I
 think  the  Railway  Minister  should
 consider  those  basic  and  fundamen-
 tal  grievances  of  the  railwaymen  and
 try  to  bring  about  a  negotiated  settle-
 ment  for  which  they  themselves  fought.

 Secondly,  Sir,  I  am  also  pained  to
 see  that  the  question  cf  casual
 labourers—its  number  is  not  less  than
 three  lakhs—has  not  found  any  men-
 tion  in  the  Minister's  speech.  These
 casual  labourers  cannot  get  their  crie-
 vances  represented  by  the  unions  also
 and  I  fee)  you  would  agree  with  me,
 on  many  occasions  the  casual  latou-
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 rers  are  to  remain  satisfied  by  making
 representations  to  the  Minister
 through  the  Members  of  Parliament
 alone  and  as  for  myself,  by  this  time
 he  might  have  received  so  many  re-
 presentations  from  me  also  regarding
 the  grievances  of  the  casua]  workers
 because  they  have  not  got  any  forum
 to  get  their  grievances  discussed,
 negotiateq  and  settled.  Therefore,  ॥
 feel  it  is  high  time  for  the  Railway
 Minister  who  himself  is  a  trade  union
 leader  to  understand  the  problems  of
 the  casual  workers  and  try  to  solve
 their  outstanding  problems.

 Sir,  the  Railway  Minister  mention-
 ed  the  question  of  restructuring  the
 Railway  Board.  It  is  welcome.  Rut
 what  about  the  restructuring  of  the
 industrial  relations  in  the  railways?
 Unless  you  restructure  the  industrial
 relations  in  the  railways,  I  think  the
 cooperation  which  you  have  been
 seeking  for  won’t  be  frui‘iui,  There-
 fore,  without  discussing  the  details  of
 it.  I  would  merely  mention  that  the
 railways  should  also  be  treated  as  an
 industry  and  these  lakhs  of  w>»r:kers
 engaged  in  this  industry  should  be
 governed  by  the  Industrial  Relations
 Act  and  unless  that  is  done,  I  think
 the  Railway  Board  may  be  restruc-
 tured,  but  the  peace  in  the  railways,
 the  productivity  in  the  railways  does
 not  come  unless  the  industrial  rela-
 tions  of  the  railways,  the  biggest  pub-
 lic  sector  industry  of  our  country
 today  is  restructured  after  due  con-
 sultation  with  the  reprcsentatives  of
 the  railwaymen.

 Sir,  the  question  of  bonus  also
 comes  in.  I  think  it  is  high  time  that
 you  adhered  to  the  principle  enunciat-
 ed  by  you  that  bonus  is  a  deferred
 wage  and  in  the  course  of  the  exer-
 cise  of  your  authority  you  should  bear
 in  mind  the  principle  that  bonus  is  a
 deferred  wage  and  not  ex  gratia.

 Again,  I  am  pained  to  say  that  whiie
 the  finances  of  the  railways  are  quite
 comfortable  as  he  enviseges,  I  am
 sorry  to  find  that  the  present  Ministry
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 continues  to  show  apathy  towards
 certain  projects  in  West  Bengal,  parti-
 cularly  of  my  constituency.

 Sir,  I  refer  to  a  particular  problem
 the  problem  of  doubling  the  track  cof
 Bangaon-Sealdah  s€ction  of  the  East-
 ern  Railway.  It  is  very  important  and
 I  think  you  should  take  note  of  it.  This
 line  was  established  about  420  years
 ago  and  after  that  there  has  teen

 No  perceptible  improvement’  except
 that  the  track  has  been  electrified
 and  since  this  is  a  single  track,  there
 is  no  possibility  of  putting  larger
 number  of  trains  for  the  mitigation  of
 the  sufferings  of  the  savelling  pub-

 lic.

 Sir,  this  is  a  77  kilometres  single
 railway  line  which  covers  almost  80
 per  cent  areas  including  the  entire
 agrarian  belt  measuring  more  than
 2,000  square  miles  of  north  24-Par-
 ganas  District.  It  serves  as  the  only
 railway  link  to  a  growing  population
 of  more  than  60  lakhs  of  people  who
 are  solely  dependent  on  Calcutta  for
 their  livelihood  and  day-to-day  neces-
 sities.  Due  to  the  partition  of  Bengal
 in  the  year  ‘1947,  a  huge  number  of
 refugee  families  have  settled  in  these
 3  sub-divisions  of  the  24-Parganas
 district.  viz.  Barasat,  Bongaon  and
 Basirhat;  and  most  of  the  people  have
 to  run  to  Calcutta  and  its  surround-
 ings  to  earn  livelihood.

 Before  Partition,  these  lines  could
 carry  only  20,000  passengers  per  day.
 Now  the  figure  has  gone  up  to  |  lakh
 Persons  and  it  would  now  be  bringing
 in  a  revenue  of  Rs.  4.5  crores  per
 year.  Our  government  is  also  com-
 mitted  to  expand  our  trade  relations
 with  Bangladesh.  Thig  Bongaon  Sczl-
 dah  railway  line  connects  Bangla-
 desh.  If  you  want  to  step  up  exr
 trade  with  Bangladesh,  you  cannot  au
 it  without  the  help  of  the  Bongaon-
 Sealdah  railway  line.  While,  on  the
 one  hand  we  want  to  have  expanded
 trade  relations  with  Bangladesh,  we
 do  not  on  the  other,  create  the  pro-
 per  infrastructure  for  it.
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 Therefore  from  [all  considerations,
 this  is  an  important  project.  The  cost
 is  only  Rs.  l]  crores.  The  hon.
 Minister  was  good  enough  to  intimate
 a  few  weeks  ago  that  the  techno-
 economic  survey  had  been  completed
 and  that  the  project  cost  was  only
 Rs.  l  crores.  What  stands  in  the
 way?  The  Minister  says  in  his  letter
 of  26th  April  that  they  have  referred
 it  to  the  Ministry  of  Financs  and  the
 Planning  Commission  for  exemption
 from  the  dividend  liability  because  it
 is.  according  to  him,  unre:unerative.
 During  the  4  five-year  plans,  you
 have  spent  Rs.  400  crores  for  the
 development  of  Railways.  I  do  not
 know  what  is  the  exact  allocation  for
 railway  development  during  the  5th
 Plan.  You  referred  to  the  question
 of  accumulation  of  debt  to  the
 General  Revenues.  I  do  not  know
 what  is  the  actual  fraction  of  dividend
 which  General  Revenues  can_  take
 on  a  project  of  Rs.  ll  crores.  1  think
 it  is  an  insignificant  part  of  the  debt
 you  have  already  incurred.  Is  it  not
 a  step-motherly  attitude?  Is  it  not  an
 attitude  by  which  you  deny  certain
 basic  ang  primary  privileges  to  one  lakh
 passengers  who  have  to  go  to  Calcutta
 and  come  back  to  Calcutta?  Is  it  not
 an  instance  of  sheer  negligence  to-
 wards  the  interests  of  the  commuters?
 All  that  our  Railway  Minister  says  is
 that  he  would  take  it  up  only  when
 there  is  a  green”  signal  from  the
 Finance  Ministry  and  the  Planning
 Commission.  I  do  not  know  what  has
 been  the  response  from  the  Finance
 Ministry.

 For  your  information,  I  can  say  that
 I  had  also  the  privilege  of  meeting
 Mr.  H.  M.  Patel,  the  Finance  Minister
 to  convince  him  of  the  necessity  of  the
 project  and  to  say  that  it  should  not
 be  viewed  from  the  commercial  point
 of  view.  The  public  sector  projects

 should  be  viewed  primarily  from  the
 social  utility  point  of  view.  Is  it
 not  a  fit  case  to  be  treated  as  a  project
 saving  social  utility  value?  If  you
 say  that  it  is  an  unremunerative  line.
 I  may  quote  a  number  of  lines  which
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 have  been  created  in  Bihar.  I  do  not
 have  a  parochial  or  provincial  out-
 look;  but  many  of  the  branch  lines  in
 the  Indian  Railways  have  been  un-
 remunerative  from  a  commercial
 point  of  view.  If  there  are  so  many
 lines  in  Bihar,  Uttar  Pradesh  and
 other  parts  of  the  country  which  are
 unremunerative,  why  can  a_  project
 which  serves  the  needs  of  I  lakh
 people  every  day  not  be  accepted  and
 executed,  setting  aside  the  considera-
 tion  that  it  is  unremunerative?  What
 is  the  question  of  remunerative  or  un-
 remunerative?  You  condemn  these
 lakhs  and  lakhs  of  commuters  to  un-
 told  suffering  and  then  you  raise  the
 question  of  jt  being  remunerative  or
 unremunerative?  Sir,  I  do  not  want
 to  take  much  of  your  time.  This  _  is
 a  project  meant  to  remove  the  long-
 standing  suffering  of  the  commuters
 of  Bongaon-Sealdah  line.  The  _  pro-
 ject  costs  only  Rs.  ]  crores  which  is
 a  Very  insignificant  sum.  I  would
 request  the  hon.  Minister  to  kindly
 take  the  trouble  of  assuring  the  House
 that  you  would  take  up  the  project  in
 the  current  year  and  mitigate  the
 long-standing  suffering  of  60  lakhs  of
 pepple  and  not  to  raise  the  question
 of  remunerativeness  or  unremunerative-
 ness  because.  as  I  have  already  said,
 they  are  indebted  to  the  general
 revenues  to  the  extent  of  Rs.  430  crores.
 ldo  not  know  what  would  be  the
 amount  of  indebtedness  if  they  accept
 Or  execute  a  project  costing  Rs.  !
 crores.  So.  it  would  be  unjust  if  it  is
 not  taken  up  this  year.

 MR.  SPEAKER:  Shri  Ramachandra
 Mallick.

 SHRI  M.  RAM  GOPAL  REDDY

 (Nizamabad):  Sir,  what  about  us  in

 the  Congress  Party?

 MR,  SPEAKER:  Your  party  time  is
 Over.  I  am  sorry.

 SHRI  H.  L.  PATWARY  (Mangal-
 doi):  Sir,  I  want  to  raise  a  question
 about  the  procedure  of  calling
 Members.
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 MR.  Speaker:  |  will  explain  the
 position.  I  am  following  the  list  sup-
 plied  by  the  Janata  Party.

 SHRI  H.  L,  PATWARY:  Sir,  you
 did  not  allow  me  to  speak.

 MR,  SPEAKER:  I  can  only  go  by
 the  list  supplied  by  the  Janata  Party.

 श्री  एजच०एल०  पटवारी  :  पिली  दफा

 भी  जनता  पार्टी  ने  बोलने  के  लिये  मरा

 नाम  दिया  वा,  लकिन  मुत्ते  मोका  नहीं

 मिला  ।

 MR.  SPEAKER:  It  is  all  right.  ३
 will  only  go  by  the  list.

 SHRI  H.  L.  PATWARY:  I  just  want
 to  know  whether  I  will  be  allowed  tu
 speak.

 MR.  SPEAKER:  I  do  not  know.  I
 normally  follow  the  list  that  js  suppli-_
 ed  by  the  party.  How  can  I  ignore
 you?  After  all,  you  are  my  friend.
 But  some  others  are  also  my  friends.

 I  have  here  with  me  the  list  given  by
 the  Party.  I  follow  that  list.  I  make
 no  choice  between  one  member  and
 another.  I  just  follow  the  list  and
 call  them  one  by  one.

 So  far  as  the  Congress  Party  is  con.
 cerned,  two  of  their  members  have
 taken  most  of  the  time  allotted  for
 that  Party.  When  two  members  take
 the  whole  time,  how  can  I  give  time
 to  other  members  of  that  party?  J  an
 afraid  even  tomorrow  you  may  not  get

 a  chance.  Both  of  your  members,
 Shri  Pai  and  Shri  Qureshi  have  taken
 45  minutes  each.  How  can  I  then
 give  time  to  other  members  of  your
 party?  I  cannot  help  it.  I  cannot
 ask  senior  members  like  Shri  Paj  or
 Shri‘Qureshi  to  stop  after  5  or  20
 minutes.  Therefore,  there  ig  no  point
 in  counting  only  the  number  of  mem-
 bers  who  have  spoken.  It  is  the  time
 that  is  allotteg  and  the  time  that  fs
 taken  that  matters.  After  all,  I  have
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 to  allot  time  to  other  parties  also,  like
 ALIDMK,  Marxists  etc.  I  go  by  the
 time  taken  by  each  party  and  not  by
 the  number  of  members  who  have
 spoken.  If  one  member  takes  5
 minutes  ang  another  45  minutes,  I
 cannot  equate  them.

 SHRI  CHARAN  NARZARY
 (Kokrajhar):  What  about  Indepen-

 dents?

 MR.  SPEAKER:  I  allot  some  time
 to  Unattached  members.  Shri  Basu
 hag  spoken.  Shri  Mavalankar  is  o-
 ing  to  speak.  But  I  cannot  accommo-
 date  all  the  Independents.  All  the  20
 Independents  cannot  speak,  I  am
 calling  all  of  them  according  to  the
 list  that  is  given  to  me.  You  should
 kindly  excuse  me.  I  have  no  partia-
 lity.

 SHRI  प्त  L.  PATWARY:  Will  I  get
 za  chance?

 MR.  SPEAKER:  You  may  take  this
 up  with  your  whip.

 SHRI  PURNA  SINHA  (Tezpur):
 ‘Sir,  he  is  agitateq  because  in  his
 constituency  more  than  00  people
 died  in  the  railway  accident.  He
 should  have  been  allowed  to  speak  as

 a  special]  case.

 MR.  SPEAKER:  वा  that  case,  his
 name  should  have  been  put  a:  the
 top  of  the  list.  Perhaps  his  name  _  is
 not  in  the  list.  but  I  will  call  him
 next.

 SHRI  RAMA  CHANDRA  MALLICK
 (Jaipur):  Mr.  Speaker,  Sir,  I  thank
 you  for  giving  me  this  opportunity  to
 speak  on  the  Railway  Budget.  I  must
 congratulate  the  hon.  Rajlway
 Minister,  his  able  officers.  engineers
 and  other  employees  for  presenting
 the  Railway  Budget  in  a  nice  manner.
 I  must  say  that  the  hon.  Railway
 Minister  has  proved  in  action  his
 helpful  attitude  and  sympathetic
 nature  towards  the  railway  employees
 who  were  oppressed  and  harassed
 during  the  emergency  in  the  country.
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 I  fing  in  the  Railway  Budgct  there
 ig  no  increase  in  passenger  fares  and
 freights.  The  Budget  shows  a  surplus
 of  Rs.  32.5  crores.  The  classless
 Janata  Express  train  is  to  be  introduc-
 ed  to  reduce  overcrowding.  The
 Minister  has  also  promised  a  better
 deal  to  the  long-suffering  secon?
 class  passengers.

 I  am  glad  that  surveys  for  scven
 more  railway  lines  in  the  country
 have  been  included  in  this  year's
 budget.  We,  the  people  of  Orissa.
 are.  therefore,  thankful  to  the  Janata
 Government  and  the  hon.  Minister  for
 including  the  survey  of  Talcher-
 Sambalpur  and  Koraput-Parbatipurarn
 lines  in  Orissa.  He  has  already  said
 that  work  will  be  speeded  up  in  the
 construction  of  the  Jakhapura-Bans:
 pani  line  in  Orissa.  This  will  cover
 part  of  my  _  constituency,  namely
 Tamaka,  Duburj  and  Jakhapura  of
 Jajpur.  I  had  demanded  this  line  in
 my  specch  on  the  Railway  Budge‘  in
 965  when  I  wag  a  Member  of  the
 Third  Lok  Sabha.  Now  I  _  must
 congratulate  the  hon.  Minister  as  tte
 construction  of  this  line  is  goirg  to  he
 completeg  by  this  Janata  Government.

 Although  Orissa  ig  one  of  the  richest
 States  in  India  in  the  matter  of  land,
 forests,  rich  minerals,  water  and
 marine  resources,  it  has  remained
 industrially  backward  because  of  lack
 of  cheap  electrical  power.  Lack  of
 adequate  transport  communications
 facilities  have  been  another  major
 barrier  in  the  economic  ang  industrial
 development  of  the  State.

 The  population  of  scheduled  caste:
 and  scheduleg  tribes  ig  about  90  lakhs
 in  the  State.  It  ig  well  known  that
 they  live  from  hand  to  mouth.  So.
 the  proposed  new  line,  when  complet-
 ed,  will  solve  their  problem  to  some
 extent  and  improve  the  economic
 condition  of  the  State.  I  suggest  that
 as  far  as  possible  local  people  may  he
 appointed  on  these  lines.

 Jajpur  town  is  situated  by  the  side
 of  the  holv  river  Baitaranl,  and  is  #

 place  of  all-India  pilgrimage,  It  has
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 the  holy  Dasaswamedha  Ghat.  Hindus
 coming  from  all  over  the  country  take
 bath  in  this  holy  river  and  near  the
 Dasaswamedha  Ghat  they  offer  go
 dan,  gift  of  cows,  to  Pandas.  They
 believe  that  if  such  &  gift  is  given,
 they  wil]  have  rebirth.  The  Vaitarani
 Teertha  has  been  mentioned  m  the
 “Brahma  Purana”,  the  ‘“Brahmanda
 Purana”  and  the  “Vau  Purana”,  This
 Teertha  hus  been  described  in  the
 Fortysecond  Adhyaya  of  ‘Brahma
 Purana”  as  under:

 “'प्रास्ते  बैलरिणी  तब  स्वंपापहरा  नदी
 थस्यां  स्नाग्वा  नरअ्रेष्ठ  सर्वपाप:  प्रमच्यते  a"

 Thus,  if  a  man  takes  bath,  all  his  sins
 will  vanish.  Thus,  the  man  becomes
 the  best  person.  It  further  says:

 “'बिरजे  बिरजमाता  ग्रह्लाणा  संप्रतिप्टिता  t
 यथ्या:  संदर्शेनास  सत्य :  पुनात्यासप्तमं  कुलम।"”

 “Goddess  Viraja"’  has  been  created
 by  Brahma  and  if  anybody  visits
 Goddess  Viraja,  he  will  have  no  ic
 birth,  and  seven  generations  of  his
 family  will  get  salvation.

 “अ्रष्ट  दिन  बास  कजी
 दिन  एकम्‌  पुरस्तोम
 तदद  फल  लभते
 श्रीबीरजा  सुख  दर्शने  i"

 I  want  to  inform  the  Railway
 Minister  about  my  speech  which  I
 had  delivereg  in  this  august  House  in
 965  while  ]  was  a  Member  of  the
 Third  Lok  Sabha.  |  8४6  then:—

 “The  Jajpur  town  is  glorious  as
 the  ancient  capital  of  Orissa.  It
 has  occupied  a  distinct  place  in  the
 different  chapters  of  the  religious
 history  of  Orissa.  The  ancient
 Hindu  shastras  and  purannas_  extcl
 in  high  terms  the  merits  of  this
 ancient  site  of  religion.  This  town
 iS  one  of  the  important  places  of
 pilgrimage  in  India  and  the  pecpte
 from  different  parts  of  India  flock
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 evey  year  to  this  town  to  offer
 pinda  to  their  departed  forefathers.
 Although  thousands  of  pilgrims  are
 visiting  this  place  and  the  Shree
 Biraja  Temple  during  al]  the  seasons
 of  the  year,  still  this  town  being
 situated  about  twenty  miles  frem
 the  railway  station,  they  have  १9  come
 here  at  the  cost  of  heavy  expenses
 and  hard  labour,  the  only  means  of
 communication  and  travel  being  the
 motor  vehicle  or  bus,  which  hardly
 fulfils  the  needs  of  the  pilgrims  who
 are  desirous  of  paying  their  homage
 to  the  holy  shrine  of  Biraja  and
 Barahanath  Sand......  It  is  one  of
 the  earliest  centres  of  the  old  Orissa
 culture  and  civilisation,  and  as  such
 it  openg  a  rich  studio  for  the
 students  of  history.  If  connected
 by  railway,  it  is  sure  to  develop
 s0on  into  a  gateway  of  prosperous
 trade  and  culture  for  the  vast
 coasta)  tract  of  our  State.”

 “Here  I  want  to  refer  to  one  im-
 portant  point  that  the  initiative  was
 taken  for  having  a  loop  line  by  the
 former  BNR  Company  (Now  it  is
 the  South-Eastern  Railway),  and
 a  sketch  plan  was  prepared  and  sub-
 mitted  to  the  railway  authorities  for
 approval.  But  unfortunately,  the
 high  flood  in  the  river  Baitarani
 in  the  year  927  was  an  =  ‘mpcdi-
 ment  to  the  working  out  of  the
 plan  and  since  then  the  proposal
 remains  dropped.  There  is  neces-
 sity  for  constructing  the  railwey
 line  in  this  section  from  the  reli-
 gious,  economic  and  commercial
 points  of  view.  I  have  seen  from
 the  railway  map  that  there  was  a
 Proposal  to  construct  a  new  ,rail-
 way  line  from  Baitarani  Road  to
 the  Biraja  temple  in  Jajpur  town.”

 Now,  I  would  request  the  hon.  Minis-
 ter  to  consider  this  matter  very
 sympathetically  and  see  that  the
 Biraja  temple  and  the  Jajpur  town
 are  connected  by  a  railway  ling,
 Railway  lines  are  there  for  Mathura.
 Vrindaban,  Kashi.  Banaras.  Puri,  ctc.
 and  this  Biraja  Temple  may  please  be
 connected  vy  Railway.
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 Another  point  I  would  like  to  say
 is  that  the  proposed  carriage  re-
 pairing  shop  of  Eastern  Zone  of
 Railways  which  is  going  to  be  cons-
 tructed  at  Maneheswar  Railway  Sia-
 tion  near  BBSR  may  please  be  stari-
 ed  as  soon  as  possible,  The  Govern-
 ment  of  Orissa  have  so  far  given  the
 Jand.  The  hon.  Minister  is  requested
 to  do  the  needful,

 About  the  Mahanadi  river  bridge.
 the  progress  of  the  work  is  not  satis-
 factory.  Already  three  years  have
 passed.  All  trains  stop  ther?  and
 they  take  more  than  45  munutes  to
 Pass  through  the  bridge.  ‘The  work
 may  please  be  completed  as  soon  as
 possible.

 It  is  strange  that  from  5.30  a.m.  ‘o
 5  p.m,  there  is  no  passenger  train  faci
 lity  connecting  Cuttack  with  Bradrak
 under  SER_  I,  therefore,  sugz>st
 that  the  shuttle  train  running  fram
 Bhadrak  to  Nargundi  may  piecs.:  t?
 extended  upto  Paradeep  Port  an’?
 the  train  running  from  Paradecr
 ता,  to  Cuttack  may  please  bo  ex-
 tended  to  BHE.  हु  will  be  conve-
 nient  for  the  daily  passengers  attend-
 ing  offices.  courts,  markets,  schools
 and  colleges  at  Cuttack  ang  Bh:ha-
 neshwar,  the  Capital  of  Orissa.

 Another  point  I  would  like  ०
 make  ig  that  the  Korai  Pessenger
 Hak  may  please  be  converted  into  a
 full-fledged  and  compleic  railway
 station  which  I  have  been  prescing
 for  the  last  5  years.  The  area  is
 thickly  populated  having  Si!ock
 Headquarters,  Police  Station,  Primary
 Health  Centre,  market,  business  cen-
 tre  and  so  many  other  offices  and
 institutions,  I  would  request  the
 hon.  Minister  to  «ee  that  this  psssen-
 ger  halt  may  te  converted  into  a
 full-fledged  station.

 Then,  I  want  t>  bring  to  the  notice
 af  the  Railway  Minist27  about  a  new
 Passenger  Halt  at  Duv)Jakhapatans
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 between  Baitarani  Road  and  Manjari
 Road  near  the  Baitaram  River
 Bridge.  This  passenger  halt  wil)  be
 very  useful  and  convenient  to  a
 large  number  of  people  of  that  area.
 It  ig  a  thickly  populated  area  It  is
 also  a  flood-affected  area,  There  is
 no  other  communication  Thug  place
 is  only  about  5  k.m,  from  my  usual
 place  of  residence.  This  may  please
 be  considered  sympathetically  by  the
 hon,  Minister,

 Further,  I  want  to  say  ‘hat  about
 ‘he  37  UP  and  3e  DN  Jancta  Ex
 press  train,  about  30  per  cent  of
 bogies  are  tagged  with  luggage  van
 and  other  50  per  cent  are  reserved
 compartments,  suco  as  3-Tier.  2-
 Tier,  Military  oogie  MS.  etc
 There  is  one  only  Sc:ond  Class
 general  bogie  for  the  passengers.
 About  70—8&0  seats  are  there.  ]  would
 request  the  hon.  Ministe:  that  another
 bogle  may  be  attached  at  KUR  by
 38  DN  ana  one  inore  bogie  may  be
 tagged  at  BHC  by  37  UF  for  the
 daily  passengers  who  are  going  to
 Bhubaneshwar  and  Cuttack  for  at-
 tending  offices.  school*,  colleges,
 courts,  hospitals  etc,  I  would  urge
 upon  the  hon.  Minister  to  consider
 thi,  matter  sympatheticaily,

 Lastly,  I  want  ‘o  say  sbout  the
 Hyderabad  Express  train.  It  is  a
 good  train,  In  ‘1362,  I  had  asked  the
 then  Railway  Minister  for  a_  halt.
 On  my  request,  there  was  a  stop-
 Page  at  Baiaranj  Road  and  Jenapur
 in  my  constituency.  [  used  to  come
 by  this  train  from  Baitaran:  Road  to
 Delhi.  But  afterwards,  this  stoppage
 was  withdrawn.  I  would  request  the
 hon.  Minister  to  see  that  an  =  arran-
 gement  may  please  be  made  for  the
 stoppage  of  the  Hyderabad  Expres:
 train  at  Baitarani  Road  and  Jenapur.
 This  js  the  railwey  station,  namely
 Baitarani  Road  {rom  which  I  o:ways
 come,  The  people  are  pressing  hard
 on  me  for  the  stoppage  at  Baitaran!
 Road  and  Jenapur.  I  urge  upon  the
 hon.  Minister  to  consider  this  symp®-
 ‘aetically.
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 IT  would  again  request  you,  Sir,
 ang  the  hon.  Minister  to  visit  Orissa
 and,  my  parliamentary  constituency
 and  have  a  darshan  of  the  Biraja
 temple  there,  I  woujd  request  the
 hon.  Minister  to  consider  all  the
 points  that  I  have  made,  The  hon.
 Railway  Minister,  Prof.  Madhu  Dan-
 davate,  has,  already  smentioned  about
 igying  of  new  lines  in  the  backward
 areas,  Orissa  is  one  of  the  backwaré
 Staves  in  the  eouniry,  About  60  per
 cent  of  the  people  of  Orissa  belong
 to  the  Scheduleg  Castes  and  the
 Scheduled  Tribes:  The  new  railway
 lines  may  be  gonstructed  in  the  back-
 ward  areas  of  the  State  of  Orissa.
 This  will  open  a  docr  of  prosperity
 in  the  c6untry,  The  people  will  get
 more  employment.

 With  these  words:  |  thank  you  for
 giving  me  90  opportunity  for  speak-
 ing  on  the  Railway,  Budget  and  I
 must  support  the  Budget  proposals
 from  the  bottom  of  my  hear:  and  I
 wish  al]  success  to  the  hon.  Railway
 Ministersy  I-hope  he  will  consider
 all  these;  paints  svmpathetically,.

 SHRI  B.  P.  KADAM  (Kanara):
 Mr,  Speaker,  Sir,  I  have  listened  to
 the  Budget  gpeech  of  the  hon.  Rail-

 way  Minister  and  i  mus§  confess  that
 I  have  been  remarkably  convinced  by
 the  sincerity  whic  he  has  displayed
 in  serving  the  weaker  secticns  of  the

 seviety  "dnd  also  the  zeal  which  he
 had  shown  for  the  development  of
 the  thder-developea_  and  backward

 areas  of  the  country.

 I  would  be  very  brief.  Without
 taking  much  time  of  the  House,  I
 wish  fo  refer  to  only  two  items.  One
 is  the  west  coast  Konkan  |  railway
 aid  the  other  is  tne  Hubli-Kerwar
 railway.

 It  is  an  admitted  fact  that  the  west
 coast  of  India,  the  districts  of  Thana,
 Colaba,  Ratnagiri,  Goa,  North  Kanara
 are  the  most  backward  districts  in
 the  country.  They  are  backward  on
 account  of  No  com  ww*ications,  They
 are  not  backward  for  lacking  in  na-
 tural  resources.  Ag  a  matter  of  fact
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 it  is  admitted  that  these  districts
 have  a  high  percentage  of  natural
 resources  including  forest  wealth
 snd  also  the  underground  wealth,
 that  is,  mineral  resources.

 The  demand  for  this  railway,  that
 is  the  west  coast.  railway,  has  been
 there  for  the  last  so  many  years.
 My  friend  the  late  Shri  Nath  Pai,
 raised  it  on  the  floor  of  this  House
 earlier,  He  also  addressed  the  Kon-
 kan  Conference  and  in  this  read  out.
 certaiyy  assuranceg  of  the  hon.  Minis-
 ters  which  he  had  received  that  it.
 would  be  taken  up.  While  partici-
 pating  on  the  Demands  for  Grants
 for  Raikways  on  20th  December,  1969,.
 he  said:

 “T  ‘would  like  to  make  a  very
 strong  appeal  on  behalf  of  the
 people  of  Konkan,  Goa,  Mangalore
 and  Kerala  for  the  project  because
 of  strategic  and  economic  reasons
 and  J  request  that  a  survey.  be
 undertaken  immediately  and  that
 an  assurance  given  by  the  Railway
 Minister  and  reiterateg  by  the
 Prime  Minister,  be  fulfilled  by
 making  at  least  a  beginning.”

 This  demand  was  supported  by  Shri
 D.  K.  Kunte,-  Mr,  A.  K.  Gopalan  .and
 Shri«S,,  M.  Joshi.  Referring  to  this,
 the  hon.  Minister  then  replied.”

 परन्तु;  हम  बात से  भी  सहमत  हैं  कि

 यह  लाईन  बहुत  महत्वपूर्ण  है  और  इसको

 बच्ना  चाहिए  Pr

 So,  it-was  admitted  that  this  west
 coast  Konkan  railway  line  is  a  must
 and  essential.  As  I  said,  it  would

 boost  ‘trade  and  commerce  of  the

 entire  west  coast  including  the  deve-

 lopment  of  horticulture.  It  would
 also  develop;  to  a  large  extent,  the
 area  for  mangos  fer  which  the  coun-

 try  is  well-known  throughout  the
 world.  The  late  Nath:  Pai  is  the  pre-
 decessoy  to  the  hon,  Minister,  I  am

 proug  that  the  development  of
 this  area  was  uppermost  in  his
 mind.  TT  would  respectfully  urge
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 upon  the  hon.  Minister  and  the
 Government  to  take  up  this  line.
 This  js  not  my  personal  matter  for
 which  I  am  requesting  him,  this  re-
 quest  I  am  making  to  him  in  the
 national  interest.  Thi,  railway  had
 been  a  dream  for  the  people  of  that
 area.

 Now  I  want  to  speak  and  press
 for  Hubli-Karwar  railway  line,
 While  going  through  the  Survey
 Settlement  Report  published  by  the
 Government  at  the  beginning  of  the
 century,  I  was  impressed  that  the
 line  was  mentioned  as  the  prices  of
 land  at  certain  places  near  the  then
 Proposed  railway  line  had  gone  up.
 But,  unfortunately,  thi,  remained  as
 a  dream  since  the  beginning  of  the
 century,  The  hon.  Minister  when  he
 was  recently  at  Balgaum  said  that  he
 would  not  hesitate  to  take  it  up  if
 the  Government  of  Karnataka  woul
 give  the  land.  I  am  sure,  the  Gov-
 ernment  of  Karnataka  would  be  in
 a  position  to  discuss  this  matter  and
 also  agree  to  supply  some  material
 like  sleepers.  This  is  a  railway  line
 which  is  necessary  for  the  develop-
 ment  of  that  area.  Recently,  a  few
 engineers  who  have  again  taken  up
 the  survey  of  the  line  told  me  that
 the  earlier  estimate  prepared  in  the
 year  1977  at  a  cost  of  about  Rs.  35

 -crores  is  not  to  the  taste  or  has  been  not
 wel]  accepteq  by  the  commercial)  insti-
 tutions.  I  do  not  know  whether  a  sum
 of  Rs.  35  crores  would  be  necessary  or
 the  cost  would  be  a  little  less  than
 that,  But  all  the  same  I  would  like
 to  point  out  that  this  area  is  in  a
 district  which  is  under-developed.
 and  I  am  sure  that  it  would  give  8
 boost  to  export  of  minera]  resources
 in  which  this  area  abounds.  More-
 over-  this  district  is  havfng  a  forest
 revenue  of  about  Rs.  43  crores  out
 of  about  Rs.  8  crores  of  the  enfiré
 State.  and  if  thig  line  is  taken  up,  T
 am  sure,  the  forest  industry  would
 Ze,  a  boost  and  the  export  potential
 also  would  multiply  In  vatious  ways.

 Cree  ee  ee  cee
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 Thig  very  important  line,  which  was
 the  dream  of  the  people  of  this  area
 from  the  beginning  of  this  Century, but  has  not  taken  any  shape.  This  is
 a  must  and  should  be  taken  up  as
 early  as  possible.

 Bo  स्रली  मनोहर  जोशी  (झलमोड़ा)  :
 पझ्रध्यक्ष  महोदय,  मैं  एक  ऐसे  निर्वाचन  क्षेत्र
 से  शझाता  हूं  जहां  कोई  रेल  लाइन  नही  है,
 लेकिन  तब  भी  रेल  बजट  के  जो  कुछ  परिणाम
 होते  हैं,  उससे  मेरे  चुनाव  क्षेत्र  शोर  उस  क्षेत्र
 के  लोगों  पर  भारी  मात्रा  में  प्रभाव  पड़ला  है  ।
 इसोलिये  सबसे  पहले  मैं  रेल  बजट  की  कुछ
 व्यवस्थाशों  के  लिये  रेल  मी  महोदय  को  बधाई

 दुगा।  सबसे  ज्यादा  बयाई  मै  इस  बात  के  लिये

 दगा  कि  उनके  बजट  भाषण  में  रेल  मंत्रालय
 के  दप्टिकाण  में  एक  स्वच्छ  परिवतंन  के
 संकेत  हमें  दिखाई  दिये  हैं  1

 प्रापने  रेल  कानून  झौर  रेल  प्रणासन  के

 कांच  में  सुधार  करने  का  प्राश्वासन  दिया  है  ?

 झापन  प्लेटफार्म  टिकट  का  भी  दाम  घटाया

 है  ।  मेरा  झापसे  निवेदन  है  कि  इसे  30  पैस  के

 बजाय  शाप  25  पैसे  का  करने  की  घोधणा  कर

 हैं|  मैं  विज्ञान  का  प्रध्यापक  हैं  श्लोर  इसीलिये

 अ्रापस  कहता  हूं  कि  बजाय  i0  के  गणक  के

 इमे  5  की  गणना  में  श्राप  रखें  तो  इससे  रेलवे

 को  भी  लाभ  होगा  शौर  लोगों  को  इससे

 भारी  प्रसन्‍नता  होगी  ।  मरा  निवेदन  है  कि

 ाप  इस  पर  गम्भोरतापूर्वके  विचार  करे

 शौर  श्स  से  रेलवे  बजट  पर  ज्यादा  धझसर  नहीं

 पढ़ेगा  ।  न  केवल  लोग  झपने  स्तेहीं  जनों  से

 मिलते  समय  मधुर  मुस्कान  लेकर  जायेंगे  बरन

 वे  मिठाई  भी  लेकर  आ  सकेंगे  ।

 अभी  मेरे  एक  मित्र  ने  ऐसे  निर्बाचन-छेत

 का  जिक्र  किया,  जहां  जाने  के  बाद  शायद

 पुनर्ज स्म  की  झ्रावश्यकता  न  रहे  लेकिन  जहां  से

 मैं  श्राया  हैं,  वहां  शध्गर  श्राप  जायेंगे  तो  झ्ापकों
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 बारबार  जन्म  लेने  को  अ्रावश्यकता  महसूस
 होगी।  वह  भारतवर्थ  के  सबसे  अधिक  सुन्दर
 स्थानों  में  से  सुन्दर  स्थान  है  1  पर  समस्या  वहां

 पहुंचने  की  है  ।

 मैं  मंत्री  महांदय  को  ध्यान  उन  जन-

 सुविधाधशों  की  झोर  झाकृपष्ट  करना  चाहूंगा
 जिनकी  सत्र  रेलों  में  आवश्यकता  है  |  मुझे
 ऐसा  भ्रनुभव  होता  है  कि  बड़ी  लम्बी  दूरी  तक  की
 जो  गाड़ियां  चलती  हैं,  उनमें  मंडिकल  एड
 की  कोई  विशेष  व्यवस्था  नहीं  है।  प्रामतौर
 पर  इन  ट्रेनों  में  यात्रियों  को  चिकित्सा  साधनों
 की  पझ्रावश्यकता  पड़तो  है  झौर  दवाइयों  के
 ग्रभाव  में  काफी  कठिनाई  होती  है।  स्पष्ट
 रूप  से  यह  कहा  जा  सकता  है  कि  इन  लम्बी

 दूरी  के  लिये  चलने  वालो  ट्रेनों  में  यात्रियों  के
 जीवन  को  बबाने  के  लिये  लाइफ  सेविंग  ड्ग्ज
 रखने  का  प्रबन्ध  प्रवश्य  किया  जाना  चाहिये  1

 कम  में  कम  कुछ  ढ््नों  में  तो  यह  शुरू  कर  ही
 सकते  हैं  क्योंकि  यह  यात्रियों  के  लिये  बहत
 ग्रावश्यक  चीज  है  ।

 रेल  के  डिब्बों  में  पीने  के  पानी  के  प्रवन्‍्ध
 वी  तरफ  भी  पै  झापका  ध्यान  प्राकृष्ट
 करना  चाहंगा  ।  झापने  झपने  बजट
 भाषण  में  झ्राण्वासन  दिया  है  कि  पीने  के
 पानी  की  प्राप  व्यवस्या  कर  रहे  हैं,  लकिन

 जहां  तक  मैं  समझ  रहा  बह्राप  स्टेशनों  पर

 व्यवस्था  कर  रह  है।  मरा  सुझाव  है.  अगर
 यह  संभव  हो  तो  रेल  के  डिब्बों  में,  पेय-जल
 की  टंकी  की  व्यवस्था  हों  सकती  है  t
 मैं  विज्ञान  का  विद्यार्थी  भ्ौर  प्रध्यापक

 2.  मैं  प्रपने  इंजीनियर  मित्रों  की  सहायता
 में  इस  बारे  में  मदद  करवा  सकता  हूं  ।
 मरा  सुझाव  है  कि  रेलवे  के  डिब्बे  के डिजाइन
 में  ऐसा  परिवलेतन  किया  जाये,  जिस  से
 इस  गम  देश  में,  जहां  लोगों  को  दो  दो
 तजार  मील  तक,  36-36  घंटे  तक,  ट्रेन
 में  रह  कर  याथा  करनी  पड़ती  है,  जहां
 द्वितीय  श्रेणी  के  यात्रियों  की  ऐसी  स्थिति
 होती  है  कि  वे  पीने  के  पानी  करे  लिए  गाड़ी
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 से  उत्तर  नहीं  सकते  हैं,  लोगों  के  लिए
 पीने  के  पानी  की  व्यवस्था  की  जा  सके।
 देश  की  जल-वायु  को  देखते  हुए  यह  एक

 बहुत  बड़ा  काम  होगा।

 कई  माननीय  सदस्यों  ने  सबारी  माड़ियों
 की  श्लनियमितता  के  बारें  में  कहा  है  1
 खास  तौर  पर  श्गर  कोई  मेल  या  एक्सप्रेस
 गाड़ी  समय  पर  नही  पहुंचती  है,  तो  मैं

 नहीं  समझता  कि  उस  पर  बढ़ा  हा
 किराया  लेने  का  कोई  श्रोचित्य है ।  मैंने

 पढ़ा  है  कि  जापान  में  ऐसी  व्यवस्था  हैं  कि

 झगर  कोई  एक्सप्रेस  या  मेल  ट्रेन  किसी
 स्टेशन  पर  झपने  निध  रति  समय  से  देर
 से  पहुंचती  है,  तो  यात्रियों  की  प्रानुपातिक
 दर  से  किराया  लौटाया  जाता  है,  और  झगर

 वह  केवल  सवारी  गाड़ी  की  रफ़्तार  से

 चलती  है,  तब  उतना  ही  किराया  चार्ज

 किया  जाता  है,  जितना  पैसेंजर  गाडी  के

 लिए  होता  है।  झगर  हमारे  देश  में  भी  बह
 व्यवस्था  लागू  की  जाये,  तो  कम  से  कम
 इससे  रेलवे  अधिकारियों  पर  भी  एक
 बन्धन  होगा  कि  यदि  ट्रेन  लेट  पहुंची  और

 भ्रानपातिक  दर  से  किराया  लौटाना  पड़ा,
 तो  रेलवे  के  राजस्व  में  कमी  श्रायेगी  और
 इस  की  जिम्मेदारी  सम्बन्धित  अधि-

 कारियों  पर  होगी।  तब  रेलवे  के  संचालन
 में  ग्रधिक  दक्षता  ञ्  सकेगी  1

 रेलवे  में  भोजन  का  स्तर  गिरता  जा

 रहा  है  भौर  उस  के  वितरण  में  काफी

 झ्रसुविधा  का  सामना  करना  पड़ता  है  t

 रेलवे  केटरिंग  में  गन्दगों  बढ़ती  जा  रही  है  t

 जब  कभी  मुझे  यात्रा  करनी  पड़ती  है--
 भव  लोक  सभा-सदस्य  के  नाते,  और  उस  से

 पहले  भी  विश्वविद्यालय  में  प्रध्यापक  होने
 के  नाते  मुझे  देश  के  अनेक  भागों  में  जाना

 पडता  था---तो  मैं  देखता  हूं  कि  रेलवे

 में  भोजन  भर  सफाई  के  स्तर  में  निरन्तर
 गिरावट  भ्राती  जा  रही  है।  इसे  सुधारना
 परमावश्यक  है।  मैं  इस  सुझाव  से  बिल्कुल
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 सहमत  हूं  कि  रेलवे  केटरिंग  और  रेलवे
 के  बक-स्टात्ज़  को  यदि  शिक्षित  बेरोजगारों
 को  सहकारिता  के  पह्याधार  पर  दिया  जाये,
 यदि  उन  को  इस  बात  के  लिए  प्रो  साहित
 किया  जाये  कि  वे  सहकारिता  समितियां
 बना  कर  रेलवे  में  भोजन-विनरण  का  काम
 करेंझौर  बुक-स्टाल्ज़  या  शझन्य  स्टाल्ज्  खोलें,
 तो  बेरोजगारी  को  दूर  करने  की  दिशा  में

 यह  एक  ग्रच्छा  कदम  होगा ।

 मैं  जिस  क्षेत्र  से  निर्वाचित  हूं,  वह  रेलवे
 टमिनस  से  काफी  दूर  है।  लेकिन  फिर  भी
 प्रति-वर्ष  लाखों  की  संख्या  में  यात्रों  बहां  पर्यटन
 के  लिए  झाते  हैं  अन्तर्राष्ट्रीय  सीमा--
 भारत-नेपाल  झर  भारत-तिब्बत  सीमा--
 के  निकट  होने  के  कारण  वहां  पर  सेना  झौर

 सैनिक  सामग्री  का  भारी  ध्रायागमन  रहता

 है।  लेकिन  कोई  सीधी  बड़ो  लाइन  उस
 क्षेत्र  को  न  तो  देश  की  राजधानी  से  अ्ौर  न
 प्रदेश  की  राजधानी  से  जोड़ती  है  ।

 95247  953  8%  वहां  बड़ो  लाइन
 बिछाने  की  योजना  को  सरकार  ने  स्वीकृति
 दो  थी।  रेलबे  बोर्ड  क ेउस  समय  के  अध्यक्ष
 ने  उस  योजना  को  सरकार  के  सामने
 रखा  था  झोर  वह  स्वीकृत  हुई  थी।  लेकिन
 पता  नहीं  कि  इन  23  वर्षों  में  उस  का  क्‍या

 हुंआ  ।  974  में  उस  समय  की  प्रधान

 मत्री,  श्रीमतों  इन्टिरा  गांधी  ने  रामपुर
 काठगादाम  बड़ी  लाइन  का  उदघाटन  किया
 था  ?  नेकिन  न  तो  इस  बजट  में  उस  का
 कोई  जिक्र  है  शौर  न  ही  मंत्री  महोदय  ने  अपने
 भाषण  में  उस  का  उल्लेख  किया  है
 wigan  पत्थर  के  रूप  में  पडी  रही  झोर
 जीवन  प्राप्त  करते  के  लिए  उस  को  वर्षों
 तक  श्री  रामबन्द्र  जी  के  झाने  का  इन्तज़ार
 करना  पड़ा  था  ।  पता  नहीं,  उद्घाटन
 की  इस  शिला  को  जीवन  प्राप्त  करने  के  लिए
 कितना  इन्तजार  करना  पड़गा  ।  मुझे
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 ग्राशा  है  कि  रेल  मंत्री  महोदय  हस  के

 लिए  राम  का  काम  करेंगे  ।  उस  को
 झपने  चरण  जसे  छू  कर  उस  में  जीवन  डाल
 देंगे  श्लोर  वह  रामपुर  से  काठगोदाम
 को  बड़ी  रेल  लाइन  वहां  चालू  हो  जायगी  v

 बहुत  बड़े  बड़े  पर्यटन  के  क्षेत्र  वहां  हैं।  उन
 का  विकास  शघाज  रुका  हुभा है  i  बहुत
 बड़ी  धन  सम्पदा  खनिज  पदार्थों  की  उस  क्षेत्र
 में  है  जो  यातायात  के  साधनों  को  प्रतीक्षा
 कर  रही  है।  मैग्नेसाइट  का  एक  कारखाता

 वहां  खुला  है  उत्तरी  अंचल  में  पहाड़ों  को

 ऊंचाई  पर  लेकिन  दाज  भी  यातायात  का
 साधन  वहां  नहीं  है  ।  बहुत  सारा  सीमेंट
 वहां  उपतच्ध  है।  प्रदेश  सरकार  कहती
 है  कि  सीमेंट  का  कारखाना  वहां  खोलना
 चाहते  हैं।  लेकिन  खोला  नहीं  जा  सका
 है.  क्योंकि  यातवात  को  घोर  प्रसुविधा
 है  1 Est

 यह  रेल  लाइनों  की  कठनाई  तो  बहुत
 दूर  तक  है।  राजस्थान  में  भी  कोई  बड़ी
 लाइन  नहीं  है  7  वहां  भो  बहुत  बड़ी  मत्रा
 में  खनिज  सम्पदा  है  जिस  की  प्रावश्यकता

 है

 रेलवे  का  एक  सामाजिक  दायित्व
 भी  है।  मैं  इम  सम्बन्ध  में  दो  महत्वपूर्ण
 बातों  की  और  प्राय  का  ध्यान  झाहप्ट  करना

 चाहता  हूं  |  रेलवे  के  कुछ  कारखाने
 लोकोमोटिव  के  हैं।  मैं  इजाहाबाद  में  पढ़ाता

 हैं  और  बनारस  से  मेरा  सम्बन्ध  है।

 बनारस  के  पास  मंडुवड़ोह  में  इंजन  बताने

 क।  एक  बहुत  वड़ा  कारखाना  है।  मेरा

 एक  जुत  पहले  का  युझाव  है,  उस  को  धाज

 मैं  फिर  दोहराना  चाहता  हूं  ।  बनारस

 विश्वविदाजप  में  एक  बहुत  बड़ा  ईं  जीनियरिंग

 संकाय  है  भोर  इलाहाबाद  में  भो  एक  रीजनल

 इंजोनियरिंग  कलिज  है।  क्‍या  वजह  है  कि

 रेलवे  ने  शमी  तक  इन  कारखानों  को  इन

 इंजिनियरिंग  कालेजों  के  साथ  नहीं  जोड़ा?
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 जो  प्राप  के  छोटे  पुर्जे  हैं  उन  को  बनाने  दे;  दिए
 झाप  इन  नये  उद्यमी  ब्यक्तयों  को,  इंजी-
 नियरों  को  कहें  झौर  उन  की  सदद  करें
 शाप  फार्म  प्राउट  कर  सकते  हैँ  वे  पुर्जे
 जो  श्राप  आज  विदेशों  से  मंगाने  हैं  लेकिन
 जो  देश  में  बन  सकते  हैं।  हम  इस  में
 झाप  को  मदद  करेंगे  शौर  विश्वविद्यालय  के
 लोग  तथा  इंजीनियरिंग  विभागों  के  लोग
 भी  इस  में  मदद  करने  के  लिए  तयार  हैं  t
 इस  से  वह  तमाम  धनराशि  जो  विदेशी  मुद्रा
 के  रूप  में  श्राप  बाहर  भेजते  हैं  वह  बचा  सकेंगे
 शौर  देश  में  छोटे  उद्योगों  का  एक  बहुत
 बड़ा  जाल  ब्रिछा  सकेंगे  ।  न  केवल  मंडवाडी/
 में  यल्विः  ग्राप  यह  काम  चिनरंजन  के  पास
 भी  कर  सकते  हैं  ।  जहां  इन्ट्रीग्रल  कोच

 फैक्ट्री  है  उस  के  पास  भी  कर  सकते  हैं  ओर
 छोटे  काटे  सेस्फ  एम्प्लायड  मैकटर  हम  इस
 रोति  में  वहा  पर  विकसित  कर  सकते  हैं  ।

 एमजेसी  से  पहले  का  जो  मेरा  जान  है  क्‍योंकि
 डघर  जेल  में  रहने  के  कारण  बहुत  सा

 साहित्य  तो  मुझे  नहीं  मिला,  उसके  शझ्ाधार
 पर  मैं  जानता  हूं  30  से  40  प्रतिशत  तक
 इंजन  का  भाग  धाप  बाहर  से  झायात  करते

 हैं,  उस  को  घटा  कर  केवल  दस  प्रतिशत  तक
 हम  ले  जा  सकते  हैं  झोर  मेरे  सुझाव  को
 क्रियान्वित  करने  का  प्रबन्ध  हो

 इस  के  बाद  रेल  प्रशासन  में  सुधार
 के  बारे  में  श्राप  ने  जो  बातें  कही  हैं  वह  बहुत
 अच्छी  हैं।  मैं  उन  का  स्वागत  करता  हूं
 और  श्ाशा  करता  हूं  कि  रेल  प्रशासन
 में  रेल  कर्मचारियों  का  प्रतिनिधित्व  हर
 स्तर  पर  रखने  के  लिए  श्राप  ग्रावश्यक  कदम

 उठाएंगे  ।  यह  बहुत  पुरानी  मांग  हैं  झोर
 श्राशा  है  धाप  इस  को  स्वीकार  करेंगे  ।

 रेलों  की  दक्षता  बढ़ाने  के  लिए  भी  जो
 सामान्य  कामकाज  रेलवे  का  है  उस  में  सहायक
 स्टेशन  मास्टर  की  तरफ  झाप  का  ध्यान
 आकृष्ट  करूंगा  |  रेल  के  सारे  संचालन,
 उस  के  टोटल  झापरेशन  में  जो  किंग  पिन

 है,  जो  धरी  है  वह  सहायक  स्टेशन  मास्टर
 है।  जब  तक  उस  की  सेवा  की  शर्तें  ठोक
 नहीं  होतीं,  जब  तक  उस  को  काम  करने
 के  लिए  सुविधा  टीक  से  नहों  मिलती,  जब  तक

 वह  स्वस्थ  श्रोर  आरामदेह  मस्तिष्क  से
 काम  नहीं  कर  सकता  तब  तक  रेलों  की  दक्षता
 ओर  बढ़ने  में  शौर  रेल  दुर्घटनाओं  को  रोकने
 में  काफ़ी  कठिनाइयां  हो  सकती  हैं  इसालए
 मैं  रेल  मंत्री  का  ध्यान  इस  की  तरफ  भी  झाकृप्ट
 करूंगा  |

 अंत  में  re  यह  निवेदन  करूंगा  कि  जो
 गेलों  का  एक  महत्वपूर्ण  योगदान  है  वह
 देश  में  एक  भावात्मक  एकता  को  |  स्थापित
 करने  के  लिए  न  केवल  इसलिए  कि  वे  एक
 कोने  से  दूसरे  कोने  तक  मनुष्यों  को  ले  जाती

 हैं  बल्कि  रेलें  विचारों  को  भी  ले  जाती  हैं  ।
 मैं  जब  दक्षिण  भारत  जाता  हूं  तो  कई  बार

 मुझे  ऐसे  शब्द  मिलते  हैं  जिनका  प्रयोग

 रेल  मंत्रालय  में  होना  चाहिए  ।  हम  लिखते

 हैं  दिल्‍ली  जंक्शन  |  क्‍या  कारण  है  कि  उस
 के  स्थान  पर  दिल्ली  संधिप  नहीं  लिख

 सकते  ?  मैं  केरल  गया,  कालीकट  गया,

 वहां  पर  लिखा  हुश्ा है  संधिष  i  तो

 क्यों  हम  जंक्शन  शब्द  का  प्रयोग  करें

 हम  संधिप  शब्द  का  प्रयोग  कर  सकते  हैं
 श्रौर  ऐसे  तमाम  क्षेत्रीय  शब्दों  का  भी  प्रयोग

 कर  सकते  हैं  जो  रेल  के  संचालन  में  काम

 करा  सकते  हैं  ।  इससे  भावात्मक  एकता
 भी  बढ़ेगी  श्रौर  रेलों  के  माध्यम  से  हम

 एक  भ्रच्छी  भारतीय  भाषा  का  विकास

 करने  में  भी  सहायक  हो  सकेंगे  t

 MR,  SPEAKER:  There  ere  on  the

 list  ten  or  fifteen  unattached  Mem-
 bers.  I  can  give  One  or  two  a  chance

 to  speak.  Now,  I  would  request,  in

 this  category,  Mr.  Mathew  to  speak.
 Mr.  Mavalankar,  you  will  get  chance
 tomorrow.
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 36.4  hrs.

 [Mr.  Deputy-Speaker  in  the  Chair]

 SHRI  GEORGE  MATHEW  (Muvat-
 tupuzha):  I  must  say  that  I  have
 ho  choice  but  to  oppose  some  of  the
 budget  proposals  made  by  the  Rail-
 way  Minister.  It  is  appreciable  that
 the  freight  rates  and  passenger  fares
 have  not  been  raised.  With  an  in-
 crease  in  goods.  traffic  expected  in
 ‘1977-78  98  the  Minister  has  declared,
 I  do  not  find  sufficient  reason  for  the
 profits  to  dwindle  dowy  from  Rs,  65
 crores  in  1976-77  to  Rs,  32.50  crores
 estimated  for  1977-78  The  reduction
 In  the  rate  of  platform  ticket  by  20
 BS.  can  hardly  make  any  difference,
 because,  as  the  Minister  had  earlier
 suggested,  the  minimum  fare  ticket
 available  at  the  ticket  counter  was
 for  30  ps,  There  is  no  increase  in  the
 wages  paid  to  the  railway  workérs
 cther  than  their  normal  increases

 hich  have  been  already  provided
 or.  As  for  the  Railwaymen’s  charter

 6f  demands,  a  settlement  has  yet  to
 he  negotiated,  By  reinstating  the
 victimised  workers  of  May,  i974
 strike,  the  Minister  has  established
 cordial  relationship  between  the  wor-
 kers  ang  thugs  improved  the  efficient
 management  of  the  railways.  The
 decision  not  to  extend  the  services
 ef  employees  after  superannuation  is
 welcomed,  but  I  can  hardly  believe
 that  in  a  developing  country  of  650
 million  people,  suitable  persons  can-
 not  always  be  found.

 As,  regards  the  development  works
 for  the  coming  year  in  the  railways,
 I  have  the  greatest  objection.  The
 most  backward  and  thickly  populat-
 ed  areas  of  our  country  have  been
 totally  left  out  of  the  development
 plans.  As  for  my  home  state  of
 Kerala,  which  is  like  g  suburb  of  a
 metropolitan  city,  practically  no  new
 railway  lines  have  been  allowed  in
 the  last  20  years.  Transportation  is
 really  a  problem  in  this  small  sou-
 thern  most  state,  teeming  with  22
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 million  people.  We  had  asked  for  a
 realignment  of  National  Highway
 47,  to  pass  through  the  main  Central
 Road  of  Kerala,  This  minor  request
 has  also  been  cejected  so  far.  In
 our  priority  list,  we  had  asked  for
 the  construction  of  the  60-km,  rail-
 way  line  from  Ernakulam  to  Allep-
 pey.  All  the  necessary  formalities
 have  been  completed.  As  regards
 another  line,  Guruvayoor-Kuttipu-
 ram,  the  traffic  and  engineering  sur-
 vey  has  been  completed.  The  Ola-
 vakot-Trivandrum  line  hag  to  be
 electrified,  resulting  in  at  least  8  io
 40  per  cent  saving  in  the  running
 expenditure  Kerala  can  supply
 cheap  electric  power  at  rates  lower
 than  any  other  State  can  offer,  Alle
 these  programmes  have  been  shelved
 on  the  usual  excuse  of  lack  of  funds
 and  Planning  Commission’s  approval
 Where  there  is  a  will,  there  is  a  way.

 Another  matter  I  want  to  stress  is
 about  One  railway  line  for  which  we
 have  been  clamouring  since  the  tim
 of  the  Thirg  Lok  Sabha.  [Tt  is  the
 Cochin-Madurai  railway  line  which
 should  start  from  Ernakulam  and
 reach  Moovattupuzha-Koothattukulam
 and  then  pass  through  the  foothills
 of  Kerala,  through  Palai-Erattapetta-
 Kanjirapally-Thekkady  and  then  to
 Cumbum  in  Tamil  Nadu  and  megt
 the  existing  railway  line  from  Madi-
 rai  which  extends  upto  Bodinayaka-
 noor.  There  should  also  be  a  link  of
 this  railway  line  from  Kanjirapally
 to  Kottayam  to  complete  the  leep.
 This  network  will  greatly  help  the
 development  of  central  Travane

 fg which  is  the  cash  crop  bowl]  of  Indiy.

 Works  on  25  new  lines  which  the
 previous  government  sanctioned  are
 in  progress,  There  has  been  no  re--
 ducticn  in  the  railway  plan  ag  far
 as  the  new  lines  are  concerned.  T
 do  not  understand  why  this  govern-
 ment  has  sanctioned  only  two  new
 lines  and  the  restoration  of  another
 one,  Alleppey-Ernakulam  line  which
 costs  less  than  Rs.  6  crores  and  -fer
 which  the  State  government  have
 offered  free,  all  the  necessary  slee~

 s
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 pers  and  the  government  land  on  ihe

 way,  should  be  sanctioned  immedia-
 tely  and  the  other  lines  about  which
 I  have  mentioned  should  be  com-
 plcied  within  the  next  three  years,
 giving  top  priority,  because  our
 State  can  only  be  saved  through
 industrialisation.  Railways  are  the
 cornerstone  of  industrialisation.  Un-
 less  these  simple  proposals  can  be

 accepted,  I  cannot  but  oppose  this

 Budget.

 WR,  DEPUTY-SPEAKER:  Prof.

 Dilip  Chakravarty.

 SHI  M.  RAM  GOPAL  REDDY:
 Those  who  are  continuously  present
 here  must  be  given  a  chance  to
 speak.

 FROF.  DILIP  CHAKRAVARTY
 (Caicutta  South):  I  congratulate  the
 Railway  Minister  for  his  budget
 which  hes  been  presented  under  the
 aegis  of  the  Janata  Party  govern-
 ment,

 I  would  like  to  place  before  this
 House  certain  things.  After  all  we
 have  inherited  certain  legacies  from
 the  previous  government.  They  are
 bad  legacies—my  frieng  here  points
 out  and  व्‌  agree  with  him.  Now  our
 railway  budget  is  practically  financed
 by  governmeni  borrowings.

 Investment  on  Railway  Projects
 are  now  practically  financed  by
 Government  borrowings,  Railway
 having  long  ceased  to  generate  reve-
 nue  surplus  and  build  up  own  re-
 serves.  A  strict  test  of  remunera-
 tiveness  has  accordingly  to  be  pres-
 cribed  by  the  Government  before
 deciding  upon  any  capital  investment.
 The  role  of  Finance  ig  all  important
 in  determining  the  capital  worthiness
 of  financial  viability  of  all  works  in-
 cluding  projects.

 Over  the  years,  on  account  of  the
 limitation  placed  upon  borrowings  on
 non-remunerative  works/projects,  a
 tendency  has,  however.  grown  to
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 somehow  justify  remunerativeness  of
 Projects’Works  by  involved  and  tor-
 tuous  reasonings,  with  the  tacit  ac-
 ceptance  by  Finance  either  under
 pressure  or  due  to  commitment  made
 to  powerful  jnterests.  This  frequeni-
 ly  results  jn  regional  bias/imbaiance
 in  building  up  facilities  ag  well  as
 neglect  of  worthier  developmental
 objectives  in  the  needy  gectorgs  of
 Railway  operations,  not  to  speak  of
 imposing  unwarranted  financial  bur-
 den  on  revenue  operations.  Upshot
 of  this  tendentious  and  purported
 viability  exercise  has  created  a  gitua-
 tion  where  even  essential  works  of
 operating  improvements  are  not  only
 being  discarded  but  scheme  of  works
 of  crying  need  and  having  vital  bear-
 ing  on  Socio-economic  Development
 of  backward  regions  are  pushed
 back,

 Thus.  while  such  patently  infruc-
 tuous  and  unremunerative  works  like
 creation  of  Mughalsarai  Divisicn,
 Techno-economic  survey  for  doubling
 the  Section  between  Bhagalpur  and
 Kiul,  huge  investmens  in  and  around
 Patna  Railway  complex,  setting  up  of
 Microwave  facilities.  on  the  CIC
 Section,  construction  of  new  lines
 between  Varanasi  and  Bhatni_  etce.,
 were  shown  as  remunerative,  on  the
 other  hand  works  which  have  been
 processed,  including  Techno-economic
 Survey,  and  given  a  green  signal  since
 long  like  Howrah-Sealkhala  Line,
 Doubling  between  Dum  Dum  _  and
 Barasat,  Budge  Budge~-Namkhana  Pro-
 ject,  Howrah  Terminal  facilities  and
 Ranaghat-Kalinarayanpur  Line  are
 not  either  being  seriously  encouraged
 or  entertained  at  the  decision-making
 level.  Even  out  of  25  new  works,
 costing  Rs.  0  lakhs  and  above,  pre-
 posed  for  execution  during  1978-79  by
 Eastern  Railway  Administration,  only
 One  work  i.e.,  Dum  Dum-Barasat  has
 been  proposed  for  inelusion.  In
 regard  to  conversion  of  metre  gauge
 to  broad  gauge  between  NJP  ६0
 Bengaigaon  in  Assam  Economic  Ad-
 visor  of  the  Railway  Board  found  the
 Assam  conversion  viable  in  Economie
 analysis  jn  1971.
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 Mughalsarai  Division:

 A  new  Divisional  Office  at  Mughal-
 sarai  has  recently  been  formed  involv-
 ing  an_  overall  financial  liability  of
 Rs.  S$  crores  approximately,  which
 comprises  new  facilities  like  Degree
 College,  Station  Building,  Office  Bui!d-
 ing,  etc.  From  the  viewpoint  of  finan-
 cial  propriety  as  well  as  precedents,
 setting  up  of  a  Divisional  Office  under
 any  circumstances  cannot  be  consider-

 ed  85  remunerative.  The  recent
 formation  of  another  Division  on  this
 Railway  i.e.  Dhanbad,  which  was  set
 up  during  ‘1963,  was  also  shown  as
 unremunerative  and  the  expenditure
 met  from  Development  Fund.  Finance

 has  adopted  a  different  standard  of
 financial  viability  test  in  this  case  for
 obvious  purpose  and  express¢d  their
 views  as  under:

 “In  regard  to  allocation  F.A.  &
 CAO  has  advised  that  in  the  normal

 course,  the  cost  of  Divisionai  Bui'd-
 ing  and  ancillary  works  would  be
 chargeable  to  DF.  Since  however,
 the  need  for  the  Divisional]  Office  is
 linked  to  the  augmentation  of  facili-
 ties  in  the  CIC  Section,  it  is  possible
 to  take  the  view  that  the  cost  of  ihe
 Divisional  Building  etc.,  should  be
 chargeable  to  Capital.”

 Finance  further  helq  the  view  that
 while  the  cost  of  quarters  for  Gazetted
 Officers  could  be  charged  to  Capital,  so
 far  as  the  cost  of  Quarters  for  non-
 gazeted  staff  are  concerned,  the  same
 may  be  correctly  allocated  to  DF2,  as
 this  is  not  classifiable  as  a  ‘New
 Projest’.

 A  techno-economic  survey  towards
 provisioning  of  microwave  communi-
 cation  facilities  in  the  Central  India
 Coal  Field  area  (Barkakana  ot  Sing-
 rau]li  and  Garwa  Roed-Dehri-on-Sone)
 was  undertaken  by  the  survey  team
 comprising  of  administrative  grade
 officers  and  they  accepted  the  need

 for  improved  communication  system
 in  the  overall  operational  interest.
 The  financial  return  was  based  on  the

 :
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 assumption  that  improved  communica-
 tion  system  ig  an  essential  complement
 for  smooth  functioning  of  the  railways
 and  the  benefits  that  can  be  derived
 from  the  LC  works  will  remain  par-
 tially  utilised  in  case  adequate  and
 reliable  communication  facilities  are
 not  available.

 In  the  ab;ence  of  any  positive  norms
 to  identify  and  attribute  the  exact
 Proportion  of  the  benefits  from  Line
 Capacity  Works  to  Improved  Com-
 munication  System  and  Microwave  in
 particular,  Finance  had  initially  held
 the  view  that  it  will  not  be  correct
 from  the  angle  of  financial  discipline
 to  merge  the  discrete  investments  on
 the  Microwave  Complex  of  works  into
 an  otherwise  integrated  group  of  in-
 vestments  where  primary  charact=-
 istics  are  quantifiable  in  termg  of  the
 benefits  derived  therefrom,  viz.,  sav-
 ing  to  detention  of  wagons,  engines,
 creation  of  additional  path  etc.

 t

 This  principled  stand  of  Finance  was
 accepted  in  toto  by  the  Genera}
 Manager  when  he  remarked  that  the
 project  has  to  be  linked  to  the  Deve-
 lopment  Fund.  He  said,  “In  ‘he  light
 of  this,  we  have  to  radically  modify
 the  letter  and  say  that  it  would  be
 difficult  to  recommend  such  8  costly
 project  for  inclusion  in  the  near
 future  in  any  works  prozramme  as  we
 already  have  very  heavy  on-going
 commitments  under  Development  Fund

 and  it  will  be  sometime  yet  before  we
 can  consider  recommending  this  from
 this  Raflway.  We  can  give  the  throv
 forward  under  Development  Fund.”

 This  conclusive  and  categorical  deci-
 sion  of  the  administration  taken  at  the
 highest  level  was  however  subse-
 quently  voreridden  by  officials  at
 lower  echelons  and  financial  appraisal
 modified  with  the  tacit  approval  of
 Finance  and  the  scheme  rushed
 through  vide  ref:  SG  27!/Su:vey/
 BRKA  dated  Sth  May,  1977.

 I  would  now  like  to  mention  certain
 instances  of  corruption  in  the  Rail

 ways.
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 The  Electrical  workshop  at  Kanchra-
 para  was  primbrily  designed  to  tackle
 POH  of  electric  locos  and  EMU
 coaches  including  trailer  ones  in  addi-
 tion  to  other  repair  and  manufactur-
 ing  jobs  like  re-winding  of  traction
 motors,  transformers,  auxiliary  machi-
 nes  for  electric  rolling  stock,  spares
 for  electric  loco,  EMU  etc.

 In  order  to  achieve  targeteg  outturn
 in  respect  of  the  afore-mentioned
 items  of  work,  not  only  infra-struc-
 tural  facilities  jn  the  shape  of  several
 machines  and  traineqd  personnel  were
 provided  in  the  shop  but  ar  incentive
 scheme  also  introduced  for  mutual
 advantage  of  workers  and  the  adminis-
 tration  by  way  of  increaseg  outturn,
 reduction  jin  the  unit  cost  of  produc-
 tion  as  well  as  overhead  expenses.

 The  outturn  at  Kanchrapara  how-
 ever  perpctually  lagged  behing  the
 target  resulting  in  offloading  to  outside
 parties  various  jobs  and  particularly
 repair  ones.  Such  dispensationg  are
 given  to  a  particular  group  of  firms
 On  the  specious  plea  that  the  shop  is
 not  in  a  position  to  meet  urgent  re-
 quirements  of  railway  operations  on
 account  of  various  factors  like  lack  of
 Proper  maintenance  and  upkrep  of
 plants  and  machinery,  constraint  as
 regards  supply  of  inventories  in  time,
 Joad-shedding  etc.

 Disturbing  trends  are,  however,
 noticed  towards  financial  deals  in  the
 high-value  electrical  component  repair
 and  supply  of  stores  undertaken  by
 a  group  of  officials  at  the  highest  level
 in  well-calculated  and  planned
 manner.

 Sir,  the  modus  operandi  of  such  pur-
 Ported  and  deliberate  favouritism
 May  be  indicated  as  below:

 “(a)  Firms  with  doubtful  reputa-
 tion  and  history  of  bad  perform-
 ances  are  being  encouraged  with
 substantial  new  business  on  un-
 satisfactory  terms.

 (b)  High  value  items  which  are
 still  under  development  with  no  sure
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 guarantee  about  the  quality  of  ,the
 product  are  allowed  to  be  monopo-
 liseq  for  bulk  manufacture  or
 marketing  by  a  few  firms  without
 observance  of  necessary  tender  for-
 malities.  a

 (c)  There  is  very  little  monitoring
 of  the  performance  of  doubtful  pro-
 ducts  under  trial  and  repeat  orders
 on  the  same  firm  sometimes  placed
 without  regard  for  sufficient  guaran-
 tees  for  damages  etc.

 (d)  Important  orders  of  the  Mini-
 stry  regulating  the  purchase  pro-
 cedure  for  high  value  or  sophisticat-
 ed  items  of  stores  under  regular
 supply  or  development  have  been
 overlooked  or  openly  disregarded.

 (e)  Quality  control’  and  sampling
 are  not  rigidly  enforced.

 (f)  Whereas  quantity  for  procure-
 ment  is  fixed  very  high  covering  re-
 quirements  for  a  year  or  more,  the
 deliveries  are  not  strictly  monitored
 and  defaults  penalised  as  per  rules.

 (g)  Sometimes  there  used  to  be
 also  top  level  interference  from
 Ministry,  High  Levels  in  the  pur-
 chase  of  selecteq  items  not  backed
 by  official  orders.

 {h)  Items  which  are  required  to
 be  manufactured  in  the  Railway
 Workshops  or  Sheds  or  repaired
 have  been  entrusted  on  the  trade  at
 uneconomical  rates  whereas  capa-
 city  in  the  Workshops  and  Sheds
 have  remained  partially  idle.”

 A  certain  group  of  work  orders  is
 also  going  to  a  particular  set  of  firms
 virtually  on  an  ‘open  price’  system  and
 without  satisfactory  performance
 guarantee.  Single  firm  monopolies  are
 being  encouraged  on  certain  items  like
 insulating  materials  where  there  has
 been  adequate  competition  for  quite
 sometime.  I  can  present  many  more
 such  figures  to  prove  my  contention
 that  if  steps  are  taken  for  reforming
 the  Railway  Administration  itself,  we
 can  find  out  money,  not  to  speak  of
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 finding  Rs.  I0  crores  mentioned  by  my
 hon.  friend,  Shri  Bosu,  and  we  can
 find  some  resources  to  cater  to  the
 needs  of  the  passengers  and  to  cater
 to  the  needs  of  different  localities  and
 We  can  really  turn  a  new  leaf  and
 create  new  opportunities.

 About  the  tube  railway  in  Calcutta
 much  has  been  heard  everyday  and
 something  is  publicised,  particularly,
 in  the  Calcutta  Press.  Already  several
 crores  of  rupees  have  been  dumped.  I
 am  not  sure  whether  this  will  come
 up  within  this  century  or  not  and
 whether  we  will  be  able  to  complete
 the  tube  railway  or  not.  We  would
 like  to  say  that  in  order  to  relieve
 the  congestion  in  the  city  of  Calcutta,
 it  should  have  a  circular  railway.  I
 would  also  draw  the  attention  of  the
 hon.  Minister  about  the  opening  of  the
 Budge-Namkhana_  railway  line.  I
 would  like  to  place  before  the  House
 something  about  this  project.  There
 was  an  engineering  and  traffic  survey
 carried  out  as  early  as  in  975  and  the
 survey  report  was  sent  to  the  Railway
 Board  with  a  request  that  a  final
 location  survey  be  prepared  by  the
 Railway  Board.

 SHRI  JYOTIRMOY  BOSU:  I  am
 having  with  me  the  documents.

 PROF.  DILIP  CHAKRAVARTY:  T
 know  you  know  more  than  me.  Mr.
 Deputy-Speaker,  Sir,  contrary  to  rules,
 a  second  appraisal  of  the  report  was
 made  before  getting  the  clearance
 from  the  Railway  Board.  The  second
 appraisal  report  was  prepared  by  the
 General  Manager,  Eastern  Railway
 the  very  next  year,  ‘1976.  My  hon.
 friend,  Shri  Bosu  would  be  able  to
 throw  more  light  on  this.

 About  the  line  from  Sealdah  to
 Bongaon,  I  would  like  to  supplement
 to  what  Mr.  Bosu  had  done.  This
 line  caters  to  six  million  people.  The
 daily  travelling  is  to  the  tune  of  one
 Jakh.  Shri  Bosu  mentioned  about
 certein  steps  that  had  been  taken.
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 This  passes  through  two  sub-divisional
 towns.  There  are  l2  colleges;  there
 are  more  than  300  higher  secondary
 schools  and  the  entire  area  can  be
 fed  if  we  take  a  decision  on  doubling.
 the  line  in  this  region.

 With  these  words,  I  conclude.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Mr.  Deputy-Speaker,
 Sir,  Prof.  Dandavate  is  a  professor  and
 is  a  knowledgeable  man.  But  he  should
 not  pretend  that  he  knows  everything
 under  the  sun.  A  man  is  always  a
 student.  Even  8  professor  is  a
 student.  Within  sixty  days  of  his  rail-
 way  ministership  he  might  have  spent
 forty-five  days  in  the  elections  and
 within  fifteen  days,  I  do  not  think,  he
 has  learnt  all  the  trade  tricks  of  the
 Railway  Ministry.  First,  he  should
 try  to  learn  from  the  Members  of  the
 Railway  Board,  Genera]  Managers  of
 the  various  Railways  and  _  other
 officers.  Also  he  must  get  good  ex-
 perience  from  the  previous  govern-
 ments.  Sir,  fifty  per  cent  of  the  rail-
 way  ministers  that  have  been  ruling
 the  Railway  Ministry  are  now  on  their
 side—including  Babuji.

 Mr.  Deputy-Speaker,  Sir,  imme-
 diately  after  assuming  charge  of  this
 portfolio  he  declareg  that  all  the  dis-
 missed  railway  employees  will  be  re-
 instated.  Sir,  he  forgets  that  the
 Indian  nation  has  spent  over  Rs.  4,000
 crores  on  the  Indian  railways  over  a
 period  of  30  years  and  the  railways
 are  not  giving  good  return  to  the  ex-
 chequer.  Therefore,  the  first  charge
 on  the  raiJway  finances  igs  not  the
 railway  employees—and  especially
 those  employees  that  have  been  dis-
 missed  for  sabotage  or  for  stopping
 the  loyal  workers  from  going  to  work.
 I  take  strong  Objection  to  re-instate-
 ment  of  the  dismissed  employees.
 Tomorrow  if  any  strike  takes  place
 and  the  workers  take  the  law  into
 their  own  hands  and  burn  the  railway
 property,  are  you  going  to  condone
 them  and  re-instate  them  immediately.
 This  is  a  bad  type  of  working  of  the
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 Railway  Ministry.  It  is  in  these  cir-
 cumstances  that  I  request  the  Minister
 to  be  calm  and  not  allow  himself  to
 be  carried  away  by  emotions.

 Sir,  these  socialists  first  wanted  to
 erase  all  the  English  writings  on  the

 railway  boards  just  as  the  DMK
 people  starteq  erasing  the  Hindi
 words.  That  was  the  job  of  these
 socialists.  All  of  a  sudden  they  have
 become  the  rulers  of  this  country  and
 instead  of  becoming  responsible
 leaders  stil]  they  are  thinking  in  the
 ‘same  manner  as  they  were  doing
 earlier  when  they  were  in  the  Opposi-
 tion.  What  were  they  doing  ?  In  974
 there  was  daily  one  strike  in  the  rail-
 ways  and  the  Congress  Government
 had  to  work  very  hard  to  stop  these
 strikes  ang  also  to  improve  the
 efficiency  on  the  railways.  After  the
 imposition  of  emergency  in  this  coun-
 try,  the  working  on  the  railways  had
 improved  considerably.  The  earnings
 of  the  Railways  have  gone  up  con-
 siderably.  Sir,  now  a  Member  of  the
 Railway  Board  and  the  General  Mana-
 ger  of  the  Railways  are  allowed  to
 travel  in  saloons  because  it  affords
 great  comfort  to  them.  They  have
 to  go  to  the  work  spot  and  they  have
 to  go  for  inspection  purposes.  Every-
 where  you  cannot  have  a  guest  house
 or  a  Circuit  House.  Sometimes  they
 have  to  go  to  forest  area  and  inspect
 the  work  while  it  is  in  progress.  In
 these  places  they  may  have  to  stay
 for  some  days.  So,  it  is  only  for  that
 purpose  that  they  have  to  use  these
 saloons.  A  big  fuss  has  been  created
 that  these  people  are  using  these
 saloons  whenever  they  visit  any  place.
 It  is  a  very  small  thing.  The  officers
 shoulg  have  maximum  comfort  under
 such  circumstances,  so  also  the  Minis-
 ter.  If  a  person  stays  in  comfort,  he
 can  give  his  best.  If  a  Member  of  the
 Railway  Board  or  the  General  Mana-
 ger  of  the  Railways  is  not  given  com-
 forts  and  ig  you  ask  him  to  travel  in
 2nd  Class  compartments  and  stay  in
 2nd  Class  compartments  while  on
 inspection  or  attending  to  the  repair
 work  of  a  bridge  or  any  other  work,
 I  feel  that  is  not  proper.
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 Then,  Sir,  there  are  so  many  Rail-
 way  bridges  which  have  become  old
 and  they  are  on  the  verge  of  collapse.
 I  want  the  Rajlway  Minister  to  appoint
 a  Committee  so  that  it  may  go  into  a
 thorough  check  up  of  all  the  railway
 bridges  and  suggest  measures  for  re-
 pairs,  renovation  or  for  constructing
 new  bridges.  Now,  the  rainy  season
 has  already  started.  There  may  be
 many  bridges  likely  to  be  damaged
 due  to  heavy  rains.  It  is  therefore
 more  imperative  that  we  should  take
 immediate  action  in  repairing  these
 bridges.  Later  on  we_  should  not
 unnecessarily  blame  the  Vigilance
 Force,  Railway  Protection  Force  and
 the  Line  staff.  Sir,  there  are  bad
 people  in  every  walk  of  life.  There
 afe  30  many  bad  people  among  politi-
 cians  also.  That  we  shou:d  not  torget.

 Sir,  in  my  own  State,  there  were
 some  railway  lines  that  were  proposed.
 But  very  little  has  been  done  in  this
 regard.  The  proposed  railway  lines
 are  Nedukuda-Bibi  Nagar  line  and
 Ramagundam-Nizamabad  _iine.  Ia
 between  Ramagundam-Nizamabag  pro-
 posed  railway  line,  Pochampadu  area
 is  also  covered.  In  between  this  area,
 so  many  mills  are  coming  up.  There-
 fore,  the  railway  lines  between  Niza-
 mabad-Ramagundam  should  be  com-
 pleted  at  a  very  date.  I  have  another
 point  to  make.  In  all  big  cities  and
 towns  where  railway  lines  are  running,
 there  are  70  over-bridges  and  on
 account  of  this,  several  buses,  cars
 and  lorries  carrying  goods  are  detained
 for  hours  together.  If  these  vehicles
 are  detained  for  hours  together,  then
 the  Railways  should  pay  demurrage
 charge,  especially  to  those  lorry
 owners  who  transport  the  goods  from
 one  place  to  another  within  the  agreed
 time.  Otherwise,  the  lorry  owners
 have  to  pay  demurrage  charges  them-
 selves  for  the  delay  in  transporting
 the  goods.  It  is  the  responsibility  of
 the  Railways  to  construct  over-bridges
 if  not  in  all  places,  atleast  in  big  cities
 and  industrial  towns.  For  Nizamabad
 city  I  have  been  asking  for  an  over-
 brige  for  the  last  25  years  and  at  least
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 {Shri  M.  Ram  Gopal  Reddy]

 the  Janata  Government  could  do  it
 now.  We  were  considering  construc-
 tion  of  over-bridges  in  West  Bengal
 particularly  in  the  constituency  of  Mr.
 Jyotirmoy  Bosu.  At  that  time,  it  was
 the  Congress  Government.  Now,  the
 Janata  Government  has  taken  over
 power  and  they  should  look  into  this
 matter.  Thank  you.

 at  मोतोभाई  झार०  चोघरोी  (बनास-
 कांठा  )  :  माननीय  उपाध्यक्ष  महोदय,
 कम  समय  में  भी  झच्छा  बजट  रखने  के  लिए
 मैं  मंत्रों  जो को  बधाई  देता  हूं।  खास  कर
 के  उन्होंने  जनता  की  सुविधाझों  को  ध्यान
 में  रख  कर  अपनी  स्पीच  में  जो  बताया  है,
 जी  वायदे  किये  हैं  उन  सब  को  जल्दी  से  जल्दी

 पूरा  करेंगे,  ऐसी  मैं घ्ाशा  करता  हूं  7  उन्होंने
 झपनी  स्पीच  में  बताया  है  कि  वह  गांधी

 के  बिचारों  में  बहुत  श्रद्धा  रखते  हैं  ।  गांधी
 जा  को  वर्गभेद  का  अनुभव  दक्षिण  झ्रफ्रीका
 में  हुआ  था  ।  अंग्रेज  शासन  काल  से  जो

 बुराइयां  चली  झा  रही  हैं  उन  को  30  साल
 में  भी  हम  दूर  नहीं  कर  पाये  हैं।  माननीय
 मंत्री  ने  बताया  कि  वह  कलास-लस  द्रेन्स
 जल्दी  से  जल्दी  शुरू  कर  देंगे।  वह  गांधी-
 वादी  विचारधारा  में  श्रद्धा  रखते  हैं  शोर
 गांधी  जी  को  ट्रेनों  में  जो  वर्गंभद  का  भारी

 झनुभव  हुआ  या,  मुझ  श्ाशा  है  उस  वर्ग  भेद
 को  दूर  करने  का  यण  इनको  प्राप्त  होगा  1
 मैं  आशा  करता  हूं  कि  वह  इस  पर  जल्दी
 से  जल्दी  कार्यवाही  करेंगे  और  अपनी  स्पीय
 में  जनता  की  सुविधाएं  बढ़ाने  का  जो  वादा
 किया  है,  उसे  भो  जल्दी  पूरा  करेंगे।

 रेलवे  में  आरक्षण  पाने  में  जो  मुसाफिरों
 को  बुराइयों  का  ग्रनूभव  हो  रहा  है,  उत
 भी  वे  जल्द  से  जल्द  दूर  करेंगे  ।  स्टेशनों
 पर  जो  गन्दगी  का  लनुमव  हो  रहा  है  उसे
 भी  जल्द  से  जल्द  दूर  करने  के  वे  कदम
 उठायेंगे  1
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 नई  रेल  लाइनों  के  बारे  में  जो  उन्होंने

 सुझाव  दिया  है,  इसमें  मैं  कहना  चाहता

 हूं  कि  भ्रहमदायाद  से  दिल्‍ली  तक  मीटरगेन्र

 लाइन  है,  वह  दो  स्ट्रेटीं  गुजरात  शौर  राज-
 स्थान  को  जोड़ने  वाली  लाइन  है  इतने
 सालों  (के  बाद  भी  इसको  मीटरग ज  में  परि-
 वतित  नहीं  किया  गया  है।  इस  बजट  में

 इसके  लिए  i0  लाख  रुपये  रखा  गया  है,
 जो  कि  बहुत  कम  रकम  है  स  रकम
 को  बढ़ा  कर  इस  लाइन  को  जल्द  से  जल्द
 ब्राडगेज  में  परिवर्तित  करने  के  लिए  मंत्री

 महोदय  कदम  उठायेंगे,  ऐसी  मैं  झाशा
 करता  हूं  t

 tara  के  दावे  निपटाने  में  जो  ज्यादा
 समय  लगता  है  वह  भी  जल्दी  से  जल्दी
 निपटाये  जा  सकें  और  भारतीय  रेल  झचि-
 नियम  में  सुघार  करने  की  जो  बात  कही  है.
 उसको  भी  जल्द  से  जल्द  बढ  सुधारने  के  लिये

 कदम  उठायेंगे,  ऐसी  मैं  झाशा  करता  हूं  ।

 अहमदाबाद  से  झाब  तक  का  जो  रोड

 है  उसमें  सईज  गांव  के  नजदीक  इफको  फटि-
 लाइजर  का  बड़ा  कारखाना  है झीर  नेचुरल
 गैस  का  श्ायल  का  मैर्दारग  स्टेशन  भी  है  i

 वहां  पर  सैकड़ों  की  संख्या  में  ट्रक  प्राने-

 जाने  के  लिए  भारी  भीड़  रखते  हैं  1

 बहां  पर  सीमा-पार  के  लिए  एक  झोवर-
 बिज  बनाया  जाये  |  अब  तक  इस  पर

 ध्यान  नहीं  दिया  गया  है,  मेरा  झ्नुरोध  है  कि

 इस  बजट  में  इस  पर  ध्यान  दिया  जाना  चाहिए  |

 यहां  पश्रो०  एन०  जी०  सी०  का  गैदरिग  स्टशन

 है  जिससे  ट्रांस्पोर्टेशन  बहुत  ज्यादा  होता  है
 इसकी  सुविधा  के  लिए  भी  इस  काम  को  शीघ्र

 हाथ  में  लिया  जाना  चाहिए  v

 माननीय  मंत्री  ने  भ्रपनी  स्पील  में  बताया
 कि  वह  पिछड़े  विस्तार  की  शोर  झवश्य  ध्यान
 देंगे  और  नई  रेलवे  लाइन  बनायेंगे  nl  मैं

 बनासकांठा  डिस्ट्रिकट  की  बात  करता  हूं,
 वह  बहुत  पिछड़ा  हुमा  विस्तार  है  जहां  पर
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 कि  लोगों ने  रेल  नहीं  देखी  है भ्रौर  उसका
 फोटो  भी  नहीं  देखा  है।  वहां  पढ़ाई  भी  कम

 है,  पोस्ट  झाफिस  भी  ज्यादा  नहीं  हैं  वहां
 पर  रेल  लान  की  बात  कई  सालों  सें  चली
 भा  रही  है  लेकिन  कोई  ध्यान  नहीं  दिया
 गया  है।  मैं  पिछड़े  विस्तार  की  प्रगति  के

 लिए  दो  लाइनों  के  बारे  में  माननीय  मंत्री
 सें झाशा  करता  हूं  कि  वह  इस  शोर  ध्यान
 देंगे।  एक  राधनपुर  से  हारिज  तक  झौर

 दूसरी  कांसा  से  भिलड़ी  तक  रेल  लाइन

 होना  बहुत  जरूरी  है।

 राधतपुर  शौर  पालनपुर  के  बीच  से

 एक  ट्रेन  दिन  में  चलती  थी  एक  साल  से

 एकाएक  उसे  बन्द  कर  दिया  गया  है।  इसको

 शुरू  करने  के  लिए  कई  बार  लोगों  की  तरफ
 से  कहा  गया  है  लेकिन  श्भी  त  इस  बारे
 में  कुछ  नहीं  किया  गया  |  मैं  शझाशा  करता

 हूं  कि  ब्रधासकांठा  जिले  के  दो  बड़े  शहरों
 को  जोड़ने  वाली  इस  द्वेन  को  जल्द  से  जल्द

 शुरू  किया  जायेगा  |

 पालनपुर  में  रहने  वाले  हिन्दी-भाषी
 लबे  कर्मचारियों  के  बच्चों  के  लिए  शिक्षा
 की  कोई  सुविधा  नहीं  है।  उन  को  वहां  से
 तोस  किलोमीटर  दूर  झ्ाब्‌  जाना  पड़ता
 है।  चूंकि  सकल  के  समय  के  झनुकूल  वहां
 कोई  ट्रेन  नहीं  जाती  है,  इस  लिए  बच्चो  को
 सारा  दिन  भूखा  रहना  पडता  है।  इसलिए
 या  तो  उन  के  लिए  हिन्दी  भाषा  माध्यम  के

 स्कूल  खोले  जाये,  या  राज्य  सरकार  शौर
 रेलवे  विभाग  मिल  कर  वहां  के  स्कूलों  में

 हिन्दी  की  क्‍्लासिज  शुरू  करने  की  व्यवस्था
 करें  ।

 पश्चिमी  रेलवे  का  हैडक्वार्टर  वम्बई
 में  रखा  गया  है।  पश्चिमी  रेलवे  का  कार्य-
 क्षेत्र  ज्यादातर  गुजरात  में  है।  गुजरात
 की  ओर  सें  कई  सालों  से  यह  मांग  की  जा

 रही  है  कि  पश्चिमी  रेलवे  के  हैडक्वार्टर
 को  गांधीनगर  में  रखा  जाये,  क्‍योंकि  वहां
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 सब  प्रकार  की  सुविधाएं  उपलब्ध  हैं
 रेलवे  का  हैडक्वाटंर  जनता  के  बीच  में  होने
 सें  जनता  की  सुविधाओं  में  वृद्धि  होगी  re
 मैं  प्राशा  करता  हूँ  कि जनता  सरकार  जनता
 की  मुविधाओं  को  प्राथमिकता  देगी  और
 पश्चिमी  रेलवे  के  हैडबवार्टर  को  गांधी  नगर
 सें  रखंगी

 छोटी  लाइनों  पर  कई  स्टेशनों  पर
 कमंचारियों  के  लिए  पीने  के  पानी  का  इन्तजाम
 भी  नहीं  है।  मैं  श्राशा  करता  हूं  क हर  एक
 स्टेशन  पर  रेलवे  कर्मचारियों  के  लिए  पीने
 के  पानी  की  व्यवस्था  को  ह. कत  दी

 जायेगी,  था;  उस  पर  कुछ  भी  खच  हो  ।

 पीने  के  पानी  क  आवश्यकता  तो  सब  से  पहली
 होती  है।  पानी  के  बिना  कर्मचारी  कसे

 काम  करेंगे,  यह  सोचने  की  बात  है  ४

 जब  किसान  श्रपन  खतों  में  पानी  ले  जाने
 के  लिए  रेलवे  लाइन  के  नीचे  से  पझंडर
 ग्राउंड.  वाटर-पाइप  ले  जाना  चाहते  है
 तो  'रेलवेज्ध  की  झोर  से  इज्ञाजत  देने  में

 बहुत  विलम्ब  होता  है।  इस  कारण  किसानों
 को  लाखों  रुपये  खर्च  कर  के  ट्यूबवैल  लगाने
 पर  भी,  उनके  खेतों  तक  पाइप-लाइन

 नहीं  पहुंच  सकती  है,  क्योंकि  बीच  सें  रेलवे

 लाइन  पड़ती  है।  में  '्ाशा  करता  हूं  कि

 एसी  व्यवस्था  की  जायेगी,  जिससे  किसानों

 को  इज़ाजत  मिलने  से  एक  दो  साल  का  विलम्ब

 न  हो,  बल्कि  एक  दो  महीने  में  उनको  इजाजत
 मिल  जाये  |

 इसके  शभ्रतिरिक्त  रेलवे  की  ओर  से

 रेलवे  लाइन  के  नीचे  से  30,  40  फ़ीट

 की  दूरी  में  पाइप-लाइन  ले  जाने  के  लिए

 इतना  खर्चा  लिया  जाता  है,  जितना  कि

 किसान  का  झपने  खत  में  हजार,  दो  हज़ार
 फ़ीट  पाइप-लाइन  ले  जाने  पर  ख़र्चा  होता  है
 रेलवे  लाइन  के  नीचे  से  पाइप-लाइन  ले  जाने

 के  लिए  झो०  एन०  जी०  सी०  जिस  आधुनिक
 मशीनरी  का  इस्तेमाल  करता  है,  उसका
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 उपयोग  ,  किया  जाना  चाहिए,  जिस  से

 खर्चा  कम  हो  ।  आवश्यकता  इस  बात  की

 है  कि  किसानों  को  समय  पर  पाइप-लाइन
 ले  जाने  की  इजाजत  दो  जाये  झोर  उससे

 खर्चा  भी  कम  लिया  जाये  t

 मैं  झाशा  करता  हूं  कि  मंत्री  महोदय
 ने  अपने  भाषण  में  जा  वायदा  किया  है,

 बहू  उस  को  जल्दी  से  जल्दी  पूरा  करेंगे

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir,  I  must  confess  that
 people  should  know—I  must  say  this
 in  order  to  help  the  railways  and  the
 Railway  Ministry—that  the  railways
 in  the  country  could  certainly  do  much
 better  for  the  basic  reason.  that
 the  cosumption  of  the  raw  material
 like  energy  is  about  the  lowest  for
 traction  in  the  railways.  For  the
 roadways  it  is  twice  as  much,  if  not
 more.  In  spite  of  that  the  Indian
 railways  had  been  losing  freight  and
 Passenger  traffic  continuously  and
 gradually  in  favour,  of  roadways  and
 the  roadways  are  greatly  foreign  in-
 vestment-oriented  and  it  is  far  too
 expensive.  I  have  gcne  through  many
 documents.  I  have  visiteq  many
 transport  institutes,  I  was  a  Member
 of  the  Inland  Water  Transport  Com-
 mittee  where  we  made  a  thurough
 study.  There  is  no  doubt  that  railways
 can  always  carry  freight  and  passen-
 gers  besides  the  river  transport  in  the
 cheapest  way.  But  why  is  it  that
 Indian  railways  are  just  surviving  in
 this  manner?  They  are  not  really
 surviving.  Had  it  been  in  the  provate
 sector,  I  can  tell  you  that  they  would
 have  had  to  go  in  for  liquidation.  They
 will  not  survive.

 ‘When  I  read  in  the  paper  that  they
 reduced  the  charge  on  platform  ticket,
 I  was  really  at  a  loss  to  understand.
 It  is  a  pebble  in  the  ocean.  What  have
 the  railways  got  to  do  with  platform
 tickets?  Railways  do  transportation.
 Their  business  is  not  hiring  out  plat-
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 forms.  After  all,  what  will  be  the
 outcome?  Don’t  the  Railway  Board
 people  know  that  reducing  the  charge
 of  platform  ticket  would  mean  over-
 crowding  the  platforms  and  the
 genuine  passangers  Will  have  much
 difficulty  in  getting  into  the  trains?
 This  is  how  the  Railway  Boerd  is  hood-
 winking  the  country.  This  is  how
 they  advise  the  Minister,  I  may  tell
 him,  Mr.  Deputy  Speaker,  that  the
 fares  of  Second  Class  pasengers,  \he
 freight  of  consumer  goods,  foodgrains
 and  other  essential  items  could  have
 been  substantially  reduced  and  the
 workers  could  be  given  a  need-based
 wage.  But  alas’  Sir,  the  Board,  the
 friend  of  the  people,  have  again  pro-
 duced  that  piece  of  docume.:t  wich,
 to  my  mind,  is  not  worth  its  salt.  The
 railway  is  the  largest  public  sector
 venture  in  the  country  and  its  influence
 on  the  country’s  economy  is  very
 great.  The  country’s  economy  is
 wedded  to  the  functioning  of  the  rail-
 ways.  But  what  the  railway  is  today?
 It  had  been  till  the  other  day  a  bunch
 of  leaderless  mass.  They  give  छ  value
 to  the  railways’  assets  which  I  say  is
 grossly  an  under-valuation.  I  say  it
 is  more  than  twice  as  much.  In  spite
 of  that,  they  have  not  been  able  to
 acquire  the  services  of  a  genuinely
 academically  educated  transport
 economist.  Who  looks  after  the
 economics  of  the  railways?  He  is  a
 finance  commissioner.  What  is  he?
 An  auditor  or  an  Indian  Civil  Service
 man.  What  does  he  know  about  the
 functioning  of  the  railways  and  its
 economics?  What  does  an_  Indian
 Civil  Service  man  know  about  trans-
 port  economics?  If  the  transport  eco-
 nomics  was  not  something  very  im-
 portant,  then  even  the  most  well-
 known  universities  in  the  world  would
 not  have  started  teaching  transport
 economics.  They  have  not  been  able
 to  get  the  services  of  a  transport
 economist.  What  I  want  to  ask  the
 hon.  Minister  who  oversees  the  func-
 tioning  of  the  Railway  Board  is;  you
 have  a  Chairman  88  a  Mechanical
 Engineer.  He  constantly  thinks  about
 augmenting  the  mechanical  side  of  the
 railways.  You  have  a  civil  engineer.
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 He  tinks  about  reinforcing  theh
 bridges.  He  cannot  think  beyond
 that.  You  have  an  electrical  engineer.
 He  thinks  about  electricity.  You  have
 an  operationman,  He  thinks  about
 the  operational  facility.  But  who  is
 there  who  can  oversee  the  whole
 thing  and  say  to  the  electrical  man:
 “No;  you  cannot  do  it;  it  is  unecono-
 mical"  and  to  the  operation  man  also,
 “You  cannot  do  it."?  It  is  absolutely
 an  Augean  stable,  utterly  mismanaged.
 The  Indian  economy  is  being  ruined
 by  the  Indian  Railways.  There  is  no
 real  planning  for  to-day,  tomorrow  and
 the  day  after.  Growth,  genuinely  is
 insignificant;  next  to  nothing;  and  the
 operation  is  so  miserable.  And  that
 has  created  regional  imbalances.  Take,
 for  example,  Assam,  theh  casualty  of
 the  national  catastrophe,  viz.,  the
 Partition.  What  have  you  done  about
 them?  Have  the  Railways  no  duty?

 ॥7  hrs.

 Mr.  Deputy  Speaker,  Sir,  kindly
 have  a  rail  journey  in  Assam  and  then
 come  back;  you  wil]  hear  me  more
 carefully.  You  are  now  hearing  me.
 I  am  not  accusing  you,  Sir.

 MR  DEPUTY-SPEAKER:  I  have
 had  such  a  journey.

 SHRI  JYOTIRMOY  BOSU:  The
 railway  track  which  goes  near  Aizaw]
 —for  how  many  years  is  it  kept  pend-
 ing?  You  are  only  sending  security
 forces  to  shoot  people.  You  cannot
 give  them  a  railway.  What  happened
 to  Nagaland?  What  happened  to
 Arunachal?  The  Railway  Board's
 chiefs  were  anxious  about  feathering
 the  nests  of  Kamalapati  Tripathi.
 Viability  is  no  question  there.  It  is  a
 matter  of  deep  shame.  These  human
 beings,  spineless  self-seekergs  have
 ruineq  the  country,  They  have  ruin-
 ed  the  Railways.  (Interruption).

 I  will  come  to  it.  Now  about  the
 climax  of  over-capitalization.  There
 38  no  analysis  regarding  the  increase
 in  revenue.  Two  things  are  very
 simple.  You  have  to  increase  your
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 revenue  and  decrease  the  expenditure
 without  affecting  the  job  opportuni-
 ties.  In  this  country  where  there
 are  millions  and  millions  of  unem-
 ployed,  you  cannot  touch  that  sphere;
 but  what  about  other  spheres?  No
 scientific  functioning  is  there.  The
 vital  thing  in  any  transport  business
 is  the  tare  pay-loaq  ratio,  An  am-
 bassador  car  weighing  5  maunds
 carries  g  pay-load  of  7  or  6  passen-
 gers  during  normal  times;  during
 election  times  it  carries  0  passengers.
 What  is  the  weight  of  the  pay-load?
 i5  maunds  or  20  maunds.  What  is
 the  ratio?

 You  come  to  a  first-class  coach.
 What  is  the  weight  of  the  shell  type?
 Is  it  45  tonnes—if  I  am  right?

 PROF.  MADHU  DANDAVATE:  58
 tonnes,

 SHRI  JYOTIRMOY  BOSU:  The
 weight  of  55  tonnes  relates  to  the
 other  one.  The  latest  variety,  I  am
 told—if  that  is  not  falsehood—in  the
 RDSO,  is  45  tonnes.  All  right;  200
 maunds.  What  is  the  pay-load?  How
 many  berths?  Twenty-eight.  All
 right;  you  carry  400  or  50  maunds.
 Your  energy  consumption  is  for  3200
 maunds.  Your  pay-load  is  for  १300
 maunds,  or  20  maunds.  Do  you  want
 to  run  your  railways  this  way?

 I  have  been  barking—not  harping
 —for  double-decker  railways,  for
 God  knows  how  many  decades.  I
 went  to  RDSO.  They  said:  “The
 proto-type,  the  model,  the  duck  is
 not  laying  the  egg.”  Am  I  to  under-
 stand  that  the  road  transport  lobby
 has  penetrated  the  right  place  and
 greased  the  right  people?  That  is  my
 suspicion.  Not  suspicion;  I  am  posi-
 tive  about  it.

 Now,  what  about  aluminium
 coaches?  Why  should  aluminium  be
 useq  for  making  furniture,  windows
 etc.?  Why  not  for  rolling  stock?  There
 is  no  research.  I  haq  a  talk  at  the
 RDSO,  I  spent  one  whole  day  as  the
 Chairman  of  the  Public  Accounts
 Committee;  and  I  came  back  as  a
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 much.  mach  disappointed  man,  be-
 cause  everybody's  answer  was  ‘No’.  I
 asked  them:  “Do  you  propose  to  use
 the  wind  pressure  on  what  you  can
 easily  get  in  a  running  train?  Have
 you  done  any  research  on  it?”  The
 reply  was:  “No,  Sir,”  Again,  “Are
 you  doing  any  research  to  generate
 electricity  from  the  rotation  of  the
 axle?”  and  the  reply  is  “No,  Sir.”
 Then,  “Have  you  seen  the  civil  con-
 struction  specifications  as  laid  down
 by  the  British  which  are  much  too
 conservation,  i.e.  when  the  cost  of
 Men  and  material  were  much  lower?
 Again  “No;  Sir.”  What  are  they  doing?
 We  give  Rs.  4  crores  or  Rs.  3.5  crores
 a  year  to  the  RDSO.  It  is  a  dumping
 ground  for  unwanted  officers.  This
 is  what  they  are  doing.  What  about
 captive  thermal  point  at  the  coal
 mine  itself?  Mr.  Dandavate,  you  owe
 an  explanation.  Have  you  mooted
 the  idea  of  building  captive  thermal
 powe:  plants  in  the  coal  mine  itself?
 Why  do  not  want  to  carry  coal  for
 thermal  power  generation  miles  away?

 Do  the  Railway  Board  not  under-
 stand  simple  things?  How  much  does
 dieselisation  cost?  I  can  give  an  ana-
 lysis.  By  dieselisation  you  have  got
 nothing  at  all,  except  you  drained
 out  hundreds  of  crores  of  rupees  to
 the  Yankees.  You  paid  for  the
 patents,  you  paid  for  the  designs  and
 you  bought  them.  Now  you  are  de-
 pending,  and  you  have  to  remain  de-
 penden:.  for  importation  of  crude.
 This  is  the  doing  of  the  Congress
 regime  for  the  last  30  years.  That
 has  to  be  axed  right  now.  If  am  you,
 I  will  do  it  the  next  day.  Show  no
 mercy  at  all.  It  has  been.  clearly
 established  by  the  report  of  the  Public
 Accounts  Committee  that  though  die-
 selisation  has  cost  the  country’s  ex-
 chequer  several  hundreds  of  crores
 of  rupees,  it  has  not  benefited  the
 railways  at  all;  perhaps  very  little.
 That  is  one  side.

 Coming  to  the  other  side,  we  have
 seen  in  the  past  dishonest  Ministers,
 dishonest  and  _  self-seeking  senior
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 officers,  Railway  Board  members.  I
 am  glad  to  say  that  I  have  nothing
 against  the  present  Chairman  of  the
 Railway  Board.  J  am  mentioning  this
 because  I  do  condemn  a  man,  if  he
 needs  to  be  condemned.  But  if  a  man
 does  not  deserve  to  be  condemned,  I
 will  mention  that  he  is  not  a  man
 who  needs  to  be  condemned.  But
 there  are  others  who  are  self-seeking.
 Take  the  case  of  the  General
 Manager,  Eastern  Railways  at  that
 time,  who  is  now  Member,  Transpor-
 tation.  He  was  the  General  Manager
 at  the  time  of  the  creation  of  the
 Mughalsarai  Division.  What  is  the
 economics  of  the  Mughalsarai  Divi-
 sion?  What  is  its  justification?  What
 have  you  got  out  of  the  creation  of
 the  Dhanbad  Division?  Pleasing  one
 Minister?  Do  not  cut  jokes  with  us;
 we  are  not  a  bunch  of  idiots  sitting
 in  this  House.  It  was  done  to  please
 the  then  Minister,  Shri  Kamlapathi
 Tripathi,  of  course  for  a  return,  for
 promotion,  cash  in  kind.  It  is  not
 economic.  So,  the  manipulation
 started.  The  viability,  discount  cash
 flow  for  Varanasi-Katni  line  conver-
 sion  from  metre-gauge  ६४0  broad-
 gauge  was  earlier  worked  out  as  0
 to  l  per  cent.  It  was  fradulently  made
 to  show  4.5  per  cent.  Naturally,  the
 General  Manager  must  come  to  the
 Railway  Board  whether  he  deserves
 it  or  not.  I  am  told  that  he  never
 himself  aspireg  or  thought  that  he  was
 890d  enough  to  make  the  grade.  Still.
 that  man  has  been  brought  here
 because  he  pleased  the  Minister  by
 creating  the  Mughalsarai_  division,
 which  was  not  necessary.

 We  say  that  UP.  is  a  backward
 State.  The  Congress  rule  for  30  years
 has  kept  the  entire  country  back-
 ward.  UP  is  certainly  backward.  To
 deal  with  that  the  members  of  the
 Railway  Board  have  with  them  the
 report  of  the  Public  Accounts  Com-
 mittee,  I7lst  report  of  1974,  where  it
 has  been  clearly  stateg  that  since  the
 construction  of  new  lines  in  hilly,
 backward  and  under-developed  areas
 is  essential  forthe  economic  develop-
 ment  of  those  areas,  the  Committec



 बवा  Rly.  Budget,
 4

 desires  that  the  general  revenue  and
 the  Government  should  subsidize  the
 railways  in  the  matter  of  construc-
 tion.  This  is  a  clear  indication.
 Either  you  scrap  the  PAC  or  accept
 their  report.  We  are  not  going  to
 allow  the  Railway  Board  to  sit  in
 judgment  over  the  PAC.  This  is  a
 clear  indication.  By  this  formula
 alone,  the  UP  Government  could
 have  got  the  railway  lines,  because
 we  have  recommended  it.

 The  creation  of  the  Mugha’sarai
 Division,  costing  Rs.  2,44,38,000  was
 done  to  grease  the  palm  of  the  former
 Railway  Minister  and  to  do  a  little
 bit  of  justice  to  the  person  concerned,
 namely,  the  then  General  Manager  of
 the  Eastern  Railways,  now  a  Member
 of  the  Railway  Board.  These  are  the
 officers  who  are  ruining  this  country.
 What  are  the  increasing  overheads?
 What  does  he  say  in  his  letter?  It  is
 very  interesting.  In  his  D.O.  Letter
 No..  .dated  !0th  Novtmber  975  adcres-
 sed  to  Shri  Bery,  what  does  he  say?
 In  the  second  paragraph  he  says:

 “Thus,  it  will  be  seen  that  the
 work  at  the  proposed  Mughalsarai
 Division  wi']  be  manageq  entirely
 by  readjustment  of  staff  frorr:  exist-
 ing  divisions  and  even  the  cost  of
 the  extra  gazetted  posts  will  be
 more  than  covered  by  matching
 surrenders  of  clerical  posts.”

 You  are  cutting  the  clerical  jobs  ६०
 create  superior  jobs.  That  is  the  90-
 cialism  of  the  Railway  Board.  Please
 note  this  very  carefully.  They  are
 snakes  in  the  grass,  they  will  bite
 you  when  they  get  the  opportunity.
 If  I  read  out  the  whole  letter  it  will
 amuse  the  whole  House.  Barrels  of
 food  petroleum  grease  were  bought
 and  rushed  to  the  hydraulic  service
 station.  I  do  not  know  how  much
 srease  Mr,  Tripathi  absorbed  in  his

 y,  but  the  Railway  Board  had  the
 full  quantity.

 There  is  none  to  supervise  these
 things.  The  Financial  Commissioner
 is  an  audit  man,  and  I  gather  he  was
 the  choice  of  the  Congress  Minister.
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 There  was  one  “Bahuji”  a_  very
 powerful  lady,  controlling  the  rail-
 ways.  This  gentleman  superseded  100
 persons.  We  want  to  know  epecifically
 what  specia]  qualifications  he  has  got
 which  justified  this.

 The  Eastern  Railway  Financial
 Adviser  in  the  same  manner  also  re-
 produced  his  master’s  voice,  and
 asked:  “When  the  Minister  has  said
 so,  what  audaucity  has  the  depart-
 ment  to  ask  him  for  the  justification?”
 These  are  the  officers  we  are  having.
 How  much,  money’  have  the  poor
 people  to  pay  to  maintain  this  lot?

 There  was  a  Cabinet  ban  on  the
 railways  undertaking  peripheral
 liabilities.  Hag  that  not  been  ignored
 in  the  case  of  the  Mughalsarai  pro-
 ject?

 You  are  having  a  degree  college
 there.  By  all  means,  have  it,  but  you
 cannot  meet  the  minor  requirements
 of  80  ATP  schools  for  the  children
 of  Class  III  and  Class  IV.  I  hang  my
 head  in  shame  that  we  have  a  Rail-
 way  Board  which  is  capable  of  doing
 only  this.  They  are  a  bunch  of  disho-
 nest  people,  the  whole  lot  of  them,
 they  are  hand  in  glove  with  the  con-
 tractors.

 What  about  the  microwave  facili-
 ties  for  the  Sahebganj  loop  and  CIC
 section?  Whose  palm  is  being  greased
 there?  Is  it  a  top  priority  project  for
 the  country?  I  would  like  you  to
 cover  this  in  your  reply.

 What  about  this  massive  diesel
 shed  at  Patratu?  How  dig  it  get  top
 priority?  But  there  is  no  money  for
 the  railway  line  from  Budge  Budge
 to  Diamond  Harbour  to  Namkhana.
 My  letter  to  the  railways  was  im-
 mediately  passed  on  to  RAW  by  Mr.
 Simore.  Because  this  railway  line
 passes  through  Mr.  Bosu’s_  consti-
 tuency,  it  had  to  be  stopped.

 PROF.  MADHU  DANDAVATE:
 You  are  referring  to  the  old  letter  I
 believe.

 SHRI  JYOTIRMOY  BOSU:  Yes,
 nothing  is  meant  for  you.
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 This  is  the  General  Manager  we
 had.  This  General  Manager  the  other
 day  was  lavishly  hosted  by  the  Cen-
 tral  Jute  Mills  when  he  was  on  an
 official  tour  of  Budge  Budge  and  Cal-
 cutta.  Who  are  these  Central  Jute
 Mills?  The  Sahu  Jains.  And  who  are
 the  Sahu  Jains?  Shant:  Prasad  Jain  and
 Ramakrishna  Daknia,  both  sentenced
 to  imprisonment  on  criminal  charges
 recently.  This  General  Manager  goes
 and  he  is  lavishly  hosted  by  this  Sahu
 Jain  group.  Then,  he,  his  family  and
 entourage,  &  whole  lot  of  people.
 have  a  launch  ride  on  the  river.  The
 launch  is  provided  by  a  contractor.
 I  would  like  you  to  get  this  matter
 examined  and  send  it  to  the  Vigilance
 Commission,  and  also  reply  to  the
 House  whether  my  allegations  are
 correct  or  not,

 I  woulg  also  like  to  know  whether
 this  General  Manager,  who  is  now
 Member,  Trarsportation.  while  he
 was  Divisional  Superintendent  of
 Bilaspur,  was  involved  in  x  serious
 scandal  and  as  a_  result  a  junior
 engineer  and  his  wife  had  to  be
 transfered  to  Calcutta.  I  am  not  go-
 ing  any  further  into  that  as  it  will
 be  in  bad  taste,  but  under  similar
 circumstances,  one  Genera]  Manager
 of  the  Diesel  Locomotive  Workshops
 at  Banaras  was  forced  to  resign.

 What  are  you  going  to  do  about
 that  man?

 About  store  purchase,  a  very  in-
 teresting  thing  came  to  light.  The
 IBM  are  having  attractive  female
 salesmen.  They  never  leave  the  Rail-
 way  Board  office.  Crores  of  rupees
 were  drained  out  of  the  Railway  fund
 for  two  IBM  companies  because  they
 wanted  to  please  somebody.

 I  am  charging  that  the  capacity  of
 the  Kanchrapara  Workshop  is  not
 utilised  in  order  to  favour  some  con-
 tractors  by  Member  (Mechanical).
 Items  requiring  manufacture  in  the
 Workshop  are  deliberately  entrusted
 to  certain  favourite  firms  at  unecono-
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 mical  rates  keeping  the  capacity  in
 the  Shop  under-utilised/particularly
 idle.  Repair  works  entrusteg  during
 the  last  two  years  are:—

 Repair  of  Armatures--9].87  lakhs
 Conversion  of  silicon  _  rectifier  —5.87
 lakh.  etc.  etc.

 What  js  your  relationship  with
 Hatim  &  Co.?  How  many  things  have
 changed  hands,  I  would  like’  to
 know?

 There  is  an  officer  in  the  Railway
 Board  whose  son  is  working  in  the
 Jay  Engineering  Works.  He  has  been
 asked  not  to  negotiate  with  the  Jay
 Engirce.iu,  Works.  But  at  the  sight
 time  and  at  the  right  place,  this  was
 done.  Jay  Engineering  Works  was
 given  contract  for  fans.

 In  the  Eastern  Railway,  there  is
 one  Mr.  Shanti  Bose,  Chief  Public
 Relation  Officer.  There  is  a  vigilance
 case  against  him.  But  he  is  still  there.
 Why?  Because  he  has’  got  the  protec-
 tion  of  the  Congress  Party.

 What  is  happening  to  Calcutta
 underground  railway?  T.6.  us  have  an
 assurance  on  the  floor  of  this  House
 from  the  Minister  as  to  how  many
 decades  it  will  take  to  complete  this.

 What  has  happened  to  Howrah-
 Amta  railway  line?)  And  what  about
 the  doubling  of  Budge  Budge  railway
 line?  This  is  the  most  densely  popula-
 ted  area.  I  have  been  saying  since  the
 time  of  Shri  Gulzarilal  Nanda  that
 between  Barwipur  and  Calcutta  and
 between  Budge  Budge  Calcutta  tnere
 should  be  a  5  minute  shuttle  service
 where  the  ticket  is  sold  in  the  train
 itself.  But  the  Railway  3028  net  move.

 It  is  really  ridiculous  to  find  that
 the  railway  fare  between  Sealdah  and
 Dum  Dum  is  Rs.  2.75  whereas  the  bus
 fare  ig  Rs.  1.25,  and  you  still  want
 the  Railway  fares  to  go  up.

 There  is  terrific  unuer-billing  of

 freight.  There  is  manipulation
 on

 in

 weight  and  rates.  When  the  load
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 is  22  tonnes,  the  invoice  is  made  of
 39  tonnes.  A  box  type  wagon  is  re-
 duced  to  one-third  or  one-fourth,  We
 have  got  enough  detai!s.  This  has
 become  a  constant  practice  in  the
 Railways  with  the  connivance  of  the
 top  people.

 Victimisation  cases  are  still  pend-
 ing.  You  said  this  morning  that  you
 require  hearty  cooperation.  True,
 without  that  you  cannot  move  an
 inch,  But  what  are  your  field  officers
 are  doing?  The  Genergal  Managers,
 the  Personnel  Managers  and  others,
 what  are  they  doing?  They  are  still
 treating  the  workers  as  slaves.  Now,
 they  must  be  worked  like  slaves.

 What  is  the  size  of  your  commission
 catering  bearers?  For  a  public  sector
 project  you  are  having  people  whom
 you  @o  not  pay  at  the  end  of  the
 month.  You  want  better  service  from
 him  but  you  do  not  pay  him  at  the
 end  of  the  month.  If  he  does  not  get
 his  pay  his  family  will  starve.  In  this
 way,  you  cannot  expect  better  ser-
 vice  from  him.  These  catering  com-
 mission  bearers  must  be  made  per-
 manent  with  retrospective  effect  and
 they  shoulq  be  treated  as  railway
 employees.

 I  have  given  constructive  sugges-
 tions  and  I  have  also  revealed  certain
 things.  I  do  sincerely  hope  that  the
 hon.  Ruilway  Minister  wil]  take  note
 of  them  and  take  remedial]  measures.

 SHRI  P.  ANKINEEDU  PRASADA
 RAO  (Bepatta):  Mr.
 Speaker,  Sir,  the  Railway  Budget
 Presented  by  the  hon.  Minister  has
 nothing  new  in  it.  It  is  old  wine  in
 new  bottle.  I¢  is  the  same  old  budget
 Prepared  in  the  old  manner  by  the
 Railway  Board  and  presented  to  the
 Parliament.  Perhaps,  the  hon.  Minis-
 ter  might  not  be  having  enough  time

 .  ०  Bo  into  the  details  of  it,

 Specially  when  the  new  Minister
 took  over  and  when  the  new  Govern-
 Ment  took  over,  the  people  expected
 much  from  the  new  party.  There
 Were  the  statements  of  the  new

 Deputy-
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 ,  Minister  that  the  Second  Class  pas-
 sengers  and  the  ordinary  citizens
 of  the  country  will  get  some  benefit
 in  the  new  Railway  Budget.  But,  un-
 fortunately,  the  only  benefit  that  is
 given  is  the  reduction  in  the  price
 of  the  platforrr  ticket.  It  is  really
 a  benefit  to  the  affluent  sections  of
 the  society  who  normally  go  to  the
 station  to  receive  their  relatives  or
 guests  or  friends.  No  common  man
 can  afford  to  go  to  the  station  to  re-
 ceive  a  guest  and  bring  him  home  by
 spending  more  than  Rs.  5  or  Rs.  6
 for  going  to  the  station  and  coming
 back  home.  This  has  turned  out  to  be
 a  benefit  to  the  affluent  sections  of
 the  society.

 Everything  is  said  about  the  rail-
 way  workers.  Being  a  trade  unionist
 ang  a  supporter  of  them  from  the
 beginning  of  his  political  career,  the
 Railway  Minister  might  have  taken
 enough  and  better  care  of  them.  But
 about  the  common  man,  svevially  tne
 Second  Clasg  passengers,  i  have  to
 say  that  he  has  forgotten  them.

 What  are  the  new  facilities  and
 amenities  provided  in  the  Railway
 Budget  for  the  Second  Class  passen-
 gers?  Even  the  funds  for  providing
 amenities  to  the  Second  C.ass  pas-
 sengers  have  not  been  increased.  But
 for  providing  g  berth  at  some  cost  to
 Second  Class  passenger  who  travels
 in  a  fast  train  for  a  long  distance,
 very  little  has  been  thought  of  for
 providng  other  facilities,  like,  giving
 him  drinking  water,  giv:ng  him  bet-
 ter  food  and  serving  him  in  a  proper
 way.  When  he  goes  to  the  railway
 station  to  purchase  a  ticket,  the  ticket
 issuing  authorities  should  guide  him
 properly.  But  that  has  not  been
 thought  of.

 As  far  as  the  reservation  part  of
 it  is  concerned  and  the  preparation
 of  the  list  of  Second  Class  passengers
 travelling  by  long-distance  trains  is
 concerned,  if  you  go  to  the  station,
 you  will  find  that  it  is  put  up  on  the
 board  just  l  hour  or  l$  hours  be-
 fore  the  departure  of  the  train.  It
 contains  the  names  of  about  thousand’
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 passengers.  Al]  these  thousand  pas-
 sengers  have  to  check  up  the  com-
 partment  number  and  the  seat  num-
 ber.  There  is  a  lot  of  hue  ang  cry
 there.  When  we  travel  by  First  Class,
 we  can  easily  see  our  names  on  the
 ‘board.  But  in  the  case  of  accompany-
 ing  person  who  travels  by  the
 Second  Class.  if  we  want  to  search
 his  name  in  the  list  of  Second  Class
 Passengers,  it  takes  an  hour  or  even
 more.  Sometimes,  a  Second  Class  pas-
 senger  misses  the  train  also.  Some-
 thing  must  be  done  in  this  respect  If

 ‘possible,  on  the  ticket  itself,  the  cor.-
 partment  number  and  the  seat  num-
 ber  may  be  indicated,  as  it  is  done
 in  some  other  countries.  It  is  not
 dificult  to  give  the  compartment
 number  and  the  berth  number  on  the
 ticket  itself.  It  will  remove  the
 worry  of  the  passenger.  If  that  is  not
 possible,  you  should  put  up  the  list
 of  Second  Class  passengers  on  the
 platform  at  least  six  hours  before  the
 departure  of  the  train  so  that  the  pas-
 sengers  who  want  to  search  for  their
 compartment  number  and  the  seat
 number  can  do  it  a  little  bit  easily.

 About  the  long-distance  passengers
 travelling  by  Express  and  fast  mov-
 ing  trains,  somthing  has  been  done
 by  neglecting  the  loca]  trains  and
 the  Passenger  trains.  Practically,
 there  is  no  improvement  in  the  main-
 tenance  and  the  running  of  passenger
 trains  and  also  in  providing  the  neces-
 sary  facilities  in  these  trains  which
 serve  the  need  of  the  common  man
 in  the  country.  The  people  are  gen-
 erally  developing  a  sort  of  apathy  to
 the  railways  to  travel  for  short  dis-
 tances,  Either  the  trains  come  late
 ‘or  there  are  no  proper  facilities  in
 the  trains.  That  is  why  the  people
 are  now  turning  towards  the  road
 transport.

 17.22  hrs.

 {Sari  s.  D.  PATEL  in  the  Chair)

 About  these  passenger  trains  which
 Serve  the  needs  of  the  local  common

 of
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 men  at  a  low  cost,  unless  their  ser-
 vices  are  improved,  conditions  in
 the  railway  compartments  will  re-
 main  the  same.  _We  are  seeing  that
 improvements  have  been  effected
 only  at  the  stations  in  the  big  cen-
 tres,  big  cities  ang  not  at  the  small
 stations,  way-side  stations  where  the
 rural  public  has  to  get  into  the  trains.
 No  improvement  has  been  done  at
 those  stations  and  it  was  not  thought
 of  in  this  budget.

 In  order  to  catch  a  fast  train,
 the  second  Class  passangers  have  to
 take  a  local  train.  These  local  trains
 do  not  reach  in  time  with  the  result
 that  they  have  to  start  from  their
 houses  one  day  earlier  in  order  to
 catch  the  fast  train.  It  means  it  takes
 another  24  hours  to  come  by  the  pas-
 senger  train  to  catch  the  fast  train
 because  the  connecting  train  never
 reaches  in  time.

 ‘Take,  for  example,  Andhra  Pradesh.
 The  maintenance  and  improvement
 of  railway  was  neglected  in  this  pro-
 vince.  The  railway  used  to  run.  in
 several  sectors,  Now  a-zone  has  been
 formed  which  is  called  the  South
 Central  Railway.  But  very  little
 improvement  has  been  mace  in  these
 lines.  The  only  station  in  the  South
 Central  Railway  where  all  these  fast
 trains  stop  is  Vijaywada.  People
 from  sereral  parts  have  to  come  to
 this  station  to  catch  any  fast  train.
 No  passanger  train  reaches  Vijay-
 wada  station  in  time.  I  specially  made
 a  not  about  Madras  Vijaywada  pas-
 senger  train.  These  trains  normally
 reach  this  station  late  by  six  hours.
 I  request  the  Railway  Minister  to  get.
 particulars  about  it  and  see  that  the
 people  need  not  wait  for  3-4  hours
 every  at  the  railway  stations  for  the
 trains  to  come.

 About  Vijaywada  Madras  Section.
 this  is  going  to  become  one  of  the
 hgaviest  traffic  sections.  It  was
 thought  to  be  clectrified.  But  this
 programme  of  electrification  is  4
 slow  programme,  Even  adequate  fund

 was  not  provided  though  it  was  eX-
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 pected  to  be  completed  in  I979.  Only
 Rs.  60  lakh  has  been  sanctioned  this
 year  and  the  balance  of  Rs.  390  lakh
 has  to  be  spent  before  979  and  this
 track  has  to  be  completed.  Similarly,
 there  is  the  other  section  which  is
 called  the  Madras-Gudur_  Section.
 Though  it  is  expected  to  be  comp'eted
 as  per  schedule,  that  is,  by  Septem-
 ber  1979,  only  Rs,  220  lakh  was  pro-
 vided  this  year.  Another  Rs.  900  lakh
 has  to  be  spent  before  1979.  I  do  not
 mow  how  it  will  be  possible  for  the
 Government  to  provide  so  much  of
 fund  and  complete  this  project.  While
 completing  the  Vijayawada  Madras
 Section  electrification  so  many  fast
 trains  are  introduceq  on  this  _  line.
 This  railway  conveyance  has  become
 a  nuisance  for  the  local  public.  This
 track  runs  through  the  heart  of  many
 towns  starting  from  Vijayawada  to
 Madras  where  there  are  several  level
 crossings.  Due  to  heavy  trafMfc  on
 this  line,  out  of  24  hours,  8  hours
 these  level  crossings  remain  closed.
 No.  provision  has  been  made  in  the
 budget  in  this  respect.  This  year,
 only  two  over-bridges  were  sanctioned
 on  this  Iine.  The  Railway  Board  did
 not  think  of  sanctioning  over-bridges
 and  providing  other  faciiities  for  the
 passengers  to  travel  by  fast  trains.
 At  the  same  time,  it  should  not  hin-
 der  the  road  traffic.  It  shou'd  be  done
 in  such  a  way  as  would  not  waste  the
 time  of  the  rural  public  at  the  rail-
 Way  crossings.

 I  was  assured  by  the  railway
 autherity  that  a  railway  over-bridge
 at  Nidubrolue  would  be  included  in
 the  1977-79,  budget,  but  I  find  ‘that
 it  has  not  been  done.  JI  woulg  request
 the  hon.  Railway  Minister  to  make  a
 Note  of  it,  get  it  examined  and  see
 that  at  least  in  the  next  year's  budget
 it  is  included.

 Bibinagar-Nadikudi_  railway  line,
 which  is  one  of  the  important  rail-
 way  links,  which  is  a  bypass  from
 north  to  south,  which  passes  through
 the  developing  Nagarjunasagar  area,
 has  to  be  completed  very  fast.  Un-
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 fortunately  I  see  only  a  provision  of
 Rs.  ]  crore  in  this  year’s  budget.  As
 per  the  proposal  of  the  railway
 authorities,  it  has  to  be  completed  by
 3ist  March  1980.  In  another  two
 years,  Rs,  2  crores  have  to  be  spent.
 A  very  meagre  amount  has_  been
 allotted  for  this  year  for  this  Bibi-
 nagar-Nadikudi  railway  line.  Unless
 it  is  expedited,  we  would  not  get  re-
 lief  from  the  congestion  of  north-
 south  traffic  which  we  are  now  hav-
 ing  at  Vijayawada  Station.

 With  these  few  remarks,  I  conclude
 my  speech.  and  I  thank  the  Railway
 Minister  for  the  patient  hearing  he
 has  given  me.

 SHRI  VINODBHAI  8.  SHETH
 (Jamnagar):  Mr.  Chairman,  _  Sir,
 first  of  all  I  would  like  to  congratu-
 late  the  hon.  Railway  Minister,
 Prof.  Madhu  Dandavate,  for  giving
 us  a  Gandhian  budget  for  the  Rail-
 ways.  Much  is  talked  about  Mahatma
 Gandhi  so  far  as  the  budget  is  con-
 cerned,  but  I  am  disappointed  to  find
 that  there  js  no  provision  in  this  bud-
 get  for  the  line  from  Viramgam  to
 Porbandar  which  is  a  conversion  line—
 for  the  birth-place  of  Mahatma
 Gandhi.  Of  course,  the  conversion
 from  Okha  to  Viramgam  is  being
 taken  up  this  year.  Rs.  6  crores  have
 been  earmarkeg  for  this  year  out  of
 a  total  of  Rs.  42.92  crores  earmarked
 for  expenditure  under  this  lead;
 Rs.  6.98  crores  have  been  spent  in
 the  previous  years;  a  provision  of
 Rs.  6  crores  has  been  made  for  this
 year;  and  Rs.  9.97  crores  are  to  be
 spent  afterwards.  I  would  like  to
 draw  the  very  serious  attention  of  the
 House  to  the  fact  that  this  conversion
 line  should  be  done,  not  in  a  piece-
 mea]  but  at  a  stretch,  and  that  much
 more  funds  shoulg  be  allocateg  this
 year.  I  have  personally  seen  that  a
 part  of  the  earthen  work  which  has
 been  done  for  the  railway  line  has
 been  washed  away  in  the  rnonsoon.
 It  is  a  huge  loss  to  the  Government,
 to  the  railway  administration.  I
 would  request  the  hon.  Minister,
 through  your  good  offices.  to  see  that
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 the  conversion  line,  if  not  upto  Okha
 at  a  etretch,  is  made  at  least  upto
 Kanalus  during  this  year.  Kanalus

 is  the  place  from  which  the  bifurca-
 tion  takes  place  for  Porbander.
 Otherwise,  the  very  purpose  for
 which  the  conversion  takes  place  will
 be  defeated.  The  purpose  is  to  boost
 the  export  of  industrial  output  from
 northern  India,  Gujarat,  Madhya
 Pradesh,  Rajasthan,  etc.  The  export
 is  done  through  the  ports  of  Bedi,
 Okha,  Porbander  and  Veraval.  These
 are  the  intermediate  ports.  Kandla
 ig  also  there;  this  is  a  major  port  of
 the  Central  Government.  In  Jam-
 nagar,  itself  the  production  of  mine-
 rals  is  to  the  tune  of  16,183,810
 tonnes  and  that  of  agricultural  inputs
 is  to  the  tune  of  7,14.898.  tonnes.
 This  suffers  due  to  the  transport
 bottleneck  at  Viramgam.  We  have
 seen  the  railway  passengers  suffering
 when  they  come  from  Saurashtra,
 Gujarat  and  onwards.  The  Saurash-
 tra  Express  reaches,  Viramgam  Station
 at  3.30  aM.  We  cannot  sleep  or  tra-
 vel  comfortably  from  Saurashtra  to
 Bambay.  This  transhipment  bottle-
 neck  should  be  removed  ४  the
 earliest.

 I  fully  agree  with  the  view  ex-
 pressed  by  Shrimati  Parvath:  Kri-
 shnan  that  there  should  be  coordina-
 tion  between  the  ports,  the  railways
 and  roag-  transport.  There  is  now
 competition  between  them  and  I  fear
 that  a  time  will  come  when  70०80
 transport  will  adversely  affect  the
 railways.  Road  transport  will  be
 better  placed  because  it  is  run  by  the
 Private  enterprise.  The  Railway
 Ministry  will  have  to  think  about  this
 seriously  and  perhaps  advise  the  Go-
 vernment  to  nationalise  the  Road
 Transport  Corporation  of  India  just
 as  the  Railways  have  been  nation-
 alised.  Of  course,  the  road  transport
 ig  more  effective  ang  efficient  and  I
 think  the  Railways  should  not  lag
 behind.

 I  congratulate  the  Railway  Minister
 for  keenly  thinking  of  the  new  line
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 which  has  been  a  long-standing  de-
 mand  of  the  people  of  Bhavnagar.
 The  earlier  it  is  taken  up  the  better
 and  this  new  Ahmedabad  to  Delhi
 line  shoulg  also  be_  included  in  the
 present  budget;  this  is  also  a  long-
 standing  demand  of  the  industry  and
 trade  of  Ahmedabad.

 Another  thing  js  that  there  is  only
 one  First-Class  and  Second-Class
 coach  from  Okha  to  Delhi.  This  !s
 hardly  sufficient.  It  is  useq  by  the
 Army,  the  Navy  and  the  Air  Force
 besides  the  workers  who  go  on  pil-
 grimage.  I  would  request  the  Minis.
 ter  to  provide  more  accommodation
 for  the  travellers  in  the  Second-Class
 rather  than  the  First-Class  from  Jam-
 nagar  to  Delhi.

 There  is  continuous  complaint  by
 the  personnel  working  in  Hapa.  Hapa
 is  the  biggest  marshalling  yard  in
 Gujarat  and  those  work!ng  in  Hapa
 Bo  by  the  shuttle  service.  They  are
 however  being  charged  for  this
 whereas  in  the  case  of  other  such
 services  there  are  no  charges.  I  don't
 know  why  this  discrimination  should
 be  there.

 [  am  happy  that  Rs.  65.62  crores
 have  been  ear-marked  for  providing
 More  facilities.  of  staff  welfare.  I
 would  request  the  Minister  to  first
 provide  drinking  water  in  thig  place
 ag  there  is  no  good  drinking  water  in
 Hapa.  These  railway  employees  are
 merely  asking  for  drinking  water
 whereas  in  some  villages  in  foreign
 countries  which  I  have  visited  there
 are  televisions  anq  other  such  servi-
 ces.  And  I  hope  that  the  Minister
 will  provide  other  such  facilities  like
 the  library  etc.  ag  are  provided  on
 other  lines.

 Then,  there  is  a  rest  house  at  Kam-
 bhalia  for  the  railway  employees  cn
 duty.  A  person  who  is  on  duty  for
 one  day  has  to  be  away  from  his

 family  for  four  days.  This  is  &
 penalty  for  the  members  of  the
 family,  I  hope  the  Minister  will  look
 into  this.  There  is  one  thing  more.
 In  Jamnagar  there  is  a  workshop
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 which  is  giving  very  good  results,  I
 don't  know’  why  it  igs  proposed  to
 wind  this  up  when  the  landlord  has
 also  agreed  to  give  it  on  lease  for
 another  five  years.  The  employees
 are  being  threateneq  with  transfer  to
 some  other  place.  I  would  request
 you  to  continue  the  workshop.  It  is
 being  threatened  that  the  workshop  is
 likely  to  be  shifteg  to  Ajmer  or  some
 other  place.  I  would  request  the  hon.
 Minister  to  continue  the  workshop
 there.

 Now,  Jamnagar  is  producing  30  per
 cent  of  the  total  production  of  salt  in
 the  country.  There  is  a  huge  produc-
 tion  of  Bauxite,  oil  cakes  and  other
 things  in  Saurashtra,  but  the  availa-
 bility  of  wagons  ig  a  constant  head-
 ache  there.  Wagons  are  available,
 when  goods  are  not  there  and  wagons
 are  not  available,  when  there  is
 accumulation  of  goods.  There  is  a
 constant  complaint  in  this  regarq  in
 Saurashtra.  I  would  request  the  hon.
 Minister  to  see  that  wagons  are
 allotted  in  time  to  solve  this  problem.

 Nobody  seems  to  have  bothered
 about  the  suburban  service  in  Bom-
 bay.  I  have  myself  travelled  in  the
 third  class  compartments,  now  made
 second  class.  They  are  very  much
 over-crowded.  You  cannot  enter  into
 them  and  once  you  enter,  you  cannot
 come  out.  There  is  no  guarantee  of
 sitting  accommodation,  there  is  no
 cuarantee  of  standing  accommodation
 and  there  ig  no  guarantee  of  life
 sometimes  in  the  suburban  railways.
 There  have  been  so  many  accidents  in
 the  suburban  railways.  I  would  re-
 quest  the  hon.  Minister  to  look  into
 the  plight  of  the  poor  Bombayites.

 Much  has  been  gaid  about  the  Rail-
 way  Board.  I  do  not  know,  whether
 the  Railway  Board  gives  instructions
 to  the  Minister  or  the  Minister  gives
 instructions  to  the  Railway  Board.  I
 do  not  think,  they  are  running
 Parallel.  There  should  be  better
 Coordination  between  them.

 Shri  Qureshi  mentioned  about  the
 Introduction  of  double-deckers  in  the
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 Railways  and  the  Railway  Minister
 himself  hag  also  promiseg  to  reduce
 the  congestion  by  the  inroduction  of
 double-deckers,  I  am  sure  they  would
 fully  go  into  this  question  and  find
 out  whether  this  is  technically  feasi-
 ble  or  not.

 Now,  about  the  underground  rail-
 way  projects,  I  would  not  like  to  re.
 peat  what  has  already  been  said.

 There  igs  a  huge  railway  indebted-
 ness  to  General  Reserves  to  the  tune
 of  Rs.  440  crores.  This  is  a  matter  of
 great  concern.  I  think,  we  can  re-
 duce  this  by  an  efficient,  uncorrupted
 management  by  the  administration.

 Much  hag  already  been  said  about
 the  quality  of  food  served  in  the  rail.
 ways.  I  would  only  request  that
 catering  department  should  be  perio-
 dically  inspected  by  Vigilance  so  that
 the  quality  of  food  supplied  in  the
 railways  is  constantly  improved.

 Railways  are  the  arteries  of  our
 transport  system.  There  are  3,95,250
 wagons.  Let  us  keep  all  the  wagons
 moving  at  the  optimum  level  and
 serve  the  community  at  large.  Every
 effort  should  be  made  in  thig  direction
 and  that  would  give  us  good  results.

 A  lot  has  been  saiq  about  the  late
 running  of  the  trains  after  emergency,
 However,  the  fact  is,  that  the  trains
 are  running  very  much  in  time  and
 sometimes  theSe  are  running  a  bit
 earlier.  I  have  got  my  personal  ex-
 perience  in  this  regard.  Once  I  could
 not  receive  my  wife  because  the  train
 had  reached  before  time.  This  creates
 family  complications  sometimes.  So,
 this  complaint  ig  not  genuine.

 The  idea  of  classless  trains  is  a  good
 idea.  Let  us  try  it  and  see  how  it
 works.

 Now,  there  is  a  trangular  attack  on
 the  railways  by  the  buses  with  a
 better  transport  service,  by  trucks
 having  efficient  service  and  the  air-
 lines.  It  is,  therefore,  of  utmost  im-
 portance  that  the  railways  should
 function  more  efficiently,  so  that
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 people  begin  to  prefer  it  as  against
 other  modes  of  travel.

 I  woulg  also  suggest  that  the  blind
 ang  handicapped  persons  should  be
 alloweq  to  travel  free  on  the
 railways.

 Now.  about  the  Railway  Protection
 Force.  Sometimes,  it  is  noticed  that
 they  work  hand  in  glove  with  the
 culprits.  This  is  my  personal  experi-
 ence.  My  wife's  uncle  died  while  he
 was  travelling  in  the  train.  The  inci-
 dent  happened  in  November,  3975
 last,  there  is  no  Clue  how  he  died;  all
 his  luggage  was  also  lost.  As  I  was
 a  minister  in  Gujarat.  I  could  get  the
 body  of  my  uncle-in-law,  otherwise  I
 would  not  have  got  that  also.  Rail-
 way  Protection  Force  is  an  important
 part  of  the  Railways.  It  needs  to  be
 Properly  organized.

 Shri  Pai,  during  his  speech,  com-
 plaineg  that  the  Indian  Railway  Year
 Book  1975-76  was  published  so  late.
 I  would  like  to  ask  him,  why  this
 book  was  not  published  in  ‘1975-76  it-

 ‘self,  when  he  was  the  Minister.  He
 said  that  he  workeg  only  for  nine
 months,  but  he  could  not  deliver  that
 even  then.

 Lastely,  I  would  once  again  con-
 gratulate  the  Railway  Minister  for
 his  railway  budget.

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  I  rise  to  congratulate  the
 hon.  Minister  of  Railways  for  pre-
 senting  a  positive,  balanced  ang  opti-
 mistic  budget.

 -

 One  hon.  Lady  Member  of  the
 House  said  that  the  Budget  ig  colour-
 less  and  odourless.  May  I  say  that
 it  has  become  odourless  on  account

 ,Of  the  great  effort  put  in  by  the  Rail-
 way  Minister  to  remove  all  the  stink
 in  the  railways  which  he  inherited
 from  the  previous  Congress  govern-
 ment.;.  It  hag  also  become  colourless
 because  it  was  so  dark  and  black  que
 to  cerruption:and  misdeeds  of  the
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 Congress  Government  ang  the  hon.
 Minister  had  to  do  a  lot  to  make  it
 colourless.  Now,  the  budget  has  a
 positive  content  and  it  has  a  Social
 content  which  is  meaningful  and  pur-
 poseful  for  the  future.  I  would  tell
 the  entire  House  that  on  the  basis  of
 the  solid  norms  which  he  has  now
 laiq  down,  the  future  budgets  will  be
 definitely  colourful  and  fragrant.

 I  must  congratulate  the  hon.  Minis-
 ter,  Prof.  Dandavate  for  restructur-
 ing  the  Railway  Board  and  also  tak-
 ing  on  hand  the  amendments  to  the
 age-old,  almost  a  century-old,  Rail-
 ways  Act  of  1890.

 A  lot  of  things  have  been  done  for
 the  travelling  public.  I  come  from
 Rajgarh_  in  Madhya  Pradesh  which,
 unfortunately,  ig  untoucheq  by  the
 railway  network.  Recently,  a  small
 line  has  been  started  which  touches
 only  the  periphery  of  my  consti-
 tuency.  My  constituency  is  a  very
 backward  area.  It  is  an  under-deve-
 loped  area  and  a  lot  needs  to  be  done
 by  the  hon.  Minister  to  spread  his
 network  of  railways,  so  that  there
 May  be  some  development  in  that
 area.  I  have  tried  to  induce  some  in-
 dustrialists  to  come  there,  but,  un-
 fortunately,  there  is  no  infrastructure.
 It  becomes  a  vicioug  circle.  There-
 fore,  I  woulg  beseech  the  hon.  Minis-
 ter  that  when  he  is  thinking  of  hav-
 ing  new  lines,  to  think  about  one  line
 which  I  would  suggest  and  which  will
 go  from

 °
 Ganj-Basoda  to  Sironj.

 Lateri,  to  Maksudangarh  and  to
 Biaora.  He  should  also  join  the
 Guna-Maksi  line  which  is  at  present
 working,  on  the  ane  side  to  Bina  and
 on  the  other  side  extend  it  to  Ujjain
 and  Indore  so  that  the  entire  circle
 may  be  complete  and  transportation
 of  the  people.  the  under-developed
 people,  the  backward  people  of  my
 area  becomes  easy.  Sir,  during  the
 monsoon  the  entire  area  is  cut  off  and
 we  have,  therefore,  to  store  provi-
 sions  for  2-3  months  in  the  area  be-
 cause  of  the  Parvati  river  which  can
 not  be  crossed.  Even  the  State  trans-
 port  comes  to  a  stop.  These  are  the
 conditions  there,  Therefore,  I  would



 357  Rly.  Budget,

 suggest  to  the  hon.  Minister  that
 when  he  is_  finding  out  ways  and
 means  to  have  new  railway  lines,  he
 shoulg  think  of  my  area  also.  Un-
 fortunately,  lack  of  finance  always
 comes  up  as  an  excuse.  But  I  would
 suggest,  let  there  be  an  Experts  Com-
 mittee  not  necessurily  of  the  railway
 officials,  because  they  have  not  been
 oriented  to  have  the  social  import  of
 the  budget  The  hon.  Minister  has
 given  a  sucial  import  and  social  con-
 tent  to  the  entire  Budget.  It  means
 that  only  the  profitability  and  the
 commercial  viability  of  the  line
 should  not  be  taken  into  account.
 Railways  are  a  public  service  unit,  a
 service  corporation.  That  aspect  also
 shoulg  be  borne  in  mind.  Therefore,
 the  railways  must  provide  for  q  net-
 work  of  railways  in  areas  which  are
 inaccessible  and  areas  which,  have
 been  neglecteg  for  the  last  30  years
 ani  areas  which  cannot  be  developed
 unless  there  js  a  railway  line  nearby.
 In  my  constituency  for  30-40  km.
 You  will  not  fing  a  single  railway
 line.

 I  woulg  further  suggest  that  on  the
 railway  line  which  has  been  started
 there,  the  trains  reach  the  stations  at
 late  midnight  ang  so  people  have  to
 stay  in  the  station  overnight  as  the
 towns  are  10-12  kilometres  away  from
 the  station.  I  would  suggest  that  out-
 agencies  should  be  starteq  in  the
 cities  so  that  people  can  book  their
 tickets  and  goods  there  itself.  ]  have
 also  written  a  letter  regarding  water
 supply  jin  Biaora  station.  There  tube-
 wells  have  been  sunk  spending  Rs.  7
 lacs  but  not  a  drop  of  water  could  be
 found.  There  is  9  river  flowing  by
 the  side  of  the  station.  By  building a  dam,  it  can  be  a  composite  project
 with  the  municipality,  with  the  State
 Government  ang  with  the  Railways.
 It  would  provide  ample  water  and
 Biaora  can  become  a  big  centre  for
 carrying  goods.

 1
 T  came  to  Bombay  now.  I  also  be.

 Ong  to  Bombay,  Bombay  is  a  verti-
 cal  linear  city.  There  is  a  big  traffic
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 early  in  the  morning  from  north  to
 soutn  ang  early  in  the  evening  from
 south  to  north,  completely  creating  a
 stage  of  congestion.  The  Railway  ex-
 pers  have  predicted  that  there  will
 be  explosion  of  trattic.  For  the  last
 ten  or  utteen  years  I  have  been  agitat-
 ing  as  a  Member  of  the  Assembly  to
 have  undergroung  Railway.  Nothing
 nas  been  said  in  the  Report  about  the
 underground  Railway,  Naturally,  the
 excuse  will  be  that  of  money.  May
 I  tell  the  hon.  Minister  to  invite
 world  tenders,  or  to  get  assistance  of
 the  World  Bank,  or  to  start  a  Cor-
 poration,  or  to  do  anything  he  likes
 becauSe  the  entrepreneures  are  not
 less.  Many  will  come  forward.  Let
 there  be  a  lease  for  30  years.  The
 Kaiiways  can  take  it  over  after  that.
 But  this  question  cannot  brook  delay
 any  further,  The  idea  was  conceived
 ten  or  twelve  years  back.  The  cost
 hag  gone  up  by  I20  per  cent.  But  we
 are  stil]  thinking  about  it.  Expert
 surveys  have  already  been  done.  Sur.
 veys  from  foreign  countries  have  been
 done,  A  dynamic  Railway  Minister
 like  Prof.  Madhu  Dandavate  should
 apply  his  mind  seriously,  frame  the
 proposal  and  get  finance  from  the
 Worlq  Bank.  The  World  Bank  can
 finance  the  whole  thing.  There  are
 several  entrepreneures  also  in  India.
 This  project  can  be  taken  over  after
 thirty  or  forty  years.  But  the  ques-
 tion  of  money  should  not  come  in  the
 way  because  Bombay  will  otherwise
 suffer  very  badly.

 We  call  Bombay  people  as  ‘Sunday
 Fathers’.  The  parents  start  early  in
 the  morning  when  the  children  are
 sleeping.  When  they  come  home  they
 find  the  children  sleeping.  The  chil-
 dren  only  see  their  parents  on  Sun-
 days.  You  stop  this  by  taking  up
 underground  Railways  as  an  _  im-
 portant  item  on  the  agenda.

 I  once  again  congratulate  the  hon.
 Minister  for  Railways  for  having*
 Riven  a  meaningful  and  purposeful
 Budget.  Let  him  appoint  a  Com-
 mittee  consisting  of  some  Members  of
 this  (House  to  go  to  under-developed
 areas,  find  out  the  routes  which  have
 been  neglected  so  that  in  the  next
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 five  years  at  least  some  of  these  lines

 could  be  taken  up.

 Government  is  already  sizeq  of  the
 socia]  import  which  this  Gandhian
 Budget  has  got,  without  creating  a’
 bogey  of  profitability  of  the  line.

 श्री  दुर्गा  खन्  (कांगडा  )  :  सभापति

 महोदय,  रेलवे  मिनिस्टर  महोदय  ने  रेलवे
 का  जो  बजट  पेश  किया  है,  इस  की  प्रतिक्रिया
 जो  ग्खबारों  में  देखने  में  शाई  है,  उस  से

 मालूम  होता  है  कि  भारत  की  जनता  पर

 इस  का  जो  अमर  है,  वह  बहुत  हार्टनिंग,
 कन्सोलिंग  झर  होलिंग  है  ।  झाज  तक
 जि  मेजर  जट  पेश  होते  रहे  हैं  कांग्रेस  की  सरकार
 के  वक्‍त  में,  श्रये-लाल  कोई  -न-कोई  बोला
 जनता  को  उठाना  पड़ता  था,  लेकिन  इस
 बजट  में  ऐसी  कोई  बात  नहीं  हैं  1

 सभापति  महोदय,  मैं  हिमाचल  प्रदेश
 के  बारे  में  यह  कहना  चाहता  हूं  कि  यह  पहाड़ी
 इलाका  होने  की  वजह  से  कम्यूनिकेशनल
 तरीकों  से  बहुत  कट  अाफ  है  झौर  इन  की
 तरफ़  पूरी  तवज्जह  नहीं  दी  गई  है।  हिमाचल
 प्रदेश  में  पठानकोट  से  जोगेन्द्रनगर  तक  एक
 नेरो-गेज  लाइन  है  और  सन्‌  928  में  जब
 जोगन्द्रगगर  में  पावर  हाउस  बना  था  तो  एक
 चार  साल  के  पग्नन्दर  प्रंग्रज़ी  सरकार  ने  वहां
 पर  लाइन  बना  दी  थी  और  करीब  i70
 किलोमीटर  लाइन  उन्होंने  बनाई  थी  लेकिन

 हिमाचल  प्रदेश  में  जब  पोंग  डेस  बनाया
 जाने  लगा,  तो  उस  में  20  किलोमीटर
 लाइन  डैम  में  सबमर्ज  हो  गई  शौर  उस  को

 री-कंस्टबट  करने  के  लिए,  उस  को  री-
 एला  इन  करने  के  लिए  हमारी  कांग्रेस  सरकार
 ने  5  साल  लगा  दिये।  इस  का  मतलब  यह
 हुआ  कि  i70  किलोमीटर  लम्बी  लाइन
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 बनाने  के  लिए  केवल  चार  साल  लगे  धौर
 20  किलोमीटर  लाइन  में  पांच  साल,  झौर

 इससे  हिमाचल  प्रदेश  के  लोगों  को  बहुत
 तकलीफ़  इस  दौरान  उठानी  पड़ी  ।  उनको

 बहुत  महंगे  भाव  पर  जिस  झोर  दूसरी
 जरूरयात  की  चीजें  खरीदनी  पड़ी  झौर  उन

 को  पैदावार  को  भी  बहुत  नुकसान  पहुंचा  ।
 झभी  दो,  चार  महीने  हुए  कि  वह  लाइन
 फिर  चलनी  शुरु  हो  गई  है  लेकिन  इस  पर

 सिर्फ  दो डूनें  ही  चल  रही  हैं।  पहले  उस

 लाइन  पर  चार  ट्रेनें  चलती  थीं  झौर  झब

 उन  दो  ट्रेनों  में  स ेएक  को  एक्सप्रेस  कर  दिया

 गया  है।  पहाड़ी  इलाकों  में  नजदीक

 नजदीक  स्टेशन  हैं  भोर  दूरदराज  के  इलाकों
 को  ये  मिलाते  हैं,  इसलिए  मैं  ऐसा  समझता

 हूं  कि  एक  एक्सप्रेस  ट्रेन  जो  वहां  पर  शुरू
 की  है,  उस  को  नामंल  ट्रैन  यानी  पैसेन्जर

 ट्रेन  के  रूप  में  चलना  चाहिए।  ऐसा  न

 होने  से  वहां  की  पहाड़ी  जनता  को  बहुत
 तकलीफ  है  7  वहां  पर  जनता  को  दुगना
 बोझ  बर्दाश्त  करना  पढ़ता  हैं।  बसों

 झोर  रेलों  के  किराये  दूसरी  जगहों  के  मुकाबले
 में  बहुत  ज्यादा  चार्ज  किये  जाते  हैं
 पठानकोट  से  जोगेन्‍्द्रगगर  की  जो  70

 किलीमीटर  का  माइलेज  है,  उस  को  तीन  गुना
 गिना  जाता  है  और  इस  तरह  से  रेलों  में  फेयर

 शौर  फ्रंट  तीन  गुना  चार्ज  किया  जाता  है  t

 तो  मेरा  कहना  यह  है  कि  ये  पहाड़ी
 इलाके  जो  हैं,  जो  कि  बहुत  पिछड़े  हुए  हैं
 शोर  जहां  पर  श्राय  के  साधन  बहुत  कम  हैं
 शौर  जो  ज्यादा  भाव  पर  चीज़ों  को  खरीदते

 हैं,  वहां  पर  लोगों  से  जो  ज्यादा  किराया  लिया

 जाता  है,  इस  के  बारे  में  रेलवे  मंत्री  महोदय
 सर्वे  कराएं  ।  वहां  पर  पेसेन्जर्स  का

 सर्वे  होना  चाहिए  और  हिमाचल  प्रदेश  में

 सब  से  बड़ी  जरूरत  यह  है  कि  जो  नेरो-गेज

 लाइन  है,  उस  को  मीटर-गेज  या  ब्राड-

 गेज  में  तब्दील  कर  दिया  जाएं ।  इस  के

 झ्रलावा  वहां  पर  ओ  रेल  लाइन  है  उस  को

 जोगेन्द्रनमर  से  मंडी  तक  एक्सटेंड  किया

 जाए  |
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 मैं  यहां  पर  यह  भी  बताना  चाहता  हूं
 कि  भूतपूर्व  रेल  मंत्री  श्री  एल०  एन०  मिश्र
 ने  नंगल  डैम  से  तेलवाडा  तक  एक  रेलवे  लाइन
 का  उद्घाटन  किया  था  और  वह  स्कीम
 सेक्शन  भी  हो  गई  थी  in  उस  का  उन्होंने

 उद्धाटन  भी  कर  दिया  था  लेकिन  रेलवे
 बजट  को  देखने  से  झोर  मंत्री  जी  की  स्पीच

 पढ़ने  के  बाद,  मुझे  उस  नई  रेलवे  लाइन
 का  कोई  प्रोविजन  इस  बजट  में  नहीं  दिखाई
 दिया।  उस  लाइन  को  नई  रेलवे  लाइनों
 मैं  शमार  किया  जाएगा  या  उस  पर  कोई  काम

 शुरू  किया  जाएगा,  ऐसी  कोई  चीज

 मुझे  बजट  में  या  मंत्री  महोदय  की  स्पीच  में
 दिखाई  नहों  दी  है।  25  सैबणंड  लाइनों
 को  चालू  करने  के  लिए  और  तीन  नई  रेलवे
 लाइन  बनाने  के  लिए  मंत्री  जी  ने  जा
 झ्राश्वासन  दिया  है,  उन  में  उस  लाइन  का

 कहीं  नाम  नहीं  है  ।  इसलिए  मैं  मंत्री

 a
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 महोदय  से  निवेदन  करूंगा  कि  नंगल  डँम  से

 तेलवाड़ा  तक  की  लाइन  के  लिए  मंत्री  जी
 प्रोविज़न  करें  श्ौर  सप्लीमेंटरी  बजट  में

 वह  झाना  चाहिए  और  वह  काम  शुरू  होना 7
 चाहिए  1  हिमाचल  प्रदेश  में  रेलवे

 लाइंस  का  और  भी  स्कोप  है।  सर-
 मौर  जिले  में  यमुनानगर  से,  पहुंटा  तक  का
 जो  एरिया  है  उममें  एग्रिकल्चर  शौर  इंडस्ट्री
 दोनों  के  लिए  रेलवे  लाइन  के  एक्सटेंशन
 का  स्‍्कोप  है।  ्रघ्यक्ष  महोदय,  में  मंत्री

 महोदय  के  नोटिस  में  लाना  चाहता  हूं  कि

 इस  एरिये  में  रेलवे  लाइन  का  एक्सटेंशन
 होना  चाहिए  1  ५

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  may  continue  tomorrow.

 36.0]  hrs.
 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,

 June  15,  977/Jyaistha  25,  899
 (Saka).
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